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LOK SABHA DEBATES

LOK SABHA

Wednes day, December 14,1983
Agrahayana 23, 1905 (Saka)

The Lok Sabha met at
Eleven of the Clock

(MR. SPEAKER in the, Chair)

ORAL ANEWSRS TO QUSTIONS
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SHRIMATI GEETA MUKHERIEE :
For peaceful co-existence.

MR. SPEAKER : Good idea.
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“Environmental Preservation in Nheva
Sheva Islands”

*304. R.R. BHOLE : Will the PRIME
MINISTER be pleased to state ;

(a) whether Prime Minister’s directives
regarding environmental preservation in
Nheva Sheva Islands have been effcctively
implemented and the green urea preserved :

(b) whether Government have received
any complaint from Bombay Environmental
Action Group against violation of Prime
Minister’s directives ; and

(c) if so, action taken thercon ?

THE DEPUTY MINISTER IN THE
DEPARMMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Action has been taken to ensure
effective implementation of the directives
for environmental safeguards. A Moni-
toring Committee including representatives
of environmcntal groups has also been
constituted for this purpose.

SHRI R.R. BHOLE : Bombay has
become a problem,,,

DR. SUBRAMANIAM SWAMY :
Beeause Mr. Bhole is coming from there.

SHRI R.R BHOLE : Because of Mr.
Swamy’s coming from there. I am in quite
contradiction to what he is.

Bombay people and Indian people are
very happy that we are having an addi-
tional port at Nheva Sheva Island. It is
very near Bombay. Before starting the
Port I am anxious that the environment
and the ecological balance should be there.
I want to know whether they have studied
the environmental difficulties of the present
port of Bombay, viz., transport choking,
the road congestion, the industry which is
settled in the Port Trust Area ; if so, what
its exactly are the deficiencies in the Bom=-
bay Port area and its surroundings ? Will
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they also see that such hardships, defficien-
cies and environmental encroachments are
not there when they: start or after they
complete Nheva Sheva Port ?

This is specially so bccause we learn
that the present State Government has
relaxed what they call the industrial
location policy. Therefore, we are very
much anxious that the State Government
in their anxiety as well as perhaps hurry,
do not locate industries which are not
connected with the port functions at all.
So, I would like to ask the hon. Minis-
ter whether having regard the the experien-
ces which at present exist in to surround-
ings and environments of the present port
of Bombay, they will improve the environ-
ments and keep ecologioal balance in the
new port ?

SHRI DIGVIJAY SINGH : Sir, there
are several aspects of the questions posed
by the hon. Member about the existing
ports. He is right when he says that
in the major ports of Bombay-—the
Mazagon and the Sassoon docks—there
are problems of both congestion as well
as  pollution.. The question pertains
to the alternate site at Nheva Sheva and
specially the alternate ports, both the
Mazagon and Sassoon having alternate
facilities of the twin islands of Nheva and
Sheva. As far as the existing ports are
concerned, the directives that have been
issued by the Prime Minister state that in
Sassoon docks there are somewhere around
700 trawlers and boats operating. They
are already creating lot of congestion and
and we have advised that no further
trawling operations should take place at
Sassoon docks and the alternate site should
be in Nheva Sheva. As far as Mazagon
docks are concerned, they are choked with
much of encroachment and even Chopar
Pattis there. Tharefore, this is one outlet
of having at least those operations of the
Mazagon docks dealing with the
off-shore and the ONGC activities to be
located in the Nheva Sheva project.

The othert aspect of the question was
regarding of the new project at Nheva
Sheva. Because it is a new preject, the
Department of Environment has taken all
the precautions. The Prime Minister
herself has taken keen interest and issued
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directive—I can spell them out, there are
seven major directives—about what needs
to be done for the future development of
these areas. So, as far as the future of
these two projects in these two islands
is concerned, all environmental precautions
are being taken.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : May I add a word ?
What my hon. colleague has said is per-
fectly correct but I think I should share
with this House may deep concern that in
spite of my issuing directions, these are not
always followed and specially with regard
to pollution and quarrying. Many such
cases have been taken to the courts, as you
know. For instance, we have discussed the
question of Dehradun, and the Mussoorie
area where quarrying in doing a lot of
harm but the contractors have obtained
stay orders and we are unable to take
further action. There also, quarrying has
created great ecological damage alrcady.
That cannot be rectified. If the hill
top at Nhava Sheva has been cut off, we
cannot rebuilt it.  We are trying our best
to see how to rectify the situation and to
encourage plantations and so on, so that
at least the ugliness of it can be removed
and the inconvenience caused to the local
people also diminished and if possible
completly eliminated.

DR. SUBRAMANIAM SWAMY : You
could begin by reshuffling of Cabinet if
they do not listen to you...((Interruptions).

SHRIMATI INDIRA GANDHI
There are local pressures; it is not the
Cabinet’s fault. (Interruptions)

SHRI R. R. BHOLE : Sir, some diffi-
culties are there as usual in the imple-
mentation of the project’s programme and
the ecological balance. I want to know
whether the honourable Prime Minister
would consider punishing quickly the cul-
prits who do not implement the directives
and who encroach upon the environment
balances.

PROF. N. G. RANGA : The State
Government have to co-operate.

PROF. MADHU DANDAVATE : The
Chief Ministers will have to' be
punished.
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SHRI DIGVIJAY SINGH : Sir, by
and large the problem means the problems
of Bombay as a whole and here we all
know that in- Bombay about 50 per cent
of the population lives in unauthorisedplaces
and recently a Supreme Courts decision in
favour of those who liv«i on foot-paths
makes it all the more difficult for the
administration to evict people. They have
to prove that, that person who is unautho-
risedly living on the foot-path is obstruc-
ting the traffic. This is a Herculian task.
So, considering the problems that are there
I think an awareness has been created in
Bombay and specially those who come from
Bombay should know that on the S5th of
December we have set np the Bombay
Municipal Corporators  Environmental
Forum and they have all been put to work
in creating this kind of awareness and
supporting these measures.

Dr. SUBRAMANIAM SWAMI : But
some of the Party corporators are doing un-
authorised constructions. (Interruptions)

DR. VASANT KUMAR PANDIT : We
thank the Madam Prime Minister for
having not given up the issue. There has
been a case filed by the Collector of Rai-
garh agianst the ONGC for having dug up
the hill and pilfered the earth. My speci-
fic question is : When there was an in-
built environmental group and a Committee
within the ONGC and also under the pro-
ject of Nheva Sheva, what were these
Committees doing when this process of
digging away the entire hill for the last
two years was going on ? Therefore, 1
support the contention of my hon. friend
when he askad : Where will you put the
reponsibility ? Would you punish the
persons who are responsible for this ?

SHRI DIGVIJAY SINGH Sir, 1
would like to say that after the strengthen-
ing this of Department of  Environment
in September last year, there has been no
further operation of any kind in that area,
and committee has been formed which
looks into not only the Nheva Sheva, but
all-told the foure environmental problems
of Bombay, which include Thal Vaishet
as well as the Sassoon docks problems.

MR. SPEAKER : He was talking, and
asked about the action you have taken
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against ONGC. (Interruptions)

SHRI DIGVIJAY SINGH : And since
then, the ONGC has stopped all the opera-
tions.

DR. BASANT KUMAR PANDIT :
What has been the Committee doing for
during the last two years ? (Interruptions)

SHRIMATI INDIRA GANDHI : I am
sure the complaint is being looked into.
Obviously if there is a complaint or a case
it will take its normal course. It is not
possible to pin-point the blame on a parti-
cular individual. The conflict is suppo-
sedly between environment and develop-
ment, the needs of the local people and
wider requirements. Actually there is no
real contradiction but there can be tempo-
rary conflict, people get deprived of jobs
or what they consider their livelihood.
This is a long-term matter which even
people who have far more resources and
experience then we do, have not been able
to solve.

SHRI CHANDRAJIT YADAY : Since the
Prime Minister’s directions and her public
concern for for this environmental preser-
vations I find in some of the big cities
there is some awakening like Bombay,
Delhi etc. But the real problem is, as
she very rightly said that once the damage
is done, then it becomes very difficult.
We have to see that further damage may
not take place.

These things have not yet reached the
District level. In the cities there is so
much of happazard construction. In my
own district Azamgarh inspite of my wri-
ting to the D. M. mush-room buildings are
coming up. Unless the awakening is at
the district level and Government or the
Prime Minister sends specific instructions
to the District authorities that the Peoples
Committees be formed and the
leading people at the District level
are involved in this task nothing tangible
can be achieved.

SHRI DIGVIJAY SINGH : I compli-
ment the hon. Member for the suggetion.
We started of with Parliamentarians as
early as 1981. There were a lot of forum
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—then Legislative Assemblies, then Assem-
blies, then Corporations, corporators of
municpalities. Now we would like to
have District environmentat committees
comprising of 1/3rd non-officials; 2/3rd non-
official and work it out according to the
genius of that Disctrict. This isthe only
way because environment, we all agree, is
not a Department but it is a movment.

But the situation is improving. We
are doing our best and we would like to
have full co-operation from the hon. Mem-
bers of fhe Opposition, in this regaurd.

DR. SUBRAMANIAM SWAMI : Here
also are we responsible ?

SHRIMATI INDIRA GANDHI : We
want you to help in creating public
opinion.

SHRI CHANDRAIJIT YADAYV : The
Prime Minister said in her reply that cer-
tain people have gone to the court and
they have got stay orders. I will suggest
to her to hold training camps for the judges
also so that they may understand the impor-
tance of this.

MR. SPEAKER : It is better that they
may be taken to that site.

DR. SUBRAMANIAM SWAMY : No,
no, this is done only in Soviet Union. We
cannot do it in the democratic country.

SHRI CHANDRAIJIT YADAV : Every
democratic country educates its people-
He has so much phobia of Soviet Union.
Everywhere he thinks that. I do not know
what he has in mind.

MR. SPEAKER : He has got allergy.

SHRI SATISH AGARWAL : Why
not take him to the Soviet Union for
treatment ? (Interruptions)

DR. SUBRAMANIAM SWAMY
There is a good psychiatric clinic in the
Soviet Union.

SHRIMATI GEETA MUKHERIJEE :
According to Hindu mythology he will have
moksha within three generations.

DR. SUBRAMANIAM SWAMY : lam
glad that communists are thinking of
Dharma and moksha.
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I would like to
Member.

answer the hon.

DR. VASANT KUMAR PANDIT : the
question which he asked on the same issue.
ONGC have for this project earmarked
about Rs. 2 crores for restoring the
enviroomént, to do something for putting
back at least which they have destroyed—
land scaping and restoring the degraded
environment.

SHRI M. RAM GOPAL REDDY :
Minister has not said anything about the
training of judges. Thal is very important.

(IInterruptions)

SHRIMATI INDIRA GANDHI : 1t is
a part of the administrative system. There
cannot be a question of your creating the
right environment.

Increase in Prices of Maruti Cars

*305. SHRI SATISH AGARWAL:
SHRI RAM VILAS PASWAN:

will the minister of INDUSTRY be pleased
to state :

(a) Whether Maruti Udyog Ltd. had
been announcing increase in the prices of
their Maruti car now and then since
nationalization ;

(b) number of times its price has been
enhanced; and

(c) the reasons for the increase in the
prices of car when the production of car
has not so far commenced ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
and (b) Maruti Udyog Ltd., have for the
first time on the 12th December, 1983, anno-
unced the ex-factory price of the car and
law-roofed van as Rs. 47,500/~ including
Excise duties and dealers’margin and exclua
sive of transportation charges and local
taxes, valid upto March, 1985. The earlier

estimates, based on certain assump-
tions of  cost elements, were only
indicative.

(c) Does not arise.

SHRI SATISH AGARWAL : In reply
to my Q No. 305, the hon. Minister of
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Industry has indicated that it was for-the first
time that it was announced on 12th
December, 1983, by the Maruti Udyog Ltd.
regarding the price of Maruti car. Shall I
presume that the announcements made
earlier by the hon. Minister prior to 12th
December, 1983 were fictitious, unrealistic
and unauthorised and, if so, why did he
announce in the Parliament in September
in reply to various questions and the latest
Unstarred question No. 2446 dated 7th
December, 1983, that the price of Maruti
car would be this much, He says that this
ig for the first time that the Maruti Udyog
Ltd. announced the price of Maruti car
on 12th December, 1983.

Secondly, in his reply he has now said
that the price of Maruti car and low-roofed
van will be Rs. 47,500/- while the Maruti
car the vehicle, which was shown to us
ouiside the Parliament House, near the
Prime Minister’s Gate, and in the announ-
cements which were made by him in the
Parliament and the replies that were given
by the hon. Minister to vartous Questions,
that was not said so. He had simply said,
the car and the van. Now, he says, the
car and low-roafed van, in reply to this
question. Will he kindly clarify whe-
ther it is not a fact that in the Parliament,
in reply to various Questions, he had said
that the price of the car and the van, that
is, high-roofed van also, will be
Rs. 47,500/- and, if thatis so, ewhy this
deviation that it is low-roofed van ?

SHRI NARAYAN DATT TIWARI :
While I respect the parliamentary acumen
of the hon. Member, I would venture to
tell him that in the context of any indica-
tions made here, I did not make an an-
nouncement or a pronouncement,,,

SHRI SATISH AGARWAL : What do
you mean by it ?

SHRI NARAYAN DATT TIWARI : Let
me have my say. 1 have already made it
clear in my reply that any earlier estimate
based on certain assumptions of cost ecle-
ments was only indicative. I never said,
as far as I can recollect that this was the
price,,,

SHRI SATISH AGARWAL : *Indi-
cative’’ you are saying to day, not then.
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But when you replied in the House earlier,
you replied on the basis of information
furnished to you.

SHRI NARAYAN DATT TIWARI :
The hon. Member has patience enough to
listen to me. I know he is so patient.

SHRI SATISH AGARWAL : I have
got sufficient patience to listen to persons
like you.

SHRI NARAYAN DATT TIWARI :
What I said on 7th December, 1983 was
that the price of Maruti car valid upto
March, 1985 would not  exceed Rs.
47,500 excluding local taxes and transport
charges. I think the answer to the ques-
tion, what I replied to on  7the December
1983, exactly corresponds to what the Marut
Udyog Ltd. has announced as its price
schedule. It does not exceed Rs. 47,500/-.

SHRI SATISH AGARWAL : Did iti
mean low-roofed van when you replied on
7ht December, 1983 ?

SHRI NARAYAN DATT TIWARI : The
car and the van.

SHRI SATISH AGARWAL : You
announced on 7th December, 1983, the car
and the van. Now, you say, low-roofedvan.
What about high-roofed van ?

SHRI NARAYAN DATT TIWARI :
The van that may launched earlier low=
roofed van, not high-roofed van, So, what
I have said is correct. I think, what the
Maruti Udyog Ltd. have announced the
company price officially correponds to
what I replied on 7th December, 1983.

I may tell the hon. Member that cost
estimates were made on certain assump-
tions regarding estimates of different cost
elements which go to make a car. There
has been a change in the rate of exchange,
a little increase in the price index, and
an increase in the price of coal, steel and
railway freight. Therefore,- some revisions
have been made. But the price has not
exceeded Rs. 47,500/-. This I had indica-
ted in the Parliament.

SHRI SATISH AGARWAL : Please
clarify your answer. You have just said
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that there will be no van except the low-
roofed van. Shall I take it ?

SHRI NARAYAN DATT TIWARI :
At present, we propose to manufacture
only the car. After about a year, we will
start the manufacture of other type of
vehicles.

SHRI SATISH AGARWAL : So, when'’

you announced here on 7th December last,
you do not have in mind the high-roofed
van.

SHRI NARAYAN DATT TIWARI :

I had primarily in mind what I mentioned.

I think, the hon. Member is unnecessarily

" mentioning the low-roofed van, the high-
roofed van...

SHRI SATISH AGARWAL : So, you
did not speeify low-roofed or high-roofed
van.

You did not spacify low roof or high
roof. Today you are saying that it only low
roof. That is why I am taking objection.
You said, car and van, but did not say high
roof or low roof. Today you are speci-
fying that it is low roof. Vanis a van,
high roof or low roof-.

MR. SPEAKER : Van is a van.

SHRI NARAYAN DATT TIWARI :
The Member is sounding high and low
simultaneously.

MR. SPEAKER : What he says is that
he is a tall man, he does not need this low
roof. What about me then ?

SHR1 SATISH AGARWAL : You
may need a no-roof-van.

My Second supplementary is this. As
on date 1.3 lakh persons have got them-
selves registered with Maruti Udyog Ltd.
According to the schedule, you have fixed
the price at Rs. 47,500 and you say that
this will be applicable effective upto March
1985. These 1.3 lakh people wlll get their
cars upto 1987. This is one lot. They
have got themselves registered, and your

computer did not favour many of them’

who will not get their cars by 1985. There
are lot of complaints with regard to com-
puter programme also, regarding which I
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have also written a letter to you; the final
reply I have yet to receive. Thereis a
consumers’ organization here in Delhi ;
they have taken up the issue with you.
The computer programme was not shown
to those people who wanted to see. Any-
way, I am not on that point at the mo-
ment. The question is this. When you
invited applications, people deposited
Rs. 10,000 against registration and you
have allotted them the number and said
that they will get by 1987, the last one by
1987 ; this is one lot. I would like to
know why this price of Rs. 47,500/~ will be
effuctive only upto March, 1985. Why not
take into consideration the cost escalation
of 1985-86 and 1986-87 and evenly distri-
bute it among all these who are registered?
Why should it be that those who have
been lucky in having their numbers in the
lottery and will get their cars in 1984 will
get their car at Rs. 47,500 and those who
will get their cars later, in 1985, 1986 and
1987, will have to pay a higher price ? Can
you assure that there will be a uniform
price for all those who are regis-
tered in this lot, that is, thése 1.3 lakh
people ?

DR. SUBRAMANIAM SWAMY : Why
not assure that the price will fall after
March, 1985 ? Then we are prepared to
wait.

SHRI NARAYAN DATT TIWARI :
The hon. Member has been Chairman of
the Public Accounts Committee and we
have great respect for his reports. He has
been so particular about avoidance of
losses by the public sector. If factors
arise beyond our control, beyond the rea-
sonable control of Maruti Udyog Ltd.,
which necessitate a little rise in price,
what can be done ? I cannat visualise ;
I am not announcing any possible price
rise ; I must make myself very clear. But
we have to keep that margin in view.
Therefore, Maruti Udyog have said that
these prices are valid upto March, 1985.
In the form itself which was filled in by
every customer, it was very clearly men-
tioned that the prices which will be anno-
unced at any point of time by Maruti will
be valid as far as any particular customer
goest at the time of delivery.

I would appeal to the hon. Member

not to complain about this random samp-
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ling by the computer. The sampling by
one of the highest authorities of the land,
the Vice President, and he himself made
it repeatedly clear in the public function
that he himself had written the primary
numbers and then he had himself torn out
the paper. I think, nothing better could
be done.

SHRI SATISH AGARWAL : Thanks
for the compliments that he has paid. 1
was Chairman of the Public Accounts
Committee. The Public Accounts Commit-
tee does not deal with the public sector.
1t is the Committee on Public Undertakings
which deals with this.

SHRI NARAYAN DATT TIWARI :
That does not mean that the Chairman of
the Public Accounts Committee or any
Hon. Member is not concerned with losses
in the public sector.

SHRI SATISH AGARWAL : They
are concerned with losses of the Govern-
ment as a whole.

DR. SUBRAMANIAM SWAMY : Do
you rule out price decline ?

SHRI SOMNATH CHATTERIJEE : I
believe, the hon. Minister’s answer is that,
whatever may be the price escalation in
between, there will be no change in price
upto March, 1985.

I believe he said it. Is it correct that
some Maruti Cars are going to be air-con-
ditioned? Are they to be sold at the
price of about Rs. 70,000? May I  know
whether, out of the quota that is available
upto March 1985, there would be air-
conditioning of these cars ? To whom will
these cars be delivered ? Whether those
who have got their names in lottery already
will also get these or some others ? May
I know what is the Government’s thinking
on this ?

SHRI NARAYAN DATT TIWARI :.

|

The hon. Member’s information is correct.
It is proposed to manufacture about 10,000
Deluxe Cars by March 1986. These cars
will have additional accessories such as the
air-conditioners, cassette players, radio,
Quartz clock, superior carpeting, superior
upholstery etc. The booking will start
from February 1984. These will be made
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available through the Maruti Dealers in
phase I cities. Ex-factory sale price for the
Maruti Deluxe cars is likely to be between
Rs. 70,000 and 75,000 excluding the trans-
portation and local taxes. As arranged
now these cars will be issued to the custo=-
mers on first come first served basis. Those
who have booked the ordinary cars will
have the option to take the deluxe cars.

SHRI K.T. KOSALRAM : Will the
Minister tell us about the special quota
for the M.Ps who have deposited Rs.
10,000 with the Maruti ?

SHRI ,NARAYAN DATT TIWARI.
Well, I have already assumed this House
that the Board of Directors have a
special manufacturer’s quota of 5%. I
think it will serve the public interest, if
M.Ps also get a proper share out of that
quota.

MR. SPEAKER : Next question.

AN HON MEMBER : What about the
Ministers ?

SHRI NARAYAN DATT TIWARI :
The Ministers are also M.Ps, I think.

MR. SPEAKER : I think Mr. Kosal-
ram has asked the question. I think the
Minister was replying to some members
whom 1 have not allowed. Mr. Minister,
you are supposed to answer Q. No. 306.

Short Supply of Power and Raw
Materials to Heavy Water
Plant at Tuticorin

*306. SHRI K.T. KOSALRAM : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Heavey Water Plant
Tuticorin is not able to reach its installed
capacity on account of non-supply of
power without interruptions ;

(b) whether it is a fact that the basic
raw material required for the plant is also
in short supply ; and

(c) if so, the steps being taken to
ensure continuous power supply as also
the required basic raw material ?
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THE MINISTER IN THEj] DEPART-
MENTS OF SCIENCE AND TCCH-
NOLOGY, ATOMIC ENERGY SAACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL) :
(a) Interruptions in power supply to
the plant have adversely affected the per-
formance of the plant.

(b) There have been interruptions in
the supply of feed synthesis gas. The
Deuterium content in the gas is also not
upto the design expectation.

(c) Government is considering a pro-
posal to set up a captive power plant to
ensure availability of power for the Heavy
Water Plant at Tuticorin. Certain modi-
fications are also proposed to be incorpo-
rated in the fertilizer unit to which the
Heavy Water Plant is attached, for better
conservation of Deuterium.

SHRI K.T. KOSALRAM : Sir, I am
glad to note that the Government is
considering a proposal to set up a captive
power plant to ensure availability of power
for the Heavy Water Plant at Tuticorin.
The hon. Prime Minister 'is aware of the
fact that the setting up of a captive power
plant will continue to be adversely affected.
For example, the SPIC which is the fertili-
ser unit to which the Heavy Water Plant is
attached for the supply of feed synthesis
gas, has been trying to get turbogenerator
set for the captive power plant to be set
up in the Unit. This has been hanging
fire for quite some time now. In view of
the importance of the Heavy Water Plant,
it is necessary to supply to the Unit
30 MW gas turbine so that uninterrupted
power supply is assured to the unit within
a period of six months. The Tamilnadu
Electricity Board’s proposal to import a
50MW gas turbine is pending with the
Government here for nearly two years.
Meanwhile, will the Government of Tamil
Nadu be requested to exempted the Heavy
Water Plant from frequent power cuts ?
will the hon. Prime Minister and the
hon. Minister ensure early import of 30
MW gas turbine exclusively for the Heavy
Water Plant so that the performance of
the Heavy Water Plant is up to the mark ?
Meanwhile, will the Government of Tamil
Nadu be requested to exempt the Heavy
Water Plant from the frequent power

failures?
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SHRI SHIVRAJ V. PATIL : The
requirement of the Plant is of 12 M.W.
The hon. Member wants to know whether
30 MW will be allowed to be imported or
not. Perhaps that question has to be
answered by different departments. But,
from our Department, I can say, all
efforts are being made to see that there
is an uninterrupted svply of power to this
plant,

SHRI K.T. KOSALRAM : Sir, wlll
the hon. Minister also ensure early import
of Turbo Generators for the fertilizer unit’s
captive power plant, so that therc, is a
continuous supply of feed synthesis gas,
of proper quality, to the Heavy Water
Plant ?

_SHRI SHIVRAJ V. PATIL Import
of turbo generator is not decided by this
Department. Some other Department deals
with that. But, as I have said, we are taking
all steps to see that there is uninterrupted
power supply to this plant and to the
fertilizer plant also.

SHRI MADHAVRAO SCINDIA
According to Report published in the
Hindustan Times of August 22, the Depart.
ment of Atomic Energy had decided to set
up pilot plants for the manufacture of
heavy water for atomic reactors based on
a process which would make them indepen-
dent of the fertilizer plants from which
the existing plants got their supply of
Duterium. I do not know exact techni-
calities of the process but it relates to
ammonia  water exchange and water
hydrogen exchange which establishes their
technical  feasibilities. If these pilot
plants prove successful it will not merely be
possible to substantially increase the pro-
duction of heavy water in a short time, but
also, make the Tuticorin Plant independent
of the fertilizer unit. I would like to know
whether the above-mentioned pilot plants
have been set up; and if so, their progress
up to date ?

SHRI SHIVRAJ V. PATIL : We are
following two methods. One method for
producing heavy water is what is used in
Kota. The second is followed in the
Tuticotin plant. The suggeted by the hon.
Member is only at an experimental level,
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Idon’t thipk any plant is estabilished on
that basis because it is still in a laboratory
stage. If it proves successful, we may
think of establishing the same.

DR. SUBRAMANIAM SWAMY :
What about next Question No. 308 ?

MR, SPEAKER :
21.12.83.

Transferred to

DR. SUBRAMANIAM SWAMY : I
think they are collecting more facts.
afamarg & Aafafc fea &
qra srefaEt A

s} wawE r: AT SENT /WA T
qara &r Fa7 F 7 faF

(%) @ afwaaig § Aafafe few
% qra of Nenfr aug aarfaa F77 71
FYE AT

(m) afz gi, @ degrast A
3T E qAT TA AT AT EATYAT & a1
3T {5

(1) T AFATF Fa a® (UG A
FT gETEAT ; ST

(&) z& qz fFaan =aq 219 &7 qgATE
& T91 IHFY SAFEAT HF & FA1OAT ?

fama it senfal, qeAm, S,
srafew, gaamifasl st Agmme faww
fanmi § wew wt (st fETw o
wifew) @ (%) & (@) @@ THA
ARAFT § qH WLNT g & G A
Foftfaadi ®1 uF @rer an age, 9°7 €7
frata & faq @ fafanior grawst (Far-
A Emafa &7 F71fa=aT FIW@F |
sagafafafaai 1 afwa=1g @ FF a9
Fai g€ & | afemacaey, 3@ §8 I
fadm #37 a7 3@ g== srafosr avaed
afafafuai snwew #33 &1 geaT w@ig
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s fF, @y qwafas aug qweIaT
(g7 qmedr), sea fafser s,
91T gorifeat, sa afafafasi & quda &
feg snguat (agra®) s & g
agr fagzm § qvaTmE SOV &
gigfadtsr &W@ &  fau  qEgw
gaFzifady |

() ag sEaE et SrfensE e
% ¢ afnaig gwwe d, o afwismr

Traifas #77 F fau g avwa agraar
RA AT Iwwr gFT AR qEH @

uFF A1F g s et gal #1 3ud
qz=1d &qifaq fwar s

(=) Usa TqEHR, I Al qgn
faeitar gearal & grar &Y sd areft qgraar
F afafvaa, f&d w73 fado sgam &
dfgw S &1 gEATEAr A€ g1 sag Ay
wifw, afeqisr & W /7 Fmal g
fram & amg @€ wfw gz faus
GAUA

Wt ARFT T[M: Fq AT HAT
gufewr faza asd ag at agi weha g
F qrgfzez 7Y 3a% 91f g% &% 13-14
qTqT AV TAAT A5F gE | IT  ASHH
ag favig foar war 5 ox dmfas qod

g WA ;Y JrAar =vgar g e
AT 37 AT FT OF GIA g1 ABT 1 39

s A F a9 o qgw ag faua faar
aat e defafe®d aa 120 F32 waar
AMFELAT 125 HUT BT AET OF
gmifas and gag s ) sEF fag wy
aFW 3000 vFT qHT A1 J97 afqgarg
¥ Iqaed FAA F1 ST K| IF AL FI
A F qgA Wd & o dwrfas g, S
WA H @A g, o Sfawmmen § s
zg aie ® afafFar &l g sa@T Fgar
2 fF age & aafas ww § oy § A
a=dt @@ g1 q ag dmfas g foad
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faw wia g ¥ wrdl TOg @= fe,
SAF! UEFAT & HX A AFT AT A
AW T F amfadl & 9w s
FgEETANIEG Agl §, 99F qU sfFaudzy
eI, QR arga Fg § 1 HTT IAH
Qe IqTsT FUCT SC ar A WY SAwST
9 FT 957 & | A97  Fwfaw  awdy
gara &1 o faoir faar @41 @& 9@
qqFT A SfawrEEr JarAs & gfaq-
fopat sreq g€ oY | IOFY SHAT SEAEIY
arm gt & a1 A, N auedr @@
aifgr #1g f& anT mgdaraararEd
¥ qgr quUaT S AT d ATV FIH FT
aFa g | .

=it fraTre o aifes : ste7er wetET,
fozg af & Sta W@ @ & AXAAF
wrdAea St & faw g v 9 ag
T1a FE 41| o TATHAIGT ST qo1
g A Fgrar fF 3 Garfasmi & am-
=q FI A1 ITF FAIATTTAT FL | A19-
Y g & 97 T1d A% faAre wgrA HwaAY
arfeg Gga1g Tq 1+ IAF Az I9F AT
femeiz  are we  FmAam &
AT AT IFA FB A A g
;N HFRX TF YT FAEAT | SAF
fosizfea agiam &, wegin afwaare
qrHT AZ F gEAuAT AT wgrafug ¥
AT FY | qg F@AT A I9 @Y g
HOT SHIAE G H 1T &7 &1 3000
gFE ST ag W 200 uwE T a@
gE & AT FY oY 9T § Ay A M ana
fara 1w g

ITR 94T R FI WG aF qara @,
TR ®A g fF gwR wrzAfmaw
EEAIIwT & ST Gar fadr o 3w
ST dar FINT 97 o e gEede
¥ T GO AiGh | ¥ qY garw § foaw
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TR RAVHFI AR HIAT qgT

JE § 1 gt ¥ AGA A frw gawTT Y
TFIATSY FT A amdy T fFw 9w
FI SFATATAIZIERT ZY MG T |1y FrA

A FreAr SEd § AT Ak A=y 5w

T T & | TED qIXF FAT-HAT  qFTL
F fa=z 1 g8 miferz AT 3@ TR
agt & amferi 1 Fza1 8 fF gm agi
§ 9gFTA W FIgTAC § AT g IA
& qeaTa foer sieq #Y &1 e ¥ anfam
AT T § Y sadr ey FAT =gy,
IAF WA F  AfEQ ) B AN T
Fgar g fF g o A ST 78 9T H;

awy § zafan gusy WY geg fmadr mfgo)
7zt aarfasl & s W F foag oy
e a1 o Sl Y graggsar gy
2, a8 TAR gHIR AwAd AN F AT
gfrafedia & ¥ &1 gard aXFR &
gfezgiar o oY 1 weg w3ar a=4 &,
ag gA%! &1 w1y | feegEata & amgT 1Q gy
Farfas fgrgear § anar =zd § s
# qar qar 2aAreTs a1 "wgy & forad
a7 AgF 9T waE fAFw A g IaE
a1 gfez & 3@ arfge | 3991 3@ sa@r
faerar

gl aTs§ IR g wu fad,
Qal At FEY &1 3T Al S A g
TEFHT EH qFAT 92 A7 |

ot mwawer Tvm: Ay faege &
gaz fzar 1 &fgg sy saa & =ngar i,
ag Agl ATAT1 FE qEEAT 1T ATIN Fg
| &1 gTRTT AT gafa auet ar
g ? AT gawd & fE Adr e
At AT AT gH v s @1 sw
F1 waEr e & fau Fea T
faaT snfas agraar a0 ? a9 fagwas
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1983 Y 21g+q 1% fear ¥ ud @A
famer § ¢

“The most important place is
Hyderabad, which hosts five universities,
eighteen research institutions and is the
best for twelve national training
institutions as well as the R &D
Divisions and some large corporations
besides having no fewer than 20 large
main computerinstallations.”’

FI+E] IFHIT FT FgAT1 2 fF 9 qq IF
F Agg gid # [ F fqq Far A
qg T1T A19F €q74 ¥ § & qauare § A
amfas audt g3 a1 & 1 g9 AAT H
€T 1 QAT & AT AIGHT FaE & fFar
T g7 aFar g ?

st faww dto wifem : wigi aF 4%
&Y F1 9919 ¢, §9 194 I H aqr fqr
g1, g@ifs g 957 AL 41 | WgAAAq
gelzqaen @ @19 & €7 #, WIEAe
sufgqdi &1 aT® § &Y oY AT AT 1A
g, SAF! aF 4 9g 997 AqA JIAT § |
nasdz wie foear & 94 & &7 gae
agi ot A 331 & zAfAq SFT IAT
Ty & I®E AGN &1 ATRH 43 HT
qaifaer a0 &1 atq agi 9T 330% a8 |
gt FAFTA F HIAT qfAAarg ®
19 & fAw, aTge & @0 19 a1 §, g
FIaNT FTE | gL TG T T qAHIL A
AU aqT GFA g AT AGH AT IGHRT FJT
HAT G ATAT §, FAT  TFIATHA §, T8
Uiy s F@Ar 9T S QET  HIE
adY S qqA 9T W E a1 9aF FI H
qgdAde a1w gfear &1 W @=Ar g ar
STHTA 37 FT 1 g&d ®9 F FH §, 9@ €&
C g AgFHE F1 AT qLAr § | ag e
naddz 9% Ifear ¥ agl afew g
dmifas ot fazai & &, s aww &
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q1aT § 1T 3N gfwerarg § s #1 arg
TR | :

ot AE=Ee oM . §AT qg @ fF
ATy gwraq & g A1 Ag ? ®'Ig &
NTT & aY FAT &g TGEHIT A IAHY
graa Y & ar A ?

=t foavw dto wifze : goTIe T
qATH AT G AGY grar |

DR. KARAN SINGH : Mr. Speaker
Sir, this whole question has got to be
looked at in a much broader perspective.
Many years ago there was a great scare
about the braindrain. But now what
is happening is a very positive feature. A
lot of young people who had gone abroad
many years ago are now wanting to come
back to India along with the latest techno«
logy that they have learnt there. We
must remember that technology and
science have speeded up a great deal. Al-
most every 5 to 7 years now, a new genera~
tion of technology specidlly in electronics
and other such frontier areas is coming in-
to being. If young people want to come
back with science and technology.specially
in such fields as electronics, medical techno-
logy, communications and so on, not only
for export, but as it were to fertilize and
further our own technology, I would like
the hon. Minister to assure the House that
the general attitude of Government towards
this will be positive. I don’t think he
need be apologetic about it atall. I am
not now talking about what money you will
give, or what land you will give. I am
simply wanting a policy statements, if
young people equipped with the latest
technology want to come back.

I was also in America unofficially. 1
met a large number of people. They want
to come back to India. I think they must
be welcomed; and they must be encouraged.
So, I would like Government to clarify
their views on this matter—not to be apolo-
getic.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Government is not
apologetic in this matter at all. As was
mentioned earlier, I took special time to
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meet our scientists before going to the
United States, and in the United States;
and some of them have come later also.
1t is true that they left us and there was
considerable feeling among those scientists
who remained with us as to whether any
favouritism would be shown to them. How-
ever the point which the hon. Member has
made is correct, i.e. the advances
made in science and technology have been
at such a rapid rate, that it is not possi-
ble for a developing country to keep up.
We are in need of the latest technology,
and we are getting it from foreign ountries;
so if we can get it through Indians who
have gone there and who are willing to help
we should certainly not place difficulties
in their path.

On the other hand, we must ensure that
this does not come in the way of the ad-
vance, or the work of those scientists who
have remained in India. There has been
brain drain, but let us not think that all
brains have left India. We have very good
scientists here, engineers, doctors and so
on; and they must not be discouraged i,e.
we must do things " in such a way that it
does not cause harm or arouse emotions.
Otherwise, the whole exercise will become
pointless.

MR. SPEAKER : Next question 310.
Mr. R. P. Yadav is not here; next, Mr.
Namgyal is not there. Then question 313
—Mr. Parulekar is not here; Mr. Narsimha
Reddy.

qara & Suafaai & gl
w1 aTAg fwar aran
%313, =Y arq ATiga aTAHT :
1 sito ATfargr Teet :
F g WA AR ATTH & FA
I 5 ¢
(F)#@rag a= & f& awmT d o
# guarfeai § gfaart auaz fag §;
(@) afz gf, @1 71 ag W a=a g fa
g & afasig gluae 2o & awerd
argg Fre@ral ¥ fafag fwo o §;
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() afz gy, @ qeasae qea F
A 4T §;

(o) #a7T qTHIR A TwW ArT FY wiT
1 § & 27 @l ) ag gfam fra sare
qreg gu; T

(%) =7 =afagal &1 =avw a0 ¢
fagid symifedi ;14 gfgarz gomey
FIA | ggraqar & ?

THE MINISTER OF THE STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKER) : (a),
(b), (¢), (d) and (¢) A statement is laid
on the Table of the House.

Statement
(a) Yes, Sir.
(b) No, Sir. The Government of

Punjab have reported that no firearms manu-
factured by Indian ordnance factories have
been recovered from the terrorists in
Punjab.

(), (d) & (¢) Government of Punjab
have reported that following arms were
recovered in the Police raids during the

period Ist January, 1983 to 30th September,
1983 :—

ARMS RECOVERED :

Pistols 1304
Revolvers 100
Rifles 56
Guns 295
Stenguns 8
Knives 2090
Total cases registerded under Arms
Act during the period in Punjab was

5656.

During the intensive combing operations
launched by Government of Punjab after
imposition of Presidential Rule, the follo~
wing arms were recovered :—
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ARMS RECOVERED :

1. Rifle 22
2. Revolver 21 (including
one Pak
made)
3. Gun 32
4. Carbine 2
5. Pistol 239
316

Number of persons arrested unde Arms
Act, during this period was 591.

Cases under the Arms Act, 1959 have
been registered by the Police and the inves-
tigation is in progress.

SHRI G. NARSIMHA REDDY : The
arms secized, as mentioned in the reply
total about 2395. I am very happy to find
that they are not manufactured in our
Indian ordnance factories. But 1 would
lilk to know where these arms which are
sized, numbering about 2395, are manu-
facured, i.e. in which part of the world.

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): Most of them—
pistols, revolvers, rifles and guns are
county—made; and as far as foreign mark-
ings are concerned, only one arm has been
found with a foreign marking, and the
others are country-made.

SHRI G. NARSIMHA REDDY : This
goes to indicate that there are many places
where illicitly arms are being manufactured.
Once Government has come to know that
these are helping the extremists in our
country, have they done any type of exer-
cise to find out which are the places where
this country type of arms are being manu-
factured; If they have done so, what action
they have taken ?

SHRI P. C. SETHI : A constant vigil
is being kept; and wherever illicit arms are
being manufactured, they are being captured
and the concerned persons are punished.
I can assure the hon. Houses that we will
take all possible precaution to see that the
unauthorised arms are not manufactured.
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PROF. K.K. TEWARY : From time
to time very disturbing reports have appea -
red in the newspapers regarding the origin
of these arms. Mostly these arms have
been reported to come from Pakistan and
some European countries; and as a recent
revelation involvement of American Em-
bassy staff in a syping ring in the country
now, I think the whole House will feel
concerned that serious attempts are under-
way to destabilise the country. I would
like to know whether it is a fact or not
that arms have originated from Pakistan,
found their way into Assam and Punjab
and they are being extensively used as is
proved by the encounters. They have
engaged police force for hours in these
encounters. Therefore, the Home Minister
should be specific about this matter. I
want to know whether it is a fact or not.

SHRI P.C. SETHI : As I had stated
earlier, as for as arms caputuring is con-
cerned, only one pistol with a Pakistani
marking was found; others were country
made.

SHRI ERA ANBARASU I would
like to draw the attention of the hon.
Minister to a news item published in THE
TIMES OF INDIA deted 20th April, about
the theft of 23 arms from Malkhana of
Ganga Nagar in Rajashan District. It was
also stated that out of 23,10 were of
foreign made. So, I would like to know
whether this news is true; if it s true, how
many weapons have been recovered from
the culprit and whether any action has been
taken against them and how many of them
are of foreign origin ?

SHRI P.C. SETHI : Altough it does
not arise out of this, some arms were
stolen from the Ganga Nagur depot and
many of them are recovered; and some
persons concerned in that have also been
arrested. The Rajashan Government is
taking all precautions and they have now
further strengthened the guard at such.
depots. :

T WA CE: AN AR A
ot s foar R fr sdw gfgane s
qA1Q 1A §, a1 gAF fAmg A o Ay §,
SARI qFed A qar foa™ &1 wavw
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FIRE ) AN AERT R A
F1 91 & fr ade gfaard & afafea
MAT-aTET FT SEANTT gETAT HI TH-
Ml By gay § fearoar § AR TEd
fae @rgdg sad  agi § @ fag S
WE? v g@OALAA HE AF AR
Far ¥ qarg fFar g ?

=t THT W7 QS A1®E AV 9T FAA

gt femrsrarg ) @ @war g f5
IgH T S @I IAFT FEIAW FQ &
AT FeE-AT gH AT W W ITENT
FIA & |

DR. SUBRAMANIAM SWAMI : Even
though they have caught 315 weapons of
which only one has a foreign marking,
whether they have intelligence reports to
suggest that thzre are arms smuggled across
the border; and whether these are being
done by the private party or by the help of
foreign Government.

SHRI P.C. SETHI : I have answered
this bzfore. As far as smuggling of arms
across the border is concerned, there are
some gangs of smugglers who are engaged
in this. Therefore, BSF and security
guards and military defence personnel have
been intensified there so that any sort of
smuggling of arms across the border does
not take place. Obviously, we have no
such reports.

MR. SPEAKER : The question Hour
is over.

WRITTEN ANSWERS TO QUSTIONS
Misleading Claims about the quailty
of tyres

*307. SHRI NARAYAN CHOUBEY :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether any complaint has been
made by the Delhi Tyre Traders Association
with regards to misleading claims about
the quility of their tyres by the Tyre Com-
panies;
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(b) the action Government propose
to take against the erring tyre companies;
and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
Yes, Sir.

(b) and (c) : There is no standard
specification for tyres which are made in
over 200 varieties and 500 different tread
patterns. There is also no control on
distribution or sale of tyres.

The question of specific legislation to
deal with deceptive and misleading ad-
vertisments is under consideration of the
Government.

Pending Freedom Fighters Pension
Claims of J and K

*310 SHRI R. P. YADAV : Will the
Minister of HOME AFFAIRS be pleased
to lay a statement showing :

(a) the number of claims for freedom
fighters pension pending from freedom
fighters from Jammu and Kashmir State
and scince how long with reasons for
delay ;

(b) whether any Committee has been
constituted to examine/verify the claims;
and

(c) if so, the particulars of its members
with their back ground ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENAKATASUBBAIAH) : (a) to (c)
A statement is laid on the Table of the
House.

Statements

(a) The number of applications received
from the Jammu & Kashmir State under the
new scheme upto 31-3-82, which was the
last date for receipt of applications, is 1308.
Pension has since beensanctioned to 108 free-
dom fighters, while in 110 cases the claim
could not be accepted. The balance of
1090 applications are pending for want of
verification report from the State
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Government an d/or requisite documentary
evidence from the applicants.

(b) & (c) Yes, Sir. A Screening
Committee to advise the Ministry of Home
AfTairs regarding the eligibility of Samman
Pension for freedom fighters from J & K
States, has been set up, consisting of the
following :

1. Ministry of State in
the Ministry of Home
Affairs (V)

2. Shri P. L. Karihaloo,
J-3, Jawahar Nagar Sri-
nagar, (Kashmir)

Chairman

Member

3. Shri Peer Gyasuddin,
Jawahar Nagar Extn.
Wazir Bagh, Srinagar, Member

4. Shri Mallick Abdul
Gani, Sopore, Kashmir. Member

5. Shri Peer Gulam Jeec-
lani, Pampore (Kashmir) Member

6. Shri  Ali Mohammad
Bhat, Sumpora Basant
Bagh, Srinagar

(Kashmir) Member

7. Shri Moti Ram |Baigra
Udhampur (Jammu) Member
8. Shri G.R. Kar, Sopore
(Kdshmir) Member
9. Shri Soofi Ghulam Ah-
med, Ex-MLA, Syed
Ali Akbar Mohalla,

Srinagar (Kashmir) Member

Shorting of Four Passengers Travelling
in Bus by Extremists

*312. SARI P. NAMGYAL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government’s attention
has been drawn to news items appearing
in the National dailies of 18 November,
1983 regarding hijacking of a bus from
Sahrali bus stand to Khabedogra village
near Amritsar and subsequently shotting
of 4 bus passengers ;
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(b) whether the culprits have been
arrested and if so, the details thereof ; and

(c) the steps taken by the Government
to arrest the extremists and criminals who
are reported to have taken shelter in the
Guru Nanak Niwas after comming various
crimes and offences ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes, Sir.

(b) No, Sir.

(c) The State authorities have been
approaching SGPC to hand over the wanted
persons to the police, but so far they have
not extended any cooperation in this
regard. The authorities are keeping close
watch for apprehending the  wanted
persons.

Export of HR Coils, CR Coils, etc.

*314. SHRI ARUN KUMAR NEHRU :
Will the Minister of STEEL AND MINES
be pleased to lay a statement showing :

(a) the extent in terms both of quantity
and money of the export, if any, of steel ;

(b) whether there is any plan to export
HR coils, CR coils/sheets, wire rods,
billets to etc. during 1983-84 ; and

(c) if so, what quantities have been
planned for export ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a)
During April-Nov., 1983 SAIL exported
14,613 tonnes of carbon steel hot rolled
coils valued at Rs. 3.26 crores.

(b) and (c) SAIL is attempting to
export about 1,18,000 tonnes of steel
comprising CR sheets, plates, wire rods
and structurals.

Terms and conditions of A.P. Scooters
Ltd. Deposit Schemes
*315. SHRI MATI SUSEELA GOPA-
LAN :

SHR1 M,M. LAWRENCE : Will
the Minister of INDUSTRY be pleased
to state :
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(a) whether Government have gone
through the terms and conditions of the
Andhra Pradesh Scooter Ltd., deposit
schemes for their scooters ;

(b) if so, the reaction of Government
to the said terms and conditions; and

(c) if not, whether Government intend
to go through the said terms and condi-
tions now ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
to (c) According to information available,
the terms and conditions for booking of
scooters prescribed by M/s. APSL, and
as recently amended by the Company,
generally conform to the cstablished norms
in the industry.

Atrocities on Scheduled Castes

*316. SHRI VIJAY KUMAR YADAYV :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government contemplate
to consider the casualties in atrocitics on
Scheduled Castes on the same lines as in
the rail aecident cases and compensate
those Scheduled Castes accordingly ; and

(b) If not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
and (b) A standing scheme for
relief/compensation of Scheduled Caste
victims of crimes already exists in most of
the States. While the States of Haryana,
Himachal Pradesh, Gujarat, Kerala, Maha-
rashtra, Uttar Pradesh and West Bengal
have adopted the scale of relief/ compen-
sation recommended by the Commission
for Scheduled Castes and  Scheduled
Tribes, the States of Andhra Pradesh,
Bihar, Karnataka, Orissa, Rajasthan and
Tamil Nadu have adopted their own
scales of compensation.

Development of Armed Guards in
affected areas in Punjab

*317. SHRI J.S. PATIL : Will the
Minister of HOME AFFAIRS be pleased
to state :
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(a) whether armed guards in plain
clothes are being provided in public trans-
ports including railways in the State of
Punjab and other affected areas to ensure
safety of innocent people ; and

(b) if not, thc other steps Government
propose to take to ensure safety of travel-
ling people ?

THE MINISTER OF STATE IN THE
MINISRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
and (b) Armed guards are being
provided in public transport, including
railways for the safefy of passengers in
late night buses on selected specified
routes. Highway patrolling and Nakabandi
has also becn introduced.

Immigration of Bangladeshis into
Karimganj Area of Bihar

*318. SHRI BRAJMOHAN MOHANTY:
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have come
across the information of large scale
immigration of Bangladesh people in
Karimganj areas of Bihar and it being a
continuing process ;

(b) whether Government have infor-
mation that there have beee violent clashes
with local Tribals and houses of local
tribals were burnt and five santhals were
killed ;

(c) if so, the details thercof ; and

(d) the steps Government propose to
send back illegal immigrants and to
protect the local people ?

THE MINISTER OF HOME AFFAIRS
(SHRIP.C. SETHI) : (a) The Govern-
ment of Bihar has reported that there
has been entry of foreign ationals
in the Kishanganj arca of Bihar,
Karimganj is in Assam.

(b) and (c) The Government of Bihar
had reported that local tension between
two groups had resulted in the death of
four tribals in Lakshmipur village (Purnia
District) in, July, 1983 over allotment of
land,
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(d) There are standing intructions with
the State Government to check and identify
the infiltrants and take suitable action
against them under the law.

Arrest of Persons at New Subzi Mandi
Azadpur, Delhi

*319. SHRI JITENDERA PRASAD :
Will the Minister of HOME AFFAIRS be
pleased to stay a statement showing :

(a) whether a number of persons were
arrested at New Subzi Mandi, Azadpur,
Delhi and lodged in Tihar Jail on 27
October, 1983 ;

(b) the charge on which these arrests
were made and whether these charges have
been substantiated in each case ;

(c) whether some innocent farmers
from Himachal Pradesh who came to
Subzi Mandi for selling their apples were
also arrested from the premises of the
commission agents where they were staying
on that day ; and

(d) if so, whether responsibility for
such unjustified arrests has been fixed ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS :
(SHRI P. VENKATASUBBAIAH): (a) and
(b) 88 persons were arrested from
New Subzi Mandi;, Azadpur on the
27th October, 1983 on the charge of rioting,
assaulting public servants to deter them
from discharging their duty and causing
mischief. 84 of them were released by the
court on bail. '

(¢) Only those who were found acti-
vely participating in the rioting were
arrested.

(d) Does not arise.

Involvement Opposition Groups in
Planning

%320, SHRI H.N. BAHUGUNA :
Will the Minister of PLANNING pleased
to state :

(a) whether Government are to bring
out Guidelines for Seventh Plan drafting,
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if so, whether any time limit has been
placed ; and

(b) whether Government will *fully
involve Opposition groups in Planning at
the initial stages in overall national-
interest ?

THE MINISTER OF PLANNING
(SHRI S.V. CHAVAN) (a) The
Approach to the Seventh Plan
document, when approved by the National
Development Council, will serve as the
framework for the detailed work for draft-
ing of the Seventh Plan. Though, no
time-limit has been fixed for the finalisa-
tion of the Approach paper, it is being
expedited.

(b) Parliament will be involved in the
finalisation of the Seventh Plan.
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Development of New Steel Rail

%322. SHRI BHEEKHABHALI : Will the
Minister of STEEL AND MINES be
pleased to states :

(a) whether it is a fact that Bhilai
Steel Plant has developed a new super
quality micro alloy steel rail to meet the
special requirement of the Railways for
higher density routes ;

(b) whether the same would be used in
Broad gnd Metre gauge routes ; and

(c) whether its use would be economi-
eal to the Railways ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
SHRI N.K.P. SALVE) : (a) Yes, Sir. The
Bhilai steel plant has developed a new
superior quality of rail to meet the special
requirements of the Railways for higher
density routes.

(b) Yes, Sir. The rails made of this
quality of steel can be used both for broad
and metre-guage routes. An experimental
lot has been produced for the broad guage.
This will be subjected to trials by the
Railways.

(c) Yes, Sir. These rails will be
economical as they will have a longer life
than the rails in current use.

Reduction of age limit for All India Services
Examination

*323. SHRI TARIQ ANWAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether maximum age limit for
appearing in the competitive examinations
for or selection in IAS, IPS, IFS etc. has
been reduced ;

(b) if so, the position which prevailed
in regard to each of the All India Services
prior to this as also the present position
in each case ;
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(c) whether from the start of s¢hools
education till passing the graduation or
post-graduation examination it takes more
time now than before and if so, the com-
parative details thereof ;

(d) whether the rural children join the
school at a later age than the urban
children ; and

(e) if so, the reason for which the
maximum age limit
Service was increased previously and why
it has been reduced now ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (e)
A statement is laid on the Table of the
House.

Statement

REDUCTION OF AGE LIMIT FOR
ALL INDIA SERVICES EXAMINATION

The Government have reduced the
upper age limet from 28 to 26 years for
appearing at the Civil Services and the
Indian Forest Service Examinations for
recruitment to IAS, IPS,IFS etc. to be held
in 1985 and onwards with the usual relax-
ation for the Scheduled Castes and the
Scheduled Tribes candidates and such
other categories as may be notified from
time to time.

2. It may not be correct to say that the
rural candidates start their schooling at a
later age compared to urban candidates.
In any case, no firm data appear to be
available to support the view one way or
the other and the age limits are required
to be fixed taking into account the gene-
rality of conditions prevailing all over the
country. Normally, candicates for these
examinations would acquire the minimum
educational qualification by the time they
attain the age of about 21 years providing
them 4-5 years’ time even with the reduced
upper age limit of 26 years.

3. Although the Committee on
Recruitment Policy and Sclection Methods,
commonly known as ‘Kothari Committee’,
recommmended age limits of 21-26 years, the
then Government raised the upper age

for the All India -
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limit to 28 years. The upper age limit of
28 years had, inter alia » adversely affected
the moulding of candidates according to
the requirements of the Services concerned
and also the element of competitiveness
of the examinations.

Corruption in Hindustan Zinc Limited

3475. SHRI T.S NEGI: Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether Government's attention
has been drawn to the revelations entitled
‘stink of zinc’ pertaining to Hindustan
Zinc Limited, Udaipur (Surya 15-30 Sep-
tember, 1983-86) ;

(b) whether Government have enquired
into the malfunctioning of the company
in respect of placement of orders for
purchases ; and

(c) whether Government will make a
full-fledged investigation into matter in
order to unravel wrongs going on, if any?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES SHRI N.K.P. SALVE : (a)
to (c) The allegations are of general
nature without specific instances in the
absence of which no investigation is pos-
sible.  All orders/contracts are processed
as per the procedures/policies laid down
by the company. The system of multiple
checks is in force to ensure propriety.
Accounts of the Company are subjected
to statutory and commercial audits besides
its internal audit.

3476. KUMARI PUSHPA DEVI
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether his Ministry have intro-
duced any scheme for the welfare of the
Nomadic, Semi-Nomadic and de-notified
communities ;

(b) if so, the names of the States
where such schemes have been introduced
for the above communities ;

(¢) whether any <sucl~1 centrally spon-
sored scheme has been introduced for the
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development of Nomadic, Semi-Nomadic
and de-notified communities in Madhya
Pradesh ; and

(d) if so, since when all the details of
the schemes, financial allocation etc.
made to Madhya Pradesh for that purpose
in the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d) -
While there is no Centrally Sponsored
Scheme for the Welfare of Nomadic,
Semi-Nomadic and denotified communities,
Government of India are conscious that
special efforts are required to be taken for
the development of these communities.
With this objective in view, the Nomadic,
Semi-Nomadic and dinotified communi-
ties amongst the Scheduled Castes have
been included in the category of specially
vulnerable groups; outlays and programmes
for these specially vulnerable groups in the
Special Component Plans of the States is
one of the criteria for the apportionment
of the Special Central Assistance to the
States. This has enabled the. States,
including Madhya Pradésh to take up more
programmes for these communities 'from
their own resources.
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No taker for know-how of Ncw Processes

3478. SHRI K. MALLANNA : Will the
PRIME MINISTER be pleased to state :

(a) whether Government’s attention
has been drawn to the ‘Business Standard’
dated 26 October, 1983 that nearly half of

“the 2500 new processes for which the
National Research Development Corpora-
of India (NRDC) has got licences have
either no taker or have not gone into

- production ;

(b) whether it is also a fact that of the
processes which had gone into production,
not all had succeeded commercially ; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRGNICS ANO OCEAN
DEVELOPMENT (SHRI
V. PATIL) : (a) Yes, Sir.

(b) The National Research Develop-
ment Corporation of India (NRDC) have
licenced over 1000 processes to entrepre-
neurs/i ndustres for commercial produc-
tion. Out of the licensed processes,
about 500 are in production.

(c) Government is constantly encourag-
ing the utilisation of technologies indi-
geneously developed. NRDC is playing
an important role in the translation of
research results from universities, research
institutions and national laboratories to
industry. With the experience gained in
this, NRDC is evaluating the processes
offered for better utilisation by associating
experts and engineering consultancy
organisations.

M.nnufac":ture of Transducers for Launch
Vehicles

. 3479. SHRI SUSHIL BHATTA-
CHARYA: Will the PRIME MINISTER be
pleased to state :
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(a) Whether Indian Space Research
Organisation in Bangalore will continue to
manufacture transducers for use in India’s
launch vehicles and satellite programmes
in collaboration with the Societe Euro-
pienne de Propulsion, a leading air space
industry in France ; and

(b) if so, whether some changes have
been made in the renewed collaborative
agreement that India entered with the
French Industry in 1974 ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
Indian
Space Research Organisation will continue
to manufacture Transducers for the Indian
Space Programme. However, the collabo-
rative agreement with the French industry
has come to g close after completing the
supply earlier agreed to and no renewed
collaborative agreement is required for the
continued manufacture of these trans-
ducers.

“Resignation by Secretary, Central
Board for Prevention and Control
of Water Pollution”

3480. SHRI N. E. HORO : Will
the PRIME MINISTER be pleasd to
state :

(a) whether Member Secretary of the
Central Board for Prevention and Control
of Water Pollution has tendered his re-
signation; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT *
(SHRI DIGVIJAY SINGH) (a) Yes,
Sir.

(b) The Member Secretary resigned
from the post on account of differences
with the Chairman, Central Board for
Prevention and Control of Water Pollu-
tion on priorities, policies and approach
towards pollution control.

“Opening of New Sanctuaries”

3481. SHRI CHINTAMANI JENA :
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“Will the PRIME MINISTER be pleased to
state :

3 (z.x) the details of the new sanctuaries
which are to be opened in the country;

(b) the number of families which
are to be affected due to these new sanctua-
ries; and

(¢) how they are being rehabili-
tated ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) to (c)
There are, at present, 47 National Parks
and 210 Sanctuaries in the country. These
are set up by the concerned State Govern-
ments under the provisions of the Wild Life
(Protection) Act, 1972, which also lay
down the procedure to be followed for deter-
mination and acquisition of the rights of
the affected persons.

Production of Cables by Hindustan
Cables at Hyderabad and Roop-
nagar Factories

SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :
Will the Minister of
pleased to state :

3482.

INDUSTRY be

(a) theinstalled capacity and actual
production of cables by the two public
sector factories of Hindustan Cables at
Hyderabad and Roopnagar;

(b) by when they will start manufac-
turing modern cables of improved techno-
logy and how much; 3

(¢) what will be the requirement of
modern cables including replacement of
obsolete cables over the period 1983-90 ;

(d) whether the private sector will be
encouraged to meet the gap in the require-
ment and supply position for reducing the
necessity of imports; and

() if so, how and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI 8.
M. KRISHNA) : (a) Hindustan Cables
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Limited (HCL), a Public Sector Under-
taking, having its two units—one at Hy-
derabad (Andhra Pradesh) and another at
Rupnarainpur  (West Bengal), is engaged
in the manufacture of various types of
telecommunication cables. The details of
itemwise installed capacity and actual pro-
duction during 1982-83 is indicated as
under :

Item of manufacture* Installed Production

capacity

1. Dry Core Cables 31.70 28.82
including jelly
filled cable (in
lakh CKM)

2. Coaxial Gables 4,100 3,302
(in TKM)

3. Plastic Cable & 80,000 85,401
Wire (in CKM)

4. Copper Coated 1,100 641
Steel Wire
(in MT)

CKM-Conductor Kilométérs N
TKM-Tube Kilometers
MT-Metric Tonnes

(b) H.C.L. are constantly updating
their technology of manufacture according
to the requirement of various consumer
departments.

(¢) P & T Department have indicated
their requirment of all types of cables over
the period 1983-90 as 620.56 lakh CKM,
which includes the requirement’ for replace-
ment of old cables also.

(d) and (e) Keeping in view the
future demand of P & T Department, the
Government have already sanctioned capa-
city by way of issue of letters of intent to
State IDCs and to some of the private
Sector companies.

Setting up of Steel Plant in Vidarbha
by UK Firm

3483. SHRI J.S. PATIL : Will the
Minister of STEEL AND MINES be
pleased to state :

(a): whether his attention has been
drawn to a report appearing in HITWAD,
an English daily from Nagpur, dated 8
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October, 1983 under the heading “UK firm
to set up steel plant in Vidarbha’’ ; and

(b) if so, the details of the project
and the stage at which grant of letter of
intent to the concerned party is held up
at present ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHIR N.K.P. SALVE) : (a) Yes, Sir.

(b) Shri P.B. Bhardwaj, non-resident
Indian has submitted an application on 4th
October, 1983 for the grant of an Indus-
trial Licence for setting up a composite
unit starting from iron ore and manufac-
.turing re-rolled products for a capacity of
160,000 tonnes per annum.

The project is proposed to be located
in Vidarbha, in a backward region of
Maharashtra State. Acccrding to the in-
formation given in the application the total
investment in the project is Rs. 130 crores
and 409, of the equity of the proposed
venture is proposed to be held by non-re-
sident Indians. The application is under
the consideration of Government.
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Setting up of Industry Productivity

Board
3485. SHRI NAVIN RAVANI : Will

the Minister of INDUSTRY be pleased to
state :

(a) whether Government
Industry Productivity Board;

have set up

(b) if so, whether it is only an advisory
board;

(c) the role of the board and whether
it has functioned satisfactory so far;

(d) whether similar boards are pro-
posed to be set up in the States also ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) and (b) No, Sir.
However, the National Productivity Coun-
cil have set up Productivity Boards for the
following 7 industries :

(i) Industrial Mechinery.
(ii) Machine Tools.

(iii) Paper Pulp and ~Allied Indus-
tries.

(iv) Cement.
(v) Leather & Leather Goods,

(vi) Power Generation, Transmission
and Distribution Equipment. -
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(vii) Automobiles & Ancillaries.

These Boards would play an advisory
role,

(c) The board have been assigned the
following functions :

(i) Preparing plans incorporating
technology, manpower, energy and
marketing for achieving higher
productivity and integrating the
same with the national economic
plans;

(ii) Identifying productivity constraints
and advising the government, in-
dustry and trade unions on the
measures to be taken to overcome
the bottlenecks;

(iii) Monitoring  implementation of
productivity plans, evaluating the
actual results achieved and identi-
fying the specific factors which
have helped or hindered in achie-
ving higher productivity.

(iv) Advising the government on policy
issues such as establishing indus-
try-wise norms for major inputs/
factors of production, linking
wages with productivity instituting
productivity awards for higher per-
formance etc. and

(v) Establishing a standard data base
for evaluating Productivity perfor-
mance.

The Boards are functioning satis-

factorily.

(d) and (e) As the Boards have been
set up for specific industries with an all
India character, the neccessity for setting
up similar Statewise Boards separately does

arise.

Amount released to Andhra Pradesh
for self Employment Scheme

3486. SHRI PASALA PENCHA-
LATAH : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the central Government
released amount for the State of Andhra
Pradesh under self employment guarantee
schemes; and
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(b) if so, the allocation for the year
1983-84 and the guidelines issued to the
State Government to implement the,
Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) No separate
amounts have been sanctioned for any
State. The loans for schemes sanctioned
will be made available by the Scheduled
Banks and the Central Government will
make the subsidy available to the Banks
through the Reserve Bank of India. De-
tails of the scheme communicated to the
State Governments were provided in my
statement laid on the Table of the House
on 19th August, 1983.

“Pollution caused by Paper Factories
in Orissa”
3487. SHRI K. PRADHANI : Will
the PRIME MINISTER be pleased to state:

(a) whether some Paper Factories in
Orissa have been continuously polluting
the river waters in that State;

(b) if so, which are these mills ;
and

(c) the action which has been taken
to prevent this ?

. THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) to (c)
There are two large pulp and paper units
namely M/s Titagarh Paper Mills Ltd.,
Chowdhwan and M/s Orient Paper Mills,
Prijrajnagar located in Mahanadi basin in
Orissa. The extent of pollution caused by
these units, however, has not been assessed
as the Orissa State Pollution Control
Board has been  constituted  only
recently.

Servey to Find Salt Deposits

3488. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have under-
taken extensive survey to find out the de-
posits of salt ;

(b) if so, the name of the States or
Union Territories where surveys and re-
surveys have been completed ;
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(c) the names of the States where
survey work is going on at present; and

(d) the details of the programme of
Government in this regard ?

THE MINISTER OF STATE OF THE
NINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) to (d) As
a result of investigation carried out earlier
Geological Survey of India (GSI) proved
a reserve of 7.552 million tonnes of rock
salt in Mandi district of Himachal Pradesh.
“Geological Survey of India is not currently
engaged in investigation for rock salt as
such. However, in conection with the
investigation for potash in Western Rajas-
than, GSI have located a large deposit of
halite (rock salt) in parts of Churu,
Bikaner and Ganganagar district of
Rajasthan.

Government Scrvants Working in the
Ministry of Steel and Mines
under Suspension

3489. SHRI MANOHAR LAL SAINI :
Will the Minister of STEEL AND MINES
be pleased to refer to the reply given to USQ
No. 4784 on 24 August, 1983 regarding
employees under suspension and state :

(a) whether the information has since
been collected ; and

(b) ifso, will the same be laid on the
table of the House ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) and (b)
The required information is still being
collected and will be laid on the Table of
the House.

PStudy of the impact of Deforstation on the
Eco-system of Andaman and Nicobar
Islands

3490. SHRI BABURAO PARANIJPE :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
‘Unstarred question No. 1618 on 3 August,
1983 regarding resettlement of ex-service-
men in Andaman and Nicobar Islands and
State ; ;

(a) te findings of the study of impact
of the limited deforestation on eco-system
there and the reaction of Government to
cach one of them ;
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(b) the progress made during the last
three years and the steps proposed to be
taken during the next year in regard to :

(i) Inter-Island shipping sex-'vice and
also in the southern sector only ;

(ii) construction of breakwater for
harbour development and major
defence works ;

(iii) Fisheries Development Corpora-
tion ;

(iv) Ensuring steady market for the
sale of agriculture and other
products ;

(v) settlement of
loans ; and

cattle and crop

(c)‘ the time bound programme for the
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The study
into the impact of deforestation on the
eco-system of Andaman & Nicobar Islands
is still in progress and its report is yet to
be finalised.

(b) (i) Suitable provisions for procure-
ment of additional vessels for
inter-islands shipping has been
made in the Sixth Five Year Plan
(1980-85). Under sector ‘‘Ship-
ping & Ports and Harbours™.
During last three years, the
Administration have  procured
two vessels for inter-island ser-
vice, viz. M.V. Triveni and M.V.
Sentinal and both of them have
been put into operation. One
more vessel, M.V. Chowra is
expected to be received shortly.
One  hospital-cum-banking-cum-
supply ship and two ocean-going
tugs are expected to be received
in the near future. Construction
work on 3 more vessels similar
to M.V. Triveni and one 200 ton
Water Boat is in Progress. Pro-
curement of a 200 Ton Oil tanker
has also been sanctioned.

(ii) Break waters are constructed as
per requirements of harbour
development for civil commercial
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(iv) The surplus
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purposes. These harbours can,
however, be utilized for defence
purposes also. Construction of
a break-water at Hut Bay was
completed in Feb. 1979.

Construction of another break-
water at Campbell Bay, Great
Nicobar Island was sanctioned
in July, 1982 and is expected
to be completed in may, 1987.

Proposals for constructing
break-waters, one each at Rangat
Bay (Middle Andaman) and Mus,
Sawai Bay (Car Nicobar) are
under consideration.

The proposal is under considera-
tion in the Ministry of Agriculture
and is expected to be finalized
shortly.

paddy and rice
produced by the cultivators is
procured by the Supply Deptt. of
A & N Admin. at rates fixed from
time to time.

Cattle loans amounting to Rs.
2,70,628/- had been advanced by
the Syndicate Bank, Campbell
Bay to 143 ex-servicemen settlers
int he A & N Islands. The interest
accrued on the said amount came
to Rs. 1,77,655/- by September,
1978. Subsequent to death of 242
animals due to an epidemic of
“Liver Fluke’’, the Bank was
approached for some relief and
it has agreed to reduce the rate
of interest from 16%, to 12§
and has also approved a repay-
ment holiday.

Crop loans of Rs. 2,04,200/-
has been given to the settlers by
the Syndicate Bank and interest
of Rs. 61,337/- had accrued on
the amount till Sept. 1978. The
loan could not, however, be
repaid in time due to failure of
crops and some other natural
calamities.

The possibility of writing off
the interest on these loans as also
the rescheduling of their repay-
ment is also being considered.
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(c) As the study of the impact of
defestation on eco-system involves various
scientific & environmental issues, it is not
possible to lay down any time bound
programme in this respect.

As regards settlement to Crop Cattle
loans, the Admn. are making all out efforts
to settle the issues as early as possible.

The requirements of the territory are
given due consideration in its development
plans.

Production of iron-ore in Kiriburu Mines of
Bokaro Steel Plant

3491. SHR1 R.L.P. VERMA : Will
the Mininster of STEEL AND MINES be
pleased to state :

(a) the production of Iron ore in Kiri-
buru mines of Bokaro steel plant during
the last three years, monthwise ;

(b) whether the power tripping and
closure is one of the major hurdle in
production ; and

(c) if so, the practical steps taken to

supplement this power shortage ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The produc-
tion of iron ore in the Kiriburu mines of
the Bokaro steel plant in last 3 years,
month-wise is as follows :

(In 000 Tonnes)

Month 1980-81 1981-82 1982-83
3 2 3 4
:l;r—_ 175 180 212
May 101 196 196
June 96 180 191
July 103 196 171
August 108 148 160
September 161 143 176
October 134 140 181
Novatbr < -, e . 490 187
December 205 201 187
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1 2 3 4
January 187 173 205
February 186 227 183
March 189 208 209

1767 2172 2258

(b) and (c) Yes, Sir. Power trippings
and consequent stoppages have been one
of the hurdles in production. The follow-
ing measures have been taken to improve
the power supply :

(i) continuous  contact is  being
maintained with State Govern-
ment authorities at various levels,
and to the extent possible, addi-
tional supply 1s obtained,

(ii) a captive diesel power plant of
3.9 MW capacity at a cost about
of Rs. 2 crores is being installed
in Kiriburu.

" Shortfall in levy Cement

3492. SHRI SANT KUMAR MAN-
DAL :

SHRI K. PRADHANI :
SHRI CHINTAMANI JENA :

will the Minister of INDUSTRY be
pleased to state :

(a) whether despite the easing of the
power and coal supply position, the cement
manufacturing units have not increased
production as a result of which there isa
shortfall in levy cement causing consider-
able difficulties, to the general public ;

(b) whether there being a wide gap in
the prices of ‘levy’ and ‘non levy’ cement,
the trade is making much money by
creating shortage in the availability of
‘levy cement’ ; and

(c) the action which Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) to (c) The domestic
production of cement during the period
April-November, 1983 had registered an
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increase of 10.5%, over the production
achieved during the corresponding period
of the previous year. There has been a
marginal shortfall of about 29, in the
supplies of levy cement against allocation.
With the increased domestic production,
supply of levy cement is expected to
improve further.

Prospectus of Revival of Demand of
Iron and Steel

3493. SHRI LAKSHMAN MALLICK :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that prospects
of revival of the demand for iron and
steel, flesh and bone of industry, is extre-
mely bleak unless Government initiate
measures to boost major steps in construc-
ting  sectors, like house construc-
tion, irrigation wells, power transmission
lines, manufacture of diesel engines and
machines ; and

(b) if so, the details regarding the
efforts Government are making in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) Steps *
taken to promote steel demand include,
inter-alia, at orientation of the product
mix to better market demand and rationali-
sation of imports. Positive signs of results
are seen in the declining trend in the
inventory of the main producers from the
level of 1.55 MT on 1-4-83 to 1.30 MT as
on 1.11.1983.

Growth Centres in certain Hill Areas

3494. PROF. NARAIN CHAND
PARASHAR : Will the Minister of PLAN-
NING be pleased to state :

(a) the growth centre identified by
Government from the hill States of Jammu
and Kashmir, Himachal Pradesh, hill areas
of Uttar Pradesh and the North Easterd
States ;

(b) whether Government would consi-
der the possibility of identifying a few
more growth centres in these States/
regions on account of their vast area and
rich potential ; and
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(c) if so, the likely dates by which it
would be done ?

THE [MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) to (c) The
Government of India has not identified
any growth centres.

Select List of Departmental Promotees
to Grade IV of Indian Statistical ~
Service

3495. SHRI DIGAMBER SINGH :
Will the Minister of HOME AFFAIRS be
pleased to refer tothe reply given to Un-
starred Question No. 3986 on 23 March,
1983 regarding irregularities in selection
of officials to Grade IV of Indian Statisti-
cal Service and state :

(a) whether the Select List of depart-
mental promotees to Grade IV of Indian
Statistical Service was drawn against 63
vacancies exisiting on 30 September, 1978,
but their seniority has actually been fixed
along with the direct recruits to I.S.S.
Grade IV-1980 and 1981 batches;

(b) if so, the reasons for such an
anomaly ;

(c) whether the U.P.S.C. had pointed out
to his Ministry that 40 per cent promotion
quota should be made applicable to the
dempartmental promotees on the basis of
1.S.S. Rules revised on 15 August, 1981, as
the D.P.C. met in November, 1982 after
the supersession of old Rules; and

(c) if so, what action has been taken
on the UPSC’s suggestion to set matters
right ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME . AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
A Select List of 63 officers for promotion
to Grade IV of the Indian Statistical Service
was drawn in November, 1982 in respect of
the vacancies falling in the promotion quota
as on 30-9-1978. The inter-se seniority
between the direct recruits and the promo-
tees to Grade IV of the ISS is fixed in
accordance with the general principles of
fixation of seniority. Acoording to these prin-
ciples, the seniorty is fixed by rotation of
vacancies as per quotas prescribed and the
date of joining Grade IV on a regular basis
is immaterial both in the case of the pro-
motees and the direct recruits.
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(c) and (d) The matter is under exa-
mination.

Setting up of a Group to Formulate
Strategy for Development of SCs

3496. SHRI ARJUN SETHI : Will
the Minister of PLANNING be pleased to
state :

(a) whether it is a fact that the Plan-
ning Commission has recently set upa
group with the special Secretary, Home
Ministry as Chairman for the for-
mulation of a new strategy and priorities
for development of Scheduled Castes ;
and .

(b) if so, the details regarding this
group so far as the question of its compo-
sition and functions and concerned ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and (b) The
composition and terms of reference of the
Working Group on development of Schedu-
led Castes for the Seventh Five Year Plan,
to which ‘presumably the question refers,
are given in the O.M. No. PC/BC/ll-S(Z)/
83 dated October 4, 1983, copy laid on the
table of the House [Lt 7416/83].

Survey of Small Scale Units for
Finance

3497. SHRI G. Y. KRISHNAN :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Government have conducted
any survey that the small scale industries
are not getting adequate protection from
Government regarding finance, raw mate-
rials and licences etc.;

(b) whether any Standing Committee
was also constituted by Government ;
and

(c) ifso, its main recommendations
and reaction of Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) No, Sir.

(b) and (¢) All India Small Scale Indus-
tries Board has constituted Standing Com-
mittees on the following subjects relating
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to the development of small scale in-

dustries :

(i) Policies and Programmes for Small
Scale Industries,

(ii) Ancillary Development, Quality
Improvement and Marketing Assis-
tance including Exports,

(iii) Industries Sickness,

(iv) Credit facilities, taxation and Mo-
dernisation, and

(v) Development of industries in North
Eastern Region

The Standing Committees have yet to
submit their reports which will, Interalia
include there recommendations.

H.E.C. Collaboration with
Lurgi (West Germany)

3498. SHRI N. E. HORO : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the Hindustan Engineer-
ing Corpotrtion (Ranchi) has been nego-
tiating for collaboration with Lurgi (West
Germany) for purchase of technclogy for
the use of sintering plants of SAIL; and

(b) if so, the details in this regards ?

THE MINISTER OF {STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) Heavy Engineer-
ing Corporation, Ranchi have been in
correspondance with M/s. Lurgy Chemi
(West Germany) regarding possible colla-
boration for sintering plants. No specific
proposals have so far emerged.

Recruitment of Constables in CRP/
BSF and other Central Reserve
Force from J & K State

3499. SHRI ABDUL RASHEED
KABULI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) number of constables, junior and
senior rank officers recruited in C.R.P.,
B.S.F. ana other Central Reserve Forces
from the J & K State during the last three
years ; and

(b) the number of Scheduled Castes
amomgst them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b) Information is being collected and
will be laid on Table of the House.

Indian and West Germany
Colloaboration

3500. SHRI “ GHUFRAN AZAM :
Will the Minister of INDUSTRY be plea-
sed to state :

" (a) whether in view of growing frien-
dly relation between India and West Ger-
many the letter is showing much interest
in the industrial growth of India for the
past few years;

(b) whether it is also a fact that the
number of collaboration agreements in bet-
ween the parties of the countries are
increasing;

(©

(d) the total number, areas of opera- _
tion industry-wise location and names
of Indian companies/firms with whom
industrial collaboration approved by the
Government during 1982 and 1983; and

if so, the facts thercof ;

(e) further steps being contemplated
to expedite decision/approval of such colla-
borations between Indian enterprises and
West German firms?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) to (d) During the
period 1981, 1982 and 1983 (Jan.-Sept.),
the number of approved foreign collabora-
tions between Indian and West German
firms has shown an increasing trend.
Government have approved 389, 590 and
482 proposals for foreign collaborations
during 1981, 1982 and 1983 (Jan.-Sept.) res-
pectivley. Out of this, the nmber of
foreign collaborations appoved with West
German firms were 74,110 and 92 for 1981
1982 and 1983 (Jan-Sept.) respectively.
Details of all approved foreign collabora-
tions showing the names of Indian and
Foreign firms, item of manufacture, and
nature of collaboration are published on a
quarterly basis by the Indian Investment
Centre as a supplement to its monthly

News Letter. Copies of this publica;ion
are sent regularly to the Parliament
Library.
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(e) As per the stream-lined procedure
of processing foreign collabration proposals,
every offort is being made to dispose of
the proposals within a period of 60 days.

Oil from Rice Bran and Cement
from Paddy Husk

3501. SHRI A. K. ROY : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that there
could be oil from rice bran and cement
from paddy husk, if so, facts in details;

(b) whether plants have been set up
for the both; if so, details of their location
and the production in the year 1982-83;

(c) whether Government would parti-
cipate to set up such plants as the basic
rural industry in the paddy [growing area;
and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND TE-
CHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SIVRAJ V.
PATIL) : (a) Yes, Sir. Rice Bran Oilis
a vegetable oil extracted by solvent extrac-
tion process from rice bran. The oil from
rice bran extracted prior to stabilisation
such is used for industrial purposes as soap

making. Edible grade rice bran oil can
be obtained from the stabilised rice
bran.

Cementitious  binder, different from

portland cement, can be produced from
rice husk. It can be used for several
applications such as plastering, masonry
and canal lining. Technology for manu-
facturing cementitious binder from rice
husk and lime has been developed in India
in institutions such as Indian Institute of
Technology, Kanpur, Cement Research
Institute of India, Balabgarh and Central
Building Research Institute, Roorkee.

(b) Yes, Sir. Several Rice Bran Oil
Plants have been established in various rice
producing states of the country, as part of
rice mills. The current annual pro-
duction of rice bran oil is about 95,000
tonnes, out of which industrial grade is

- about 90,000 tonnes and the edible grade is

about 5,000 tonnes. The details about the
plants set up are given in the statement
attacthed.
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(c) and (d) There are several Ricé
Bran OQil Mills and Cement demonstration
plants and further units can be set up by
interested entreprencurs and rice mill
owners. The NRDC of India has assisted
in setting up a demonstration cum training
unit at Attara, UP, for manufacture of
paddy husk cement. The Corporation has
been providing training and technical
guidelines to interested parties to set up
their own units.

Statement
(A) RICE BRAN OIL PLANTS
ANDHRA PRADESH :

(1) Andhra  Rice
Donkinavalsaa.

& Oil  Mills,

(2) Bhagyalakshmi Rice & Oil Mills,
Karamdhedu.

(3) Gowri Shankar Rice & Oil Mills,
Donkinavalasa.

(4) K.B. Narasimhulu Rice & Oil Mills,

Karimnagar.

(5) Krishan Rice and Oil Mills,
Nazimabad.

(6) Raghunath  Rice & Oil Mills,
Narayanpet.

(7) Shri Gopal Rice & Oil Mills,
Karimnagar.

(8) Shri Mahavir Rice & Oil Mills,

Chipurupalli.

(9) Shri Ramachandra Rice & Oil Mills,
Kothagudam.

(10) Shri Ramanjaneya Rice & Oil Mills
Co., Vuyyuru.

(11) Shri Venkateswara Rice & Oil Mnlls,
Kamareddy.

(12) Venkateswara Rice & Oil Mills,
Yellareddy.

(13) Shri Venkateswara Chemical Indus-
tries, Masulipatanam.
ASSAM :

(1) Bilashi Ram Rice & Oil Mills,
Gahigaon.

(2) Eastern Assam Rice & Oil Mills,
Fakirgram.
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(3) Ganesh Rice & Oil Mills, Tezpur.

(4) Hanuman Rice & Oil Mills,
Jorhat.

(5) Kamalalal Rice & il Mills, Tihu.

(6) Lalchand Laldeo 0il & Rice Mills,
Nalbari.

(7) M.B. Rice & Oil Mills, Bongaigaon.

(8) Mahavir Rice & 0il Mills, Bongai-
gaon.

(9) Modi Rice & Oil Mills, Titabar.
(10) N.B. Rice & Oil Mills, Bongaigaon.
(11) New Rice & il Mills, Raha.

(12) Poddar Rice & il Mills,Nowgong.

(13) Radra Kishan Rice & Oil Mills,
Gaubhati.

(14) Rupai Siding Rice, Elour & Oil
Mills, Doom Dooma.
BIHAR :

(1) Annapurna  Rice & Oil Mills,
Sitamarhi.

(2) Baidyanath Rice & 0il  Mills,
Deoghar.

(3) Bhagwan Rice & Oil Mills,
Sitamarhi.

(4) Chandan Rice. Oil & Flour Mills,
Kishanganj. .

(5) Dhanawat Rice, & Oil Mills,
Forbjsgane.

(6) Gopal Rice & Oil Mills,
Forbesganj.

(7) Mahabir Rice & Oil Mills,
Darbhanga.

(8) Mabhabir Rice & Oil Mills, Jainagar.

(9) Sagar Rice & Oil Mills, Kishaganj

(10) Shri Lakshmi Rice & Oil Mllls,
Jonakpurroad.

(11) Shri Shankar Rice and Oil Mills,
Narhia.

(12) Sita Ram Rice & Oil Mills,
Sitamarhi.
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(13) Swastika Rice & Oil Mills,
Gulabbagh.

KARNATAKA :

(1) Krishna Rice & Oil = Mills,
Mulbagal.

(2) Shri Gajanana Rice & Oil Mills,
Mysore.

KERALA :

(1) Trivandrum Rice & Oil Mills,
Trivandrum.

MADAYA PRADESH :

(1) Krishna Rice & Oil Mills, Rewa.
ORRISA :

(1) S.T. Rice & Oil Mills, Kesinga.
RAJASTHAN :

(1) Bharat Rice & Oil Mills, Gangapur.
(2) Laxmi Rice & Oil Factory, Bundi.

(3) Shankar Rice & Oil Industry,
Gangapur.

TAMILNADU :°

(1) Akbar Rice & Oil Mills, Adiram-
pattinam.

(2) Ashoka Rice & Oil Mills, Erode.

(3) Meera Rice & Oil Mills, Mancha-
nallur.

UTTAR PRADESH :
(1) Ramji Rice & Oil Mills, Haldwani.
WEST BENGAL :

(1) Shibshankar Oil & Rice Mills,
Bankura.

(2) Anand Rice & Oil Mills, Bolpur,
(3) Sarada Rice & Oil Mills, Bolpur.

(4) Mahindra Rice & Oil Mills,
Burdwan.

(5) Dubrajpur Oil & Rice Mills, Dub-
rajpur.

(6) Bengal Rice & Oil mills, Sainthia.
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(B) RICE HUSK ASH PLANTS

The following Demonstration Units have
been set up for the production of Cementi-
tious Binder from Rice Husk Ash :

(1) M/s. Lord Krishna
Gangoh, U.P.

Industries,

(2) Indus Cement, Neclokheri, Haryana.

(3) Satyashri Industries, Guntru, A.P.
(4) Recem Cement Industries, Nagpur,

Mabharashtra.

(5) M/s. Ashmoh Cement Enterprises,
Kurukshetra.

(6) Vigyan Shiksha Kendra, Attara,
U.P.

(7) Syndicate Agricultural Foundation,
Hiriadaka, Karnataka.

(c) and (d) There are several rice Bran
0il Mills and Cement demonstration plants
and further units can be set up by inte-
rested entereprencures and rice mill owners.
The NRDC of India has assisted in setting
up a demonstration cum training unit at
Attara, UP, for manufacture of paddy husk
cement. The corporation has been pro-
viding training and technical guidelines
to interested parties to set up their own
units.

Capital subsidy districts in Gujarat
3502. SHRI MOHAN LAL PATEL : Will

the Miuister of INDUSTRY be . pleased to
state :

(a) whether Government have announ-

ced ““Capital Subsidy District’’, in

Gujarat ;

(b) if so, the names of these districts ;
and

(c) the details of incentive scheme for
those district ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) to (c) An enuncia-
ted vide Press Note No. 4/1/81/BAD (Vol.
III) dated 27.4.1983 read with Press Note
of even number dated 7.9.1983 (copies
available in Parliament Library Govern-
ment have re-categorised the backward
areas of the country into three categories
viz. Category ‘A’, ‘B’ & ‘C’ with graded
subsidies. The composition of backward
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districts in Gujarat is as follows :
Category ‘A’ — Dangs

Panchmahals, Broach,
Surendrnagar

Category ‘B’ —

Amreli, Banaskantha,
Bhavnagar, Junagadh,
Kutch, Mechsana,
Sabarkantha.

Category ‘C° —

The admissibility of central investment
subsidy in these districts is as follows :

Category ‘A’ — 259, subject to a
maximum of Rs. 25
lakhs

Category ‘B> — 159, subject to a maxi-
mum of Rs. 15 lakhs

Category ‘C’ — 109, subject to a
maximum of Rs. 10
lakhs.

The  blocks/taluks/urban agglomera-
tions extension of township in categories
‘B’ and ‘C’ where investments have exceed-
ed Rs. 30 crores as on 31.3.1983 shall not
be eligible to central investment subsidy
or concessional finances.

In additional to Central Investment
Subsidy, the entrepreneurs setting up
industries in backward areas are eligible
to text concessions, hire-purchase of
machinery for small scale industry, con-
sultancy facilities for technical services,
availability of comprehensive range of
extension services and support through
District Industry Centres, Margin Money
Assistance etc. MRTP/FERA Companies
have also been allowed to set up Non-
Appendix-I Industries not reserved for
small scale sector with an export obliga-
tion of 509, in Category ‘B’ and *C’
districts and 309, in respect of Category
‘A’ Districts. In the Category ‘B’ and
‘C’ districts the rate of Central Investment
Subsidy is enhanced by 5%, for such indus-
trial units as are certified as Nucleus Plants.
The Industrial Units certified  as Nucleus
Plants are also entitled to relaxations viz.
convertibility clause, inter-corporate
investments and additional conccssions/
incentives as are available under the
Pioneer Unit Scheme in force in Maha-
rashtra,
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Advisory Committee for Development of
Himalayan Region

3505. DR. A.U. AZMI: Will the
Minister of PLANNING be pleased
to state :

(a) whether the Planning Commission
had set up an advisory commitee in 1982-83
for securing the development of the
Himalayan region on systematic and
scientific lines ;

(b) whether the Commission has also
set up three working groups to prepare a
comprehensive report and make recommen-
dations on scientific and technical planning
and implementation of schemes to utilise
the Himalayan Waler Resources for
development without impairing the eco-
system and causing socio-cultural distress
to local inhabitants ; and

(c) whether the Commission has also
set up a coordination committee to coordi-
nate, integrate and prepare guidelines
based on the recommendation of these
three working groups ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) (a): to (c) Yes, Sir.
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Pitiable Condition of Small Units of Bokaro
‘ Industrial Area

3504. SHRI HARISH KUMAR
GANGWAR : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether small units of Bokaro
Industrial area are in a pitiable condition
due to indifferent attitude adopted by the
Management of Bokaro Steel Company ;

(b) whether only 153 units are engaged
in production out of total 259 allotted
units ;

(c) if so, the reasons for which the
remaining units are not engaged in pro-
duction ;

(d) whether it is a fact that even the
units engaged in production do not have
much work ; and

(e) if so, the efforts being made by
Government to bring about improvement
therein and the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) to (¢) Over
the years, the Bokaro steel plant has been
able to increase the placement of orders
on the ancillary and small scale units
located near the steel (plant as is evident
from the following data

(Rs. in lakhs)
Value of orders 1979-80 1980-81 1981-82 1982-83 April-Sept. 1983
placed.
589.90 510.00 635.30 775.00 419.86

As on September 30, 1983 there are 159
small scale units in production near Bokaro.
Out of these, 128 units are registered as
suppliers with the Bokaro steel plant.
These include 44 units which have been
accorded ancillary status.

Allotment of plots, power, financial
assistance etc. for the establishment of
small scale units is the responsibility of the
State Government. Information about
the number of units allotted land around
Bokaro is being obtained and will be laid
on the Table of the House.

Recognition of Posts fi

Grade IV of ‘Indian Sta?l;ti;‘;m:e

3505. SHRI G.S. REDDI : Will the
Minister of HOME AFFAIRS be pleased to
state the break-up of the number of posts
in the scale of Rs. 650-1200 and their
designations, recognised as feeder posts
for promotion to Grade IV of the Indian
Statistical Service in the various Minist-

ries/Departments of the Government of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Information
is given in the statement enclosed,
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Statement
. S.,'No. Designation of feeder post and the name of No.- of feeder

the Ministry/Department posts

d. 2 3

1. Statistician, Anthropological Survey of India, Department

of Culture. 2
2. Asstt, Statistician, Dte. of Inspection (RS & P), Depart-
. ment of Revenue. 1

3. Market Intelligence Officer, Dte. Economics & Statistics,

B Deptt. of Agriculture & Cooperation. 1
4. Statistical Officer, Ministry of Rurul Development. 1
s. Statistical Officer, Dte. General of All India Radio,

Ministry of Information & Broadcasting. 1

6. Extra Asstt. Director (Ganga Basin Organisation) Minis-

try of Irrigation. 1
Ts Extra Asstt. Director (Indus Water Organisation) Ministry
' of Irrigation. 1
8. Extra Asstt. Director Central Water Commission, Minis-
try of Irrigation. 2
9. Asstt. Research Officer, Central Water & Power Research
Station, Pune, Ministry of Irrigation. 2%
10. Mineral Officer (Statistics), Indian Bureau of Mines,
Department of Mines. 8

*According to information furnished by Ministry of Irrigation, these posts no

longer exist.

Fixation of Nature Qnoto for Deputationists
from States

3506. SHRI [D.S.A. SIVAPRAKA-
SHAM : Will the Minister of HOME

- AEFAIRS be pleased to state :

(a) whether Central Government have
fixed any quota for each State for taking
Officers on deputation ;

(b) if so, the detials of the quota and

' category of the post ;

(c) whether any tenure has been fixed

- for such deputationists ; and

(d) if so, whether there is any officer

. from Tamil Nadu working on deputatnon
. beyond the tenure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)

" A central deputation reserve of 40 per cent

" of the senior duty posts is provided in
~ each-

state/joint cadre of the Indian
Administrative  Service against which

L3

officers are taken for appointment at the
Centie on deputation. Similarly, in each
state/joint cadre of the Indian Poljce
Service and the Indian Forest Service, a
central deputation reserve is fixed respec-
tively at 40 per cent and 20 per cent of the
senior duty posts.

(c) Yes, Sir. The normal period of
deputation for the posts at the level of
Under Secretary and above, covered by the
Central Staffing Scheme, is as follows :

(i) Posts at the level of

Under Secretary 3 years
(ii) Posts at the level of

Deputy Secretary 4 years
(iii) Posts at the level of

Director and Joint

Secretary 5 years

(iv) Posts at the level of Additional
Secretary :

(a) Officers to be appointed as Addi-
tional Secretary directly from the
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State/Cadres will have a tenure
of five years.

(b) In the case of Joint Secretaries
promoted as Additional Secretary,
the combined tenure of Joint

Secretary-cum-Additional Sec-
retary should be 5 years, but the
tenure will be so extended so as
to give the officer a mimimum
of 3 years as Additional Secretary.
So the tenure will end on the
expiry of 5 years as Joint
Secretary or 3 years as Additional
Seeretary, whichever is later.

(c) The officers retiring within a period
of 2 years, after completing the
prescribed maximum period will
not be reverted to their parent
cadres.

(d) Yes, Sir. In the case of Tamil-
Nadu cadre of the Indian Administrative
Service, one officer (excluding those on
foreign assignment or on study leave) is
serving at the Centre beyond his normal
tenure.

Ashoka Paper Mills Limited

3507. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRY be pleased to
state the latest position with regard to the
resumption of production by Rameshwar
Nagar unit of the Ashoka Paper Mills,
reinstallation of pulp plant and installa-
tion of captive power unit and what steps
are being taken to emsure the same within
a shortest possible fixed time schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : The modalities of resuming
the operations of Ashoka Paper Mills have
not yet been finalised. The question of
installation of a pulping plant and captive
power unit can be decided only after a
final view is taken on the scheme of revi-
val of the company.

New Railway Lines Pending Clearance
of Planning Commisson
3508. SHRI AMAL DATTA : Will
the Minister of PLANNING be pleased to
state :

(a) how many projects for new railway
| lines are pending clearance of the Plannin
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Commission indicating the dates of receipt
of proposal from the Railway Ministry
against each project, the estimated value
of project ; and

(b) the reason why clearance has not
been given ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAYV): (a) The Planning
Commisson have only one proposal for a
new railway line pending. The proposal
was received in October, 1983 from the
Ministry of Railways and the estimated
cost of the project is Rs. 46.39 crores.

(b) The examination of the proposal has
not been completed. The clearance of the
project will depend on the outcome of the
examination.

Post created for Hindi work in the Deptt,
of Atomic Energy

3509. SHRIMATI MADHURI SINGH :
will the PRIME MINISTER be pleased
to state :

(a) the number of posts created for
Hindi work in the Central Office and
different units, separately of the Depart-
ment of Atomic Energy and their pay
scales and the number of these paosts lying
vacant in each of these offices ;

(b) whether Government have any -
proposal under consideration for the crea-
tion of new posts for the proper perfor-
mance of Hindi work and if so, the details
thereof and the names of the offices for
which these posts are under consideration;
and

(c) the measures being taken by Go-
vernment to fill up the vacant posts and
to sanction the proposed posts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) and(b) A statement is -
appended.

(c) The recruitment process is under-
way to fill up the vacant posts, Propasals
for creation of new posts are under consi-
deration,
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Abbrevations Used

S—Hanctigned Strength
V—Sanctioned posts
P—Proposal under consideration

AMD—Atomic Minerals Divn, Hyderabad
NAPP—Narara Atomic Power Project, Narora

Whritten Answers

PPED—Power Projects Engineering Divn., Bombay
MAPP—Madras Atomic Power Project, Kalpakkam

NFC—Nuclear Fuel Complex, Hyderabad

TAPS—Tarapur Atomic Power Station
KAPP—Kakrapar Atomic Power Project, Surat

BARC—Bhabha Atomic Research Centre, Bombay

HWPS—Heavy Water Projects
C&SG—Canstruction & Services Group, Bombay
DEM—Direct. of Estate Management, Bombay
RAPS—Rajasthan Atomic Power Station, Kota
DPS—Directarate of Purchase & Stores, Bombay

DAE—(Sectt)—Department of Atomic Energy (Sectt)

Summary
S VvV P
1. Sr Hindi Officer 1100-1600 1 — —
2. Hindi Officer 650-960 2 1 3
3. Hindi Officer 650-1200 2 1 —
4. Sr Hindi 550-900 1 1 2
Translator
5, Sr Hindi 550-800 3 1 —
Translator
6. Jr Hindi 425-700 14 3 9
Translator
7, Hindi Typist 260-400 11 4 26
8. Hindi Asstt 425-700 3 — 1
9. Jr Stenographer 330-560 4 1 2
10, Hindi Asstt 425-800 I — —
Total 42 12 43
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Appointment of Dependents of Central
Government Employees Found
Medically Invalidated

3510. SHRI K. B. S. MANI: Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether the dependents, kith and
kins of Central Government employees
are being appointed on compassionate
grounds, if the Government employees are
medically invalidated from the service, be-
fore they attain the age of 55 years;

(b) whether in the case of the Central
Government employees, if they are medi-
cally invalidated after the 55th year, their

kith and kins will not be appointed on

compassionate grounds;

(c) if so, the details of such orders;
and

(d) the steps teken by‘ Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIH) : (a) Son/dau-
ghter/near relative of a Government servant
who is medically invalidated from the
service before attaining the age of 55 years
can be consideaed for appointment to a
Group C post or a Graup D post provided
the family is in immediate need of assis-
tance, in the event of there being on other
earning member in the family.

(b) to (d) With a view to restricting
the benefit of the consession as indicated
a gainst part (a) above to really deserving
cases, orders of Government were issued on
18-3-19 82, to the effect that the concession
of comPassionate appointment of the son/
daughter/near relative would not be exten-
ded to cases where the Government servant
retired on medical grounds on or after
attaining the age of 56 years.

Declaration of Proclaimed Offenders

3512. SHRI R. N. RAKESH : Will
the Minister of HOME AFFAIRS be plea-
sed to refer to reply given to Unstarred
Question No. 282 on 22 February, 1978, re-
garding Crimes in Delhi Central District on
26 January, 1978 and to state :

(a) whether any accused in case under
F.LR. No."64/78 under sections 147/148/
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149 IPC has been declared a ‘proclaimed
Offender’ by the Hon’ble Court ;

(b) if so, the particulars of the accu-
sed declared Proclaimed Offender and the
date when the Hon’ble Court declared him
so; and Va8

(c) the action taken so far by police
to arrest the accused declared proclaimed
Offender ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) Yes,
Sir.

(b) Accused Kanhya Lal has been de-
clared proclaimed offender on 29th January,
1980 by the Court of Metropolitan Magis~
trate, Delhi.

(c) Searches are being conducted
at the residences ofy the relatives of the
accused and also of the person, who stood
surety. Help of the Crime Reeord Office
has also been taken. It has, however, not
been possible so far to trace the pro-
claimed offender.

Loos in Bharat Leather Corporation

3513. PRGF. SAIF-UD-DIN SOZ:
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Bharat Leather Corpo-
ration was established as a commercial
Corporation;

(b) if so, the reasons as to why the
Corporation has been incurring losses;
and ‘

(c) the year-wise
inception ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) Bharat Leather Corpo-
ration was established as a Public Sector
Corporation for development of leather and
leather goods industry. Incorpoiated on
31st March, 1976 under -the Companies’
Act 1956, the objectives of the Corporation
also include promotional and developmental
role in addition to the commercial activi-
ties to be undertaken by the Corpo-
ration,

losses since its
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(b) The main reasons for losses in-
curred by the Corporation are :

(i) Initial expenditure on provision of
infrastructure.

(ii) High administrative over-heads in
relation to sales turnover.

(iii) High inventories of finished
goods, raw materials, stores and
spares.

(c) The year-wise losses of Bharat

Leather Corporation since inception are as -

following :
YEAR LOSSES
(Rs. in lakhs)
1976-77 3.93
1977-78 6.78
1978-79 6.32
1979-80 15.55
1980-81 30.81
1981-82 45.80
1982-83 42.17

faesll # wfgmel & afq swaue

3514. =it gegarcme wfzar : F@1 T7
Mt ag aqrd &1 FO FOr f faedt §
1980-81 & 1982-83 a8t & &=
afgatal 41 qaiar gaq & wwal v qear
fady & ?

g AmEm A Tew wet (st dre

qwegeamt) ¢ wafad eiwe A9 fag
T
aq  gfad fFg 1o maEl # gean
1980-81 146
1981-82 146
1982-83 166

Functions of Officers of the Rank of DSP
and above in B.S.F. Posted in Delhi

3515. SHRI K. LAKKAPPA : Will the
-Minister of HOME AFFAIRS be pleased
to state :
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(a) the precise functions of officers of
the rank of D.S.P. and above in Border
Security Force who are posted in Deihi;
and "

(b) Whether their services can be better
utilised by posting them to border areas at
regular intervals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Officers
of the rank of D.S.P. and above posted in
the B.S.F at Delhi are performing staff/ad-
ministrative duties.

(b) Officers are posted in Delhi from
field formations deployed on the border
and are posted to border units on comple-
tion of their normal tenure.

Task Force on Urban Poor and
Slum Improvement

3516. SHRI RAMJIBHAI MAVANI :
Will the Minister of PLANNING pleased
to state :

(a) whether any Committee or Task
Force has been appointed by Government
on shelter for the Urdan poor and slum
improvement;

(b) if so, how many places the said
Committee have visited and met, the poor
and weaker sections an their represen-
tatives;

(c) the particulars posts and status
of the members of the said Committee of
Task Force;

(d) the details of representations,
memoranda etc. reccived by the said
Committee;

(e) whether any interim or final report
has been submitted by the said Commi-
ttee;

(f) if so, the details of the said report;
and

(g) the action taken to implement the
recommendations thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) The Task Force as group visited
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Hyderabad in order to assess the Urban
Community  Development Programme.
Some members of the Task Force also visi-
ted Ahmedabad, Calcutta, Jaipur, Madras,
Pune and Viskhapatnam.

(¢) The members of the Task Force
were :

1. Shri L.M. Menezes,

Joint Secretary, Ministry of Works
& Housing Chairman

2. Shree Kirtee Shah, Director,
Ahmedabad Study Action Group,
Ahmedabad—Member

3. Dr. Meera Bapat, Centre for
Development Studies and Acti-
vities, Poona—Member

4. Shri S.S. , Tinaiker, Secrecary,
Housing Department, Government
of Mabhara shtra, Bombay—
Member,

5. Shri H.U. Bijlani, Chairman and
Managing Director, Housing &
Urban Development Corporation,
New Delh—iMember

6. Dr. Rakesh Mohan, Senior Con-
sultant, Planning Commissson—
Member—Secretary.

(d) The Task Force did not receive any
representations or memoranda.

(e) The task Force has submitted a

summary of Findings and Recommendations.

The main report is under print,

(f) The salient features of the Summary
of Findings and Recommendations given in
Annexure.

(g) The findings and recommendations
of the Task Force constitute background
material to enable Government to formu-
late programmes and policy measures for the
Annual Plans and Five Year Plans in the
field of Housing and Urban Development.
These recommendations are under exami-
nation in the Commission.

Statement

Salient features of the Summary and
Findings of the Task Force on
Shelter for the Urban Poor
and Slum Improvement

The Task Force has examined the
existing polices and programmes concerned
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with shelter for the poor and has identi-
fied the key problems to be encountered
in this areas. It has reviewed the exis-
ting local and other legal impediments
which have hampored the poor from
making their own housing investments. It
has estimated the affordable demand for
shelter that may be expected from the
urban poor over a 15-years perspective.
It has identified the existing innovative
programmes which have been found to be
successful in different urban areas and has
suggested ways and means for their adop-
tion in other places. It has suggested
policies and programmes for shelter for the
urban poor which are financially feasible
as well as institutionally viable, and mea-
sures for slum improvement.

2. A gist of the main findings of the
Task Force is given below :—

1. On the basis of a study of the social
housing schemes in operation since the
First Five Year Plan, the Task Force found
that (a) the bulk of the Investments had
gone towards construction of formal
housing by Government, semi-government
agencies and cooperatives, (b) the
cheapest houses built were beyond the
means of the Economically Weaker Sections
and Low Income Groups, (c) the total
production of houses through budgetary
support was insignificant/short of require-
ment, (d) there was insufficient evidence
to show that the urban poor had benefited -*
to the extent planned, (e) the criteria for
eligibility were outdated, (f) the plan-
ned shift to ‘Sites and services’ concept
had not materialised, (g) the monitoring
of public investments on housing for the
approved catagory was not satisfactory,
(h) although the Plan schemes had played
an important role as catalysts in the

housing  sector initially, they  had
mostly benfited the middle and higher
income groups, and (i)  budge-

tary allocations would be more fruitful
if utilised almost exclusively for infras-
tructure and land development with heavy
emphasis on delivering cheap serviced sites
to the poor.

2. The existing legislation on slums in
various States does not enable creation
of conditions which would result in long
term improvement.of slum housing. Land
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use plans, particularly in respect of public
lands, perennially conflict with objecvtives
and/or consequences of slum improvement
and squatter upgrading.

3. Large-scale acquisition and develop-
ment by Government/public agencies for
the last 25 years and ceiling on landowner-
ship in major urban centres since 1976
have resulted in private developer’s acti-
vities having been curtailed, large arcas of

vacant land standing frozen and
undesirable speculation in land becoming
conspicuous.

4. While some amount of urban housing
may have to be built by spccialised agen-
cies in the public, private and cooperative
sectors, there is overwhelming evidence to
show that efforts to produce affordable
housing for the poor by corporate bodies
have failed. The evidence points to the
fact that the bulk of housing for the poor
is produced through their own efforts, lega-
Ily or illegally. If public intervention in
this field is to be effective, it will have to
take into account the woeful limitations of
Government organisations’ ability to cater
to the needs of low income families in the
terms of costs, quality, functional ade-
quacy, location and cumbersome processes.

5. The offtake of finance for housing
for the lower incomc groups through ins-
titutional sources of financing has been
insignificant with the result that by and
large the urban poor depend mainly on
their own resources and what can be bor-
rowed in the private market.

3. The following is a gist of the
important recommendations of the Task
Force :

(I) The budgetary allocations in the
Plan should be used by the State Govern-
ment exclusively for ‘schemes of land
development and provision of infrastructure
to facilitate construction of houses by indi-
viduals and oppropriate organisations, with
emphasis on ‘Sites and Services’ for the
urban poor.

(2) The limited public funds available
for construction of houses should be utilised
through the Housing and Urban Development
Corporation (HUDCO) cooperatives and
banks.
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(3) Innovative and uncoventional
arrangements need to be made whithin the
general framework of the national banking
system for small loans for construction of
houses or for repair/renovation/expansion
to low income people. This could be
achieved by setting up ‘‘materials bank’’
through which loans could be given in
kind.

(4) Public agencies involved in. land
development should take up rapid releases
of land in market and adopt progressive
pricing policies, including system of cross
subsidy.

(5) While the present approach of
environmental improvement of slums be
continued, certain factors such as realistic
financial norms, propoor identification of
responsbility of various agencies involved,
cost recovery, integration of physical im-
provement programme with schemes for
pre-schools, nutrition, health and employ-
mznt, taking up urban community develop-
ment, maintenance of assets need to be
looked into. The problem of squatters on
private land should be tackled on a priority
basis.

(6) Implementation schemes to supply
more water to slum areas should be speeded
up, and a massive programme of pour flush
latrines, where water-borne sewerage is not
feasible/affordable in the near future,
should be taken up.

(7) Urban  community development
projects, on the Hyderabad model, should
be initiated in all areas where public
agencies are to take up slum improvment
or housing projects, with full involvement
of local bodies and voluntary agencies.

(8) Low income people should be en-
couraged to form cooperatives in order to
meet their shelter requirments through
positive efforts on the parts of the concern-
ed Government Departments by giving them
the requisite assistanc and guidance.

(9) The state Government should make
a more vigorous use of the existing legisla=-
tion on slums, particularly in the matter
of acquisition of private land under slums
on payment ofa multiple of the actual
rent.

(10) All concerned agencies shéuld
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treat security of tenure in shelter pro-
gramme for the poor, whether serviced
sites, improved slums or formal housing,
as an integral and indispensable part of
such programmes.

(11) All public agencies» like Housing
Boards, engaged in shelter as an essential
pre-requisite to expanding the scope of
housing programmes for the poor, should
concentrate on development of land in-
frastructure and cut down their house cons-
truction programmes to the minimum.

(12) With a view to augmenting the
efforts currently being made to provide
housing finance for the poor through formal
institutional channels, organisational
arrangements should be worked out for
encouraging the housing finance agencies
like the Aousing Developmeut and Finance
Corporation to enter the housing market for
this category of population.

Ban on Taped Speeches of Militant
Sikh Leader

3517. SHRI GULSHER AHMAD :
SHRI JAGPAL SINGH :

SHRI DAULAT RAM
SARAN :

Will the [Minister of HOME AFEAIRS
be pleased to state :

(a) whether it is a fact that two for-
mer Ministers of Punjab Government have
appealed to ban the taped speeches of
militant sikh leader Jarnail Singh Bhindra-
wale as the speeches are spreading hatred
amongst the members of two communities,
as reported id Hindustan Times, dated 22
October, 1983;

(b) if so, Government’s reaction
thereto and whether a decision has been
taken in the matter; and

(c) if not, when the decision will be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) Cassettes containing objectionable
speech by Shri Bhindranwale have already
been precribed and a case has been regis-
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tered against him for making objectionable
speech.

(c) Does not arise.

Applications for Industrial Licences
from Nagpur and Buldhana

3518. SHRI BALKRISHNA WASNIK :
Will the Minister of INDUSTRY be
pleased to state : )

(a) whether large number of industrial
licence applications from the districts of
Nagpur and Buldhana in Maharashtra have
been pending for decisions;

(b) whether it is also a fact that even
after the declaration of Buldhana district
as a backward one, not much industrial
growth has taken place due to abnormal
delay in deciding the various applications
by the Central Government;

(c) if so, the facts thereof and action
being proposed to be taken; and

(d) the totat number of industrial
licences, areas-wise, both with or without
foreign collaboration approved during the
year 1982 for Maharashtra, Utter Pradesh
and Wesi Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Six industrial licence
applications for grant of letters of intent
under the provisions of Industries (Deve-
lopment & Regulation) Act, for setttng up
of industries in  Nagpur district of
Maharashtra State are presently under
consideration of the Government. No
such application for setting up of any
industry in Buldhana district of the State

is, however, under consideration at
present.
(b) and (c¢) No, Sir. All industrial

licence applications are processed and dis-
posed of in accordance with the rules and
procedures laid down for the purpose.
It is the constant endeavour of the Govern-
ment to process and dispose of all indus=~
trial licence applications as expeditiously as
possible.

(dy 95,22 and 27 industrial licences
were issued during 1982 for setting up of
industries in Maharashtra, Uttar Pradesh
and West Bengal, respectively. The details,
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such as, the name and address of the under-
taking, item of manufacture and capacity,
locations etc., of all industrial licences
issued under the provisions of Industries
(Development & Regulation) Act, are being
published regularly by the Indian Invest-
ment Centre in their ‘Monthly Newsletter’.
Copies of this publication are available in
the Parliament Library.

Grant of Loans under self-employment
Scheme in Gujarat

3519. SHRI UTTAMBHAI H. PATEL :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have formu-
lated new schemes and simplyfied procedure
for granting of loans, grants and subsidies
under the new self-employment schemes;

(b) if so, the details thereof;
(c) the out-come thereof;

(d) the number of applications recei-
ved since its inception from various places
and in the districts of Bulsar, Vadodara,
Bhavnagar and Amreli of Gujarat;

(¢) the number of them considered,
rejected and are under consideration;
and

(f) how much amount sanctioned and
disbursed lhcrct(_) ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) Under this scheme identified edu-
cated unemployed youth would be given
Composite loan up to Rs. 25,000/- to set
up ventures, in industry, service and busi-
ness establishments and Central Govern-
ment would give 259, outright Capital
Subsidy to each loan contracted by the
entrepreneurs with the commercial banks.
Educated unemployed youth need not be
registered with an Employment Exchange
and can apply to their respective DICs and
Task Force of the DIC will process the
applications and help them in preparing
Project Reports and in filling up bank
application forms before recommending
their cases to the banks which are not to
ask for any margin or collateral security.
Reserve Bank of India has instructed the
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bank to dispose of the cases within 14 days
from the receipt of their applications.

(c) to (f) The response to the scheme
is quite encouraging. For 1983-1984 a
target of 2.5 lakh beneficiaries has been
fixed. Reports received from about 200
DICs up to November 30, 1983 are that
1,30,818 applications had been received by
the DICs and 12,873 cases had been re-
commended to the banks. Out of these
banks had sanctioned loans amounting
to Rs. 58.24 lakhs to 2569 applicants.

aferor sigar g andl # fagfoal gra
gfam atet qv gaen
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Extension of Sixth Schedule of
Constitution to Tripura
3521. SHRI AJOY BISWAS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether sixth schedule
extended to Tripura ; and

will be
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(b) if so, steps the Government have so
far taken to extend the sixth schedule of
the Constitution of India to Tripura ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) The powers of District Council set-up
under the Tripura Autonomous Distriet
Council Act and those of the District
Council ' under the Sixth Schedule of the
Constitution are more or less similar.
However, the need for introduction of Sixth
Schedule in Tripura is under consideration
of Government.

Bomb Explosions on the Platforms of
Railway Stations

3523. SHRI NAVAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) the details of the bomb explosions
on the platforms of railway stations in
various parts of the country in the recent

past ;

(b) the total number of persons killed
and injured in these bomb explosions at
railway stations and the extent of damage
caused to railway property ; and

(c) whether any compensation has been
paid by railways to the victims of these
bomb explosions at railway stations and if
so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
Information is being collected and will be
laid on the Table of the House.

fauz zva< gfear gru fafaa
gamEl & qea ¥ afg
3524, =it &g qnt
oft Hd Wi AT S
Y Argarfga aewwT
FI gEm w43
w3
(F) dar ag a=agfs fagz zmx
fear A grar &t # w97 IS F Qi
Hafgard;

FA & FA
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Takeover of Sick Industries

3525. SHRI T.R. SHAMANNA : Will
the Minister of Industry be pleased to state:

(a) the. number of sick non-textile
industrics so far taken over by Government ;

(b) the industries taken over and
number of Industries revitalized (made
profitable) ;

(c) the number of sick industries taken
over which are still sick ; and

(d) the annual loss for the last three
years 1979-80, 1980-81, 'and 1981-82 on
account of sick industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (S.M.
KRISHNA) : (a) 33 Industrial under-
taking belonging to industries other than
textile industry are presently being managed
by the Government nominees under the
provisions of the Industries (Development
and Regulation) Act, 1951.

(b) and (c) According to information
furnished by the authorised persons for the
year 1981-82, 11 out of the 47 industrial
undertakings being managed under the
provisions of the Industries (Development
and Regulation) Act, 1951 earned cash
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profits while 33 industrial undertakings
incurred cash losses during the year.
Management of the remaining 3 industrial
undertaking was taken-over during and
after Septmber, 1981 and accordingly the
data for these units for the year 1981-82 is
not available.

(d) Of the 33 loss making undertakings,
26 were managed under the provisions of the
Industries (Development and Regulation)
Act during all the three years from 1.3.1979.
Cash losses (before provision of deprecia-
tion but after payment of interest on the
post take over loans) incurred by these 26
undertakings during the three years was
as follows. Data for some of the under-
takings/year is provisional and unaudited.

Value of

Year No. of Under-
takings which cash
incurred cash losses
losses (Rs. crores)
1979-80 14 7.70
1980-81 15 11.63
1981-82 26 25.58

Scarcity of Aluminium

3526. SHRI MAN MOHAN TUDU: Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether it is a fact that there has
been a scarcity of aluminium for domestic
use in the country ;

(b) if so, the measures proposcd to be
taken by Government to fill the gap of
aluminium in the domestic availability and
production ;

(c) whether  Government intend to
impott aluminium during the current finan-
cial year for the above purpose ; and

(d) the details of the programme
proposed to be implemented therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) As a result of
steep delcine in the production of alumini-
um in the first balf of 1983-84 because of
power cuts imposed by the State Electri-
city Boards on aluminium smelters, the

AGRAHAYNA 23, 1905 (SAKA)

Written Answer 94

availability of aluminium for domestic use
has been affected adversely.

(b) to (d) The concerned State Govern-
ments have been requested to ensure
adequate power supply to the aluminium
smelters in order to optimise capacity
utilisation which would augment domestic
availability of metal. In order to fill
the gap between the demand and produc-
tion of aluminium, the Minerals and
Metals Trading Corporation of India
Limited, the canalising agengy, has been
authorised in the current financial year to
import 30,000 tonnes of aluminium metal.

Growth in Industrial Production

3527. SHRI CHITTA BASU : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that several indus-
trial organisations including the Federation
of Indian Chamber of Commerce of India,
Associated Chambers of Commerce and
others expressed the view that 9 to 10 per
cent growth in Industrial production can
be achieved during this year (1983-84)
provided certain steps are taken by Govern-
ment while they met the Minister of
Industry of September last ;

(b) if so, whether they suggested any
steps ;

(c) if so, details thereof ; and
(d) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (d) The Minister of
Industry met the representatives of some
of the Industrial Organisations on 6th
September, 1983 to have an informal
exchange of views for boosting up indus-
trial production to meet the target set for
the Sixth Five Year Plan. This meeting
was held in order to understand the
problems of industry and to elicit sugges-
tions from them and was a part of
dialogue which the Ministry often holds
with the Industry.

Regularisation of Small Scale Units
Registered in North
Eastern Region
3528. SHRI SOMNATH CHATTERIJEE :
Will the Minister of INDUSTRY be pleased
to state :
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(a) whether Government have decided to
regularise all smatl-scale units registered
upto 2 July, 1983 in the North Eastern
region for manufacture of items on the
estricted list ; and

(b) -if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
M. KRISHNA) : (a) Yes, Sir.

(b) The Government have decided to
regularise all small scale units which had
baen registered upto 2nd July, 1983 by the
States although items produced by these
units were in the restricted list, not only
in the North Nastern Region but in the
entire couniry. It has also been decided
that new registration will be allowed in
respect of industries listed as ‘‘Restricted
Items’® only in the backward locations
falling in categories ‘A’, ‘B’ & ‘C’ as
notified vide Press Note Nos. 4/1/81-DBA-11
dated 27.4.83, and 7.9.83, copies of which
are available in Parliament Library.

Passangers of Doon Assam Mail
Looted nerr Allahabad

3529. SHRI KUMBHA RAM ARYA :
Will the Minister of HOME AFFAIRS : be
pleased to state :

(a) whether it is a fact that armed
bandits looted passengers of Doon Assam
Mail near Allahabad on 18 November,
1983 ;

(b) if so, details of the looting and
reasons for not adequate providing safety
and security to the travelling public ;

(c) whether the looted passengers have
been compensated by Government ; and

(d) if not, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a) to
(d) A statement is laid on the Table of
the House.

Statement

No incident about looting of passengers
of Doon Assam Mail near Allahabad on
18.11.1983 by armed bandits took place.
According to available information, Senior
Guard, Divisional Security Control Room,
Allahabad informed Police Station, G.R.P.
Allahabad on telephone on 17.11.1983 that
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while train No. 86 Down Assam Mail was
running slowly between Railway Station
Sirathn and Athsarai for want of signal,
some miscreants tried to snatch away the
luggage of a woman passanger travelling in
Ilnd Class coach of the train. During the
scuffle, the woman passengers fell down
from the train and the miscreants took
away of Rs. 200/-in cash and also her
ear.tops weighing 6 Annas. On this infor-
mation a case No. 714 was registered u/s
379/356 IPC. On the basis of statement
made by the affected woman passenger,
the case was converted from 379/356 IPC
to 392 IPC. One accused person namely
Bhulai s/o Chander residence of village
Banpurva, P.S. Saini, District Allahabad
was arrested by GRP Allahabad. The
accussed confessed his guilt. On the night
trains, 2 armed guards of Government
Railway Police are provided for security
purposes.

2. There is no provision in Sections
82A to 82J of the Indian Railways Act,
1890, whieh govern payment of compansa-
tion to train accident victims for payment
of compensation to the victims of robbery
or dacoity committeed in a train.

Switching over to Hindi in High Courts
and Supreme Court Proceedings

3530. SHRI A. T. PATIL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the question of switching
over from English to Hindi in the procee-
dings of the High Courts and the Supreme
Court is under consideration of Govern-
ment ; and

(b) if so, the action Government pro-
pose to take in the matter arid when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME [AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) In accordanbe with Article 348(1) of
the constitution, unless Parliament by law
otherwise provides, all proceedings, judge-
ments, etc. in the Supreme Court shall
be in English only.

Under Article 348(2) of the Constitu-
tion and Section 7 of the Official Language
Act, 1963, the Governor of a State may,
with the previous consent of the President,
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authorise the use of Hindi or the Official
Language of the State, in addition to the
English language, in proceedings and for
judgements, orders, etc. passed or made
by the High Court for that State. Thus
the initiative for the use of Hindi or the
Official Langusge of a State in the High
Court for that State rests with the State
Governments themselves.  The Central
Government comes in the picture only when
the question of obtaining the previous
consent of the President under the said
constitutional and legal provisions arises.
Under these provisions Governors of U.P.,
Bihar, Rajasthan,and M.P. have authorised
the use of Hindi in the proceedings etc. of
the High Courts of these States.

Setting up of Consumers Electronics
Factory in Backward Areas

3531. SHRI CHITTA MAHATA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a multi-
million dollar Indian-owned British firm

has decided to set up a consumers electronics

factory near New Delhi to manufacture
T.V. sets and their entire range of audio
products;

(b) whether it is a fact that this type
of factory can also be set up in the back-
ward areas; and

(c) if so, the reasons for permitting
this firm to settle near New Delhi ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANJEEVI
RAO) : (a) The question refers to one
Non-Resident Indian party who has been
recently approved for the manufacture of
Black & White TV, Colour T.V. and Audio
products. The party has been issued two
letters of intent :

1. (i) HiFi Systems (three- : 20,000
in-one  comprising
radio cassettes deck-
cum-amplifier—Re-

¥ cord player)

(ii) Two-in-one (combi- : 50,000
- nation of radio with pes.

%

AGRAHAYANA 23, 1905 (SAKA)

Systems.

Written Answers 98

cassette recorder &

clock module).

: 25,000
pes.

(iii) Tape recorders

The approval is for setting up a new
unit in District Nainital in U.P.—which is
a category A backward area.

I. () B&WTV —1 lakh nos.

(ii) Colour TV —50,000 nos.

The approval is for setting up new unit
in Tehsil Dadri, District Ghaziabad in U.P.
...which is a permissible location.

(b) and (c) In keeping with the Govern-
ment’s policy to encourage investment by
Non-Resident Indians (NRI) in new indus-
trial ventures, the NRI applicants for CTV
Receivers have been permitted to locate the
units in the areas of their choice, provided
they arc permissible under the locational
policies of the Government. It was accor-
dingly decided that the applicant may be
permitted to set up the CTV Unit in
District Ghaziabad in the State of U.P.
He has been permitted to set up Hi-Fi unit
in a backward District of Nainital in State
of U.P.

Investigation of Corruption Cases
Against TES/TAS and other
Gazetted Officers by Central

Vigilance Commission

3532. SHRIMATI KRISHNA SAHI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases of corruption
against the Gazetted Officers of various
Departments and I.E.S. and 1.A.S. Officers
which have been entrusted to the Central
Vigilance Commission during the last three
years and upto October, 1983 alongwith the
number of casses of corruption investigated
by them and the number of cases in which
the concerned Department did not take
any action despite the recommendations
made by the Commission and the reasons
therefor; and

(b) the number of cases in which
action was taken against the said Officers
giving details of the punishment given in
each case ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The
Central Vigilance Commission does not
itself conduct investigations but tenders
advice to the concerned disciplinary authori-
ties on the basis of investigation reports
received from various sources. Statistical
information about such cases as well as the
details of the cases in which the advice of
the Central Vigilance Commission was not
accepted are contained in the Annual Re-
ports of the Central Vigilance Commission
which are laid.on the Table of the Lok
Sabha every year. The reasons for non-
acceptance of the advice of the Central
Vigilance Commission are also simultane-
ously laid on_the Table of the House along
with the Annual Reports of the Central
Vigilance Commission. Reports for the
years 1980, 1981 and 1982 have already been
laid on the Table of the House. Informa-
tion in this regard from January 1983 to
December, 1984 will be compiled by the
Central Vigilance Commission and included
in the Annual Report for the year 1983,
which will be laid on the Table of the
House in 1984,

(b) The number of cases handled by the
Central Vigilance Commission in which
formal penalties were imposed after depart-
mental inquiry of prosecution was lunched
during the years 1980, 1981 and 1982 was
197, 258 and 838 respectively. Information
about the details of punishment awarded
by different competent authorities in such
cases is not maintained centrally.

People brought above Poverty Line

3533. SHRI RASHEED MASOOD :
SHRI CHITTA BASU:

Will the Minister of PLANNING be

pleased to lay a statement showing :

(a) to what extent poverty has been
reduced and the people brought above the
poverty line since the beginning of the
Sixth Plan (till date);

(b) the basis on which the figure has
been arrived at; and

(c) * which of the State Governments
have failed to achieve their target so far
and the reasons therefor ?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and
(b) : The mid-term  appraisal of
the Sixth Plan has estimated the number of
people below the poverty line in 1979-80 at
339 million. On the basis of actual growth
and the anticipated population changes
on assumed in Sixth Five Year Plan and
taking into account the effects of de-
velopmental and redistributive programmes,
the figure for the year 1981-82 is estimated
at 282 million. Thus roughly 57 million peo-
ple can be assumed to have crossed the
poverty line in the first two years of the
Sixth Plan. The estimate of population
for 1981-82 may undergo revision when the
details regarding fertility and mortality ete.
based on the 1981 population census be-
come available. This will also change the
estimate of  population below the
poverty line. Similarly, the effect of
redistributive  meéasures may undergo
changes after the availability of
evaluation studies. In colculating the
effects of general development, the growth
in per capita GDP of economy has been
taken into account. In calculating the
cffects of the redistributive measures, the
likely effect of the four major anti-poverty
‘beneficiary oriented” programmes viz.,
IRDP, NREP, SADP and Special Compo-
nent Plan for Scheduled Castes and Tribal
Sub-Plan have been taken into account.

(c) No statewise targets, have been laid
down.

BATGA qFEY FI7A ®1 wraieaaq
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Inadequate Allocation of Funds for
Visakhpattnam Steel Plant

3535. SHRI G. BHOOPATHY : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) the latest position regarding
Visakhapatnam Steel Plant;

(b) whether it is a fact that inade-
quate allocation of funds for this project
has adversely affected the progress of the
work;

(¢) whether it is also a fact that the
visiting Soviet delegation has given assu-
rance that the necessary help will be provi-
ded for the completion of the Visakhapatnam
Steel Plant; and

(d) if so, the details of the assurance
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given and by what time the project will be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) The
overall progress of construction of the
Visakhapatnam Steel Project is generally
satisfactory and organisations employed in
the construction have been pressed to
mobilse additional resources to ensure
scheduled progress of work.

The budget provision for 1983-84 of
Rs. 187 crores was augmented by an
additional Rs. 150 crores in August, 1983
through a Supplementary Grant.

(c) Soviet assistance has already been
assured.

(c) As per present schedule, the project
is expected to be completed by 1987.

Employment for one in each famity

3536. SHRI N. DENNIS : Will the
Minister of PLANNING be pleased to
state :

(a) whether there are proposals under
consideration of Government to provide
employment to at least one in each
family;

(b) if so, the concrete steps Government
have taken in this regard; and

(c) if not, whether Government would
come forward to examine and implement
such a programme ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (c) Besides
the existing employment oriented/beneficiary
oriented programmes, the Central
Government have recently introduced two
new schemes. One of them is the Rural
Landless Employment Guarantee Programme
with the ultimate objective of providing
guaranteed employment upto a maximum
of hundred days for at least one member
of each rural landless household.

fegrdt wangwie afafaal & aaei
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(@) afe g, a1 IAF dgEql FI
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(n)#a1 ©F aq F 4 FoF I
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afafaal £ &o& d® d14 7Ig 18 A4l
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aRA F eAA § @A ) TG HA-
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& e gg fasife@ awg €91 &1 qad
gewg Ag ) qrat |

Teat ¥ sggiea sfa/saggfaa
sawa & Al &1 €t T
graafaat

3558, =t fazar vw g@aifeat: #a1
g Wl A AT &1 FI1 HL % :

(%) worweard ¥ sgglaEa wifa)
wggfaa smfa & fFaq ol &1 afza-
arugd afes 9q@ @1 sogfaat &
S R
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(&) fafw=r sraraEr § seagw &30
arer BrAl FY g geat fwadt §; a7
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qzd 9T 3@ fgar strar |
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Far Wity gfag a1 & ST 93T dawq #
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afasifeal Y gear, weas Jar ¥ Iqaew
¥ gfafagfea arcan & sfatd
gafay  erfu. g, gar  ard.drea,

afamifeal #t i@ awr# sfafgla
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¥ GACIET, UST UG L FANT TEH
& 959 & 71 grav |

() sz agf IzaT |

faazm

IO NN AW & Wreeg ymrafawaay qaqr wida giam da &

afamifeal & st sfafrgfea foag saamm—
oI feafa & Wit gorafas Ja Wiy gfera dar
S S T
feord 9T Fd FT W@ festd fagfm a2
afamifei 1 gear w1 T @
afasifeai
i #odear
1.1.1981 101 63 70 69
1-1-1982 102 75 70 68
1-1-1983 102 72 70 64%
1-12-1983 70

102 79

*1-6-1583 ¥ feafa & srgam 4

Comments of Chief Minister
about 1.D.R.A.

3540. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government are aware of
the fact that some of the Chief Minister of
some State Governments including the
Chief Minister of West Bengal have expres-
sed serious reservations about the provi-
sions and working of the Industrial
(Development & Regulation) Act as - the
industrial licensing in the organised sector
has been made the exclusive prerogative
of the Union Government ;

(b) whether Government are also
aware that demand has been made by the
Chief Ministers, that apart from certain
areas such as defence industries or where
the use of sensitive raw materials is
involved, the responsibility of the indus-
trial licensing should be progressively

decentralised and transferred to the

States ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) :(a) and (b) Government have
not received any formal representation of
the type referred to in the question.

(c) Does not arise in view of reply to
parts (a) and (b).
Shutting down of Heavy Water Plant
at Baroda

3541. SHRI AJIT BAG : Will the
PRIME MINISTER be pleased to state ;

(a) whether it is a fact that the heavy
water plant at Baroda has been shut
down since October this year ;

(b) the reasons for shutting down the
said plant;
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(c) how long it will take to reopen the
said plant ; and

(d) details of the set-back received to
the National Atomic Power schemes due
to this shutting down ?

THE MINISTER OF STATE FOR IN THE
DEPARTMENT SCIENCE AND TECHNO-
LOGY, ATOMIC ENERGY, SPACE, ELEC-
TRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL) : (a)
to (c) The Heavy Water Plant at Baroda
was shut down for attending to leakages
and leak testing between 3rd October and
10th October and from 18th October to
10th November, 1983. The plant was
restarted on 11th November and is under

production since 14th November, 1983.

(d) As a result of this shut down, there
has been a loss of about five weeks pro-
duction of heavy water.

Decline in the Capacity Utilisation of
Paper Industry

3542. SHRI B.V. DESAI: Will the
Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that the Union
Industry Minister has expressed concern
over the decline in the capacity utilisation
of the paper industry and called for effec-
tive steps to check the negative trends ;

(b) if so, whether the capacity utilisa-
tion of the paper industry had come out
to 68 per cent in 1982 and during the first
six months of the current year the situa-
tion has been aggrevated further by the
closure of some of the large paper mills ;

(c) if so, the main reasons for the low
capacity utilisation of the paper industry
and whether any grogromme is being
considered in this regard ; and

(d) if so, the directive which has been
issued by the Union Government to the
paper industry ?

THE MINISTER OF STATE IN THE
~MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (c) The installed
«capacity of the Paper Industry has increas-
ed from a level of 12 lakh tonnes in 1978-
79 to about 20 lakh tonnes at present.
“The fall in capacity utilisation from about
809, during the same period is mainly due
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to the fact that the rapid capacity build-up
is yet to stabilise. Further, during the
first few months of the current year a
number of mills were closed due to indus-
trial disputes, and this also resulted in
lower capacity utilisation.

(d) Matters relating to closed/sick
mills have been taken up with the financial
institutions and concerned State Govern-
ments to work out measures for improving
the performance of these mills. The
question of increasing supplies of inputs
such as raw materials coal and power has
also been takan up with the appropriate
authorities.  Government have also
extended various excise concessions to
help the growth and performance of the
Paper Industry.

Payment of fixed sum to Central
Government Employees in lieu of
Scheme

3543. SHRI KAMAL NATH : Will the
Minister of HOME AFFAIRS be pleased

to state :

(a) whether Government have since
taken any decision regarding payment of
all Central Government employees a fixed
sum depending upon the pay packets and
discontinue the leave travel concession
scheme ;

(b) if so, the details thereof ; and

(c) if not, when a final decision in this
regard is to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) No, Sir.

(b) Does not arise.

(c) As the Fourth Pay Commission has
already been set up by the Government to
look into various service matters, this
aspect is likely to be considered by the
Commission.  Government’s decision on
this issue will, therefore, have to await the
recommendations, if any, of the Com-
mission.

Retirement sought by IAS/IPS and other
Central Services Officers under
Voluntary Retirement Scheme

3544. SHRI ZAINUL BASHER : Will
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the Minister of HOME AFFAIRS be
pleased to state :

(a) whether IAS, IPS and other Cen-
tral Services Officers can retire on nearly
full pension after completing twenty years
of service under voluntary retirement
scheme ;

(b) if so, how many officers belonging
to these services have taken retirement
taking the benefit "of this scheme during
the last three years ;

(c) how many of them have joined the
Private Sector employment ; and

(d) whether this scheme is being
reviewed in the light of experience gathered
in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH)
rules (2A) of rule 16 of A.I.S. (DCRS8)
Rule, 1958, an IAS/IPS officer, who has
completed 20 years o qualifying service,
can voluntarily retire from service, with
the permission of the State Government
concerned, by giving three months previous
notice in writing to the State Govt. Such
an officer is entitled to weightage in qualify-
ing service for the calculation of retirement
benefits upto a period of 5 years subject
to the condition that the total qualifying
service, including the weightage, shall not
exceed 30 years and the qualifying service
rendered by him had he retired from
service on attaining. the age of 50 years.

Under rule 48A of the C.C.S. (Pension)
Rules, 1972, a Central Government
servant who has completed 20 years of
qualifying scrvice can voluntarily retire
from service with the permission of the
Appointing Authority, by giving three
months previous notice in writing to the
Appointing Authority. Such a Govern-
ment servant is entitled to weightage in
qualifying service for the calculation of
retirement benefits upto a period of 5 years
subject to the condition that the total
qualifying service including the weightage,
shall not exceed 33 years and will not take
him beyond the date of superanunation.

(b) and (c) Information is being collec-
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ted and will be laid on the Table of the
House.

(d) There is no proposal under the
consideration of Government to review the
Scheme of voluntary retirement on com-
pletion of 20 years of qualifying service.

Gold Exploration Programme

3545. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the gold exploration
programme of Government has been
substantially expanded ;

(b) if so, the: basis of the plan of
action chalked out by Government there-
for ; and

(c) the details of steps taken so far
and proposed to be taken in this regard
during the Sixth Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRIN.K.P. SALVE): (a) and (by A
five year programme of gold exploration
was formulated in 1980, and a plan of
action was drawn up based on which gold
exploration was taken up in Karnataka,
Andhra Pradesh, Bihar, Oris§a. Kerala,
Maharashtra and *Madhya Pradesh, Gold
exploration has also been taken up with
the assistance of United Nations Develop-
ment Programme in parts of Madhya
Pradesh and Kerala,

(c¢) Exploration programme including
drilling and mine development has been
taken up in a phased manner in the
Chigargunta area of Chittoor district of
Andhra Pradesh. At Mallappakonda,
efforts are being made to reach higher grade
zones indicated by the boreholes and three
levels have been developed there. Detailed
exploration for gold has been taken up by
Mineral Exploration Corporation Limited
in one block at Ramgiri. Geological
Survey of India and Government of Orissa
are engaged in gold exploration work in
Government of Orissa are engaged in gold
exploration work in Keonjhar District of
Orissa. Gold exploration has also been
taken up in the Monghyr District of Bihar,
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in Dharmapuri District of Tamil Nadu
and in parts of Siwalik belt in Uttar
Pradesh, Himachal Pradesh and Jammu &
Kashmir during the Sixth Plan.

Looting of Shop at Talwandi Sabo
near Bhatinda

3546. SHRI M.V. CHANDRASHE-
KARA MURTHY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the unidentitified armed
persons believed to be extremists looted a
shop at Talwandi Sabo near Bhatinda and
decamped with 11 guns and nine packets
of cartridges, etc ;

(b) if so, whether ‘even after President’s
rule not much headway has been done to
check the extremists’ elements which are
active in many parts of the country ;

(c) if so, the main reasons thereof ;
and

(d) the other measures that are being
taken by Government to check their
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) On
8th November 1983, *some unidentitified
persons took away 8 guns and 322 cart-
ridges at pistol point from a Gun Shop
located at Talwandi Sabo, Distt. Bhatinda.
Case FIR No. 350 dated 8.11.1983 U/S
392/452/342 IPC has been registered at
Police Station, Raman and investigation
is in progress.

(b) to (d) Several measures to check
extremist activities in the State have been
taken since the promulgation of the
President’s Rule in Punjab. Additional
Police Force has been deployed to guard
likely extremists targets. Special raids
have been conducted to seize weapons
with extremists and antisocial elements.
The police and para military forces have
been given additional powers to deal with
the situation. Armed police guards have
been provided for night buses. Highways
patrolling and Nakabandi at stratcgie
points has been organised.
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Schemes and Programmes for Development
of Backward, Tribal and Hilly Areas

3547. SHRI GIRIDHAR GOMANGO :
Will the Minister of PLANNING be pleased
to state :

(a) the names of the schemes and pro-
grammes started by Central Government
during Sixth Plan period for the develop-
ment of backward, hilly tribal and other
areas and economically backward sections ;

(b) funds provided by the Central to
the States and provided by the States for
the Central sponsored schemes and since
beginning of the Annual plan up to the
year 1983-84, State-wise and scheme-wise
therefor ;

(c) the measures taken by the Central
Government to achieve the aims and
objectives of these schemes and program-
mes and achievement made ; and

(d) the guidelines issued by the Plan-
ning Commission and the concerned
Ministries to the States for preparation,
implementation, quantification of funds
and monitoring the progress at the time
of preparation stage and time to time, if
any ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The Sub-plan
approach for the development of hilly and
tribal areas initiated in ‘the Fifth Plan
has been continued in the Sixth Five Year
Plan. For the deevelopment of other
backward areas, schemes under drought-
prone area programme and desert develop-
ment programme implemented in the Fifth
Plan have been continued in the Sixth Plan.
For the economically backward sections,
apart from continuing schemes of rehabi-
litation of bonded labour and minimum
needs programme, in the Sixth Plan period
the special component plan for develop-
ment of scheduled castes, integrated rural
development programme, national rural
employment programme have been started.
Schemes for incentives for setting up of
industries in backward areas are being
operated. The documents on Sixth Five
Year Plan and the Sixth Plan Mid-term
Appraisal contain details of the schemes.

(b) The Sixth Plan Mid-Term Appraisal
and the Annual Plan 1983-84 already laid
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on the Table of the House contain the
relevant information. Scheme-wise details
of funds provided by the States for
Centrally sponsored schemes are given in
the Annual Plan documents of the State/
UT Governments.

(¢) The aims and objectives laid down
in the Plan are furthered through formula-
tions and discussions of Annual Plans of
States/Union  Territories and  Central
Ministries. Corrective measures are applied
from time to time to keep the programmes
attuned to the broad objectives. Plan
achievements are given in the Sixth Plan
Mid-term Appraisal document.

(d) Guidelines are issued from time to
time to the State Governments by the
Planning Commission and the Central
Ministries for preparation, implementa-
tion, quantification of funds and monitor-

ing the progress gthprogrammes.
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Recognisation of E.T.T.D.C.

3549. SHRI P.M. SAYEED : Will
the PRIME MINISTER be pleased to state :

(a) whether the Electronics Trade and
Technology  Development Corporation
Ltd. has chosen the easier course of
imports retaining trading discounts on the
line of other trading houses and played
favourites to bring in Samsung in colour
television sets etc. ;

. (b) if so, whethe large number of such

irregularitics were noticed in Electronics
Trade and Technology Development Cor=
poration ;

(c) whether the irregularities in the
Electronics Trade and Technology Deve-
lopment Corporation resulted in projects
loss due to delays in some important
projects ; and

(d) if so, the steps Government pro-
pose to reorganise the Electronnics Trade
and Technology Development Corporation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) No, Sir. The Electronics
Trade and Technology Development Corpo-
ration (ETTDC) did not import may
Colour T.V. Sets. However, under the one
time, gd hoc policy for ASIAD, ETTDC
imported CTV kits for assembly into CTV
sets by our TV recivers industry.

(b) to (d) Do not arise.

Complaints regarding inadequate supplies of
Cement
3550. SHRI K. RAMAMURTHY : Wiil
the Minister of INDUSTRY be pleased to
state :

(a) whether the Cement manufacturers
have defaulted in cement supplies to the
«“Priority’”> sectors under the partial
decontrol scheme introduced in February
1982 ;
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(b) the State-wise complaints made by
Secretaries of State Civil Supplies Depart-
ments about inadequate supplies of
cement ; and

(c) action taken to ensure effective
implementation of the partial decontrol
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA): (a) There has been a marginal
shortfall of about 29 in supplies of levy
cement against allocations.

(b) A number of State Govts. have
represented that allocations of levy cement
in their favour are not adequate to meet
their full requirements. In the recent
past, State Govts. of Bihar, West Bengal,
Kerala and Maharashtra had represented
that there are shortfalls in the despatches
of levy cement as against levy allocations.
Similarly, complaints have also been
recevied from North Eastern States/Union
Territories where there have been short-
falls in despatches of levy cement against
allocations.

(c) In order to step up supplies of
levy cement againts levy allocations,
necessary instructions are issued by the
Cement Controller to the cement Produ-
cers from time to time. Review Meetings
are also held by the Cement Controller
with the cement producers and the repre-
sentatives of State Governments for
" improving supplies of levy cement.
Every effort is being made to improve the
availability of cement by way of better
utilisation of existing capacity, sanctioning
of additional capacity and to some extent
by allowing imports.

Growth of Population in Andhra Pradesh
Constituency

3551. SHRI K.A. SWAMI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the largest Lok Sabha Constituency
in terms of area and population according
to the 1971 Census in Andhra Pradesh; and

(b) the actual growth of population in
the above Constituency according to the
1981 Census ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASHKAR) : (a) and
(b) The required information is being
collected and will be laid on the table of
the House in due course.
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Dispute between Madhya Pradesh and
Andhra Pradesh over Village
Narayanpuram

3553. SHRI ARVIND NETAM :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether their dispute between
Madhya Pradesh and Andhra Pradesh over
village Narayanpuram bordering at Bastar
District;

(b) whether this village is a part of
Bastar district in Madhya Pradesh though
it is situated in Andhra Pradesh.

~(c) if so, which Government bear
development expenditure of this village and
collects land revenue from the villagers of
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Narayanpuram (Bastar District, (M. P.) ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKER) : (a) Such
a dispute has not been brought to the notice
of the Central Government.

(b) to (d) According to the available
information, village Narayanpuram is situa-
ted in Chinnur Taluk of Adilabad District
in Andhra Pradesh and the Government of
Andhra Pradesh collect land revenue from
this village and bear its development
expenditure.

Promotion of Released Emergency
Commissioned Officers in L.T.B

Police
3554. SHRIMATI PRAMILA
DANDAVATE Will the Minister of

HOME AFFAIRS be pleased to refer to
reply given to Unstarred Question No. 4860
on 24 August, 1983 regarding promotion of
raleased Emergency Commissioned Officers
in L.T.B. Police and State :

(a) whether general orders on seniority
of E.C.Os were issued according to rule
dated 4 October, 1967 framed under Presi-
dents Constitutional powers;

(b) whether Department of Personnel
Commented adversely on giving erroneous
to ECOs in ITBP ;

(c) whether eligible direct and deputa -
tionist Company Commanders were not
considered by DPC, when ECOs were
promoted as Assistant Commandant in 1972
and Commandant in 1975;

(d) whether all ECOs appointed in
ITBP fulfilled eligibility conditions;

(e) whether ad-hoc promotions could
continue for years;

(f) whether Delhi High Court opined
that benefit of army service cannot be given
to ECOs ; and

(g) if so, reasons why Supreme Court
interim direction has not been implemented
in ITBP so far and seniority to direct and
deputationist officers restored ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
released Emergency Commissioned Officers
and Short Services Emergency Commis-
sioned Officers (Reservation of Vacancies)
Rules, 1967 which was notified on 4-10-1967
related to reservations in the matter of
filling permanent vacancies. This became
automatically applicable to ITBP and did
not require any further orders in this
regard.

(b) It will not be in public interest to
go into interal notings of various Depart-
ments.

(c) and (d) All officers within the zone
of consideration were considered.

(¢) The question of seniority in
case of CRPF is subjudice in the Supreme
Court. That Court have given an interim
direction that *‘Promotion, if any, shall be
made in conformity with the judgment of
the High Court and Promotion will be
subject to final result of this appcal.”” As
ITBP has been raised under CRPF Act the
question of applicability of the judgment
of the Delhi High Court and the interim
directions of the Supreme Court to the
ITBP is being examined. 1n these circum-
stances, the seniority list already drawn up
in ITBP is being treated as provisional and
promotions are being made from this pro-
visional list on an ad-hoc basis.

(f) The judgement of Delhi High
Court Stated this ““when a fresh entrants
joins new service, ordinarily he does not
carry the benefit of past service in the
absence of any rules to the contrary or a
special contract in that behalf.”” The
condition of service of the 1967 entrants
provided their past services as Commis-
sioned officer will be counted for the
purpose of pay fixation and seniority.

(g) Does not arise, as the interim
direction of the Supreme Court has been
carried out.

Unntilized capacity of COIL and
NCCIL

3555. SHRI R.P. DAS : Will the
Minister of INDUSTRY be plecased to state
the reasons for which the huge potential

capacity of the Cycle Corporation of India
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Ltd. and National Cycle Corporation of
India Ltd. has been ignored and allowed
to rot unutilized ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : The low capacity utilization
in the Cycle Corporation of India Limited
(CCIL) and National Bicycle Corporation
of India Ltd. (NBCIL) is mainly due to the
following reasons :

(i) Old and obsolete plan and machi-
nery installed in these under-
takings as a result of which the
effective productive capacity has
gone down considerably.

(ii) Frequent
supply.

break-down of power

Boundary Disputes between
U.P. and Haryana

3556. SHRI CHIRANJI LAL SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether the Government of India
had appointed Shri Uma Shanker Dixit,
the then Home Minister in the Government
of India to arbitrate between the Govern-
ments of U.P. and Haryana on both sides
of Jamuna river :

(b) whether an award was given by
Shri Uma Shankar Dixit known as the
Dixit award ;

(c) if so, whether any objections were
filed by any Government against the award;
and

(d) if not, whether the Dixit award
as ratified by the two Governments of U.P.
and Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) : to (d)
With a view to settling once for all the
problems arising out of the fluctuating
river boundary between the States of
Haryana and Uttar Pradesh, the former
Home Minister, Shri Uma Shankar Dikshit
undertook to arbitrate in the matter in
his personal capacity at the request of the
Chief Ministers of the two States and gave
his Award recommending replacemento f

the variable boundary by a fixed boundary
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described therein. The Award has been
given effect to by the Haryana and Uttar
Pradesh (Alteration of Boundaries) Act,
1979 enacted - by Parliament after the
relevant Bill had been referred to the
Legislatures of the two States under the
proviso to article 3 of the Constitution and
had received support from them.

Analysis of Inter Regional Economic
Disparities

3557. SHRI B.D. SINGH : Will the
Minister of PLANNING be pleased to
state :

(a) whether any critical analysis has
been made by Government with regard to
the inter-regional economic disparities and
regional disparities within the State and
the causes widening the regional disparities
leading to unemployment, poverty, low
percapita income, etc. ;

(b) if so, the details thereof ; and

(c) the steps taken by Government to
remove the widening inter-regional econo-
mic disparities ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No assess-
ment of any inter-regional or inter-State
economic disparities as such has been made
by the Government.

(b) Does not arise.

(c) A number of steps have been taken
by the Government to remove the inter-
regional economic disparities.

A number of remedial mesures have
been proposed in the Sixth Five Year Plan
with special reference to Backward States.
The Gadgil Formula for allocation of
Central Assistance to States has been
modified in favour of the backward states.
A part of the total Central Assistance
has also been allocated under the Income
Adjustcd Total Population (IATP) For-
mula which also favours backward States.
Larger market borrowings have also been
allocated to a few backward States to pro-
vide larger resources to such States for
thier accelerated development. While
determining the spatial distribution of
public sector investment due consideration
is also given to the claims of backward
regions. A number of specific programmes
involving a direct attack on poverty and
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reducing income disparitiecs have been
included in the Sixth Plan. Some of the
programmes are meant for specific classes
of people while others are meant for all.
Some of these programmes are : The
Integrated Rural Development Programme,
the Drought Prone Areas Programmes,
Training Rural Youth for Self-Employment
Programme, Minimum Needs Programmes,
Scheduled Caste Specfal Component Plan
and Tribal Areas Development Programme.
The 20-Point Programme is also aimed
towards the same end.

Expansion of Durgapur Steel Plant

3558. SARI BASUDEB ACHARYA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact that Govern-
ment have approved the expansion pro-
gramme of Durgapur Steel Plant ; and

(b) if so, the amount sanctioned for
the programme and when the revamping
of the steel plant will be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) No,
Sir. The proposal for the modernisation
of the Durgapur Steel Plant is under
examination of the appraisal agencies of
the Government. Both the expenditure
and the completion period will be known
after investment approvals are accorded by
the Government.

Supply or Fuel for Kalpakkam
Reactor by France
3559. SHRI AMAR ROY PRADHAN :
Will the PRIME MINISTER be pleased to
state : '

(a) whether it is a fact that France
has made reservation about supplying the
nuclear fuel needed to start India’s first
experimental fast breeder reactor at
Kalpakkam ; and

(b) if so, the details thereof and the
reasons therefor ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) and (b) India
has developed its own indigenous fuel for
the Fast Breeder Test Reactor. Therefore
it is not necessary to get fuel from France.
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Setting of the Institute for Himalayan
Environment and Development

3560. SHRI SHIVENDRA BAHADUR
SINGH : Will the PRIME MINISTER be

pleased to state

fa) whether in 1982 it had been
announced in Parliament that Government
proposed to establish an Institute for
Himalayan Environment and Development;

(b) in view of advisability and desir-
ability of quikly setting up this Institute to
tackle the . grave environmental problems
facing the Himalaya what further action
has been taken by Government towards
setting up of this proposed Institute ;

(c) by what time do Government en-
visage the said unit of the Institute to
commence functioning ;

(d) whether Government  propose,
through the Institute to co-operate with
His Majesty’s Government of Nepal and
the Royal Government of Bhutan in
tackling the common threat faced by all
of us through degradation of the Hima-

laya ; and

(e) if so, steps proposed by Govern-
ment to obtain  this international
co-operation in environmental action ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) Action taken includes :

(i) Final selection of the site for the
Institute ;

(ii) Acquision of land is proceeding
through the State Government ;

(iii) High Level Advisory Committee
bas been constituted to guide and
finalise the research and develop-
ment profile for the Institute ;

(iv) A detailed programme for Re-
generation of Himalayan Foothills
is being worked out for imple-
mentation on priority.

(c) Institute will become operational
in 1984 subject to the completion of the
land acquisition proceedings.
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(d) and (¢) The establishment of the
institute would further strengthen the
interaction we have even now with the
Governments of Nepal and Bhutan on
environmental issues of mutual interest.

USSR’s Offer to set up an Atomic Power
Station in India

3561. SHRT ERA ANBARASU : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that USSR
offered to set up a mammoth atomic power
genenator in India ;

(b) if so, whether Government have
agreed to the proposal ;

(c) whether it is a fact that delegation
has been sent to USSR recently to discuss
about the proposal ; and

(d) if so, the outcome of the delega-
tion ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) to(d) A delegation is presently in
the USSR to ascertain details of the
offer.

Announcement by P.M. to Build “A
Science City” in India

3562. DR.VASANT KUMAR PANDIT :
Will the PRIME MINISTER be pleased
to state :

(a) whether recently the Prime Minister
announced plans to build ‘““A Science City*’
in India to attract Indian Scientists living
abroad ;

(b) whether the Department of Science
and Technology has worked out the details,
examined its workability, consulted the
Indian Scientists and approached to Plan-
ning Commission ; details and reasons on
each point ;

(c) whether the proposed Science City
to be set up at a cost of Rs. 125 crores has
indentified the areas of Research, cost of
Laboratory and Instrumentation, Salaries
to be paid to Indian Scientists returning
to India and the financial viability of such
a proposal ;
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(d) whether Bhabha Atomic Research
Centre, Tata Institute of Fundamental
Research, Indian Institute of Technology
and other premier Science Institutes cannot
be exploited for attracting Indian Scientists
working abroad by further equipping and
expanding them ; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, AOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SAIVRAJ V.
PATIL) : (a) A group of scientists and
engineers of Indian origin in USA met
in Pittsburg and from their discussiona
preliminary ~ proposal emanated. The
proposal envisages the setting up of a
number of high technology industrial
units in a suitable locatlon in India.

(b) The proposal does not contain
details such as tho specific technologies to
be brought, the products to be made, the
demand for the products in India and
oversecas and the manner in which the
technology transfer will take place. Infor-
mation on these points has been sought
and on receipt of the information the
feasibility will be examined.

(c) The preliminary proposal envisages
an expenditure of Rs. 125 crores. 1t does
not contain information on areas of
research, cost of laboratory and instru-
mentation etc. As already stated feasibi-
lity will be examined on receipt of infor-
mation sought.

(d) These institutions as well as others
are very well equipped and further
investments in increasing facilities are
being made. Opportunities are available
to suitable Indian scientists desirous of
working in India to work in these
institutions.

(e) Questions does not arise,

Rolling Plan Technique
3563. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of PLANNING
be pleased to state :

(a) whether Government have com-
pletely discarded the “Rollng Plan”
technique ;
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(b) ifso, the other technique being
considered in the formulation of the Seventh
Five Year Plan; and

(c) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The rolling
plan concept was proposed for the first time
in the Daft Sixth Five Year Plan (1978-83),
but before this plan could be finalised there
was a change of Government. The present
Government, while formulating the existing
Sixth-Five Year Plan (1980-85), decided
that there would be no advantage in intro-
ducing a rolling Plan.

(b) and (c) The preparation of Seventh
Five Year Plan is under way.

BHEL’s collaboration with West
Germany

3564, SHRI GEORGE FENRANDES :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the West German Govern-
ment have offered financial assistance of
Rs. 25 crores to BHEL to help incorporate
latest technology and augment facilities for
the manufacture of thermal sets upto 1000
MW at the Hardwar plant of BHEL;

(b) if so, the time table within which
BHEL proposes to start manufacturing of
1000 MW generators;

(c) whether any foreign collaboration
is visualised in this regard;

(d) if so, with whom; and
(e) on what terms ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) : (a)
In 1980 BHEL signed an agree-

‘ment with KFW (KREDITANSTALTUR

WIEDERAUFBAU), West Germany, for a
loan of DM 61 million about Rs.(24 crores)
for financing the foreign exchange portion
of the Large Size Turbo Generator Project_
of the Hardwar unit of BHEL for augment-
ing facilities for manufacture of TG set up
to 1000 MW. Subseduently, under the
Indo-FRG cooperation meeting held,in May
1982, this loan of DM 61 million was en-
hanced to DM 65 million.
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(b) Manufacture of 500 MW sets has
already been taken up. At present, there
is no order for 1000 MW TG sets.

(c) No new foreign collaboration is
visualised now.

(d) and (¢) Do not arise in view of
(c) above.

Supply of Cement to Kerala

3565. SHRI P. K. KODIYAN : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether there is considerable gap
between the quantity of cement allotted to
Kerala and the actual quantity despatched
to the State ;

(b) if so, the quantity allotted in
1982 and the actual quantity made avai-
lable to the State in that year;

(c) the position of allotment and
despatch upto date in the current year ;
and

(d) the steps which have been taken
to ensure that the quantity of cement
allotted to the State is rcally mad availa-
ble to the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) to (d) Though despatches
of levy cement to Kerala as against allo-
cations were less in the first six months of
1983, the position has now improved and
during October, 1983 Kerala has received
1069, of levy allocations. The shortfall in
despatches was due to loss of cement pro-
duction in the cement factories in Tamil
Nadu which had suffered severe power cuts
during the first half of 1983. With the
relaxation of power cuts and installation of
D.G. sets by the cement factories, the
position has improved considerably. The
figures of allocations and despatches of
levy cement to Kerala (including Irrigation
& Power Projects) during the past few quar-
ters have been as under :

(In tonnes)

Quarter Allocations Despatches
Qr,11/82 1.10,700 57,751
(Apr-June ’82)

Qr.II1/82 95,6000 1,01,140

(July-Sept. '82)
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Quarter Allocation Despatch
Qr. IV/82 1,06,910 60,402
(Oct-Dec. ’82)

Qr. 1/83 1,10,910 . 50,922
(Jan-Mar ’83)

Qr. 11/83 1,21,310 64,132
(April-June ’83)

Qr. 111/83 1,19,810 1,18,543
(July-Seyt *83)

Qr. 1V/83 1,29,310

(Oct-Dec. '83)

Pro-rata alloca- 43,103 . 45,803

tion for Oct. '83

In addition to the despatches of levy
cement indicated above, Kerala has also
received about 3,84,000 tonnes of imported
cement and 1,10,000 tonnes of non-levy
cement during the period April-October,
1983.

Leakage of Ammonia Gas in the
Baroda Heavy Water Plant

3566. SHRI NIREN GHOSH :
SHRI R.P. GAEKWAD :
Will the PRIME MINISTER be pleased to
state :

(a) whether there is any link between
the acute shortage and untold hardship in
acquiring heavy water for our Atomic
Power installations and the sudden develop-
ment of leakage in the ammonia gas in the
Baroda Heavy Water Plant of the Depart-
ment ;

(b) if not, the reasons for the said
leakage in the plant ; and

(c) remidial measures taken by Govern-
ment to prevent the occurence of such
breakdown in future in details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI  SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) It is not uncommon for high pre-
ssure plants like the onc at Baroda to
devel op small leakeges.
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(c) Development of such leakages is
due to normal wear and tear and not due
to break-down. These are taken care of by
maintenance,

Agreement with Rothmans Cigarretters Co,

3567. PROF. P.J. KURIEN : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether an Indian Cigarette Com-
pany has entered into an agreement with
a multinational company, Rothmans, under
which the former would be trading its pro-
ducts in the brand name of the latter;

(b) whether it has come to the notice
of Government that another Indian firm
too is trying .to work out a similar deal
with a Western firm ;

(c) whether it will not lead to the
dumping of hightar and high nicotine ciga-
rettes in India ;

(d) if so, the steps being taken to stop
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISANA) : (a) Government has no infor-
mation in this regard, as no Indian Ciga-
rette Company has sought approval of
Government for entering into any such
agreement.

(b) No, Sir.

(c) Asimport of cigarettes is not per-
mitted the question of dumping of hightar
and high nicotine cigarettes in India does
not arise.

(d) Does not arise in view of (c)
above.

Modernisation of Steel Plant with
Soviet Help

3568. SHRI N.K. SHEJWALKAR : Will

the Minister of STEEL AND MINES be'

pleased to state :

(a) whether Government have seen a
news item appearing in the ‘‘Financial Ex-
press’” dated 9 November, 1983 under the
heading “Soviet help to modernise, expand
steel plants’ ; :
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(b) if so, the names of the steel plants
for which Soviet help will be provided for
their expansion and modernisation ;

(¢) in how many cases reports have
already been completed with particular re- -
ference to Vizag Steel Plant and Bokaro
Steel Plant ;

(d) whether a feasibility report about
Burnpur Plant has been received from
Soviet authorities, if so, details thereof ;
and

(e) whether Soviet Union has submit-
ted a draft contract for collaboration in
mordernisation and updating of technology
in all public sector steel plants in India, if
so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : (a) Yes, Sir.

(b) The proposal for the modernisa-
tion of steel plants in Durgapur and Rour-
kela are under the consideration of
Government. There is no concrete offer
of Soviet assistance for these though the
Soviet Union has expressed its general
willingness to render assistance.

(c) The capacities of the Bokaro Steel
Plant and the Bhilai Steel Plant are each
being expanded already to 4 million tonnes
per annum (phase-IT) with Soviet assis-
tance.

Implementation of the Vishakhapatnam
Steel Plant, for which Soviet assistance has
been assured, is in progress.

(d) No, Sir. It is likely to be recei-
ved within the next month or so.

(e) Not yet, Sir ; it is awaited.

Leakage of Ammonia Gas at Bardoa
Heavy Water Plant

3569. SHRI E.BALANANDAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Baroda Heavy Water
Plant run by tgi Department of Atomic
Energy was suflering due to leakage of
ammonia gas ;

(b) if so, how it could happen; and, .
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(c) the extent of the damage suffered
by the said plant ?

THE MINISTER OF , STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE. ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c) The Heavy Water
Plant at Baroda is a high pressure plant
and it is not uncommon for such plants to
develop small leakages of ammonia. With
such leakages the plant suffers no damage.
If the leakege increases beyond safe limits,
the plant is shut down for attending to the
same.
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Take over of Delhi Fire Service |

3571. DR. KRUPASINDHU BHOI :
Will the - Minister of HOME AFFAIRS be
pleased to state : y

(a) whether the Centre propose to take
over the Delhi Fire service ;

(b) if so, the
and

reasons therefor ;
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(c) how far this will go in improving
the Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c) On
examination of proposal in this connection,
the Delhi Administration has been advised
to undertake a detailed study of certain
specific aspects of the proposal.

Posting of Police Officers of Minority
Community at Police Stations in
States !

is72. SHRI JAIPAL SINGH
KASHYAP : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government had sugges-
ted to the State Governments to post police
officers and police men belonging to the
minortiy community at the thana level in
a phased manner to create a sense of secu-
1ity among the members of the minority
communities and promote national integra-
tion ; and

(b) if so, the response of the State
Governments with regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)y and (b)
State Governments have been advised to
consider posting of police officers and men
belonging to the minority communities at
the thana level in a phased manner so as
to create a sense of security among the
members of minority communities. This
suggestion has been made recently. It is
for the State Governments to consider and
take suitable action.

Rescrvations for SC/ST in BHEL
(Hardwar)

3573. SHRI JAGPAL SINGH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether the management of BHEL,
Hardwar, has not maintained the reserva-
tion in the matter of promotions of SC/ST
employees in accordance with the instruc-
tions issued by Government from time to
time and as required under the personnel
Manual of BHEL ;

%
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(b) whether Government are also
aware that BHEL management has cut
down 30 per cent promotions in the normal
promotions of < its employees which has
mostly affected the SC/ST Officers ;
and

(e) if so, the action taken by Govern-
ment to improve the situation and to safe-
guard the interests of SC/ST employees of
BHEL ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) BHEL, Hardwar has
maintained the reservations in the matter
of promotions of SC/ST employees in accor-
dance with instructions issued by Govern-
ment from time to time and as required
under the personnel Manal of BHEL.

(b) No orders have been issued by
BHEL management cutting down 309, pro-
motions in the normal promotions of its
employees.

(¢c) Does not arise in view of €a) and
(b) above.

Technology Transfer to Third World
Countries

3574. PROF. RUPCHAND PAL : Will
the PRIME MINISTER be pleased to
state :

(a) the detailes of the types of techno-
logy our country is prepared to transfer to
other Third World countries.

(b) names of the Third World countries
which have agreed to accept our techno-
logy offered for transfer in the arcas of
energy ; and’

(c) if no country has so far accepted
our technology, whether Government expect
some acceptance in coming future ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS |AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) India has transferred techno-
logies to several third world countries such
as Libya, Kuwait, Iragq, Ghana, UAR,
Bhutan, Kenya, Tanzania, Philippines,
Malayasia, Nepal, Srilanka, etc. These
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technologies include those transferred by
National Research Development Corpo-
ration, a public seetor undertaking. Such
as fountain’ pen ink, Spice Oleoresin,
Active Carbon from San Dust, high drau-
ght kiln etc. Other organisations who have
transferred technology include Telecommu-
nications Consultants Indian Ltd. MECON,
ETTDC, BHEL, EPLC, NPCC, NIDC,
NSIC and many private sector companies.
India has also established many joint ven-
tures in third world countries and has
undertaken several projects involving trans-
fer of technology from India.

(b) Transfer of Indian technologies in
in the area of Energy involving setting up
of power plants have taken place to many
countries includiug Libya, Ghana, Bhutan,
etc.

(c) Question does not arise in view
of (b).

High power transmission tower units

3575. SHRI M. NAGESHWARARAO :
Will the Minister of INDUSTRY be pleased
to state :

(a) the details regarding the total
number of high-power transmission tower
units borne on the list of DGTD for manu-
facture of towers of different capacities;

(b) if so, the particulars of the units
and their installed capacities per annum
and the production of each units during the
year 1980-81 and 1982; and

(c) whether there is any possibility
of sanctioning more units in the near
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) There are presently 21
units borne on the list of DGTD for manu-
facture of various types of Transmission line
towers like 440 KV, 220 KV, 132 KV, for
a total capacity of 2,05,140 tonnes per
annum.

(b) A statement is attached.

(c) Proposals will be considered on
merits.
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Statement
Name of the firms Licensed/installed Production in tonnes,
licensed for the manu- capacity in tonnes
f?ctnr'e of Transmis- per annum. 1980 1981 | 1982
sion line towers. |
1) 2 3) “ )
1. M/S Hind Galvanizing 6,000 1327 1816 2622
& Engg. Co. Ltd., Garden
Reach Road, Calcutta.
2. M/S E.M.C. Steelal Works 20,000 9728 7604 7062
(I) PVt. Ltd., 51 Canal
Bast Road, Calcutta.
3. M/S Ganges Galvanizing 1,200 65 54 50

Works Pvt. Ltd., 98/1
Dharamtola Road, P.O.
Ghusuri, Howrah.

4. M/S S.A.E. India Ltd., 27,000 25382 28634 27870
Dori, P.O. Pahnagarh,
near Jabalpore M.P.

5. M/S Kamani Engg. Corpn., 50,000 20126 15343 16366
Ltd., Jhotwara, Jaipur, '
West-6

6. M/S Kamani Engg. Corpn. 40,000 17634 20170 19550
W.B. Shashir Marg, Kurla,
Bombay-70

7. M/T Richardson & Gruddas 6,000 3164 3262 3988
(1972) Ltd., NIDC Indus-
trial Estate, Singna Road,
Nagpur.

8 M/S Kerala Electrical & 500 2344 1758 698
Allied Engg. Co. Ltd.,
.Structural Divn. Manala Cochin.

9. M/S Testeels Ltd.. Ahmedabad. 6,000 6934 6541 6008

10. M/S Hirakud Industrial Works 3,200 2776 4583 3162
IDC P.O. Hirakud, Distt. .
Sambalpur, Orissa.

11. M/S Triveni Structurals, Ltd, 3,000 4,500 3325 2935
Naini, Allahabad. .
12. M/S R.S. Steel Works Clutter- 8,000 392 Yo -

buck Ganj, Bareilly, U.P.
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13. M/S Man Structurals Ltd., 7,100 1578 490 1695
Near Loco, Jaipur, Rajasthan.

14. M/S B.D.A. Steel Pyt,, Ltd. 2,400 sy =t b
Jullundar.

15. M/S Tungbhadra Steel Pro- 3,000 4340 3046 2688
ducts Ltd., Tungbhadra Dam.

16. M/S Amarpali Structurals Pvt. 2,700 2119 1779 g,
Ltd., Mathura Road, Faridabad.

17. M/S R.S. Steel Works, 1,900 392 1500 1500
Ghaziabad.

18. M/S Rajen Steel Fabricators, *700 723 1504 1514
Ahmedabad.

19. M/S L.C.L. Towers Pvt., Ltd.. 6,000 — — s
Lalchand Nagar, Distt., Jind,
Haryana.

20. M/S B.G. Shirke & Co., 9,000 — —- —
Mundhwa, Pune.

21. MS/ Dodsel Mfg. (P) Ltd., 1,440 S i s
Bombay.

*The production includes structural fabrication also hence the difference in

production and capacity in these cases.

Revision of Pay Scale of Language Instructors
in Lal Bahadur Shastri National Academy
of Administration, Mussoorie

3576. SHRIL A. K. BALAN : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarrgd Ques-
tion No. 4839 on 24 August, 1983 regarding
anomaly in the pay scale of Hindi and other
language instructors in Lal Bhadur Shastri
National Acadamy of Administration,
Mussoorie and state :

(a) Whether any decision has been taken
by Government for revision of pay scales
for the post of Language Instructors in Lal
Bahadur Shastri National Academy of
Administration, Massoorie;

(b) it so, the details thereto; and

(c) if not, the reasons thereof ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to ()
The proposal for revision of pay scale from
Rs. 440-750 to Rs. 550-900 for the posts of
Language Instructors in the Lal Bahadur
Shastri National Academy of Administra-
tion, Mussoorie, is under active considera-
tion of the Government and a decision is
likely to be taken in this regard shortly.

Sentiment of Communalism

3577. SHRI XAVIER ARAKAL : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether Government have taken
note to the samalens organised by the
Vishwa Hindu Parishad recently and their
appeal to the sentiments of communalism;
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(b) if so, the decision of Government
to curb the fanning of these emotional
feelings :

(c) whether it is a fact that this Pari-
shad is an offshoot or the mainshoot of the
RSS; and

(d) if so, whether a statement on “the
objects and activities of this organisation
and the action taken by Government will be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to ()}
The Vishwa Hindu Parishad is currently
organising an ‘Ekatmata Yagna’ in the
course of which there have been processions
and gatherings at various places. The
Parishad has claimed that this Yagna is
intended to create unity and awareness
among Hindu masses. The Parishad has
some elements of RSS in it.

feeelt famra wfasTo & FEEW
® wiw @ & W &7
xa % Frafe

3578. it weaeg Ao fag

=it +iw fag :
ot WAVETAT AL

1 WWAT WR A qqTH FFUW
s .

(%) @1 ag @= g fF areEn A
¥ feeet fawra a1fg®To & FEEHOT
ST FE AT IAH FAFTFT HeAAT
F@ 3g TAF & faQ OF-0F FaTT
w5a fHar §;

(=) afe gf, 3 #1 F1d F@T A o
fzdie wAT@ F1 98gT FT A E; AR

() afz g, @t S gew o Fa1 E7

drwan wat (o qa. @, wegm) : (7)
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Third Antarctica Expedition

3580, SHRI UTTAMRAO PATIL ;
Will the PRIME MINISTER be pleased
to state :

(a) the targets before the third
Antarctica expedition ; and

(b) whether these would be helpful
in any way in the colder Himalayan
regions ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) (a) : The main objective of the 3rd
Antarctica Expedition is to set up a
manned station on the frozen continent to
continue scientific work at Antarctica
hroughout the year. The scientists who
will stay back at Antarctica would be able
to collect scientific data in the field of
meteoroloyg, glaciology and snow-mechanics.
Other men of the team will test the various
types of equipment and services being
installed for the manned station.

(b) The experience gained at Antarctica
would generally apply tosimilar environ-
mental conditions, elsewhere.

“Action Against Public and Privrate
Undertakings for not taking Steps to
Prevent Pollution of the Atmosphere”

3581. SHRI V. S. VIJAYARAGHA-
VAN : Will the PRIME MINISTER be
pleased to state :

(a) the names of undertakings both
Private as well as Public against whom
action has been taken for not taking steps
to prevent pollution of the atmosphere and
‘nature ; and

(b) the nature of action taken and the
steps being taken to ensure compliance of
the law by these under-takings ?

THE DEPUTY MINISTER FOR EN-
‘"VIRONMENT (SHRI DIGVIJAY SINGH):
(a) The Central Board and the respective
State Boards for the Prevention and
Control of Water Pollution, are taking
‘pursuasive measures, both with the public
as well as private undertakings to prevent
air pollution in the country. No legal
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action has, however, been taken so far,
against any undertaking.

(b) Ten states have notified the Rules
undesr the Air (Prevention & Control of
Pollution) Act, 1981. Most States are
identifying areas for notification, so that
effective action for preventing air pollution
can be taken in the identified areas.

Handing over of Recruitment of .LD.A.R. "
to Union Public Service Comisssion

3582. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Government are aware that
the appointment of Director, ISI, Calcutta
has been quashed by the Supreme Court
(Times of India dated 21 October, 1983) ;

(b) if so, whether Government pro-
pose to make necessary amendments. in
appointment of Directors of other institu-
tions which are now being done on the
above pattern of ISI, Calcutta ;

(c) whether Government propose to
consider handing over of recruitment to
technical posts in institutions like TICAR
to UPSC by creation of a suitable Tech-
nical Wing in UPSC ; and

(a) whether Government would speed
up setting up of Administrative Tribunals
as provided for in the Constitution and to
overcome the present situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) Appointment of Directors in ins-
titutions like ISI, Calcutta which are
autonomous  bodies registered under
Societies Registration Act, is governed
under their own Bye-laws. Approval of
the Government of India is also not neces-
sary for such appointments.

(c) No such proposal is under consi-
deration of Government.

(d) A draft Bill for setting up of the
Administrative Tribunals is in the process

of finalisation,
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“Seminar organised by Central Himalayan
Environment Association”

3583. SHRI R. P. GAEKWAD :
SHRI JITENDRA PRASAD :

SHRI SATYASADHAN
) CHAKRABORTY :

Will the PRIME MINISTER be pleased to
state :

(a) whether a seminar was recently
organised by the Central Himalayan
Environment Association and views were
expressed by experts from US, UK, Nepal
and other scientists that in the Himalayas
large scale denudation, extinction of plants
and animals drying up of streams and
spreading of desert have posed a serious
threat to man’s survival ; and

(b) if so, the details in regard to the
rate of erosion, destruction of vegetal
cover, pollution and denudation in the
Himalayas, and the measures purposed to
save the Himalayas ?

THE DEPUTY MINISTER FOR
ENVIRONMENT (SHRI DIGVIJAY
SINGH) : (a) Yes, Sir. A Seminar on,
<Environmental Regeneration in the
Himalaya : Concepts and Strategies”,
was organised by the Central Himalayan
Environment Association from October
24 to 26, 1983 at Nainital. The Seminar
was attended by experts from India and
abroad. Some of the papers presented at
the above Seminar related to problems of
the Himalayan region such as large scale
denudation, drying up of streams, soil
erosion and other causes of degradation in
the region which pose a serious threat to
the Himalayan environment.

(b) The broblems of hill region gene-
rally include denudation of forest, land-
slides, ovegrazing, drying up of natural
streams and general scarcity of energy
particularly in remote localities. A
research paper presented at the Seminar
gave the rate of erosion in the catchments
of Himalayan rivers as upwards of one
milimetre per year, resulting in sediment
rate of 16.5 hectare metre per 100 sq. km
of the area of catchment per year leading
to rapid silting up of reservoirs- and lakes
and repeated flooding with barren sediments
of fertile fields in the plains.
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The main thrust of the strategy for the
development of ‘Hilly areas is to ensure
development in harmony with sound
principles of ecology and economics. The
schemes formulated in this context aim at
better land use, control of soil erosion,
watershed management, afforestation, silvi-
pasture development etc. An Institute of
Himalayan Environment and Develop-
ment is being set up to assets the magni-
tude of the problem and evolve integrated
management strategies for conservation of
natural resources for sustained develop-
ment of the Himalayan region.

fgmam qIw § ol & s
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Unemployment Faced by Persons loyed
in Census Work in Statum -

3585. SHRI DAYA RAM SHAKYA :
SHRI J.S. PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) State-wise number of persons
employed in census work carried out in the
country some time back ;

(b) whether a large number of them is
facing or i about to face unemployment ;
and

(c) the reaction of Government thereto
and steps being taken in this regard
specially in case of those from backward
areas of Uttar Pradesh, Bihar, Gujarat
and Maharashtra,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) A State-
ment is enclosed :

(b) and (c) These temporary employees
were recruited for the time bound job of
generation of Primary Census Abstract and
the editing and Coding of the census
schedules. The work relating to genera-
tion of Primary Census Abstract was over
in March 1982 and bulk of employees were
retrenched thereafter. The work of
editing and coding of the census schedules
is also expected to be over soon. As
such, it will not be possible to keep these
temporary employees any longer.

These tempora'ry employees  were
recruited on the clear understanding that
their services was purely temporary and
that on completion of the work for which
they were recruited, they would be re-
trenched. However, on purely humanita-
rian considerations, the Ministries and
Departments of the Government of India
as well as the State Governments and
Union Territory Administrations have
been requested to assist in the re-employ-
ment of these employees. These employees
have also been made eligible for the
following concession by the Government
of India.

(i) relaxationin upper age limit to
the extend of period of service
rendered by them in the Census
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Organisation plus three years for
recruitment to the posts by direct
recruitment otherwise than through
an open competitive examination ;

(ii) entitlement to Priority III for
alternative employment through
the Employment Exchanges ;

(iii) eligibility to appear in the exami-
nations conducted by' the Staff
Selection Commission and the
Railway Service Commission for
recruitment to Group ‘C” posts
till the end of 1983 even if they
have crossed the maximum age
limit prescribed for recruitment
to various posts provided they
were within the age ° limit
prescribed for examinations con-
ducted by the Staff Selection Com-
mission and Railway Service Com-
mission at the time of their initial
recruitment in the Census Organi-
sation and only if they are other-
wise eligible to compete in these
examinations of on basis of edu-
cational and other qualifications
prescribed in the rules for rec-
ruitment to the posts in question ;

(iv) elibigibility to apply for recruit-
ment to vacancies advertised by
various recruitment authorities
without their having to be
sponsored through the respective
Employment Exchanges even
though they might have got
themselves registered with the
Employment Exchanges for the
purpose of availing themselves
of the concession of Priority III.

The aforesaid concessions have been
made available to these employees prov:-
ded :

(i) they were recruited initially
through Employment Exchanges ;

(ii) they have put in not less than six
months of continuous service ;

(iii) their discharge from service is due
to reduction in establishment,
i.e., closure of these offices after
the work for which these were

. opened is over.
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Statement

1. Andhra Pradesh 3274

. 2. Assam 15
3. Bihar 3013
4. Gujarat 1771
5. Haryana 683
6. Himachal Pradesh 285
7. Jammu & Kashmir 9
8. Karnataka 1736
9. Kerala 1189
10. Madhya Pradesh 1134
‘11. Maharashtra 845
12. Manipur 114
13. Meghalaya 111
14. Nagaland 135
15. Orissa 1317
16. Punjab 796
17. Rajasthan 1970
18.  Sikkim 33
19. Tamil Nadu 2331
20. Tripura 126
21. Uttar Pradesh 5415
22. West Bengal 1418
23. A & N Islands 20
24. Arunachal Pradesh 44
25. Chandigarh 47
26. Delhi 380
27. Goa, Daman & Diu 65
28. Lakshadweep 6
29. Mizoram 75
30. Pondicherry 56

Recognition to Four Years Refractory
Course from Technical Institute of
Tisco by SAIL ‘

_ 3586. SHRI HARIKESH BAHADUR :
Will the Minister of STEEL AND MINES
be pleased to state ;

(a) whether SAIL is going to recognise
4 years Refractory Course from Techni-
cal Institute of TISCO Which has not
been recognised by the (i) Ministry of
Education and culture, Government of
Indi (ii) Bihar Council of Technical Board
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(iii) Indian Council -of Technical Board
(iv) Indian Institute of Engincering Engi-
neers ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) The
four year Refractory Engineering Course
of the Technical Institute of TISCO,
Jamshedpur, has been recognised SAIL
as equivalent to a Diploma in Engineering
for internal purpose of promon'on to the
level of Deputy Manager, in the technical
category of posts in the SAIL steel plants.
This training course is high standard
specially oriented to the use of refractories
in the steel plants and is not of general
nature. Such specialised courses intended
specifically for the steel industry are not
generally available in the country.

Schemes for Development of Transport,
Communication and Tourism in Lakshdweep

3587. SHRI SANTOSH MOHAN
DEV ; Will the Minister of PLANNING
be pleased to state :

(a) whether the Plannnlng Commission
had been approached by the Lakshadweep
administration with schemes for improve-
ment of transport, communication and
large scale development of tourism to help
the rural economy and provide markets
for local handicrats ;

(b) if so, whether the Planning Com-
mision had taken any decision in this
regard ; and

(c) the estimated cost and when it
will be implemented ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The Laksha-
dweep Administration have sent their
proposals for the Annual Plan 1984-85,
which include certain proposals for deve-
lopment for transport, communication and
tourism. These have been discuss and those
found feasible with reference to the avail-
able resources will be reflected in the
Annual Plan when finalised. -

(b) and (c) Do not arise.
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Incentives to No Industry Districts

3588. SHRI GHULAM MOHD.
KHAN : Will the Minister of INDUSTRY
be pleased to state :

(a) whether a special task force has
suggested a new scheme of incentives for
no industry districts ;

(b) whether Government have taken
steps to develop infrastructure including
power and communication in the back-
ward districts ; and :

(c) if so, the details of such districts
in each State and encouragements provided
to entrepreneurs there ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA : (c) to (a) Package of incen-
tives for setting up industries in no industry
districts has been announced vide Press
Note dated 27th April, 1983, copies of
which are available in Parliament
Library. Government has decided to
assist the State Governments for infras-
tructural development in one or more
identified growth centres in each no-
industry district. The assistance from
the Central Government will be limited
to 1/3rd of the total cost of infrastructural
development subject to a maximum of
Rs. 2 crores per district.

With effect from 1.4.83, the entrepre-
neurs setting up industries in ‘No Industry
Districts’ are eligible for over-riding
priority in grant of Industrial Licencies,
Central  Investment Subsidy @ 259,
subject to a maximum of Rs. 25 lakhs,
concessional finance facilities, tax conces-
sions, hire-purchase of machinery for
Small Scale Industry, consultancy facilities
for technical services, availability of
comprehensive range of extension services

and support through District Industry -

Centres, Margin Money Assistance etc.

MRTP/FERA Companies have also
been allowed to set up industries in Non-
Appendix-I industries not reserved for
Small Scale Sector with an export obli-
gation of 309, only in respect of No
Industry Districts. .

A statement giving list of No Industry
District in various States is attached.

4.

Statement
List of districts which have no Large
. or Medinm Scale Industries .
ASSAM

1. Lakhmipur
2. North Cachar Hills

BIHAR

Aurangabad
. Bhojpur
Khagaria
Nalanda
Purnia

Saharsa (including newly carved
out district of Madhepur)

AR

GUJARAT
1. Dangs

HIMACHAL PRADESH

. Chamba
Kangra
Kinnaur
Kulu

5. Lahaul & Spiti

PO D

JAMMU & KASHMIR

1. Doda
2. Kupwara
3. Ladakh
4, Poonch
5. Pulwama
6. Rajauri
7. Udhamput

KARNATAKA

1. Bidar

KERALA ' e
1. Wynad

2. Idukki

MADHYA PRADESH

1. Balaghat
2. Bhind



151 Written Anwers

3. Chhatarpur
4. Chhindwara
5. Damoh

6. Datia

7. Dhar

8. Guna

9. Jhabua

10. Mandla

11. Narsinhapur
12. Panna

13. Rajgarh
14. Seoni

15. Shivpuri
16. Sidhi

17. Surguja

18. Tikamgarh

9. MANIPUR

. Manipur (Central)
. Manipur (East)

. Manipur (North)
. Manipur (South)

. Manipur (West)

N M A W N -

. Tangnoupal.
10. MEGHALAYA

1. East Garo Hills

2. West Garo Hills
3. Jaintia Hills

4. West Khasi Hills

11. NAGALAND
1. Tuensang
12. ORISSA

1. Balasore
2. Bolangir
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15.

16.

17.

18.

19.

3. Boudh Khondmals (Phulbani) 20.

13. RAJASTHAN
1. Jaisalmer
2. Sirohi

14, SIKKIM

1. Gangtok
2. Gyalshingh

21.

22,
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3. Mangan
4. Namchi

TRIPURA

1. North Tripura
2. South Tripura
3. West Tripura

UTTAR PRADESH

. Banda

. Chamoli

. Fatehpur

. Hamirpur
Jalaun

. Jaunpur

. Sultanpur

. Tehri Garhwal
. Uttar Kashi
Pauri Garhwal
11. Kanpur Dechat

O 0 NN A W=

-
e

ANDAMAN NICOBAR ISLANDS

1. Nicobar Islands

WEST BENGAL

. Bankura

. Cooch Behar
. Darjeeling

. Jalpaiguri

. Malda

wm A W N -

ARUNACHAL PRADESH

1. Kameng
2. Siang
3. Subansiri
4. Tirap

LAKSHADWEEP

1. Lakshadweep

MIZORAM |

1. Aizawl

2. Lunglez

DADRA & NAGAR HAVELI
1. Dadra & Nagar Haveli
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Adequate wages and dearness allowance to
Cement Workers

3590. SHRIMATI KISHORI SINHA :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the cement workers have
been paid adequate wages and dearness
allowance ;

(b) if so, the details of the wages
agreed upon recently for all categories of
workers ; and
the dearness

(c) the details of

allowance ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) to (c) An award
of arbitrators in the Industrial dispute
between the employees in relatioin to the
Cement Manufacturers’ Association and
their workmen represented by the Indian
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National Cement and Allied Workers’

Federation was published in Gazette Extra-
Ordinary part 2-Section 3-Sub-Section (ii)

dated 20th July, 1983. The award covers

various aspects like wages, increment,

grades, other service conditions etc. of

the cement workers as detailed in the

Gazette Notification. The Cement Manu-

facturers’ Association have informed that

the arbitration Award has been implemen- -
ted/is in the process of being implemented

by the Cement producers.

“Vishnuprayag Projéct”

3591. SHRI RAM SINGH SHAKYA :
SHRI HARISH KUMAR
GANGWAR :

Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that when the
Uttar Pradesh Government decided to
embark upon' its most ambitious project
construction of the highest dam in Asia at
Vishnuprayag—it expected to wipe out a
chronic power shortfall in the region and
after having spent Rs. 10 crores, a growing
awareness has come that it might prove
ecologically  disasterous and the very
feasibility of the project is thus in question;
and

(b) if so, who selected the site and
what steps are the offling to save the
project or whether the project is likely to
go the way Silent Valley did ?

THE DEPUTY MINISTER IN THT
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH): (a) and
(b) Neither the original Vishnuprayag
Hydel Scheme nor the subsequently modified
one envisages construction of the highest
nam in Asia at Vishnuprayag. The
proposal is a run-of-the river Scheme
involving construction of diversion barages
only.

The original installed capacity of
262 MW is proposed to be augmented in
the revised proposal to 480 MW. Projects
with much larger capacities are proposed in
the same region.

The revised proposal is now under
scrutiny.
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Identification of Backward Areas in
Different States

3592. SHRI NITYANANDA MISRA :
Will the Minister of PLANNING be pleased
to.state :

(a) whether Government have identified
backward areas in different States and
introduced schemes for the removal of
regional disparities ;

(b) if so, the State-wise backward
areas indentified and efforts made or
proposed to be made to remove regional
disparity ;

(c) which areas of Orissa have been
identified as backward areas and the
schemes under implementation or proposed
to be launched to develop those areas ;
and

(d) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (d) The
Government have identified certain arcas
which are backward for special reasons
such as being Hill Areas, Tribal Areas,
Drought Prone Areas, Desert Areas, or
Industrially Backward Areas or being in the
North Eastern Region. The details of the
identified backward areas in different
States including Orissa, was presented on
the table, Placed in the library L.T.
7418/83.

The responsibility for the development
of the backwdrd areas within a Stateis
primarily that of the concerned State
Government. In the Sixth Plan, all the
States including Orissa have taken up a
number of special programmes which inter
alia include poverty alleviation and
infrastructural programmes like the Integra-
ted Rural Development Programme, the
National Rural Employment Programme
(with a significant employment potential),
Minimum Needs Programme, Special
Component Plan for Scheduled Castes,
etc. the benefits of which will flow to the
indentified backward areas also.

To supplemsnt the Satates’ efforts in
these directions, Special Central Assistance
has been provided in the Sixth Plan for
accelerated development of certain dcslgnn-
ted backward areas, as follows :
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Item (Rs. crores)

1. Hill Areas (including 560
Western Ghats Deve-
lopment for which the
provision made is

Rs. 75 crores)

Tribal Areas 470
Drought Prone Areas 175
Desert Areas 50

North Eastern Region 340

o v oA w o

Industrially Backward 100
Areas

In respect of industrially backward
arcas, the incentives (investment subsidy
and concessional finance) have recently
been enlarged and streemlined (pending a
decision. on the National Committee on
Development of Backward Areas Report
on Industrial Dispersal). These incentives
are provided on a graded basis for different
categories of backward areas. As faras
Orissa is concerned, the schemes relating to
the development of Tiibal Arcas, Drought
Prone Areas and Industrially Backward
Areas are in operation.

BHEL'’S Collaboration with Japanese Firm

3595. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of INDUSTRY
be pleased to state :

(a) whether BHEL is going to manus,
facture high pressure valves in collabora-
tion with a Japanese firm for the operation
of thermal power plants for the first time
in India ;

(b) if so, the terms and conditions ;
and

(c) whether the agreement with Japan
comprises of technical know-how, enabling
Indian scientists to produce them
indigenously in a short time ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA): (a) to (c) BHEL has
submitted a proposal for. Government’s
approval for entering into technical
collaboration with a Japanese firm for



157  Written Answers

manufacture of high pressure valves
required for operation of thermal power
plants. The proposal will be considered
on merits.

Service Rules of All India Agricultural/
Veterinary/Dairy Service

3594, SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the stage at which “service rules of
of All India Agricultural/Veterinary/Dairy
Services etc., are framed ;

(b) whether the concurrence of all State
Governments has been obtained ; and

(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS (SHRI
P. VENKATASUBBAIAH) : (a)to(c) A
proposal for constitution of and All India
Agricultural Service, as recommanded by
the National Commission on Agriculture,
has been received from the Ministry of
Agriculture recently. The question of
framing service rules will arisc only after
the Government have decided to constitute
the Service.

Demand of Rs. 500 P.M. Pension from
Freedom Fighters

3595. SHRI SUSHIL BHATTA-
CHARYA : Will "the Minister of HOME
AFFAIRS be pleased to state : .

(a) whether Government have accep-
ted the demand of Rs. 500/- per month as
pension to freedom fighters and eligibility
to such pensions for those who had served
three months jail term made by the All
India Freedom Fighters Organisation at a
convention in Madras ;

(b) if so, how much it is going to cost
the exchequer ; and

(c) when it is going to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
No, Sir.

(b) and (c) Does not arise.
g
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o sfes &g swraes afcdtemn §
FWT HHATE] &1 9T

3596. »it mewwr @wi: FAT geqE
MT @A WA 4 T T FAOT 4 [

(%) aza faw & qmfear a1 au s
ofeitaar & gfaz 5, 14 0d 11-87 & FA
fray FAIN FEW § 1 IH qEA
faar & sggfaa sfadl, aggfaa a@-
sirfaal qar g+ stfaat & of oit-are fray
FRATY §;

(@) sa afeqsar & swifas sq &=
& frad @il 1 fea-faa w1t o fagea
fear wm & &YX afz 3§ fagaa adi
fwar ar &), @ aFR &1 faww @
qraeyg ¥ F91 FAAET FIF FT ; AT

(m)Famag g & fF = afersar §
AgT W aEAT (G & aiged ag
fag#a feg aq g ?

T AT |A HANA & ST HAY
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Y g wear & FEa fo F aggfaq
wifa s sggfaa saonfa & saarfay
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77”108 - -
qa @’ 167 — B
ga  aggfea  arggfea
sfs sesfa
a9 “dt” 1034 9 65

qTq” 496 84 187
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(@) afarsmn & fager af gfa
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Y e

g faw & eafaagl #1 QAWML &
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farst & srerrar aeg 1Al & qfuesl F1 9
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(F) #a1 ea< § qwifear dg sgew
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e

(=) afe gi, @ =7 As7 & fag
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qafazn fawm § Iq-wat (= fafrasm
fog) : (%) dnfear fedifae dear-14 %
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R, foud oftomersy awmz fad
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Ft Mer gE qar g€ ¥, g F¥ew ¥
ards faafeaa gs9 W #Y qog 3 g4

forgar a1 § 9@ 13 § o miwAr ady
¥ famar 1

(@) #sx sRw sguwr fadaor €
feafa & qom & aur vdha afas fasmg
frrw & faeandl & faafraa g4 &1 Q&d
¥ fag gwifas gso aig & famin &
fag Frfor w2 @ &)

Licences for setting up of industries
in Andhra Pradesh

3598. SHRI PASALA PENCHALAIAH :
Will the Minister of INDUSTRY be plea-
sed to sta te :

(a) whether Government are consi-
dering to issue licences to set up medium
and major industries by the Public or Pri-
vate Sector in Andhra Pradesh during the
year 1983-84 ; and

(b) if so, the outlines of the projects
including investment and place ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) During the
period April-October, 1983, 107 industrial
schemes involving investment (in fixed
assets) not -exceeding Rs. 5 crores each
were registered for Andhra Pradesh with
the Directorate General of Technical
Development. Besides, 37 letters of intent
were granted for setting up of industries in
State of Andhra Pradesh, duiing the same
period.

Detaisls, such as, name and address of
the undertaking, item of manufacture and
capacity, location, etc., of industrial
schemes being registered with the Directo-
rate General of Technical Development and
the letters of intent granted are being
published regularly by the Indian Invest-
ment Centre in their ‘Monthly Newsletter®
Copies of this publication are available in
the Parliament Library.

/
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Analysis of Industrial Licence of
Top Houses

3600. SHRI K. PRADHANI : Will

the Minister of PLANNING be pleased to
state :

(a) whether the Planning Commission
has intiated an analysis of industrial licen-
ces issued to some top Houses in the last
10 years with a view to find out the stipu-
lations under which they were issued and
to what extent these have been met ;

(b) ther the Commission selected
some 30 Units or so ;
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(c) if so, which are these units ; and

(d) how long will it take to complete
the study ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) During a ze-
cent review meeting for the Department of
Industrial Development, the Planning Com-
mission suggested that the Department of
Industrial Development should undertake an
analysis of the licences issued to some top
companies in the last 8 to 10 years with a
view to finding out what were the stipula-
tions in the licences issued to them in re-
gard to technology development, indigenisa-
tion etc. and to compare the progress with
the stipulations. The matter is under the
consideration of that Department.

(b) to (d) Do not arise.

Westeful expenditure in public
undertakings

3601. SHRI K. PRADHANI : Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether as many as 19 public

" sector Undertakings under his Ministry are

incurring huge losses for the past three
years; if so, the details thereof ?

(b) the reasons therefor ;

(c) the step taken to improve their
financial discipline and issue directions to
them to cut down wasteful expenditure on
running luxurious guest houses in the
Capital, maintenance of fleet of cars and
retinue of servants travelling frequently to
Delhi and other places ; and

(d) whether with the coming into be-
ing of ITDC’s Yatri Niwas in New Delhi
where the ITDC gives discount on room
sales to public sector undertaking, he will
consider the early need to wind up all
these Guest Houses maintained by these
losing undertakings like MAMC and utilise
the accommodation in the Yatri Niwas;
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ,INDUSTRY (SHRI S.M.
KRISHNA) : (a) A Statement is attached
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giving the names of the Public Sector
Undertakings under the Ministry of Industry
which have incurred losses for the past
three years.

(b) Following are some of the factors
which have affected the financial perfor~
mance of these Public Sector Undertakings
to a varying degree :

. (a) Shortage of Power.

(b) Shortage of raw materials and
coal.

(c) Low/uneven order book position.
(d) Paucity of working capital.

(e) Low capacity utilisation due to old
obsolate plant and equipment. -

(f) Continuning earlier liabilities of
taken over sick units.

(c) and (d) Various steps are being

constantly taken to improve the perfor-

mance of these undertakings which include

Statement
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gradual renewal and replacement of old
plant and machinery on a regular and plan-
ned basis, installation of DG Sets to over-
come power shortage and urging the State
Electricity Boards to give more power,
diversification into newer areas of manu-
facture, adequate provision of funds by
Government to meet a working capital re-
quirements to the extent possible and pro-
viding assistance in meeting their raw
material inputs.

Insttuctions have been issued from time
to time to the public enterprises by the
Bureau of Public Enterprises for economy
on various items of expenditure including
maintennance of Guest Houses and use of
staff car etc. The ITDC has since announ-
ced a concession upto 25 per cent in respect
of those enterprises who work out
standing arrangements with the hotels
under their charge. The facilities thus
made available by ITDC have been brought
to the notice of public enterprises by the
B.P.E.

DEPARTMENT OF INDUSTRIAL DEVELOPMENT

Loos (—) (Rs. in lakhs)

S.No. Name of the undertaking 1980-81 1981-82 1982-83
(Prov.)
1. Bharat Leather Corporation Ltd. 30.00 40.81 43.00
2. Bharat Ophthalmic Glass Ltd. 187.13 200.44 213.80
3. Cycle Corporation of India Ltd. 85.00@ 220.00 347.00
4. Hindustan Paper Corporation Ltd. 105.62 46.72 1652.00
5. National Instruments Ltd. 304.41 330.96 199.00
6. National Bicycle Corporation of '
India. 49.71@ 146.53 273.00
7. National Small Industries Corpora-~
tion Ltd. 48.45 29.43 " 20.00
8. Tannery & Footwear Corporation of
India Ltd. 360.33 440.43 549.00

@From 15-10-80 to 31-3-1981.
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DEPARTMENT OF HEAVY INDUSTRY

Loos (—) (before tax) (Rs. in lakhs)

S.No. Name of the undertaking 1980-81 1981-82 1982-83
(prov.) (prov.)
1. Bharat Brakes & Valves Ltd. 15 38 82
2. Bharat Wagon & Engg. Co. Ltd. 79 89 89
3. Braithwaite & Co. Ltd. 856 991 501
4. Heavy Engg. Corporation Ltd. 5113 2282 3949
5. Bharat Process & Mechnical Engg.
Ltd. 57 164 185
6. Jessop & Co. Ltd. 1165 744 375
7. Mining & Allied Machinery Corpo-
ration Ltd. 1550 1288 996
8. Richardson & Cruddas Ltd. 42 90 337
9. Scooter India Ltd. 490 768 498
10. Triveni Structurals Ltd. 353 295 496
11. Engineering Projects India Ltd. 1144 2295 950

afean wT mga g &
HFAT qT I ¥ AT

3602. =it TATE TF : (F) FAT
faarar 1983 & arfsar &fx zmg &
AEEAYU ATl F g 9T M H qeq-
fas aama @1 8;

(@) afz g, @ Sa& a1 FAOE
YT 3u# fFay a1l A1 o wE;

(w) #Fa1 FIHTT A Tq TT F1 AT
F fagge <1 3g #1§ A §are &
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Sfaa &7 ¥ TaTg & ot &

“State-wise survey of black bucks
population”

3603. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) the name of the States where
black bucks are living ; .

(b) whether State-wise survey of the -
black bucks population has been made in
those States ; and

(c) if so, the. details of the i)lack



Y61  Written Answers

bucks population in those States accord-
ing to the latest survey ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI' DIGVIJAY SINGH) : (a) Black
bucks occur in the wild in the following
States :

Andhra pradesh
Bihar

Gujarat
Haryana
Karnataka
Madhya Pradesh
Maharashtra
Orissa

Punjab
Rajasthan
Tamil'Nadu
Uttar Pradesh
West: Bengal

(b) aitd (c) No systematic census has
been conducted in all these States. How-
ever, itis estimated that the population

" of"Black Bucks in the country is about
23,000.

Aid to States for Infrastructure

3604. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) whether: his ministry has offered
aid to States for the development of infras-
' “tructure in the ‘no industry districts’’;

(b) if so, the names of the States who
have availed such development aid ;

(c) the amount earmarked for this
programme during 1983-84 financial year ;
and

(d) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Realising that one of the
impediments towards rapid industrialisa-
tion in the backward areas is the absence
of infrastructure facilities, Government
has decided to assists the State Govern-
ment to take infrastructural development
in’ one or more - identificd ' growth centres
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in each no-industry - district. The assis-
tance from the Central Government will
be limited to 1/3rd of the total cost of
infrastructural development subject to a
maximum of Rs. 2 crores per district.

(b) to (d) The concerned State Go-
vernments have been requested to set up
Task Forces to identify growth centres in
each no industry district and assess the
infrastructure shortcomings in these growth
centres and send concrete proposals. The
fund for infrastructure assistance is a part
of the Central Investment Subsidy Funds
and no separate earmaking is necessary.

Trade Relations with Belgium

3605. KUMARI PUSHPA DEVI
SINGH : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Governments attention
has been drawn to the news-item captioned
‘“Indians told to use Belgium as spring-
boards’’ appearing in the Telegraph,
Calcutta dated 10 November, 1983 ;

(b) the reaction of Government to the
invitation by Belgium to use Belgium as
springboard for reaching other countries
of Europe ; and

(c) if so, the total number of areas of
industrial operation or collaboration so
far offered by that country and the number
and particulars of the applicants who have

been given approval to such collaboration
in 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes,.Sir.

(b) In keeping with the general policy
of promoting . exports, and suggestion
which will improve India’s exports to
other countries, particularly EEC coun-
tries, is welcome.

(a) During 1982, 590 proposals for
foreign collaborations were approved by
Government. Out of this, the number of
foreign collaborations approved with Belgiun
firms was 4. Details of all approved foreign
collaboration showing the names of Indian
and Foreign firms, item of manufacture,
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and nature of collaboration are published
on a quarterly basis by the Indian Invest-
ment Centre as a supplement to its monthly
News Letter. Copies of this publication
are sent regularly to the Parliament
Library.

Proposal to send a delegation to Europe to
Study rock salt mining

3606. KUMARI PUSHPA DEVI
SINGH be pleased to state :

(a) whether Government have a pro-
posal to send a delegation to Europe to
study the rock salt mining ;

(b) if so, the names of the countries
to which the delegates propose to visit ;
and

(a) the details of the programme of
Government in providing training to the
engineers to learn latest technology in
rock salt mining ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) A delegation has already
visited Austria, Switzerland, France and
West Germany in the month of November,
1983 to study rock salt mining in those
countries.

(c) The nature of collaboration and
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training, if necessary will be known only
after the final Project Report is available.

Payment to victims of Police Firing at
Rangat Bazar A & N Islands

3607. SHRI BABURAO . PRANJPE :
Will the Minister of HOME AFFAIRS be
pleased to refer to reply given to Unstarred
Question No. 594 on 27 July, 1983 regard-
ing ex-gratia payment to the victims of
police firing of Rangat Bazar, Andaman
and Nicobar Islands and state the
particulars and addresses of the victims
of police firing on 28, January 1983 at
Rangat Bazar, Andaman & Nicobar Islands
and reasons of payment not being made
of them ? :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ‘(SHRI
P. VENKATASUBBAIAH) : A statement
giving list of victims of the police firing at
Rangat on 28.1.1983 is attached.

The A & N Adminstration have
inforced that payment in respect of persons
listed at S. Nos. (1) to (35) had already
been made, while an amount of Rs 38,000/-
has been drawn and is being sent to the
Tehsildar, Rangat, for disbursal to the
remaining 19 persons. This has taken
some time us the genuieness of their
claims for relief had to be verified.

Statement

S.No. Name

Remars.

1. Shri Nirmal Hazara S/o Srisevan
Hazara, Janakpur.

Shri Prabash Roy, Nimbutala.

Smt. Santhya Mistry, Bishnupur.
Smt. Santhaday, Kaushalya Nagar.

O B L

Roy, Billiground.

6. Shri Sujit Kumar
" 8. poddar Rampur _

7. Kumari Salutha
Shamkund.

Poddar  Sfo

D/o S.R. Dev.

Shri Pradeep Kumar Roy S/o A.K.
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S.No. Name Remarks

8. Shri S.K. Muthu, S/o Esak Mathu,
Kampur.

9. Shri Madhu Pandian S/o Veera-
swamy, Rampur,

10.  Shri Appachan S/o Joseph, Rangat.

11.  Shri R. Ganesh, Rampur.

12, Shri Krishna, Bakultala.

13. Smt. Gourdasi Malick, Bakultala.

14. Shri Ramamidas S/o R. Kanta Das,
Bakultala.

15.  Shri Niranjan Roy S/o Devan Roy,
Parnasalla.

16. Shri B.C. Haldar S/o Mahadra
Haldar, Sabari.

17.  Shri Abdul Haq, Rangat.
18. Smt. Norul Haq, Rangat.
19. Shri Triven Pandey, Bakultala No. 10.

20. Shri Sri Nivasa Parumal S/o Perumal,
Rangat.

21. Shri A. Farroqi Dy. SP.

22. Smt, Parul Rani Chowdury
W/o D. Roy Chowdury.

23. Shri Jaladhar Mondal F/o Amal Paid Rs. 10,000/-]
Mondal.
e ' ) in  respect of
24. Shri Biran Mallick F/o Bishnupal Paid Rs. 10,000/- { the two*
Mallick.

25. Shri Muniya Swamy S/o Ramu,
Rangat.

26.  Shri Naganathan S/o Nagan, Rampur.

27.  Shri Pradyut Kumar Roy S/o N. Roy, ,
Rangat.

28. Shri Ramdas Tiwari S/o Rajaram
Tiwari, ASI Kadamtala.

29.  Shri Chandra Sekhar S/o Ramprasad,
Rangat.
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S.No. Name Remarks

30. Shri Amarus Kujar S/o Paulus Kujar,
Rangat.

31. Shri Basantha Haldar, Rangat.

32.  Shri Faithful S/o Lorence, Kadamtala.

33. . Shri Annamalai S/o Muthu, Ram-

, nagar.

34.  Shri Santosh Sona S/o Kulinar Sona,
S. Pur.

35. Shri A.P. Singh, S/o Late Raja Deo, Paid Rs. 500/- as he was not actually

injured in the police firing.

36. Shri S.N. Raju, Bakultala.

37. Shri P.S. Roy, Sabari.

38. Kumari Sabita Dey D/o Shri S.K.
Dey, Shyamkund.

39. Kumari Anjali, Parnasala.

40. Shri S.S. Samadar Sfo Late P.N.
Samadar, Rangat

41. Shri Jagmohan Tirkey, S/o S.C.
Tirkey, Bakultala.

42. Shri Robin Haldar, Vishnupur.

43. Shri Nanda Roy, Sabari.

44.  Shri Manoranjan Hazara S/o Debar
Hazara, Janakpur.

45.  Shri Ramcharan Takadhar, Nimbutala

46. Shri Dhiren Sil S/o Naren Sil,
Rampur.

47.  Shri Balasanjivi, Rangat.

48.  Shri R.N. Yadav (Police) Rangat.

49.  Shri Sashidharan (Police) S/o Ganga-
dharan, Mayabunder.

50. Shri Sivan Kutty Nair (Police),
Mayabunder.

51. Shri P.C. Reddy (Police), Mayabunder.

52.  Shri N. Hari Das (Police), Mayabunder.

53. Shri D.S. Pandit, ACM, Mayabunder.

54. Shri M. Sayeed Mohd. S/o K.S.

Nagurganj, Kadamtala.

*Students who died in the firing
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guta faaww & fag Far FgaE v
@7

QW wA (B gHo o wgm™) ¢
(%) ¥eha FiEmRa q157 g wLA,
1983 ¥ st fpg g Tsdta armg, A+,
o =qq gF qet famior graedt eiter
gawi &1 1981-82 & HFATX a9 1979-
. 80 Y 1981-82 IF A FAfA F U

[T FT AT T qF g:i—
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ag 1970-71 & wrat  fosd ad

Famgrrar FrgEar ¥
e fa (%)
(703 =)

1979-80 43922

1980-81 47490 8.1

1981-82 49887 5.0

ay 1982-83 & ATATA  Iqey. ALY
A

(=) &z () afemfum IS I9-
SRR

(w)mig’?mu

wgfeas sfed) /wgfea smonfad
# @mEre & fag aedwa)

3609, it gwEwEEw aggw o T
g HAY ag AT B FAH F

(%) #a1 Qi@ stz WA & afeeir
s 1 genad gy ® Q) fam aF gan
q1;

(&) @ e 7 wgglaa srifasgi/
gagfa sanfan #1 qugre & fod
¥z g ¥ 71 fawifed 1 4t ;

(7) FrawE & 37 fawfa 1
ara faar §; @R

() afe 7, @ sa& FATFTIE ?

ag wwww H wew WA (s frge
o wEwR) : (F) o &, shaEa

(=) @wh@a § & af fow@ daw
fagwu § & 9% 31

() sz () erggfaa afadi sz
aggfas swaifoal & faww & fag Afa
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q9T GISET HY 64T H GH G G
gfawaT g7 fawfm $1—(1) (¥) I3-
gfaa sfagl & fag fade $ede gismar
3tz (@) gl aar g doraay #Y a1
wifer Ig-dsrred, (2) s fag faf
i ggaar A (3) sggfea wifa
faera frral & wficg smar o @R )
aey et fadm weydz aYerare qan
s Iv-aywerel ¥ gate @A e}
gak gwiasrdt Fafags @ glifeaa
A F1 Fraggwar F qfq qow § o

faaTm

aferor Trsat &)X dqwifag &= 7Y ag-
gfaa sifaai/aggfaa sawfaql & s
& wardt Ayl T afess afewifal &
aeRad & frofg A fgwmfia |

(1) fevg FvNFz dYyaqr #F FFeTar
a1 F7& anyg ag fewegar 1 af 4y 5
Teal & aifafeaa ¥ & W@ a@C AR
oY oF fadg Fraide A N aJifga
g oy wiaew A fear qar @ o Tw
s & fag fafwe damaal & srag
#1 0% arq ag) famrar qar ) sgglaa
stifaai/aggfaa saafaat & fag fafwes
HA@AT F F1§ agq gfaws AGTAYA &
fadgss & W@ FFT F ITFA] A
= el # qggfes sfa/sggl=a a=-
wife & gawi Y gy § fag swF afy-
@ F¥ AT F | WG GHIL § FIO
fear se fe 3 fafwe smeral & aored
¥y 7Y erggfas onfa aer sgglaa
wrAef SA-gegr & agma A 159, 9k
73 wfogmg gaufa feifa &3&F g
fardra F¥atdz st sasfa Sg-grsmT aard
AT T TR TW A & 5479 &
agraar & a1 gl g |
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(2) wggfaa aifaal & fag fadw
FE1g gEIgar & srdeq & faw wiAF qad
g g ol usy gwid gra feg ag
sarel aar sggfaa anfagl v aaegre
qz gfaa fa=tz #T& areaq § ga¥ gmaq
foaqr smar anfge | <fs faer segegar
e AN Fawre afFar & 37 & fag
s faufgs fadw @, safac fasm agr
qrag @igq faFm F @79 § gy fadw
F7lty ggaar & ardeq & fag oF AE-
qug 1T =1fgm

(3) fadw s¥91Fz Q9T T J9-
siifa Sq-aisar qrawl FEAE 9N TS
F1 oA =1fg ST g 9% AFAT AT
¥ sl @y arfas Arsarsy & qra faene-
fauat frar srar =nfgn &% sifaw &9 faar
STAT AT |

(4) sggfaa  sifaai/aggfea sa-
sifaay & foo Fdsal & FAsT anf F}
Ay AgY ga &, S afweuar Hv af oy )
TAFT oF FI0 faFmra srary & FHY &)

afcgrafaal 1 S99 CF FAA T FIXO
§ | afwasafa &Y feafa gaedy & fag
Ffa guidi & seaa ey sa feg s
arfzn | aqafa aftomwi &1 T Hrao
qarsl & g9 ant &1 fawa F3q A wlzard
21 gggfam wifaal & famm & swasa
guegr ¥ ¥ gay faww  argfag g
gagfaa sifadi & aggfea sawfaat
% fau w1499 INT guY T IEGAT 9T
gfaa fa=< fRgr et anfgg )

(5) arermat Ft g aArfea #iK
osfgal &1 sfasar & ma-me awEg
qaT uFH H1 FAY gifga afzom @ig
Frafeags & Wit § amr § #X o
gmsfag Afc e & fag awwe i’
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qeqH! #§ AT FI& FaariiF f1 qare
far st =fgg

(6) e '@z ax &€ A AsrArg
ST WET AT F FHAT qTAY qrAY § | 9=
TLIT AISATH] F1 qATH FT HIG &H
fapar st arfey | g @7 @I 9T
g Sy wrfgy R wfraga @t gfee
¥ @na 4 =ifgy q9r arw gred FW
i qif & faq greqd § AAFRI AT
arfeg |

(7) wrea awFr fafws da@dl &
areaw § frea-fae afaamEi o wsai #@
Fgmat 9qE FIA g | grHi ada,
srggfaa wfaal s sggfaa sasfaai
& fag ArsAral & grae § W g
& zae a¥ fafwe usifadi gra o qumar
quT gHd @1 SraT F0fEa |

(8) 1950 31X 1960 & 1969 aw
& argaifas fasra aidtaq & arg anfea
fagra 14 & fao sar® sogsa gdw v
agl 72 § | 1% A9 B gIF FART AT
aifge &t aeor adE, faig &7 &
srggfaa sfa iz sggfaa ssufai &
fag Aiward g5 F@ & fau 97 wdg
qurTeY T & faeg aamar s =nfrg o

(9) sggfas wnfaai & sggfan
sAefaal & arfds fasrg saway &

asa safEga & fao @7 e 9%
sffera fazare afasi #t I9wsgar aga

afas sfaaid § 1 sq9gq 9 afgs aq
faar strar =nfaa

(10) sfy & “gfemw &k &
Fw & dada aqyglaa faysqgfa
swifa & g 07 Prami &1 qar qam
gigdlg & st 3% 9T 14 Fq § arf gaw
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gratfas @ o arfds feafa w1938
fpar arad | To gdg § ST AW
frdw 3 awdt & 1

(11) wdga wetor fasw afe-
AysrEl B Fraifvag TR foar qreo
fagrg ufwson T uaga FESEE
fagra ofcnsare & @9 #r§ awsEg
qgN | W A1 & wafga A AAT@AN
& saig aufad F@ F fad wIq IIQ

st = e

(12) fadve Feqide arsan & fad oF
adl sfawa amg @ #fsa § wifE
aifgs AFar &1 oF gfquwa  gEEg
seet & sggfaa sifa sadear & sfana
qr g &1 a8 =g & afawsy &7
5 faaa fagra swaar feag § fram &
F10 § St geaa: o H Arfqw Arsaia
# afg #37 ® simaa 7§ 1 aT fawsa
&1 &1 e a0 Fggfaa sfaal @
sgglaa  swifadl #1 faar o asarg
q¥+g ag &ifaa & & & far a1 aFar
Ta 9F1T gfqma 9T g WX IAT 0F
aea Afa § s sgavT qx aq fear s
=1fgn |

(13) sosmdts /=& greq Fot
qmAl, 9 Wi afqa anfg 9T ow
95T FNHT aqgfaa samfadt & fag
fafgal # Soeewar ag & fag fa=ng
famar s gFar € 1

 (14) W@ @A agEar {
gagfaa sufa faFma fom gra #aifag
@A gq ANIAT FIG gE aF I 9
faaT | @rareg ga & wfa &3 &1 g
arFdo g § Fife gaufy w9 § §}
qH 9T FgA F1  SO@ifTE § |
Tafeg ag Aismn qaier deamra faw s
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F & Frfae 78 & 1 Avsrar w1 AT afaw
FIFYF FA ¥ fqw oF  agraar At
s agras g |

(15) sigt aF AT ant & 77-
gfaa snfaal e sggfaa saafaal #1
O A FT GEAY §, dAF] H USRI
e red g fowar ot @FT &1 TW AFI
&F 0 37 & A7 A rAFA FQ E AR
qsraren & Frafeaaa #1 aga FieT aar
2§ gafy weg gt & famr fadaw
g9 @I 9T EFC fFHg 9 § aafa
faea & az fawnifadal &1 qf awg a@q
agdt faar st 21

(16) wggfaa  wifadi/sggfaa
sasrTfaay #1249 @19 %3 afq  g@r-a3
F FFEATTT F19: AT AN A A2 )
ag us ushg w3fa g« sthwgaa 9T gqmr
F1 GVHI A & OF fquraT & ar ¥
faar fear o GFAT | FA9 F3 T Y
& g3 9w oA A GIAT H v gl
aFdy & | '

(17) fafwe @val a fafaai sicq &1
aFF arar AN ey fana & fae ow foax
AfqHT & TT H F1T FF AX F UK
srggfag mifa/wgglas sawfa & faaa
F &y ¥ @I W Al I
gFHar g |

(18) wAm HataA  faFwE &7
sgglaa sfadl/aggiea saafaal &
grarfera safgagi &1 guifase §@ 1
gAar & ga fafeaa sEwA1 & g faar
ST AT g |

(19) weqgzaar geast €T H agd FH
famrara & aTeg @mfaF AT AT ST
featar & $9 sifew &1 § saca §
., amfew #faFre gan afafan & seaia
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afgsia qrasl ¥ sfwaiaa & az Afafg
gl Qg gfaw ¥ sfasio el
FAT 15T IOF § giarias sqgFedr
¥ afwada ady fear ar asar « afwarsa
3TN wT g AgASEa Zrr Sedifea
FAT TF1 8 T 3T AFIT gaFT fgasprdr
THIT QAT g | qrey w1 Aufafg aevg
agig &

(20) sarga squet F fau fadw
Al 9T Gdr ge Aqudl § fqeed
& faq wizaar & o st &1

(21) 4fF ga1g7 3mai & agag
g Aq: qEFSY SgAATAl # IST ATAAH
FT T glaardi w1 979, T AR
afas srefaq game st z@9 o+
qgE & AV Y 57 sraanat # a1 aw
g1

(22) smara az it fa=rz fpar v
A0 OF F70A740@ FI AT 0 Fagrdy
AT IFE F anifagd FF gaTST
ATV F Aq0T A1gadq qqvfaal & fag
gfrg  grur fgedt-die  @velt s et
g1

(23) wggl=a sifq @ aggfaa a7-
sitfeal 1 sag-qed a1 faega Sfwa agy
g agifs sasiagad  gR & g
AT d@fagra A% g1 g § | g afgar Fr
gagro & fagg & o F194 ¥ afqwary
Seqeq &3l g | AT sifaal 1 qeen
FIAT FAAT T g AHAT § AT AGHAAT
yegd: 39 sfadwifal #f Fgaf & F1aor
§ faed srgglfaa anfaal & daw &1 0
glarTar g |

(24) garga €ad siggfea snfqdi
grer Y Tt A g | aggiea sEsfq
% wras & QA A8 qUAr A § | 9g A
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# gz & A € Faw qAITAF HR
anfas fagra gra g g far o @sar

g

(25) wrea g A gmafas @7
afew oF oegaa & fag A uAr qgrEar
¥ aifgy adifs amrfas o anfa®
fasra § g aieafas $d g | T A7
¥ sy FIEEF SUed & FIH AG
g
" (26) sgafar iy s sl
sttt &1 grewar a1 g # fg aard
sdent #1 gerar & g § gl dfg
% guat Ad ¢, g % f& A
oW, § war afgs AWIET  gAT /N
o e Frooy, A § asraT Grey Al
1 afgs sfaeaar sitx 9z foar & aga
ST Fuaicaar 1 St foar ®
Sraigd ¥FT afg® aFfas qmar qmar
aifge @19 H qeqqA S TN F
gfawa #1 7 &@ & fag @ am@ 9%
faaix  fear s1 @war & f&
afzF qF  foersi gdemgE &
HETA® gl S avar g e S
f& dfgam § =sgaear 3 sggfed

atfadt sz sggfaa qawifaal & gaw
afg arer @l F1 ARAIEA IHT IF AN
SAEEAT & 19 A AT 9T GHFAr
F & farq searlea fwar sa 1 sggfaa
siifadl st sigglaa saafaal & feg
T Y gt aggiaa sfaai i sggfaa
serfaatl & avqu fas@ & fag s
g

(27) amfss o@Fm & fag
aggfaa snfaai stz aggfaa ssnfaai
¥ fag fafwsz @ d oraaEm @ar
atedia agl g Fifs  agfaaw g
amifas gFre @y § | agglE
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arfaat ik sggfea senfaal & fag
eqrfag gearal § a7 gyamEl & Sl &Y
wal T T TGT FT oA @7 ST
arfgu

(28) g & wal ¥ s afg
#13@y gy Afgwral eragfad & fag
Wred awTe gr fawifea 12,000 =0 #Y
Aty AT FY AGIFT 15,000 w0 FT faar

st =iy |

(29) W@ FWHR F FaE &
graaTEl & faaio & g@ qug & o1 @@
agraan & afafer @s® & orEIE &
frrator & agraar s<At arfge )

(30) wrem wewTT S anfeardt of A
# ofas gae & faafo & ggraan s
wifgy ot Q& wadi & @ w@a#H
g &Rt wifgg oY gUA § e
faad g & W qag ) gw @
g

(31) sggfaa snfaai/sggfea a=-
arfed} & ot swsmsdwn & fag
o Pl aite smw s @redt )
A ANl w1 qAv AR Al gAR @A H
ad & g sarg feg sd afga

(32) anfearfaal #1 Awfat &k
weréai aam & fau atw fayes sodsy
Fugw wfgl smaren § 7 97
a3 fau st fora 22 v ag e fast ot
fag o1 § ot anforsdts dwza €0

(33) wagfaa  snfaal/aggfaa
sAwifaal & srawal & gardr qfay &
afes afgwifeal &1 aifes geie afe
aq fweft weg & epfwa fear oar
=g 1

(34) srgggfam stifeal/orggfarer wra-
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el & wearor X fawre & grafaa
afgsifal & @ig aeeafed @ &
sy agdw @var wfg | fawraTer®
T aiesfa®s | FABAT FT HRE-9LH
g fawar smar wifgg )

S wY AdE @A FAT
IIA ®1 A&

3610, =t gRaEtAEEA FPAM 7T
QAT HAY A AR FY FAFA (5

(%) @i w1 Qe Y @ FT

Iz & fqw awwIT ¥ 1982-83 F WA
ASTATL FT %7 W A ;

(@) s s Iau fradr gwear
fieft &; 3%

(w) afe #1€ agaar A fas &, A
Iud giaeare a7 F1O1 § ?

dwn s (= ga, at. weg) (a»')
tar fif wegar agw faaifa 78 g

e
(@) &tz () s ag) szan)

Study Group for ‘Flat Screen’ Type of
Colour

3611. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a Study
Group was set up by Government for
studying the feasibility of going in for a
“flat screen’ type of colour TV technology ;

(b) if so, whether some units have
come forward to have letters of intent
for setting up TV picture tube plants ;

(c) if so, the details regarding the
policy of Government ; and

(d) what would be the approximately
ptice of this colour TV ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir.

(b) No unit has applied for a Letter
of Intent to set up a Flat Screen TV
Picture Tube Plant.
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(c) and (d) Do not arise.
wrggfaa sfi/aggfaa swenfaal
& S 9T AATAR

3612. *t TW w& T : AT T
HAY 4g FATH AT FOFA 6 W H fFA-
fea Treai & dor Y § 5 afe sggfaa
sifaal &R ggfaa saanfaal &1 #1€
safga @Iy Star § ay SuF errfuyay &y
ggraar & sraay ?

g wateg § wsy WA (=N fRge
A AEEHT) ¢ AR T2, (@Y, AN,
ghaam, fgaras sqw, #FAles, Fa,
"I, IS, ATEA, AfAaArg, Ia
w3w #R qfesy dma & wawE) ¥ fifeq
sggfaq wifa/sggfaa samfs & g

& faq wga/gaEst 3 v T Iy
ArSTAT qA1E § |

Units Manufaturing Various Vehicles

3613. SHRI DIGAMBER SINGH :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether he will lay on the Table
a statement showing the particulars of units
to whom licences had been issued
for the manufacture of mopeds,
scooters, motor-cycles, other two-wheeler
vehicles in much demand ; their licensed
capacity and which of them have applied
for grant of letters of intent for expansion
also the stage at which the matter stands ;
and

(b) the steps Government propose to
take to issue licences to more units for the
manufacture of two wheelers in which there
is a flourishing black-market and break the
monopoly of some manufacturers who are
exploiting the needy users ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) A statement is
attached.

(b) Approval has been granted for
establishment of production capacity for 3.3
million motmriesed 2-wheelers per annum
against a prOJected demand of 2 million by
1989-90.
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Compensation in the Event of Death
and Loss to the Victims of
Communal Riots

3614, SHRI VIJAY KUMAR YADAYV :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have any
plan to increase the comepnsation to be a
given in the event of death and loss to the
victims of communal riots ;

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR NIHAR RANJAN LASKAR): (a)
and (b) Financial assistance is provided
by the State Government concerned depen-
ding on the nature of each case.

“Schemes to safeguard the environment
of Kashmir Valley”

3615. SHRI ABDUL RASHID
KABULI : Will the PRIME MINISTER
be pleased to state which Centre spon-
sored schemes have been or being taken up
to safeguard the environment of Kashmir
valley to save it from any pollution and
other hazards in order to make it more
ideal place for tourists from all over the
world ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : The Dachi-
gam National Park and Wildlife Sanctua-
ries of Overa, Ramnagar, Mansar, Nandini
and Hukersre are covered under the centrally
sponsored scheme for Development of

Statement

Minimum wage of Steel Workers during 1 69 to 1983,
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National " Parks and Sanctuaries. The
Centre has also funded a number of pro-
jects for researeh studies relating to pollu-
tion control in the Dal Lake aad other high
altitude water bodies as also eco-develop-
ment camps involving university
students.

Minimum Wage of Steel Workers

3616. SHRI A K. ROY Will the
Minister of STEEL AND MINES be plea-
sed to state :

(a) the minimum wage of steel workers
and the price index for the last two plan
periods with year-wise break-up ;

(b) real wage of steel workers (lowest
category) keeping 1960 as 100 till 1 October,
1983;

(c) increase in the price of steel for
the same period with the year-wise break-
up;

(d) percentage of the wage in the

price of steel ; and

(e) whether the increase in the real
wage of the steel workers, is less as com.
pared with that of the coal workers and the
price of steel; if so, facts in details ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) In-
formation is contained in the statement.

(c) to (¢) Information is being compi-
led and will be laid on the Table of the
House.

Year All India Consumer Price  Minimum Wage Real Wage
Index for INDUS- Rs. Keeping
TRIAL WORKERS
Base 1960=100 Base 1960=100
1 2 3 4
1960 100 75 75
1961 104 75 72.10
1962 107 73 70.10
95 (Revised 88.80

w.e.f, 1.7.1962)
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1 2 3 4
1963 110 95 86.40
1964 125 100 80
1965 137 100
135.50 (Revised 98.80
w.e.f. 1.4.1965)
1966 151 149 98.70
1967 172 167 97.70
1968 177 171.50 96.90
1969 175 203 116
1970 184 212 115.20
241.30 (Revised 131.10
w.e.f. 1.9.70)
1971 190 249.10 131.10
1972 202 264.70 131
1973 236 308.90 130.90
1974 304 397.30 131.70
407.30 (Revised 134
w.e.f. 1.9.74)
1975 321 429.60 133.80
1976 296 397.10 134.20
1977 321 429,60 133.80
1978 329, 440 133.70
507.60 (Revised 154.30
w.e.f. 1.9.78)
1979 350 534.90 152.80
1980 390 586.90 150.50
1981 441 653.20 148.10
1982 474 696.10 146.90
787.10 (Revised 166.10
w.e.f. 1.9.1982)
Oct. 1983 558 896.30 160.60
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Industrialisation of backward
areas of Orissa

3617. SHSI CHINTAMANI JENA :
Will the Miniser of INDUSTRY be
pleased to state :

(a) whether Government have decided
to set up medium and major industries in
economically backward areas of Orissa ;
and

(b) if so, the particulars of the places
selected and the details of the industries to
be set up there ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) and (b) The detailed
industrial planning of specified districts re-
mains the primary responsibility of the
State Government though Central Govern-
ment have always supplemented such efforts
through various fiscal financial initiatives
and programmes. Besides Central Govern-
ment are constantly aware of the need to
use policy instruments such as licensing,
location of public enteripises etc. to help
reduce regional imbalances in develop-
ment.

Recently the Government have announ-
ced a new set of ingentives/concessions for
setting up of industries in backward areas
vide Press Note No. 4/1/81-BAD (Vol. III)
dated 27.4.1983 (copy available in the Parlia-
ment Library). Under the scheme back=
ward areas of the country have been divi-
ded into three categories viz. Category
‘A’, ‘B’, & ‘C’ with graded subsidies. The
composition of backward areas of Orissa is
as follows :

CATEGORY ‘A’
1. Balasore
2. Bolangir

3. Boudh Khondmals
(Phulbani)

CATTGORY ‘B’
1. Kalahandi
2. Mayurbhanj
3. Dhenkanal
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4. Keonjhar
5. Koraput

CATEGORY ‘C’ NIL

The Central Investment Subsidy for the
above three categories will be 25%, subject
to a maximum of Rs. 25 lakhs, 159, sub-
ject to a maximum of Rs. 15 lakhs and 109,
subject to a maximum of Rs. 10 lakhs res-
pectively. The rate of subsidy has been
enhanced by 59, in respect of nucleus plants
to beset up in Category ‘B’ and ‘C’
Districts.

Development ol' Rock Salt
Mines in H.P.

3618. SHRI CHINTAMANI JENA :
Will tlse Minister of INDUSTRY be
pleased to state :

(a) whether an expert team has left
for Europe to study the development of
rock salt mines with a view to establishing
salt based industries in Mandi District of
Himachal Pradesh ;

(b) if so, the names of the countries
visited by the team ;

(c) the findings ; and

(d) whether the work for extracting
rock salt is likely to be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) and (b) Yes, Sir. A
team has already visited Austria, Switzer-
land, France and West Germany in
November, 1983 to study rock salt mining
in those countries.

(c) and (d) The final report of the
team has not yet been received.

No Industry Districts in Gujarat

3619. SHRI MOHAN LAL PATEL :
Will the Ministry of INDUSTRY be
pleased to state :

(a) whether there are no-Industry
districts in Gujarat as yet ;

(b) if so, the details thereof ;

(c) whether representations have been
received in this regard ; and
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(d) if so, the action taken by Govern-
ment thereon ?

. 'THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) Dangs District in Gujarat has been
identified as ‘No Industry District’.

(¢) and (d) Representations  were
received for inclusion of a few districts
have one medium or large industry. As
the concept of ‘No Industry Districts’ is to
identify such districts as have no large or
medium Scale Industries, the proposals
were not agreed to.

Insurance of INSAT-1B

3620. SHRI ‘MOHAN LAL PATEL :
Will the PRIME MINISTER be plased to
state :

(a) the cost of INSAT-1B involved ;

(b) whether it has been insured, if so,
by which Company and country ;

(c) the amount of the insurance ; and

(d) how it is functioning and the
utility of the INSAT-1B ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) The cost of INSAT-1B is about
Rs. 48.67 crores.

(b) Yes, Sir. The Insurance covers for
INSAT-1B have been obtained from the
New India Assurance Company, a subsi-
diary of the General Insurance Corpora-
tion of India.

(c) The following insurance covers
were obtained for INSAT-IB :

—a Pre-launch insurance cover for
US $ 23 million ;

—a launch Liability cover for US
$ 500 million ; and
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—a Launch All Risks cover covering
launch through 180 days after launch
in the amount of US § 83.66 million
for total as well as partial losses an
an additional US $ 2 million for
total loss only.

(d) The INSAT-1B satellite is opera-
tional since 15th October and is operating
satisfactorily. All its four service func-
tions are in operational use. The INSAT-1
System is designed to significantly enhance,
both qualitatively as well as quantitatively,
over national facilities for long-distance
telecommunications, mass communications
and meteleology :

fagre & nag safeqal #) caaswan
qTAY @ & SWI-qF FAY

3621. *t TATEATT AT ; a7 g
HAY 98 I FY FI7 FAA G

(%) #a1 78 @=@ f& @R
AF &ral A fagre & U eqceAarn yarfagy
#1 gfaai s g€ & famgia maa safemal
FY, 379 aga AfqF 99 JAFY, T@AAAT
Jar 1 & gwror-gxw S fFw § AT
SAH § A% safgadl §1 dq EFeAAw
{ATHT gEATA Gra faw W g ;

(@) afz gf, Y O& safaaqy s sater
FT Y ; I

() ¥ snwfaal & fawg v w1d-
T FN LG ?

g AT A o WA (ft o Faw-
gewemn) ¢ (F) & (7) wHg-gwy 9
fawrad siea g€ & fr fagre & go wag=ar
AT gATUFRal a<r gear § sgfaaai A
FegTgE SHI-9A AT FT @ E afF
¥ Taqeaar §fad gearg q99 & fog X
gega Y awd § 9% | 9 ArA«Al 4
faa® fasad ag ardt wf §, sa% awqor-
Tl &1 TNFI A FA &1 Fvia far g
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B! I8 s gwwsaisl & graew §
fasmdl 1 siw sy gwT AT Fahw
woifagl & gra Fuqt W w@r g gA
aafgaqi & @ a@Ar wafga & g

g |

20t waww avae afwfa &
qIT F AUAT W7

3622. #it TRTFATT ST : 4T QAT
| Tg AR AT HI F4 FF

(%) #av ag @= & fF 20-gT Fraww
graedy gfafaat & mifas feo o @9
gaegt, fagra avr gIedi qgqr seg ggeql
F1 zA afafqal &1 J51 & wov 47 &
faw arar wan ate &A% war fean srar
g; @t

(@) afe g, @ aqewar salar
g’

AT /AL (57 Q'O @Yo wegm) : (F)
YT (@) MSTAT AT § 20-qA F1AFA
§ grafraa 1% afufaai afza ag) v &)
watagi 1< wfea #t af afalfqdi & atady,
faamasi sw aq g agei S
gifaer @8t f&ar strar 1 wsal T g9-
mfad s3wi 7 20-gA Fdww F qaly

faazu
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& wdre & forq afafaat afsa 7t § fod
giagt, fagast atx svr F-g @ Al
& wfafafad #1 wifeer far sar @1
aafa #1% g1 Suqed A &, 48, AT
qarar strar g fF oarar wen # &fw
AT ST FIFIA G qiwreq frany &
agar faar qrarg

qaFar A g fawaw -
TN AATEHIT qwfa #) d3%

3623. it THTAAIX SOEA : FqT A
| qg aa1q FT FI0FAY % ¢

(%) Far eaaeaar §ar Fue fawas
deamwdt gagwe afuwfa ¥ 6 9,
1983 % a¢ faeet # &% gg 91,

(@) afz g, @ T8 F5% & feg g

- faotat 1 savo AT §

() @ar GIFX A I faoral &Y wrA
faar &; &

(w) afz g, @t w@Fix fFo ag,
aedigre fwmo qu & famrasda faoay
FT eI Fa1 & 7

g WATTG § e /A (A dro Fma-
geaz) : (%) off gf, =iaq,

(@) & (=) uF faazo d@vq g1

forr Faaay cr; Fa'ar'(-f:‘q"q’iir far AT

searfaa wEas/faar qar faoa

1

2

1. yfawa qaar & geasg §  gqraof-
FO F gASTAT & fag “gamafas
UFT Wed & sqTRAT |

2. afas wredts  eaasaar §aAy dasa
& fora sprara |

faarTe=

ag amar faator a9t garg g9
#Y A wAr qr fagi g@ owrady §
#1€ ggmar W F aodr  serwar
srfge #1 1
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1 2
3. WY Wi deNdE @Y YAqE AR =g |
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wFha
4. T@aEar  awfaal #1 doa #Y SaE
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—
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39 gfafa &1 1371 2. wRAw Wigd fag, yaqd emang fg=
T —uae

3. &@ fo THo I, YA AR

ferz wiwr —qEEr

. A9 aig W, YAqE Ao R

Lic —qaEq
Tt o gv-afafa afsa v af o -
AR WIEAATS @ Yo o ao fgo
XS FY T G Y THR



207 Written Answers

DECEMBER 14, 1983

Written Answe=s 208

1 )
6. TP w@awrar  Amfwl #r adr gd ¥ waean ¥ foregia arew aal &
o 9T FET | qI9-919 F7 A F7 5 a9 F7 FrqaTg

7. MT@TULEA  qeTiegd, s " 9
# g W &, ¥ yaqd s fger e
FITAF] F1 GEATA qOF F1 @HA

8. Yaqd RFEware wew &  yfuwa
TgaeAar arfaal & agena |

9, qifeddq & w@gewar  Farfaal

quEAT |

FY g1 F1E A 7Y 7T g€ T g2
FY o7 @Y & 1 A ehwfa ¥ foag sfwa
#1 gy aaw & fau afafy &
gwrEl 9T fa=re fear o w@r g
A Y wrer @ afeaw w9 faar ar
w®R

T ArE Y ¢
1. =it mfaeg g aus sl<rrara—areqs
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fa=maea )

Communnal Harmony in Punjab

3624. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that because of
territorists  activitites in  Punjab, the
minorities are feeling scared and they are
not even able to enjoy the freedom of
worship in their own temples ;

(b) whether it is also a fact that
because of the politics of murder being
perpetuated by the terrorists, the tradi-
tional communal harmony in Punjab has
been affected very badly ;

(c) if so, the steps taken to bring about
social amity among the different sections
of people in Punjab ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d)
As a result of steps taken by the authori-

ties the traditional communal harmony in
Punjab is being maintained. It is not true
that minorities are unable to worship in
their own temples. Efforts are continuing
to apprehend the terrorists and anti-social
elements. Police arrangements have been
strengthened. The Deputy Commissioners
have been convening meetings of peace
committees to maintain peaee and
harmony.

Rehabilitation of Bonded Labourers in
Orissa

3625. SHRI ARJUN SETHI : Will the
Minister of PLANNING be pleased to
refer to the reply given to unstarred ques-
tion No. 491 on 23 February, 1983 regard-
ing progress made in implementation of
20 point programme by States and state :

(a) the break up of bonded labourers
identified freed and actually rehabilitated
in the year 1981-82, 1982-83 and 1983-84
(April) in Orissa ;

(b) whether only 13,672 bonded labou~
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rers have been actually rehabilitated by the
State Government of 28,586 identified
bonded labourers during the period men-
tioned above ;

(c) if so, the pecific reasons for the
delay ; and

(d) the special steps which havé been
taken in the meanwhile for their rehabili-
tation ? .

THF MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The number
of bonded labourers identified, freed and
rehabilitated in Orissa upto 1981-82,
1982-83 and 1983-84 (April 1983) is given
below.

AGRAHAYANA 23, 1905 (SAKA)

Period  Number of Bonded Labourers
Identi-  Freed Rehabi-
fied litated
upfo 1981-82 10451 10451 614
1982-83 17538 15021 12841
©1983-84
(April) 597 613 217

Total : 28586 26085 13672

(b) Yes, Sir.

(c) The reason for the delay are reha-
bilitation of bonded labourers, apart from
being a time consuming process depends
largely upon geographical, topographical
and climatic conditions and is charac-
terised by limitations on account of non-
availability of inputs and assets to be
supplied to the freed bonded labourers for
rehabilitation.

(d) The Government of Orissa has
adopted the integrated and group approach
to the rehabilitation of freed bonded
labourers under the scheme of Economic
Rehabilitation of Rural Poor (ERRP).
Under the scheme a compact patch of land
is identified where a group of beneficiaries,
including freed bonded labourers, are
brought to the site and provided with low
cost dwelling units. Common services,
facilities and inputs are provided by the
concerned departments of the State Go-
vernment like Agriculture, Irrigation, Soil
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Conservation, etc. The land is developed
by way of levelling, terracing and recla-
mation on which beneficiaries work as
agricultural labourers. The sale proceeds
of the harvest are deposited in the name of
the beneficiaries. The process is repeated
in the first two years and from the third
year onwards ownership of land is trans-
ferred to the beneficiaries. Other land
based schemes like Cashew and Coconut
plantation are also taken up on group
basis.

Ban on the Entry of Representative of
Big Business Houses in Ministries

3626. SHRI SATISH AGARWAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it has come to the notice
of Government that Chief Resident Exe-
cutive, Birlas has been keeping a dog
watch over the movement of all the impor-
tant files in various Ministries and getting
all secrets of files from .the respective
Ministers ;

(b) whether it is also a fact that the
Ministry of Industry and Commerce
(Udyog Bhavan) sometime back restricted
the entry of the representatives of Birlas ;
and

(3) whether Government propose to
put a ban on the entry of all the represen-
tatives of Big Business Houses of the
country in all the Ministries of Govern-
ment of India and in Parliament House
Complex and if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) No, Sir.

(b) It is reported that the Deptt. of
Industrial Development (Udyog Bhavan)
stopped recommending issue of identity
cards in favour of Senior Executives of
the private sector including those of the
Birlas since 1970 and that Ministry of
Commerce have not issued any instructions
restricting the entry of representatives of
Birlas.

(c) The entry of visitors to Ministries
of the Govt. of India is regulated by issue
of passes by the ' Central Secretariat
Security Organisation.
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e W@ qugat

3627. =it gEarE TON : T UG WA

qg aE B FIFA 7
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L §
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fe wea weful & ga@ma§ sfew
e ) foFaal i foarA
aifegr sl AN s R AwA & fog
qraggF ITY fpg srd =iy |

3. Teq qrefeal & daraa & gadeo
1 957 Y gL & faaradta §)

Defacing of Public Buildings in Delhi

3628. SHRI K. MALLANNA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government’s attention
has been drawn towards the defacing or
making ugly public buildings, walls, flyovers
and roads;

(b) whether any local agency also
supervise to defect such activities ;

(c) whether it would be desirable by
Government to declare such activites as
cognizable offence and bring them unde
law ; and -

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) The Delhi Police, New Delhi
Municipal Committee and the Municipal
Corporation of Delhi are engaged in detec-
ting such activities.

(c) and (d) The West Bengal Preven-
tion of Defacing of Public Property Act,
1976 has been extended the Union Territory
of Delhi, vide Notification published in
the Gazette of India, Extra Ordinary dated
the 28th September, 1983. According to
Sec. 4, an offence punishable under the Act,
is cognizable.

“Promotion of Wild life”
3629. SHRI RAM VILAS PASWAN :

Will the PRIME MINISTER be pleased to
state :

(a) whether Government have formu-
lated any special plan to promote Wild-

life in various States of the country ;
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(b) if so, names of such States where
special arrangements to preserve rare wild
animals have been made ;

(c) whether somewhere in the country
arrangements have also been made to keep
wildlife in the open ; and

(d) special funds allocated by the
Central Government for the purpose ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) and (b)
A statement is attached.

(c) Efforts for wildlife conservation
are aimed allowing wildlife to remain in
their natural habitats.

(d) The total outlay for Gentral Sector
and Centrally Sponsored Schemes for wild-
life conservation during the Sixth Plan
period (1980-85) is Rs. 1,244.00 lakhs.

Statement

The following main initiatives have
been taken by Government for the conser-
vation of wildlife :

1. The Wild Life (Protection) Act,
1972, which is now applicable
throughout the country provides
legal protection to wild animals
from hunting and trade.

2. The Forest (Conservation) Act,
1980,. prohibits the diversion of
forest land for non-forestry use
without prior approval of Central
Government. The act is aimed
at preserving the existing forests
in the country which are the real
habitats of wildlife in India.

3. A network of 47 National Parks
and 210 Sancturies covering about
90,000 sq kms has been established
throughout the country to provide
protection to wild animals and
their habitats. %

‘4. 'The financial outlays for Central
Sector and Centrally Sponsored
Schemes on wildlife conservation
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have been stcpped up from Rs.
664.00 lakhs in the Fifth Five-Year
Plan (1974-79) to Rs. 1,244,00
lakhs in the Sixth Five-Year Plan
(1980-85). ;

Status surveys are being conducted
for the endangered species and con-
servation measures being, taken to
ensure their surivival and growth
in the wild. Emphasis is also
being taken to ZOO management
and captive breeding of endangered
species. o

‘Project Tiger’ which had 11
Tiger Reserves in 10 States has
been further enlarged to cover 15
reserves spread over 11 States and
Union Territories with thc addi-
tion of 4 new Reserves.

Export-Import Policy for wildlife
and products thereof has been
made more stringent. -

The State Governments are being
advised from time to time to give
special attention to wildlife con-
servation, more particularly with
regard to strengthening of the
wildlife wings, proper enforcement
of the Wild Life (Protection) Act,
1972, and for eulisting public help
and support for wildlife conser-
vation.

For creating public awareness as
well as for enlisting people’s sup-
port for wildlife conservation,
specific measures have been re-
commended by the task force set
up by the Indian Board for Wild
Life (IBWL) on which futher action
is being taken in collaboration
with concerned departments and
agencies.

Very recently, a National Action
Plan for Wildlife Conservation has
been adopted which provides for
specific programmes to be under-
taken for conservation of wildlife
species and their habitats as well as
for enlisting public support ‘to the
cause in collaboration with volun-
tary organisations, The main
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components of the Action Plan
are : ’

(i) Establishment of a Repre-
sentative Network of pro-
tected Areas.

(ii) Management of Protected
Ateas and Habitat Resto-
ration.

(iii) Wildlife  Protection  in
Multiple Use Areas.

(iv) *Rehabilitation of Endan-
gered and  Threatened
Species.

(v) Captive Breeding Pro-

- grammes.

(vi) Wildlife Education and
Interpretation.

(vii) Rescarch and Monitoring.

(viii) Domostic Legislation and
International Conventions.

(ix) National
Strategy.

Conservation

(x) Collaboration with Volun-
tary Bodies.

Performance of INSAT-1B

3630. SHRI JITENDRA PRASAD :
Will the PRIME MINISTER be pleased to
state :

(a) whether INSAT-1B has started to
perform its assigned duties of whether fore-
casts, tele-communications and transmis-
sion to the TV and Radio Net-work from
15th October, 1983 ;

(b) if so, the details thereof ; and

(c) whether it has started to feed the
community TV sets in the remote and hilly
areas of the country and whether these
sets have been provided or are proposed to
be provided indicating the areas where they
have been provided ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
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DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) All four service payloads on
INSAT-1B are in operational use from 15th
October, 1983 and are being accessed by
user facilities for delivery of services. All
30 telecommunications fixed stations have
switched to INSAT-1B. Meteorological
Data Utilisation Centre (MDUC) is routi-
nely receiving and processing INSAT-1B
meteorological data. All TV stations depen-
dent on satellite feed have switched over
to INSAT-1B. About 27 radio stations
have switched into INSAT-1B based radio
net-working. Seven out of the first batch
of eight Data Collection Platforms (DCPs)
are accessing the satellite.

(c) INSAT-1B is currently also servi-
cing some 490 Direct Reception TV sets in
selected villages of Andhra Pradesh and
Orissa. Another about 260 Direct Recep-
tion Sets (DRSs) in these two States are
being energised. Action is on for deploy-
ing another 1200 Direct Reception Sets
(DRSs) by end of the 6th Plan in selected
areas of four other States.

Plutonium Recycling Project

3631. SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the
Bhabha Atomic Research Centre (BARC)
has failed to make any significant progress
on the project code named ““plutonium re-
cycling project’” so far even though it was
sanctioned by Government 12 years age ;
and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) Does not arise.

Implenmentation of 20-Point
Programme

3632. SHRI R. R. BHOLE : Will
the Minister of PLANNING be pleased to
state :
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(a) whether it is a fact that the Ad-
ministrative machinery ior implementing
to 20-Point Progamme cost 73 per cent of
the total allocation for the projects and if
not, the percentage thereof ;

(b) whether the procedure and rules—
followed by the implementing Bureacracy
are more of hurdles than clearing them for
the results ; and

(c) if so, what measures Government
propose to take ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The 20-Point
Programme forms an integral part of the
total planning process. Therefore, there is
no separate machinery for the implementa-
tion of 20-Point Programme other than the
set up for implementation of the Plan
programmes.

(b) No, Sir.
(c) Does not arise.

State Electronics Development
Corporations Headed by
Directors

3633. SHRI BAGUN SUMBRUI : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that State Elec-
tronic Development Corporations are in
existence in the States of Bihar, West
Bengal, Punjab, U.P. and Kerala since
1978 ;

(b) whether all these Corporations
are headed by Technocrat Managing Direc-
tors ; if so, the qualification of each of the
Managing Directors, Statewise ;

(c) whether Central Government have
given guidelines to all these State Govern-
ments to appoint qualified (Technocrat)
Managing Directors for the Companies for
their efficient running, if not, the reasons
thercof ; and

(d) whether all the State Electronic
Corporations are running at a heavy loss,
particularly in Bihar State, due to unquali-
fied Managing Directors and if so, the steps
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Government propose to take to replace the
non-Technocrat Managing Directors in
these Corperations ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) Yes, Sir.

(b) The information is being collec-
ted.

(c) No such guidelines have been issu-
ed by the Central Government to State
Governments. However, State Governments
have generally been urged to induct profes-
sionals in electronics as the chief executives
of State Electronics Corporations.

(d) Generally, the State Electronics
Corporations are not running at a loss.
However, as for the specific case of the
Bihar Electronics Corporation,i nformation
is being collected.

Imported Cenment Scandal in Punjab,
Sikkim and Delhi

3634. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
SHRI SATEYNDRA NARAIN

SINHA :
SHRI RATAN SINGH RAJDA
SHRI BHIM SINGH :

Will the Minister of INDUSTRY be pleased
to State :

’

(a) whether Government have seen the
press reports appearing in the Blitz dated
22 October, 1983 wherein it has been stated
that there has been a Multi Crore Impoc-
ted Cement Scandal in Panjab, Sikkim and
Union Territory of Delhi and if so, details
of the racket unearthed :

(b) whether
conducted ; and

inquiry has since been

(c) the action taken or proposed to be
taken in regard thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (c) The Press Report
refers to certain irregularities in the matter
of distribution of imported cement by
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some State Government agencies. In
acccordance with the Import and Export
Policy 1982-83, State Trading Corporation
of India and one specified public sector
agency in each State Government/Union
Territory Administration were allowed to
import cement on a selective O.G.L. basis
on behalf of the actual users. The cement
so imported is free from price and distri-
bution control. In accordance with the
guidelines issued by the Chief Controller
of Imports & Exports to the State Go-
vernments for the guidance of the desig-
nated agencies importing cement, the
concerned agencies were to satisfy them-
selves in regard to genuineness of the
actual users who propose to import cement
under the policy and the concerned
agencies were to prescribe suitable norms
and guidelines. Any enquiry, therefore,
into the distribution of imported cement
has to be conducted by the respective
State Governments/Union Territory Admi-
nistrations, if considered necessary by
them. Any violation of these conditions
set out in the policy is also to be dealt
with by the respective State Governments/
Union Territory Administrations in accord-
ance with the relevant statutory

provisions.
Locations of New Atomic Power Plants

3635. SHRI BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER be

pleased to state :

(a) whether Government have drawn
up a long term project for augmenting
production of atomic power in our country
upto 1990 ;

(b) if so, which are the new spots
where new atomic power generation units
will be located ;

(c) whether Maharashtra will figure in
this list ; and

(d) if so, the details of the units and
the power to be generated therefrom ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,

. SPACE, ELECTRONICS AND OCEAN
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DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The nuclear power program-
me being drawn up by Government aims at

an installled capacity of 10,000 MWe by
2000 A.D.

(b) to (d) Stes for the new atomic
power stations are yet to be decided.

Shooting of Passengers by Extremists
in Punjab

3636. SHRI BALASAHEB VIKHE

PATIL :

SHRI P. NAMGYAL :

SHRI VIRDHI CHNDER JAIN:
SHRI CHITTUBHAI GAMIT :

SHRI P.K. KODIYAN :

SHRI NAVIN RAVANI :

SHRI MANOHAR LAL SAINI:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that once again
a bus in Punjab was hijacked and the
extremists picked only four Hindus and
shot them dead ;

(b) whether it is a fact that as in the
earlier case, in this case too, the culprits
have not been apprehended ;

(c) whether it is also a fact that the
intelligence wing and the police are not
working with that cohesian as they should
and the extremists are getting all informa-

- tion about police movement ; and

(d) if so, the steps taken to tone up
the Police administration in Punjab and
improve the law and order situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes, Sir.

(b) No accused has been arrested so
far. Vigorous efforts are afoot to apprehend
the culprits. 3

(c) and (d) No, Sir.

Intelligence machinery has been geared
up and police administration has been
strengthened and streamlined. Position is
kept under constant review.
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wfaw srHar w1 ITEnT

3637. =it gAAg IO FAT FUW
|t ag qar 1 FI F G 7

(%) fra-fpa sai %1 9a& @afaw
JEAIEA & HTYTT T 1980 & qgATA ITH
sfqestfaa amar & afas saEq @
#1 avare gafa gam ¥ af;

(&) warF wwa & fraw afas
3eqrR & grgafa € ;e

(7) #m S INA T FB IA RN
& ot W@ 3@ sgnfa & fawg anafa sorg
4t &< afa g, a1 97 s & sk aar §
forad geaey § anafaat gz af f &1
I 9T GLHITA F4T FIIAE F & ?

U wHwa § uew WA (s g¥e
qRo FoT) : (F) 77 & earfa ermare
¥ siefas seatea § A A Ay gz q
FEI T 1980 & AUA AgAIW HgaT
ararega fFem & ar faata aeweaar am
It g afgssifag afafaa auar s
frafrg w3 & fag oF Grsan 4) gor
T AT | 3@ MFAT § g sATEAT FY L §
ff z@ 5% F wmal § 37 aeqyl &
grasg § faafaasor agt fHar s,
oY quiqar A9 IAT /7T H & Ieqaq &
fagarafira § | ga At & stasta srdaa
g FE AR IAIT fqvig dAF fog
qqiafa® wareral w1 wlEaai 3 & af § )

W AWAT swada faa g & fag

afafera eawar &1 fagfeaswr w3 far
TR FAR AR Felw eq ¥
sveifrr fagra fawor § adf @ ot
TaE sATar a4, 1982 M IEAEHAT AG
ifya #3 fag 913 & weeawT 31-3-1982
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a% feg nu sifgawan samET & g 9%
RIS F G TSBIHT T qF S AhoAv
aga, 1982 ¥ Sfaa 41 af €Y sz zEAy
wafg a§ 1983-84 a% agr & 7§ 1 gW
AN F ada A qesifea  awara
AT gl & Al # q@iN 9T OF
faazor gwr qew 9T @ w@r §)
[wrarera & war wan Af@q d@ean gFo
&o 7419/83]

() =9 venT @7 & fa sifea 5o
FEFAT & IEITT g ARAT ¥ Frafaasmor
#faa# gagde ansfea o adg
dgtaad  gEifgoma, g #r
feqi® 23-4-1983 7 ©F awardaT srea
gaT @1 mwE 9T A= w% F azmig
3-8-1983 &1 T6F 39T IF7  wafguaa
FT 4 TEIFI F g W faar qav qr
fe a7 mizfaa & 3o fgea 513 &8, 39 ax
fer st #3 faw 10 § k. wreafes
SN G IAF IR 71 argAfy gafsa
&7 F AT A A1 FIgW, ArzEE
9T g qeSiHT g8 A 9 FRar aar ar fw
M § qF AEH(GFA/97T AT F
afas afafem afgsifog avar g 3@
& faq wregla, 39, s A R e 9 S
FT wsfva & a7 awrazas fged Faw
A I & 7§ & @O N g

famn st atemr g
Awast fagra

3638, st wE=FR TTW : FAT QWA
HAY qg T &7 FAT H4 F ¢

(%) Fa1 |3wT F1 eqra “fefegae
dae crfaa” ids & | Agvaw, 1983 &
“gFTAfaE g’ § swifag g Y &g
aifsaa frar wan §;
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(@) @ar dwar sEw A fasn @ da
Aiwar & fag gw & § $1§ maas
fagia qurx fag § &z afe g, o) acad
ST AT §; AT

(1) -t gwRd afawrd @R
i g afaFd foar Qe qanT

FTA YW F 7

At | (= gEe dte W) ¢
(%) s, &

(=) s, 7&) 1 foran saieaT & aFaeg
# 1 wrieet fagra a1t @@ & w1
&1 o ww G F fawn AreAr &7
) avazava? feged & AT 9T g3
FO & fauga @w & aiy § aar faar
T S 1982-83 T AAE

() s&7 SEwFA TErgrart

“Killing of Kiang in Chavgthang (J & K)”

3639. SHRI P. NAMGYAL : Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question
No. 537 on 27 July 1983 regarding Kkilling
of Kiang in Chaugthang and state :

(a) whether the report from the team
of State Government has been received ;
and

(b) if so, steps taken thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) The State
Government has not sent any report so far.

(b) Does not arise.

Import of Steel

3640. SHRI ARUN NEHRU : Will' the
Minister of STEEL AND MINES be pleased
to state :
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(a) how much steel has been imported
so far. What is the extent of steel likely
to be imported during 1983-84 and what
will be financial liability in terms of foreign
exchange ; if the steel is being imported
from Eastern European countries and
USSR, is it against rupee payment or
foreign exchange ;

(b) what is the extent in terms_ of
money and quantity of imported structural
and plates steel ;

(c) is it a fact that orders placed for
“anticipatory’’ imports for the above
mentioned item for priority sectors, have
not been lifted ; if so, whether the default-
ing agencies are in Private Sector or public
sector ;

(d) what action is being taken to
prevail upon the agencies concerned to
lift their quota of imported structural and
plate steel ; and

(e) in view of the excess stocks, what
efforts are being made to maximise pro-
duction and reduce the steel inventories ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) During April-
Novembcr, 1983, SAIL imported 418,000
tonnes of steel which included materials
received against orders placed prior to
1-4-1983. The 1983-84 plan provides for
the import of 515,000 tonnes of steel esti-
mated to cost (in foreign exchange)
Rs. 255.70 crores.

Imports of steel from some of the East
European countries viz : USSR, Czechoslo-
vakia, German Democratic Republic,
Poland and Romania are under rupee
payment arrangement. (Trade with Yu-
goslavia, Bulgaria and Hungary is out side
the rupee payment arrangement). During
1982-83, SAIL imported 68,000 tonnes of
steel valued at Rs. 20.77 crores from East
European countries against rupee payment.,
In the period, April-October, 1983, SAIL
contracted for the import of ‘12,734 tonnes
of steel valued at Rs. 344.39 lakhs from
rupee payment area countries.

(b) During  April-November, 1983,
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SAIL imported 0.93 lakh tonnes of steel
structurals valued at Rs. 29.06 crores and
0.69 lakh tonnes of plates valued at
Rs. 21.41 crores.

(c) and (d) SAIL had arranged imports
on the basis of demands projected by the
priority sector units and so these units are
being pressed to lift their materials.
Otherwise, SAIL will sell the material
to other users,

(e) In 1983-84, the production plan
has been oriented to maximise inter-alia
production of varieties of steel which are
hitherto being imported. To reduce stocks,
SAIL have taken a number of measures as
follows :

(i) Credit facilities have been extend-
ed in respect of slow-moving
items.

(ii) Production has been made market
oriented and the monthly produc-
tion programme is drawn up
based on firm demands from
market : a continuous review of
this programme is made.

(iii) Cash credit limit has been fixed
for each steel plant so as to in-
volve plants in the effort to reduce
inventories.

(iv) The number of outlet points has
been increased by about 25 Nos.
by introducing conversion schemes
under which billets supplied by
SAIL are converted into bars and
rods.

(v) Package deals have been intro-
duced.

(vi) The marketing organisations is
increasing  customer contact.
Greater delegation of power has
been given to the field officers to
settle customer complaints
promptly.

(vii) Items which have deteriorated on

“stock for a long period are being

disposed off by calling bids
through public notices.
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(viii) Certain minor price adjustments
such as from blooms and slabs,
have been carried out so as to
remove disadvantages in rolling
as compared to other semis.

(ix) Inter-stockyard
been permitted.

transfers  have

(x) Senior officers have been appoint-
ed from the marketing organisa-
tion in each of the plants as
well as in the four regions to
liaise customer demands with
plant production and despatch.

(xi) A conscious decision to export
has been taken to siphon off sur-
pluses.

As a result of the strategy SAIL stocks
that were 1.45 million tonnes on 1.4.1983
have decline to 1.09 million tonnes on
1.12.1983.

Import of Steel under Open General Licence

3641. SHRI ARUN KUMAR NEHRU:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) how much steel has been imported
under OGL and at what cost ; and

(by is it also a fact that boiler/
pressure vessel quality plates have been
imported much in excess of demand ;| and

(c) if so, is it due to faulty forecast
Planning ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Data on OGL
imports are not separately available.

(b) and (c) Imports of boiler and
pressure vessel quality plates are made only
by actual users. No reports have been
received of excessive imports in relation to
genuine demand.

New Technical Centres for Women during
Sixth Plan

3642, SHRIMATI SUSEELA GOPA-



227 Written Answers

LAN : Will the Minister of PLANNING
be pleased to state :

(a) whether the Planning Commission
has taken any steps to give more training
facilities for women to acquire technical
skill for entering in the employment
market, from where they are being driven
out due to lack of technical skill ;

(b) how many training centres were
started for women during the Sixth Five
Year Plan ;

(c) how many more Centres will be
opened during the current Plan ; and

(d) the number of women being trained
in the new vocational training centres,
State-wise ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The Govern-
ment has no information to show that
women are being driven out of the employ-
ment market due to lack of technical
skills.

(b) and (c) Under the Women’s Voca-
tional Programme under the DG & T,
two new Regional Vocational Training
Institutes for Women are being set up
during the current Plan at Trivandrum
(Kerala) and Hissar (Haryana). The fol-
lowing Poly-technics for women have been
approved by the All India Council for
Technical Education so far during the
current Plan ;

1. Women’s Poly-technic, Bubaneshwar
(Orissa) 1980.

2. Girls’ Poly-Technic, Kanpur (U.P)
1982,

3. Women’s Poly-technic, Warangal
(A. Pradesh) 1982.

4. J.S.S. Poly-technic for Women,
Mysore (Karnataka)!—1982 : and

'5.  Women’s Poly-technic, Thanjavur,
(Tamil Nadu).

Moreover, under the new pattern of

L
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Secondary Education, vocational educa-
tion is being !introduced at the Plus-Two-
Stage of Secondary Education. The Plan«
ning Commission has advised the State
Governments to give priority to the pro-
gramme of vocationalisation of education
at the secondary stage.

The Ministry of Labour and Rehabili-
tation have requested the States/UTs to
open more training centres for women.
The matter is under the consideration of
the respective State Governments/UTs.

Besides a programme has been started
by the Ministry of Social Welfare with
assistance offered by the Norwegian Agency
for International Development (NORAD)
for setting up projects for income-genera-
ting-training-cum-employment-cum-produc-
tion units for women.

Under this scheme assistance is being
given to voluntary agencies for the training
of women to impart skills for better
employment opportunities.

(d) The two new Vocational Training
Centres are expected to be set up in 1984,

Companies who have shown their units
operating from Dadra Nagar
Haveli in Goa

3643. SHRIJ. S. PATIL.: Will the
Minister of INDUSTRY be pleased to
state :

(a) whether several companies having
manufacturing activity in other parts of the
country, have shown their units operating
from the Dadra-Nagar Haveli in Goa with
a view to take benefits of financial incen-
tives sanctioned by Government ; and

(b) if so, the details of these cases
and action proposed to taken against the
erring units ?

'THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) and (b) Inso far as this
Ministry is concerned we are giving finan-
cial incentive in the form of Central
Investment Subsidy to Industrial Units in
bakcward areas on the fixed capital invest-
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ment. Both Dadra and Nagar Haveli and
Goa have been included in Category ‘A’
of the backward ateas vide Press Note
issued on 27the April, 19_33, copies of
which are available in Parliament Library.
As the Central Investment Subsidy is given
to units actually established in backwards
areas, the question of granting Central
Investment Subsidy to any company having
manufacturing activity in other parts of
the country and showing their units opera-
ting from Dadra and Nagar Haveli and
Goa, does not arise.

Scientific advances may widen
rich-poor gap

3644. SHRI H. N. BAHUGUNA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that scientific
advances in the developed countreis are
widening rich-poor gap ; if so, details of
dimension of this threat to this country
(Finacial  Express—dated 27 October,
1983) ;

(b) whether it is also a fact that India
has the second largest scientific R & D
system in the world next to the U.S.A. and
and if so, reasons for lack of sufficient
scientific advance aimed at rich-poor gap
within the country and vis-a-vis developed
countries ;

(d) whether it is also a fact that there
has been a total failure in harnessing the
country’s scientific talent due to lack of
suitable working environment for scien-
tists ; and

(d) whether Government will set up an
all-party Committee to look into the
malaise and help Government in evolving a
national policy and programme ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, AOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) This refers to a statement
made by the President of France at the
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opening session of the 22nd General Con-
ference of UNESCO. The statement made
by him was of genepal nature with no
specific reference to India or any other
country. While this statement could be
valid in relation to India also, it is very
difficult to quantify the contribution of

science and technology to economic develop-
ment.

(b) While India is developing its
scientific system, it cannot be considered
to be the 2nd largest scientific R & D
system. Many developed countries have
invested and are investing substantially in
R & D. R & D expenditure as percentage
of GNP in India and U.S.A. is of the order
of 0.7%, and 2.59, respectively. The number
of S & T personnel engaged in R & D per
thousand of population in two countries is
0.10 and 2.99 respectively. In ‘absolute
amounts the differences are extremely
large. Indian investments are direc-
ted towards India’s specific needs and
appropriate to its resourses. Among
developing countries India is taking a lead
in investing in science and technology on
the basis of its own faith. These invest-
ments are making and will continue to
make major contirbution to national
development.

(¢) No, Sir.

(d) Itis felt there are sufficient mecha~
nisms already available for monitoring the
progress of S & T. National policies and
programmes have already been evolved and
are being pursued. In view of these there does
not appear to be any need to constitute any
new committee.

TAAFTAT AT A & WA
st fAger 3 saaeang

3645. st TRIEATT A . FAT 4G
HAY 9 qqTT FT FAT 4T

(%) #7av ag a9 § f& @@ ¥
@At Jardt geww qud (eEaerar
A ) & Al F @ ez
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w34 ¥ frg A€ A% sadear A &;
(@) afe g, o aeararey A AT
&

() wfead 98 7@ SFT & ATE-
T FT TASFATL AT 4T §;

() forwt safgaai &1 qoa w@iga 3T
TE § SAHT USAATY AR 747 §; 3

(%) s 9wz & s7 eafeaal &0
& Fan @ faad amdaa aF sEdlga FT
fegmg§?

g WATd § wq wA (= qro Jeve-
geaear) : (F) @ (@) St &f, =ae
GIFIX 7 TaeAar Gfas g 9ma &
qrast F1 wrer fAge| & fag faeafafa
%aW 3BTq § :— (1) FH ST GIEI F
aqQy fFaraar g fs 3 gaaa w13 #
gafss srafasar 1T ag glafeaa &3
fr € g a1 F1 sfgaea Fs
S1q, (2) T8 WATAT & FRW 9 AfaFwiyw
Uy GIHIU A Tq9 & AHAT K1 &
gt @ F fag afwes afgwifai &
qigae § fadry wer eqrfaq fog &1 o
ag W @arg & wE ¢ fF 3 @t afeaq
araat F1 fafewa gua afol & s
fagerd &1 sifwar send, (3) T8 H=A19
& sy q¥ afasimw sy qTEA &
g9 wifga &%  swEdl 3 egear
garfaal & wrasl a1 adEr § o agEar
wq & fau ey wax gz afafagi wfsa
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#1 8, (4) gas e@aeAar afaal A
fagarel & wwel § a@fas qaa wed-
Fatal & avrax qf @ duq & eaa: gEai-
aTo FIF F1 fqory fawar war &1 Eqqear
garfagi & q@ ¥ w7 A A OAT G
a€ w@fgfaal & art #§ qedr T mlaanfga
gf3ai, anfs #1% & &Fam gwafaa
wgIEIFIT Y agawl & ara gfag fag
s g foad 3y ewd g g2 afEr
qora #1 wifgFre faar o &% | g8 9FR
fagan @qear dam & qg & g
arz grafrga awrar safasrd 1 sraza®
TEARAT qeqd HLA 9 ARG GqT F1
ATY AT FT GHAT | IgA 7 &&ErFA
#Y af 9oa & wrad § AT I eqqeAaqn
aai sitfaa &, ¥ grafrga wgre@FR
¥ gFF  FE AR AT TF BET  HA,
faad suaY ot & afqarfga gfagi
afe Mg Y F el faugl, v gagd

wg § arfF ag "daifaa daq waaE qRy

WA FT gH | QG AW H TG qwA

TqFA] TEIEAAT QA T AG g AR
& o fqgar &t sNT & Gue & gEar=a<or
#F g ardga a7 greq g1 @ g, ¥ a9
2 & a wrae sredY fAgerg g

(7) & (v) afraq o8 snagT =i
qtAel § qo EEEd A & AR, faw
€ § T oY sEAiFd @< fag wg §
IAFY HEAT FT O (a0 (VSAAR) FaIA
g
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Unathorised Mining of Flourite

3646. SHRI BHEEKHABHAI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether it isa fact that flourite
in Madanva Mines is being mined by some
gang unauthorisedly ;

(b) the steps taken by the Central
Government in this regard ; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The State
Government of Rajasthan has informed that
some persons were found mining mineral
flourite unauthorisedly by a place near
village Faloza, Tehsil Dungarpur, which is
10 kms. from Mandava Mines.

(b) and (c) As the matter falls within
the jurisdiction of the State Government,
their officers went to the site and stopped
the work and necessary action against the
people caught in unauthorised mining is
being taken under the rules.

Strengthening of Police Force in
Government Employees Colonies
in Delhi

3647. SHRI BHEEKHABHALI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is fact that police force
in the stations located in Government
employees colonies is inadequate as compa-
red to other places in Delhi ;

(b) whether the Police Beat in Sectors
1 to 13 in R.K. Puram, is sufficient ;
and

(c) whether there is any proposal to
strengthen then the Police Force in Delhi
more specially in the localities inhabited by
Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (c) The
staff strength varies from Police Stations
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to Police Station, and is fixed keepingin
view the requirements of the area falling
in the jurisdiction of the Police Station.
Similarly, the Police Beat in any areas is
also fixed keeping in view the specific re-
quirements of an area at any particular
time. Additions are made from time
to time, in various branches of Delhi
Police.

Proposals for making suitable additions
to the Police Force in Delhi, including
setting up of additional posts in R.K,
Puram and some other localities inhabited
by Government employees are under consi-
deration,

AR gea A9 & FeareA §
gAa% ® agra

3648. =t afew swaAR @ F4T UM
wAY gg AT Y FIO0 R 7 ¢

(F)#m g @= ¢ & ga® &
FTHT F IAT AL F H1AIEA ZFT THE
¥ geqiad g QU AgEAT T FIH HT
Yoy F1 °Y ;

(@) afzgi, avawwz gio feaq
FEAT FY TqraAT H ENFa 2 ag 2 AR
37 S & (USFAT) AH AT §, AGT A
ga7 wifaa fme ST

(%) Far Al A A gAT A9E
& gqied & fau dd=i &1 eggar §
Ierraar faans §;

(w) afz g, av g qva" & G
T FAT B9 FIW IBIC T §; AT

(z)afe :E Fama@i 3@ AUE,
AN IEF FRO FATE AT FT dF A
@941 &Y T feg SR & IO
F1 g ?

getn Fwren ¥ e W (oft gao
qHo FW): (7) ¥ (¥) ZfA% A @18
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Faus § Uy quedren fageo -
4 & g ITAT Y AT A
HNEA F 12 g47  IIF T@ET Az fw
¥ faa¥ & 5 g7 ara W (Vsear)
#, 3 @rameEr (qaa) § @ 4 graen
(Fa®ar) #emfoa feg o 31 &9z
Wit & 39T g3 & 9 fasi #1 srAdiga
an® o angfa Y a1t {1 a2 #, gfads
¥ aEFT & 2 T HgA urew fwg
O, S AT FN JEET B LA A
& fem a¥ 1979-80 * & IAET
eqraAT MErEr (waw) #F arag fEga
4T A aF  qINEIFA AU FT IAEA
qE TG FT T F |

WA oW ATy gEq AT & AT
F1 AAWFAH F A TG QU FA
F fae N AFT  a9F FT IOEA A
2 g 7 frmafafes saw sag
3

(1) faemma a0 § sArEtagE
' anF &1 afawan e fa s @i g

(2) s @ & A-gTETd At
@41 § amArdtagEr auns & atfufers
Ieqaa F1 Mearfga 737 & fau wamees
afr afware Feaor gaATET I WSAL/
wumifaa goEdl & agew S0 fEe
TCE | ATANEFHTO F HAAT FT EATqAT
FW & fqg a0 agad g qaOAT 20
arg Wo A AANENTFT A0T F1 A{GF
seqrga gwan & fag 90 fasft arizal &
srEaTal FY elgfa sam FT A Ag

(3) wsat/gamfaa &= & «Er-
AgFT A9F F1 FqAT gFq0 Frel fafra
®T ¥ ToIA qqr AvEHTAT AT gEd & Al
| ¥ ertiagss auF F7 @oq agr & fag
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egTeey faredT grasl aT9F I HL F7

e fFar war )

JaT o &t afcage faea &
- fag #=ia wgTm

3649. =t gOm HA w747
MRAT HA T FATA FY FI4T FEA

(F) 38T 93T FFL A qIF 1T
afeaga gfagrs & faeae & fau Feha
a F T ga feadr aqza afw wid
&

(=) Fat ST X AL F oA F @A
20 IHTT, ITL 92T FY FAIME 37 & fag
sy gy € §; e%

() afz adf, @1 9% 7 FIOU
g?

atsAr @At (s g@o dto wegmer) ¢
(F) ITT 939 FIHILA q0AT agH &
fag 20 773 %o #T ST AT ¥ Toq
ge® afaga famm gruagl £ @dg &
faw 100 #03 wo afafa Fedig agraar
AT & 1 STF AATAT, ZHA UST FT TIoAT
AT & e aiged & afafaa ga
gael & fou g ad swm 60 FAw
@t 100 Az wt swfaf@s ggaard
feg e fFar g

(=) &tz (W) FFm & aifs
sfafas daam gfeemeradi § safag
a1q a¥ # afafaa agmar & fag saz
TRW X F FTAT B TFT FIAT
FENF AEY gAT | IALHRAW A aF 1984-
84 & Frawal ¥ fau Iowsw garaAl &
WAT I9PFT AATTT FA & A5 9T I
ag & fag arfas As1 FNT F@ AT
< fRar sraar |
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Central Grant to U.P. for Expansion
of Irrigation

3650. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
PLANNING be pleased to state :

(a) the total amount of grant sought
for by Government of Utter Pradesh from
the Centre for the expansion of irrigation
facilities ;

(b) whether keeping the requirements
of the State in view, Government have
agreed to give the grant to the Government
of Uttar Pradesh ; and

(c) if not, the detailed reasons there-
for ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The Govern-
ment of Uttar Pradesh has asked for addi-
tional Central assistance of Rs. 39.6 crores
in the current year and of Rs. 41 crores
next year for the expansion of irrigation
facilities.

(b) and (c) As no extra resources are
in sight at the Centre, it has not becn
possible to accede to the U.P. Government’s
request for additional assistance in the cur-
rent year. The question of making suitable
provisions for the programmes in Uttar
Pradesh for 1984-85 within the available
resources would be looked into at the time
of the formulation of the Annual Plan for
that year.

it w2 WSl ¥ fadiw safyaqi A1
el & ava § gsaan
armen W feoaoi

3651. =it gOm FATL WA : FAT
g Y ag qa Y FIO FII
(%) 7ar gvTaw FAEA FA H

wé feeafandl & sgane aw & fafwe Teai
# gfere grur faard 7€ §;

(=) afz &, @ =% feaq fadie
snfa ML g

(n) facte safqadl 3% gear £ 77 Al
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¥ faeg aeFT g |1 FAE A af
g o

(w) afe &, av sad w0 g ?

g wAwea § wew WAt (= fage
WA wrew? ) : (%) @ () gfew & faams
fawaal &t o @ afgg s a7
SRFET FI AT TGAT AT aTHfqT Ieqr-
TT & grafgg svg wrae &1 gray
qrafas &7 7 Wy W w1 OF) o
IR FIFIT G Goll waasl § aoafaa
Al F sfeq wrdta sige dwfaa adi
fog sy &1 & wsFel § agrfaa
A1l & faua § ara fawradi #1, w197 &
saiia Iuged F1iard & & fau wsy
FIwd #1 gwfaa fear smar @1 wiE
HIE A ST FEEHT F1 g8 glafea
F34 & fou awg-gag 3 fadw s fg
g % gfam staradta s &1 g9 7 #3
YT gfeq saredt & aqaidlaa wmet 5y
weiiTar & faar s & s #9303 gfea
21 & 37% arg gedt § fager )

Foreign Collaboration of Scooters
India Ltd.

3652. SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether Government have formu-
lated any plans for the rehabilitation of
the public sector unit, Scooters India Ltd.,
which has incurred a cumulated loss of
about Rs. eight crores ; if so, details
thereof ;

(b) the reasons for which Govern-
ment while issuing letters of intent for the
setting up of new scooter units like the
Lohias® at Kanpur or for expansion
of the existing ones likes Bajaj’s
and permitting them foreign techni-
cal collaboration did not give preference in
availing itself of the technology offered by
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the Italian Piago or Japanese firms for the
modernisation of their own unit—=Scooter
India Ltd ; and

(c) whether Government would see to
it that no further expansion is permitted
to any of the above firms till the Scooters
India Ltd. is copletely pulled out of the
woods ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA) : (a) A Committee under
the Chairmanship of erstwhile Secretary
(Technical Development) has looked into
the working of Scooters India Limited and
has recommended certain structural changes
for revival of the company. These recom-
mendations are under consideration of the
Government.

(b) and (c) Individual applications for
Industrial Licence and/or foreign Collabo-
ration are considered on merits in accora-
dance with the Government Pollcy taking
into account all the relevant factors.

Malhractices by Tyre Manufacturers

3653. SHRI  SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it has been brought to
his notice that the tyre manufacturers were
indulging in ‘numerous mal-practices’
which had an adverse impact of pricing and
emphasized the need for rationalising
the pricing structure of inputs supplied to
tyre industry and tyre units ; and

(b) if so, the action he proposes to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) Yes, Sir. It
has been alleged that the tyre manufac-
turers are indulging in ‘malpractices’ such
as allowing discount on sales while main-
taining the list prices and special discounts
to bulk purchasers likc State Road Trans-
port Undertakings, preferred dealers etc.

There is no control on prices or distri-
bution/sale of tyres. According to the Auto-
motive Tyre Manufacturers Association,
these pricing and distribution practices of
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tyres manufacturers are quite normal
ann justified in the cometitive market

conditions.

T ¥ gifagw o @
3654. =it aiag wwamn:
=it sito wafa

FAT ST WA g FATT I FIT H3
fw .

(F) 2 & 39 Tl & A FAT §
stgt gfaaw qrar war § T agi a7 fHaar
pfqaa & &Y 747 98 gUI8r Tagwar ¥
afas & stgar s9; <

(@) #a1 GEFI T g7 €@E 9T 9
wq gifaan wr @mfaa 537 gg 1 #14-
Fq qaiT fear & afe gi, o acarardy
sqtrAAT & 7

fastra qa stenfusel, aram saf, safe,

gagifamy aar wgam fawm fawmt §
sy wAt (o fraws d@to afew) @ (%)
faa-form emat # gifaow & wex fawr &
g fagwor gar-gza qx @ faar aar g
o7 a% fFu 70 gFan ¥ fafeaa &7 @
qar @t g fF affaderdid g3 a8 &
®7 & @aaT 73,000 A gfaaw faawma
2, st gaR agwra qzam faga wEwa
& fog qate aawwr a1 § |

(=) g¥fqan FER@T &iw gfean
fafade aas awam Haf fawm w1 ard-
sfa® @4 &1 ITHA FRTIN qTEH FT
g e gaa fafam &1 F1d Har g Al
zg gua fagre & sgaler Aras o A
gfaan aidl &1 IeqRT FT @ | faga
FEATA T ATFREFAEl wr qfa & fog
pfaam & fafaw &k sa% @a7 v gfa-
gral § FT0ag €7 & 9fg 71 91 W
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A 3T U AT i F AW qQ AT W@ § oA G @fAw AW H
faw qrg qro g §

LU forar
AT S WEFANL AL, ATGAIET, AeAI AT AFTAH
AR N qfgadt 18w
fagz fagyfa, eomms
fgmraw w2 gHIRgY, Feq, fmwire, famar, sear
STFY 4T FIRHIT FIAIT
FAleH TN FATY g1 Zfeqoft Far
weq 52T ASAFATE, G, Faariagz
AT afe=t @t agifeat qur a1 qgifeat
SEITH ITAYT AT FAT
fafasa gfz=st ot qdf fafawa
I w2 gA-ngaTd, FYIAYY, JgUIA
Causes for l&l::::':s of Atomic qsTa N AT Eﬁ""t “i EiGt
3655. SHRINARSINH MAKWANA : 3656, ot Afg wwAA: FAT TR
SHRI G. BHOOPATHY : HA A AATH FY FT H4A (F ¢
Will the PRIME MINISTER be pleased
to state the causes due to which the atomic (q;) g ¥ faay w19y Ef‘m qFe -

reactors at Tarapur, Kota and Madras . . o
are being closed at very short intervals and g sz wrag A fRad mrae) #
the steps proposed to be taken to remove T ¥ g%aﬁ D Ed fﬂ 1T
these causes ? g itz

]

THE MINISTER OF STATE IN THE - &
DEPARTMENTS OF SCIENCE AND (&) =@ 9912 998 o gfaardi & &
TECHNOLOGY, ATOMIC ENERGY, fran gfaaz aar & gfaa aq § 9
SPACE, ELECTRONICS AND OCEAN S a7
DEVELOPMENT (SHRI SHIVRAJ V. $TICY !

PATIL) : Apart from the annual main- < g :
tenance/refuelling outages, the outages in g s ¥ Trem wAt (q’t ﬁ!ﬂ A

respect of the Tarapur Atomic Power rewT) ¢ (F) a7 (@) 97T g&H A
Station and thé Rajasthan Atomic Power ) ( ) ( )
Station are mainly due to grid problems ﬁfqﬂ frarg f& 1-1-83 ¥ 30-9-1983

and equipment malfunctioning. The opera-

tion of these power stations is under conti- o F T F A frefafaa Qﬁl"ﬂ'{
nuous review and necessasry measures are CRIL G ﬁﬁq g q:—

taken to bring about to. further improve-

ments in their performance. Of the ayme g g glaare

two units being set up at Kalpakkam in

Tamil Nadu, the first unit has been commi- fazater 1304

ssioned and is being test run. The unit is
yet to start a stablised operation. feateat 100
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TTHA 56
TTH 395
I 7423
gamer 15
T 8
arH 2090

o

dora # g wafg & Jqua ger
gfafran & afta gt fFg agga wma
5656 91

18-10-1983 & 17-11-1983 a® &I
Frafy & A doATq GLHT U SrAANA
& fag &t wg wga Fdad & dwm fawa-
fafaa gfaa< aung frgag .-

gfamz

1. qTHA 22
2. faamat 21
(orfeweara & ady
o feareas afga)
3. aq® 32
4. ®TEigA 2
5. faedYs 239
e e
1. HIEE 1217
2. gamar 1

zq yafa & g aeq afafagq o
aefta freqare  feg wo safeaay &1 gear
591 91

data § Suarfeat & wiidT sgg
Freai & @y 718 gfagre adf awT a0
g @R § saea # Ay feo g
wrael o gear s gfew aw & qUC Ag
glaardi & geaee & gt 9Ty ag 1
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Employment for Linguistic Minorities
in the State Government Servives

3657. SHRI N. DENNIS : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware
of the difficulties experienced by lingui-
stic minorities to secure employment
opportunities in State Government services;
and

(b) the steps that would be taken by
Government to  mitigate such diffi-
culties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
A statement is attached.

Statement

According to the office of the Commis-
sioner for Linguistic Minorities, the scheme
of safeguards for the linguistic minorities
agreed to at the national level provide the
following safeguards regarding recruitment
to State services, namely, superior or
gazetted services excluding sub-ordinate
services :

(i) Knowledge of State Official
Language should not be a pre-re-
quisite for recruuitment in State
Services. A test of proficiency in
the State Official Language should
be held after selection and before
the end of probation ; and

(ii) Option of using English or Hindi
as a medium of examination for
State Services should be allowed
besides Official Language of the
State.

Further, no complaint has been received
by that organisation regarding the difficul-
ties experienced by the linguistic minorities
in any of the States due to denial of
employment opportunities on the ground
of language in State services. However,
complaints were received from the Kanya-
kumari Malayalam Samajam regarding
denial of job opportunities to Malayalee
speaking persons in Tamil Nadu. A simi-
lar complaint was also received from the
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Urdu speakers in Karnataka. The matter
has been taken up with the Governments
of Tamil Nadu and Karnataka bv the
Organis ation of the Commissioner for
Linguistic Minorities.

20-g FRATA W qHIEAT

3658, =it WANGT 1A &AL :
=it i fag :
=it gegr AreEw fag
FAT WAAT WAL TG FATH FT FAT
F4r fF ¢
(F) 71 7 g=r & & Usa awHIA &
20 FAHA & Fpataga & grae
fratd st gy €

(@) afz &, @t g7 TsaT & a9 a1 §
oy @t fean srea g 85 &R

(7) za feqid & gd49F gew ad
AT ?

dtwar waA (o gEo dto g :
(%) i, gi 1

(@) &t TS AT qIAWT FY
wifgs gafa e ok svafaa da@g
1 Fmifas gafa feard Fwm &

(w) wifes gafa faid wifersia
fpeg @ atx  Fwifes safa  faE
qfearoren® fawem &1 g1t § |

Report of Amnesty International on
Deaths in Police Custody

3660. SHRI CHITTA MAHATA :
SHRI ASHFAQ HUSSAIN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is fact that Amnesty
International in its report for 1982 has men-
tioned that the percentage of police torture
and deaths in police custody in India is
higher than other countries ; and

(b) if so, the details thereof and the
action taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKER) : (a) No,
Sir.

(b) Does not arise.

Home and Foreign Demand of Industrial
Products

3661. SHRI CHITTA MAHATA :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Government have made any
survey about the home demand and foreign
demand of industrial products and its supply
position ; and ’

(b) if so, the details in this regard
and progress so far made to create demand
for industrial products ? )

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) and (b) No such survey
has been undertaken about the home and
foreign demand of industrial products.
However, Planning Commission fixes targets
of capacity and production for selected
industries in consultation with Ministries
taking into account the recommendations
made by the working Groups in respect of
the industries concerned. The Sixth-Five
Year Plan document contains ‘supply-de-
mand balance’ for 1979-80 and 1984-85 for
certain commodities like steel, coal, petro-
leum, non-ferrous metals, cement etc.
Fiscal and monectary measures are taken
from time to time to keep this balance.

Sukinda Nickel Project in Orissa

3662. SHRIMATI JAYANTI PATNAIK :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the reason- of the delay in the
establishment of Sukinda Nickel Project
in the district of Cuttack in Orissa ;

(b) the recent measure taken to
expedite the implementation of the above
Nickel Project ; and ]

(c) the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) to (c) Al-
though sanction was issued in 1974 based
on preliminary feasibility report envisaging
the use of indigenous technology, the pro-
ject could not progress as the indigenous
technology chosen failed when it was tried
on Pilot Plant scale.

The indigenous technology having
failed, foreign consultancy had to be
chosen judiciously. An expert deputed by
Canadian International Decvelopment
Agency carried out a preliminary evalua-
tion of the available data and according to
his report it would be necessary to under-
take additional exploration, laboratory and
Pilot Plant Test work before a Feasibility
Report can be prepared. A scheme for
additional exploration has been preparcd.
Offers were invited from foreign consultants
for review of exploration data and labora-
tory and pilot plant test work and are under
examination. After evaluation of the offers
and finalisation of recommendations on
selection of a suitable consultant, the whole
question of taking up of additional explo-
ration and test work on the ore will be
considered.

“Restrictions on Construction of
Hotels on Sea Beaches”

3663. {SHRIMATI JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state:

(a) whether any restrictions have
been imposed on construction of hotels
and beach complexes on sea beaches in

the country the Department of Environment ;

(b) if so, how many applications are
pending with the Department of Environ-
ment for clearance for putting up such
hotels;

(c) whether there is such proposal
pending in the Department of Environment
with regard to the beach resort project in
Orissa ; and

(d) when will this proposal be cleared ?

THE DEPUTY MINSTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH : (a) It has
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been suggested to the States to prevent
further degradation and misutilization of
beaches and to keep them clear of all
activities at least up to 500 metres
from the water the maximum high tide.
The Department of Environment has
prepared environmental guidelines for the
development of beaches: to help coastal
states in Environmental Imipact Assessments
and sound management of these areas.

(b) Does not arise. Development
planning and building control are within
the domain of State subjects and State
Governments have to ensure environmental
management of coastal areas.

(¢) and (d) No, Sir. On a reference
from the Ministry of Tourism regrarding a
project for beach resort in Orissa, the
Department had  advised the Ministry
that the project may be located beyond 500
metres limit and include adequate environ-
mental safeguards.

gra< o § Iy &) eqrgAn

3664, =0t ;ewowr w/i: F41 IEwW
|/t ag TR T FIT FG v

(%) 7ar aeax fa@ § ag @i &
AT 3 FF W A gFEG TS
AR & wegd § aege 3 fag ge
HIAET 97 91T g¢ §; &%

(@) afz &, @t a=ax fax § weam
AT a2 TwTA & AT &7 wwar F fag
a7 aF feaq aaEa o FHNT T@I F
framaeta § st agt 93 fea gwe &
g wanfad fFQ STaT 8T 99 9T F7 aF
favta & feam st ?

Iain wArem § T WA (s gEo
Qo FEW) : (F) Wed S & awa< fosr §
IAW FT EATAT &G AT TA H HGN &
faw 1983 (Fawax a®) ¥ &ua dfas
wnsfa afgawa § 3 daifas aedw
TAEA A1 g § | ‘
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(@) swax for & st wqrear
2Y 1983 ¥ st 3 eaEdAi afgd 4
arenfos srgdg g 79 aug fafws
wd 9z fagrudla g1 ¥ geaE @i,
@iz o faeiwe, fedfeefat g &

Ieqrel ¥ grafwa g1 @ srenfus
LT ATAZAT 9T FTAATEY AT IAFT

faaten 3@ 9823 & fag aamg au faad s

fraifeg afFaet sgar frar smar @
IR FT Ig §aa 5a19 ¢ 5 8 99w S
HIAZAT IX JITEFR ST A FEATEL
Y st1o AN I fagzia fEar s

Manufacturing of Titanium Dioxide
from Rare Earths Minsrals Sand

3665. SHRI N. DENNIS : Will the
PRIME MINISTER he pleased to state whe-
ther the Rare Earths Mineral Sands pro-
cessed in the Indian Rare Earths Factory at
Manavala Kurichy, Kanyakumari District
would be better utilised for preparation of
Titanium Dioxide and other finished pro-
ducts by setting up a factory there itself
which is classified as a backward District
instead of exporting these processed mineral
sands to foreign countries where they are
converted into titanium Dioxide and other
costly materials ?

THE MINISTER OF STATEF IN
THE DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELEC TRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Setting up of a titanium
factory at Manavalakurichi for utilisation
of rare earths mineral sand is not being
considered by the Government as the pre-
vailing domestic demand of titanium products
is being met by the Travancore Titanium
Products Ltd. (A Kerala Government
Undertaking) and one more titanium plant
is being set up by the Kerala Minerals &
eMetals Ltd. (Also a Kerala Government
Undertaking). A private party of Bangalore
has also been granted a ‘‘Letter of Intent’’
to set up a titanium dioxide plant at
Manavalakurichi to produce 10,000 tonnes
per annum of titanium dioxide.
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¥ qIET § wHIRE B
- feedt & s

3666. it gfz @ &7 : Fa1 qg "
T TAX F T FL 5 |

(%) ®a7 aewe Y fafws St
Ft FTaAT F HAT AH F FAFA FY
feedt & sfmeror 33 & frw a1 gaey fag
T E;

(=) fas® dt7 agt & Srua afeero
% grasy #§ g1 Iuaferat gwa g §; s

() == Ars # s=Awa afgFifeay,
ZFa1 AT argfafasy, 1 gacTaf orgrwy
¥ sraa wfmerwr 39 & foq #ar gawy
frgma § 7

g wATm § usw A (s fagie
T wrewR) © (F) ferdt faaar qvsm &
geaa qw W # 71 quiEfas  a9r go
gasifas afaero Fez fzedh 7 qrad ay
qdm qAT IqT IS AW & Ay
FaaTfed #) fawrena fgedt afaeor 3%
gg @@ a0 I @Al 9T feam
Faarti & faq sgi sfaan f sqasy
agl §, d=rg fgedt fadomer grar g
Tizawe gra afmeer ot frar smar g
zad greran fgrdt ZFw qar fg=dt anafafa
§ wfwewr WG 26 Sfaaw fez @rer
TTE

(@) fagd dra adi & wfaeror grea
FATC] A1 qeqr 79 TFCE :—

fet gt
ag weat g angfag
1980-81 15568 2410 372
1981-82 16350 2458 454
2346 459

1982-83 21759
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() Ao @ st qreEal A
AG FAT ST |

uweq ¥ atq a3 emenfea
I HT TAGAT

3667. =it fazan vw gEarfean :
TEqT SR @A HA a8 TAT FY FIAHLA
fa :

(%) #ar gLHTT F1 UTEqTA F faQgr
faar # ameang & 7 A fadr aid g qrar-
feg oF I ) TFIGAT FIA FT FIS
AT ]

(=) 7 ag a= § & fggeara @97
fafa2z *Y agi 9 oF g wofaa &
FY A § a7y 3% fwarfaa adl fear
T g; E

() afz g, @t sa& Freowaar §?

TEqT T AW HATND & ST A
(st g0 ®o dto ®EA) : (F) & (7)
Fgeang # ¥ qfEEar [ §@
ge I @7 § AAEF w0 gfer g
fivg st1 @ saraF qAqor qfoal 97 fade
FIT |

weam & faad@t o o el

FITAR F TG
3668. =it favar vw Geanfear : Fa
IO A 4g aAT H FO A fF:
(%) woregra & faddt faar & a3
31z B2 @iz FeaEl & fag fFaa ang-
da s fg 7q

(@) s« d@i¥z @Al Y gear

faradt  for=did Frw FTar ey T faar

& o Ay Az FeE 79 § wd FAT
ATTH FT AW;
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(1) 37 wul &1 @ wr §
argda fag g §; &k

() 58 gy & quv saver qar § 9

SO WA § T (= gmo
qQWo TW) : (F) & (°) fadr foaxr & 5
arg wHro 27 F1fas srwar a1 @iz & uF
AT Y TAIGAT FIX § o i, SARIEE s
fere # oF sitentfors arede efwa foar
TAT R 1 T qIA F AT, 1982 ¥ Teqr-
T E W 81 TEF wean, T faer
wWiiz geaedt safa 4 ava Mo 27 aifaw
AATAT AN OF NHZ g7, | qrw dro
7 atfa® aaar & a%z @z F1 geqrey
FIA AT UF 47 97 2 frret iz st
TEAF F AMGF @wAr 66,000 o zq it
AT F0 & fqw W 4 srAey e
fPgag & 1 7 wataga 7t frfey feafe
qE

UFEAT § e qv snenfea
IEl & A

3669. =i fazar Tw geaifean : Far
TEqTA AT @19 GAT Ag GATA T FI7 F47
fo:

(%) TrsreqrT & faAd fadr & ararer
@7 Hal 1980-81 ¥ 1982-83 (sraqa
as) &1 safy § fHaar dweea qrar v §
A F47 LT BT a7 € 9T A1grfa
I wqifaa w77 71 F1€ NAAT ;5 AT

(=) srta-=7q & @rw q9r g F
avged § AT #ATE ?

TEqE T @A AAE § en Wt
(st o &o Gio @A) : () TIEAT
qTEIX A q1eq TAFIL F Fgare faddh
fa & amer & ¥ FweeT quew &
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659, T a® a1 368 T WErA W
gegid!

(@) s ea & gaa gz ¥ &=
Tweata e @fae faswrg fam & wrdgm
frar & 1 afsa arfofsas dga ot ariw
aglgaT R

TREATA H FILET AITW §
gataaTe fratear

3670. =it fawar vw gonfan : #Jar

TETa WX @A §A7 Ag AT FY FAOT FA
f&:

(%) Trereara & srate o & Freer
aiz’ & a¥ 1980-81 ¥ 1982-83,
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HGAY, 1983 aF fpaar Feraar< fasran
aT; AR

(@) Tad sxFR N ga fHaanan
gart o §9 A1 AT WY F @A W@
g7

T BT | HATO ® Oeq wAt
(sh g0 ®o o AR) : (%) s (w)
T qHIT F I AAFS &
ggary, were fad § s ami A
eeqrA g a@faw -fawm fara fio
U @fasy  GegqrT F AWTT  FEEATT F
foq @ fFar <1 w@r &1 1980-81 ¥
1982-83 & rua fawid g afqsr
ATAT, AN, FA UTE A 347 & H{H3
faeafafaa §:— .

1980-81  1981-82  1982-83
IeqraA (Yo 41 #) 1,094 1,229 1,461
Fa T (T Tl #) 18.37 18.07  23.34
F@ =07 (Fr w9y ¥) 14.80 16.75 19.59'
ara /g (ara ot ¥) (+)3.57 (4)1.32 (+) 3.75
wafaar @ sfa 1 swenfa g WA § wow s (s Frgre
aify @ #37 & fog saTmw

|IHTL FT 70T

3671. =it g0 Tra@ : FaT g WA
qg TG B FI F F

(%) 7n 39% wA@T A foekeg
fad ¥ w® et gafear o ofaw
sawnfa, Nfed F7 F1 I IRY g@EHC
FT AN qTeT gar §; R

(=) afz gf, & A% warea gra gy
A § o FEAE w3 w1 faare

2?

W qrEwR) ¢ (F) S g, sfm

(@) soewdw & faar fadroe &
@R ata gafaar ara wfs N aqgfea
saufa Nfga F@ F1 9@@ AR I
q& searal, fawrf,gwrEt it srvardee
97 sgfea snfadi aqr aqgfea o@-
wifeal &t gfedi & sefas  faega
guea &7 gaglea sfaal  aar aq-
gfag sawmfaal & gt & fedt onfa
@1 mfaw @ Ffgg z@ gsag ¥
FATTE fg o are grafaa grageEt
¥ gad § grafws wow FTeRi/ET



261 . Written Answers

mifed &7 JorgAl 9T WKE & gl
gaftg®w § quwy wd  fafgag fa=rm
foar srgr &1 Fo TS FWEA A
fecqforat &t ser g otz s frafaa
®TH ATEAF AN AT QE) Wh

gfafaa smgfaa sfad st aqglaa
saanfaal &Y adww glagl & 1§ @a-
w7 dfagw & aqegq 341(2) &R
342 (2) % gfeed @ T qEa &
afafaas & gra & fear s aFar g

Dole to Unemployed Youths

3672. SHRI HARISH RAWAT : Will
the Minister of PLANNING be pleased to
state :

(a) whethcr Government are intending
to provide a monthly dole to unemployed
youths before they could get a gainful
employment :

(b) if not at this stage, will his Ministry
hold a discussion on this issue with State
Governments to incorporate this idea in
Seventh Five Year Plan ; and

(c) whether Government feel any need
to launch a crash programme to mitigate
the sufferings of the unemployed in the
country in coming year of the Sixth Plan ?

THE MINISTER OF PLANNING
(SHRI S.B CHAVAN) : (a) No, Sir.

(b) There is no proposal for such a
discussion.

(c) The need for greater effort to create
employment opportunities is recognised.
An important item of the 20-Point Pro-
gramme is Strengthening and expanding the
Rural Employment Programmes. Recently,
Government have introduced the Rural
Landless Employment Guarantee Pro-
gramme and the Scheme for providing
Self-employment to Educated Unemployed
Youth.
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WA 379 SO0 HEATA ® e
812 JTHAA H7
3673. =it gl wAw : AT S
WAl Ag AT FY FI0 F40 (5

(F) 71 wihta a=g sy dear &
AT F AT G2 qFaTA ez @y
faota fmar aar §;

(@) afz &, & §% frad arpaura
FF @I ATGT At 5 e 9T;

() #1 @R & faqe fgwraa
& Ha gifrd} & w3 &7 aeaga

F A A g ag anfz & fag
A F7 @l #18; Wk

(%) afz &, & %21 Qam oF argee
¥  fraleg (sa% w3w) § avar
st ?

qatacor fawmn & ga-wsht (=it fafaeg
fag) : (F) o (@) wiwha a0 syopr
g & qHT WRE A G wrwes
AFEIT Fm § o 5 dmwang #§ feag

@ 9% swmEn, WAy # g -yfa &
AR H UF AFEATT F7F Gl B arsar

g
() femgrer Qam A1 s g
g

(=) w7 g g&aAT)

qrefa wiT fag n‘aﬂﬂwnﬁtﬁ
gaa fear sET

3674, st gO@mTaEd : F47 IWWM
WY 98 FATA T FAFG F

(%) Fan arefa w13 F faq faq Sy
& AR A IAIFT FUC § 9T § ag@y
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geqr ¥ At A gt eeo fw aww T @
2 a1 amqE AR A IOFT A,

(@) wrefa w2 F1 it aF sfed
afasan ger frad @ aw & fag sardt
gia;

() Fa1 GNFT ARHT GTUA GEAFIT
ufw arfeg &3 ar arfog &7 & Jasw
HIA FT OF F17 48 AHT § (F 70 FLE
Teq Tgel @9 Y faF F a17 agq; A

(7) z@ @FT #1 g @ & fag F40
FIAATEN FIA FT g F1 faare g ?

IO wAwE § ey WA (s gHo
QWo FoY) : S AEY | ST SAAFTY F
AT 7T aF Haw 0.62 Ffawa qrg®i 1
giFT @ &@ F faq agay fear g

(@) F*adt 7 12-12-1983 F1 FT
X A BT AT g9 FT FR@EA F
fawea a9a F1 gew 47500 w97 wifoq
fear g, st Wi 1985 aF a9 §, fagd
JeqraT Wed AT fagar w1 e aifae §
a1 qftaga Wiz Atz w117 & mifee
&

() <, 7ET | WIFIT AT T oAk
Ftg fafarsz fed ) fasft &)

(=) sre & A gz

Premature Retirement for Weeding
out Corrupt Public Servants

3675.'SHRI MADHAVRAO SCINDIA :
SHRI G. NARSIMHA REDDY :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Cen-
tral Vigilance Commission, in its annual
report for the year 1982 has suggested a
more effective use of the provisions for
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premature retirement for weeding out the
corrupt among the public servants in higher
positions ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
Yes, Sir. The observations made by the
Central Vigilance Commission in this
regard in their annual report for the year
1982 is enclosed. Comprehensive instruc-
tions already exist in regard to the obser-
vations made by the Central Vigilance
Commission in their report.

Statement

Support made by Central Vigilance
Commission .in para 8.9 of its
Annual Report for the year, 1982

“There may be many people in service
with an indifferent record of performance
or reputation who could not be proceeded
against for lack of evidence or other
reasons and need to be dealt with adminis-
tratively. Corrective and deterrent action
should be taken at the stages when cases
of such officials are considered for the
crossing of efficiency bar, confirmation etc.
There exist detailed instructions relating to
review for premature retirement with a
view to eliminating not only the inefficient
but also those whose integrity is suspected
or against whom there are charges of
corruption etc. The Commission suggetes
that this legitimate handle should be used
more effectively for weeding out the
corrupt.”

Import of Technology and tie-ups in
Transport Sector

3676. SHRI MADHAVRAO SCINDIA :
Will the Minister of INDUSTRY be plea-
sed to state :

(a) whether Government have initiated
a new policy of liberal technology imports
and foreign tie-ups inthe transport sector;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) As per the
‘Technology Policy Statement of January,
1983, import of technology will be permi-
tted where need has been established,
technology does not exist within the country
or the time taken to generate the techno-
logy indigenously will delay the objective of
development targets. In the transport
sector, Government have been encourging
upgradation of technology by indigenous
research and development as well as selec-
tive import of know-how with a view to
making available fuel efficient vehicles of
contemporary technology at reasonable
prices.

Acute Labour Shortage Created due
to Extremists Activities

3677. SHRI G. NARSIMHA REDDY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that he extre-
mists activities in Punjab have jeopardised
Kharif harvesting operations and the farmers
in the important paddy belt of Punjab and
Haryana are feeling the pinch of an
acute labour shortage as the scare created
by the extremists, has resulted in a sharp
fall in the flow of migrant labour from
eastern U.P. & Bihar ; and

(b) if so, the action Government
are taking to overcome this problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
There is no specific information to suggest
that extremists activities have jeopardised
Kharif harvesting operations in Punjab and
Haryana. The State authorities are taking
necessary steps to maintain law and order
and conditions of peace so that normal
avocations are carried on unhampered.

Infiltration from Bangladesh

3678. SHRI G. NARSIMHA REDDY :
SHRI RAJESH KUMAR SINGH :
Will the Minister of HOME AFFAIRS

be pleased to state. :

(a) whether it is a fact that recently
infiltration  from Bangladesh has in-
creased ;
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.

(b) the number of Bangladesh
nationals caught on the border by B.S.F.
in the act of crossing over into India and
pushed back during the current year ;

(c) if so, the action taken by
Government to stop such infiltration ;
and

(d) whether Government have consi-
dered the possibility of collusion of infiltra-
tors with the smugglers annd border
security guards enabling their easy infil-
tration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
(NIHAR RANJAN LASKAR): (a)
and (b) The Government have noticed that
more number of infiltrators are trying to
enter India from Bangladesh. The number
of infiltrators intercepted and pushed
back by the BSF on the Assam/Meghalaya/ '
Tripura/West Bengal borders with Bangla-
desh during the first nine months of this

year is 7208 as against 4466 during the year
1982.

(c) 34 additional BSF Border out-
posts have been established on the Assam/
Meghalaya/Tripura/West  Bengal borders
bringing the total number of BOPs to 497.
More country boats, motor launches, etc.
have been pressed into service to. prevent
infiltration in riverine areas. 3 steel obser-
vation post towers have been erected and
264 more . towers are under construction.
Government have decided to construct a
barbed wire fence on the Indo-Bangladesh
border and border roads alongside the
fence for mobile patrolling in ordr to check
effectively the infiltration of Bangladesh
nationals into India.

(d) No such reports have come to the
notice of Government.

States/Union Territories Prone to
Infiltration

3679. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the particulars of the districts, in
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various States/Union Territoies, which are
prone to infiltration ;

(b) ' the number of persons infiltrated
in the each of the last three years and in
the current year in each district ;

(c) estimated number out of them in
each State who have acquired property/
ration cards and entry into electoral
rolls ;

(d) whether there is any proposal to
prepare household registers and scheme for
photograph-cum-indentity cards for voters
in those districts ;

(e) if not, the reason thereof; and
(f) ifso, by when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to ()
Information is being collected and will
be laid on the Table of the House.

Self-Reliance in Nuclear Technology

3680. SHRI B.V. DESAI :
SHRI M.V. CHANDRA-
SHEKARA MURTHY :
will the PRIME MINISTER be pleased

to state :

(a) whether the Chairman of the
Atomic Energy Commision served notice
on the nuclear suppliers that if they conti-
nued to attack onerous conditions, coun-
tries will be forced to develop their own
capabilities and be tempted to abandon
previous selfimposed  restraints on

supply ;

(b) whether the Chairman has also
pointed out that to meet our growing energy
needs, India could not remain dependent
on the expansion of hydro electric and
thermal sources ; and

(c) whether India is self-reliant in nu-
elear technology ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Chairman,
Atomic Energy Commission had made a
statement at the 27th General Conference
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of the International Atomic Energy Agency
in Vienna in October, 1983 that the restric-
tive and discriminatory policies pursued by
major suppliers of materials and equipment
have merely forced countries to develop
their own capabilities even when such
materials or technology might be available
internationally.

(b) No, Sir.

(c) From the inception of the atomic
energy programme, Government of India
has endeavoured to achieve self-reliance in
all aspects of the development of atomic
energy for peaceful purposes.

Reduction in prices of refrigerators
and air-conditioner etc.

3681, SHRI B.V. DESAI :
SHRI M.V. CHANDRA
SHEKARA MURTHY :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the manufacturers of air-
conditioners and refrigeration equipment,
storage batteries and domestic electrical
appliances have agreed to pass on the bene-
fit of recent excise duty reductions to the
consumers ; '

(b) if so, the extent to which prices of
the above mentioned articles have been
reduced ;

(c) whether , the production is not
equal to the concessions that have
been provided to the industry ; and

(d) if so, the action Union Govern-
ment propose to take against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) and (c) The list price of the well~
known brand of domestic refrigerators
of 165 litres capacity is now about Rs. 3450
as against the earlier list price of Rs.
3950/-. Similarly, the price of 286 litres
refrigerator is now obout Rs. 5600
agiainst the earlier list price of Rs. 6700/
So far as airconditioners are concerned
there is no significant benefit to the large
scale units as the excise duty has been
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reduced on such components for which the
manufacturers have alredy been getting set
off. The prices of storage batteries of
different sizes have come down ranging from
Rs. 25 to Rs. 81. In so far as domestic
appliances are concerned out of the whole
industry, only 6 manufacturing units are
within the puriew of the excise duty pay-
ment. The industry have assured that they
will pass on the major percentage of duty
relief to the consumers but the effect of
the relief may be felt after some time.

(d) Does not arise.

High Level Review of New
Electronics Policy

3682. SHRI B.V. DESAI :
SHRI M.V. CHANDRA-
SEKARA MURTHY :
SHRI BHEEKHABHALI :
Will the PRIME MINISTER be pleased
to state §

(a) whether a high level reiew of the

new electronics policy which promised
cheaper components and drastic price reduc-
tion in consumer electronics but has failed
to achieve any of these ends ;

(b) whether the net result of the imple-
mentation of the policy in which Govern-
wment gave the industry reliefs amounting
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to Rs. 98 crore was to make impor-
ted components cheaper while the reliefs
accorded to indigenous production had
resulted only in marginal impact on prices-
of locally made components ;

(c) if so, whether Government have
agreed to order a high level review of the
policy ; and

(d) by what time the report is likely
to be submitted to Government ?

THE DEPTY MINISTER IN THE DE-
PARTMENT -OF ELECTNONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir. ‘

(b) As a result of the reductions in
customs and exise duty on electronic equip-
ment, compor:~ts and materials announced
on 18,8.1983, prices of consumer electronic
equipment and of electronic components
have come down. Statement of the price
reductions received from some of the manu-
facturers is enclosed.

The real impact of the policy will be felt
only after sometime. Government is
watching the situation and providing neces-
sary help to implement the policy,

(c) and (d) Do not arise,

Statement
S. No. Name of Item/Type Nos. Previous price Revised price Reduction
by
1 2 3 4
M/s. Teletube Electrctonics Pvt. Ltd. Ghaziabad (w.e.f. 1-10-83)
T.V. Picture Tube 20"  Rs. 445/- Rs. 400/- Rs. 45/-
M/s. Bharat Electronics Ltd., Bangalore (w.e.f 1-10-83)
1. T.V. Picture Tube 20" Rs. 460/- Rs. 520/- Rs. 40/~
2. Germanium Transister — — 10%
3, Silicon Small Signal : —— — 209,

Devices.
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M/s.Hindustan Conductors Pvt. Ltd., Bombay. (w.e.f. 21-9-83)

Semiconductor Devices the following

BF 167 4.50 3.0 1.50
BF 173 4.25 3.0 1.25
BF 200 550 3.50 2.0

BD 115 4.00 3.50 ©0.50
DN 3501 4.50 3.50 1.0

BF  257/H-308 5.50 4.0 1.50
2N 3440 7.0 6.0 1.0

N 2905A 3.20 2.80 0.40
2N 91l 2.25 2.00 0.25
BC 177 2.50 1.80 0.70
BC 178 2.30 1.80 0.50
BC  107/108 Series 1.90 1.75 015
BC  157/158 Series 1.25 1.0 0.25
BL  100A/TL 100 2.0 1.75 0.25
TL  100/B 2.25 1.85 0.40
TK  100A 2.0 1.75 0.25
HN  100A 2.25 1.85 0.40
HN  100B 2.50 2.10 0.40
HP  100A 2.25 2.0 0.25
HP  100B 2.50 210 0.40
HN/HP 100-M pairs 5.50 50 ° 0.50
BC  147/A/B 1.10 0.90 0-20
BS  194B/C 1.20 0.90 0.30

Pieco Ejectronics and Eiectricals India Ltd.

Transistors sets, Radios, — — Rs. 50/'to
2-in-1, Cassette Recorders, Rs. 550/-
Decks, Speaker Systems etc.

M/s The Gramophone Co. of India Ltd. (w.e.f. 1-10-83)

1.  Swinger (Radiogram) 610.60 350.00 260.00

2. Calypso Popular Batt.
(R/Player) 320.68 300.00 20,68
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3.  Fiesta Trans-Mains (R/

Re-production) 473.44 390.00 83.44
4. Tenor Opus (Tape Re-

corder 760.00 522.00 238.00
5.  Direct Drive (Turn Table) 2405.06 1620.00 715,06
6.  Multiplay (Turnable) 1767.50 960.00 807.50
7.  Stereo Dek (Turn Table) 378.75 300.00 78.50
8.  Popstar (R/Reproducer) 448.19 240.00 208.19
9.  Stereo 9900 Amplifire 2769.00 1920.00 849.00

10.  Stereo 7700 Amplifire 2130.60 1440.00 690.00

11. 3 Way Speakers (Pair) 1704.00 960.00 744.00

12. SDR Speakers (Pair) 2817.28 1680.00 1137.28

13.  Stereo Populal II 782.75 408.00 374.00

14.  Speakers (Pair) 213.00 72.00 141.00

M/s Orsons Electronic Inds. Pvt. Ltd.

1. Radio Recorder Rs. 1950.00 Rs. 1650.00 Rs. 300.00
2.  Stereo Cassette Deck 4850.00 4200.00 650.00
3. Stereo Amplifier 2400.00 2100.00 300.00

. M/s. Disco and M/s Viking have announced the selling price for 20 Black

& White TV Set at Rs. 1995/- and Rs. 1795.50 respectively. Prior to this,

the 20 Black & White TV Set was selling at around Rs. 2800/-.

M/s. Jupitor Radios (TEXLA)

Introduced recently 12’ Black & White Set for Rs. 1265/-. (Prior to this

12" Black & White TV Set was selling at around Rs. 2000/-.)

M/s. Universal Magnetics Pvt. Ltd.

Megnetic Sound Heads Rs. 18.22 Rs. 13.15 Rs. 5.7

M/s. CRT Manufacturing Industries Ltd.

Plastic film capacitors of the following types
1. MPEAR/0.68/10/63V 2.75 2.50 0.25
2. MPERS/0.47/10/63V 2.55 2.15 0.40
3. MPCAR/6.8/10/63V A 1.43 010
4, MPCRB/LS/IO/IOOV 6.30 5.50 0.80
5. PSAR/200/5/250 1.75 1.60 A .
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1 3 4
M/s Rantronics (India) Pvt. Ltd. (w.e.f. 15-11-83) (in Rs.)
1. Metal Can Transistors 3.05 to 20 2.30—9.50 0.75—1050
2. Integrated Circuits 10.90— 13.00 9.50—10.50 . 1.0—3.50
3. EPOXY Encapsulated 1.10— 2.20 0.85— 1.50 0.25—0.70
Transistors
4. Zener Diodes 1.0 0.60 0.40
5. Silicon Diodes 1.0 0.70 0.30
6. Radio Pack 4.10 1.10—1.20
or 5.30
Setting up of Consumers Electronics I. (i) HiFi Systems (three-in- : 20,000
Factory near New Delhi one comparing radio Systems'
cassettes deck-cum- amp-
3683. SHRI B.V. DESAI : lifier 4 Record playcr)
SHRI CHITTA MAHATA :
SHRI M.V. CHANDRASHE- (ii) Two-in-one (combination: 50,500

KARA MURTHY :
will the PRIME MINISTER be pleased to

state :

(a) whether a multi-million dollar
Indian-owned British firm has decided to
set up a consumer’s electronic factory near
New Delhi which will manufacture 1,50,000
colour and black and white TV sets and
their entire range of audio products ;

(b) if so, whether the permission has
been granted by Government ;

(c) if so, the other facilities that will
be provided by Government to the firm ;
and

(d) the price of colour and black and
_ white TV sets to be manufactured by the
firm ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b) The question refers to
one Non-Resident Indian Party who has
been recently approved for the manufac-
ture of Black and White TV, Colour TV
and Audio products. The party has béen
issued two letters of intent :

of radio with cassette Pcs.
recorder and or clock
module)
(iii) Tape recorders : 25,000
pes.

The approval is for setting up a new unit
in District Nainital in UP—which is a
Category A Backward area.

II. ()B&WTV — 1 lakh no.

(ii) Colour TV — 50,000 nos.

The approval is for setting up a new unit
in Tehsil Dadri, District Ghaziabad in
U.P.—which is a permissible loaction.

(¢) In keeping wiih the Government’s
policy to encourage investment by Non-
Resident Indians (NRI) in new industrial
ventures, the NRI applicants for CTV
Receivers have been permitted to locate the
units in the areas of their choice, provided
they are permissible under the locational
policies of the Government. It was accor-
dingly decided that the applicant may be
permitted to set up the CTV Unit in
District Ghaziabad in the State of U.P.
He has been permitted to set up HiFi
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unit in a backward District of Nainital in
the State of U.P.

(d) As per the information furnished
by the party in their Industrial Licence (IL)
application, the estimated ex-factory price
(without excise and sales tax) of a B&W
TV Set has been indicated as Rs. 1800/-
and for Colour TV Set it is Rs. 6000/-.

Dumping of Arms and Ammunitions in
Religious Places by Extremists

3684. SHRI KAMAL NATH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have infor-
mation that there are huge dumps of arms
and ammunitions in places of worship in
Punjab in which some of the wanted
extremists have taken shelter ; and

(b) whether Government have taken
any step to apprehend such extremists and
unearth the dumps of arms and ammuni-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) According
to State Govt. some arms and ammunition
have reportedly been kept by extremist
elements in Golden Temple complex,

Amritsar.

(b) The State authorities have - been
approaching the SGPC to hand over the
wanted persons to the police, but they have

“not extended any cooperation in this
regard. The authorities are keeping a
close watch on the situation.

Investigation Regarding Killing of Six Persons
Travelinng in Delhi Bound Bus near
Amritsar

3685. SHRI KAMAL NATH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether investigation into the
killing of six innocent persons near
Amritsar travelling in a Delhi bound bus
has been completed ; and

(b) if so, whether culprits. have been
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apprehended and the action taken against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI NIHAR RANJAN LASKAR): (a)

o, Sir.

(b) No accused has been arrested so
far. Efforts are continuing to apprehend

them.

Removal of Obscene Posters

3686. SHRI K. MALLANNA : Will the
Minister of HOME AFFAIRS be pleased
to state : )

(a) whether Government are taking
steps to ensure the removal of obscene
posters displayed at cinema houses, bus
stops and milk booths in the Capital which
deprave and corrupt persons of impressior-
able age and offends morallity and decency ;
and .

(b) if so, the steps taken by Govern-
ment against those displaying obscence
hordings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) In the Union Territory of Delhi' a

.drive was launched and during the last

2 months, 17 cases under section 292-1PC
and Section 3/4 Punjab Suppression of
Indecent Advertisement Act, 1941 have
been registered. Two persons have also
been arrested.

Assessment of Performance of
Sixth Plan Targets

3687. SHRI K. MALLANNA : Will the
Mininster of PLANNING be pleased to
state :

(a) whether it is a fact that Planning
Commission has assessed the performance
of the Sixth Five Year Plan Targets so far
as the question of its achievement is
concerned and reviewed it ;

(b) if so, whether Government have also
considered, the employment target, that
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unless there is a significance step up of
outlay in real terms and expansion of
small and medium industries during the
remainder of the Plan period, the number
of people below this poverty line is not
likely to come down ;

(c) whether the National Sample
Survey for the year 1983 has submitted any
study report in the regard ; and

(d) if so, the details in this regard ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir. The
Planning have completed a Mid-term
Appraisal of the Sixth Five Year Plan. The
Appraisal document was placed on the
Table of the House on 19.8.1983.

(b) Government is aware that a step up
of outlay is required. In 1983-84, an
additional Plan outlay in the Central
Sector of Rs. 1555 crores has been sanc-
tioned for a nulber of sectors as specified
in reply to Lok Sabha Unstarred Question
No. 2508 answered on 7th December. 1983.
It would be seen therefrom that additional
outlays have been given for schemes for the
educated unemploped, village and small
industries, the Backward Areas Subsidy
Scheme, roads, the Rural Landless Employ-
ment Guarantee Programme and the Special
Component for Scheduled Castes. Besides
this, the additional outlays in the other
sectors will also go to create additional
employment. .

(c) No, Sir.
(d) Does not arise.

Employment to local people by NALCO

3688. SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the extent of employment generated
by NALCO in its two giant projects under
implementation in two backward districts,
Koraput and Dhenkenal in Orissa ;

(b) the number of technical and non-
‘technical personnel provided employment
~in these two projects ; and

(c) the extent of local people provided
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The details of
the persons directly employed in the
projects of the National Alluminium Com-
pany Limited (NALCO), under implemen-
tation of Koraput and Dhenkenal districts

-of Orissa, are indicated in the table
below :

Category Koraput Dhenkenal
1. Technical 129 103
2. Non-Technical 143 216
3. Total 272 319
4. Local people out 233 283
of 3 above

In addition, a large number of local
persons are employed by the contractors
from time to time.

Eploitation and Conservation of
Minerals in the Country

3689. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Centre has taken some
steps for the development, exploitation and
conservation of minerals in the country
during the Sixth Plan period ;

(b) if so, the schemes implemented by
the Centre therefor ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) Yes, Sir.

(b) and (c) During the Sixth Plan a
total provision of Rs. 1380.00 crores has
been made with a view to developing,
exploiting and conserving minerals in the
country. The cumulative outlay up to
March, 1984 is estimated at Rs. 1094.97
crores. The Geological Survey of India
are engaged in systematic mapping, air-
borne survey, location and original explo-
ration of mineral deposits, geotechnical
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investigation and environmental geo-scien-
cas marine geology and off-shore survey.
In conformity with the needs of the
. country, the Geological Survey of India
has been making systematic appraisal of
major resources of coal and lignite, chro-
mite, phosphorite etc. While the investi-
gations for these minerals continue, the
accent has been on establishing resources
for gold and other precious metals, dimond
and metals of strategic importance such
as tin, tungsten, vanadium nickel and
cobalt. New locales for these metals/
minerals have already come to light. Of
the country’s total 3.28 million square
kilometers area. the Geological Survey
of India has mapped 1.88 million square
kilometers tilll June, 1983.

In order to meet the requirements in the
coal and non-ferreous sectors, Mineral
Exploloration Corporation have entered
into an agreement for technology of high
speed shaft sinking tunneling and raising
so that the contractual work taken on
behalf of Hindustan Copper Limited,
Bharat Gold Mines Limited and other
organisations is speeded up.

During the Sixth Plan, the National

Aluminium Company was formed with an
authorised capital of Rs. 600 crores to
implement  Alumina/Aluminium  project
being set up in Orissa. The main compo-
nents of the project are :

(i) A 2.4 million tonnes per year

Bauxite Mine at Panchpat-
mali.
(ii) A 800,000 tonnes per year

Alumina Plant at Damanjodi.

(iii) A 218,000 tonnes per year
Aluminium Smelter at Angul ;
and

(iv) A 600 MW Captive Power Plant
at Angul.

The “‘system’’ arrangements to support
this complex includes a coal mine/washery
to be set up by the Gentral Coalfields
Limited and a link rail line between Kora-
put and Rayagada to be .laid by the Mins-
try of Railways.

During this period, Malanjkhand Cop-
\per Project, which is the country’s first
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larged sized open cast mine in hard rock,
has been planned for ultimate production
of 2 million tonnes of ore, equivalent to
about 23,000 tonnes of copper mctel per
annum. The first stage of the Malanj-
khand Copper Project -was commissioned
ahead of schedule.

In order to provide fillip to value added
products, Indian Burcau of Mines has been
engaged in studies of beneficiation. Ore
Dressing Laboratories at Ajmer has been
commissioned and the second one at
Bangalore is likely to be put into com-
mission during the Sixth Plan period.

While the eountry is well endowed with
ferrous minerals, the resource of non-fer-
rous minerals are limited. The develop-
ment strategy has therefore, to provide for
a judicious balance between imports and
local prodction, coupled with emphasis on
prospecting and increasing the inventory
of mineral resources. To arrest the dec-
line in production of Aluminium, Copper
and Zinc on acc ount of shortage of
power captive power plants are contem-
plated..

Capéci!y achieved by Kalpakkam
Atomic Power Station

3690. SHRI CHINTAMANI
PANIGRAHI :
KUMARI PUSHPA DEVI
SINGH :

Will the PRIME MINISTER be pleased
to state :

(a) whether the first unit of Madras
Atamic Power Station (Kalpakkam) which
went into stream has achieved its capacity
of 215 MW ; and

(b) if not, the capacity achieved and
sent out by now ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
(SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) The Unit which has a rated capa-
city of 235 MWe gross, been operated at
at a power level of 200 MWe gross so
far.
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Setting up of industries in Orissa

3691. SHRI GIRIDHAR GOMANGO :
Will the Minister of INDUSTRY be pleased
to state :

(a) - the particulars of industries both
under private and public sector proposed
by the Government of Orissa during Sixth
Five Year Plan and applied to his Ministry
for licence ;

(b) the letters of intents issued so far,
the particulars of the industries and the
party therefor ;

(c) whether his Ministry is issuing
the letters of intent to the States on the
basis of the industrial policy of the
Government of India or the States ;

(d) ifitis on the basis of the indus-
trial policy of the State Government,
the main policy resolution on the Indus-
trial policy of Government of Orissa there-
for ; and

(e) if not, the producers adopted
by his Ministry while issuing the letters of
intent ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) 221 Industrial licence
applications were received during the years
1980 to 1983 (up to 8.12.83) under the pro-
visions of the Industries (Development &
Regulation) Act, for grant of letters of
intent/industrial licences for setting up of
industrial units in the State of Orissa.
These proposals related to the manu-
facture of items falling under various
Scheduled Industries, viz., metallurgical
industries, electrical equipment, telecom-
munications, chemicals, paper & pulp,
ceramics, vegetable oils and vanaspati,
cement, timber products, food processing
industries, etc.

(b) 106 letters of intent were granted
during 1980 to 1983 (upto October, 83)
for setting up of industrial units in Orissa
State. The details, such as, the name and
address of the undertaking, item of manu-
facture and capacity, location, , etc., of the
letters of intent issued are being published
regularly by the Indian Investment Centre
in their ‘Monthly Newsletter’. Copies of
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this publication are available in the Parlia-

" ment Library.

(c) to(e) All industrial licence appli-
cations received under the provisions of
the Industries (Development & Regulation)
Act, for grant of letters of intent/industrial
licences ‘are considered on merits in accor-
dance with the Industrial Policy of the
Central Government, taking into account
various techno-economic factors, such as,
demand and supply, capacity already
licensed, export potential, availability of raw
materials and locational constraints. The
recommendations of the State Government
concerned are also kept in view while
approving or rejecting an industrial licence
application.

Aluminium Research Institate in
Orissa

3692. SHRI GIRDHAR GOMANGO :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether his Ministry have decided
to establish Aluminium Research Institute
in Orissa ;

(b) if so, the measures taken by
Government of Orissa to make available
the infrastructure such as land, power and
water for this proposed Institute and inti-
mated to his Ministry ;

(c) whether his Ministry has examined
the proposal and the commitments made
by the Government of Orissa ;

(d) if so, the decision taken by
Government to start the Institute and pro-
gress made in this regard so for ;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Proposals
for setting up an Aluminium Research,
Development and Design Centre are under
examination. The site for the location of
the Centre has not yet been decided.

(b) to (e) Does not arise.
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Setting up of a Caustic Soda
Plant by NALCO

3693. SHRI GIRIDHAR GOMANGO :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether NALCO has prepareba
project report for setting up a Caustic
Soda Plant of its own to meet the require-
ment of the Aluminium/Aluminium plants;

(b) if so, when the decision will be
taken to start the project and where the
project will be located;

(c) if not, from where the caustic soda
will be supplied to the A lumina/Aluminium
Plants soon after the commissioning of the
projects;

(d) whether his Ministry are aware
that the production and timely availability
of caustic soda to the existing industries
are not sufficient and there is heavy demand
in the country; and -

(e) if so, the steps taken by NALCO
to get sufficient quantity of caustic soda
for the plants keeping in view the heavy
demand of caustic soda and the percentage
of production by existing caustic soda
plants in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : (a) to
(e) At the stage of investment sanction
of National Aluminium Company Limited’s
(NALCO) Project, it was envisaged that
caustic soda could be imported for the
initial years. For the long-term requirement
the obtion is between obtaining supplies
from existing/new units and setting up a
‘captive’ unit,

In this connection, Bharat Aluminium
Company Limited (BALCO), the original
promoter of the Orissa Alumina/Aluminium
Complex commissioned a consultant to
draw up a feasibility report for the required
caustie soda plant, NALCO is now having
this' feasibility report- up-dated. The
findings of the feasibility report in respect
of demand, technology absorption, funding,
location, etc. is being comprehensively
reviewed in order to finalise the most
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reliable tie-up for NALCO’s reqmrements
of caustic soda.

Aluminium Complex in Orissa

3694. SHRI GIRIDHAR GOMANGO :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the terms and conditions laid down
in the agreement signed by the Government
of India and France for Alumina-cum-
Aluminium Complex in Orissa;

(b) the progress made so far ‘as per
the agreement particularly for completion
of the projects in the Scheduled time for
commissioning the plants by the Government
of India and the release of assistancc both
technical and financial by the French
Government;

(c) total assistance received so for by
the Government of India since the
agreement and the interest paid for the
loan;

(d) the interest per day to the total
loan amount to be paid by Government;
and

(e) keeping in view the interest amount,
the steps taken by his Ministry to complete
the works of all the components of the
said projects in time therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : A statement
is attached.

Statement

(a) to (¢) The integrated Bauxite-
cum-Alumina-cum-Aluminium Project at
Orissa was sanctioned in November, 1980
on the basis of French technical and
financial collaboration, and the offer of
a loan from a consortium of International
Banks. In January, 1981, the National
Aluminium Company Limited (NALCO)
concluded an agreement with M/s.
for Aluminium Pechiney (AP) of France
technical assistance. AP has supplied the
know-how and basic engineering packages
broadly in accordance with the schedule in
the technical agreement.
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2. The French Government had agreed
to make available a loan of FF 1750 million
to Government of India, in equal proportion
between treasury loan and suppliers’ credit,
for purchase of goods and services for the
project. Two protocols have so far been
signed under the main agreement for total
of FF 650 mlllon. An amount of Rs. 39.84
crores (provisional) has been drawn upto
31-10-1983. Interest paid upto this date
works out to Rs. 4.49 crores. The loan is
available for drawal based on contracts
concluded for equipment and services form

" France.

3. Based on the know-how and basic
engineering data supplied by AP, .detailed
engineering specifications have been drawn
up by the Indian Engineering Consultants.
Ordering for most of the critical, long
delivery/long schedule items of equipment/
civil works has been completed. Construc-
tion on site is underway. The progress of
implementation of the project is very
closely monitored by the Company and
Goverrnment.

White Paper on the extremists and
Criminals in Punjab

3695. SHRI SOMNATHCHATTERIJEE :
Will the Minister of HOME AFFAIRS be
pleased to state the reasons for which
Government are not willing to bring out
White Paper on the extremists and crimi-
nals in Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : Govern-
ment have not considered it necessary as
yet to issue a white Paper. Information
regarding the situation in Punjab s
furnished to the House from time to
time.

Delay in Nationalisation of Sick Units

. 3696. SHRI SOMNATH CHATTERIJEE :
Will the Minister of INDUSTRY be plea-
sed to state the reasons for delay in
nationalisation of sick units which have not
shown any signs of becoming viable ?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : According to ihe existing
policyguide-lines for sick industries, only
such sick units as are likely to become
viable within a reasonable period of time
may be considered for nationalisation,

Nationalisation of National Tannery

3697. SHRI SOMNATH CHATTERJEE:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that in National
Tannery more than per cent equity shares
are held by Public financial institutions;
and

(b) if so, the reasons for which Go-
vernment are refusing nationalisation of
this unit and offering it to the workers to
be run on a cooperativc basis ?

THE MINISTER OF STATE IN THE
MINSTRY OF INDUSTRY (SHRI S.M.

* KRISHNA) : (a) 76.75 per cent equity

shares in National Tannery Ltd. is now
held by the Financial Institutions and the
State Trading Corporation of India.

(b) It is not proposed to nationalise
the undertaking as criteria for nationalisa-
tion as laid down in the existing policy
quidelines for sick industries are not
satisfied.

drare gfaet o faem

3698. Tto GURIAW TATH :
!}oﬂﬁﬂ'ﬂwm:.
sitwat femdy faeg :

#7T WT FA AZ AqTH AT HA FO
fa:

(F) #a1 qL&T1T 7 §9 siranfos glaet
F1 fasrwT oF qar & faoig faar §;

(@) afe &, @ 9% a1 FE;

(v) fawa Fa qF o faar smgm;
#<
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() stgi fawra grag § 97 ewiqare
w1 fagzor #ar1 § ?

e AT § oy wut (o gEo
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gifn g ?
g wawa § wow Ay (=0 fRge
o wewy) : (F) & (7) faaww gama g
faazm

(%) @aw qwETF ygae AGA A
Iyaifeai 4y afafafaal & fred faai g9

gfg e & an€
(@) & (7) food it W@ & QR
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§9 fga® gz foad sna aar are FY
afy gf 8, e 9% § :—

17 %A 1983 F1 &AW T 20.00
aN OF AT AT T NRIEY A AY@IA AT AT
@l & srae s faewz garn faad
F1T07 a7 &1 @fg g€ qar 13 =afFaai
T AT |

7-11-83 #Y uFzred fearsq & Fror
uF Fa17aqr aiFaana farhz MgrE
QT (K Fo 1) F IAW FILT T AT
qr | farwiz & afamnacaeg | § safsaal
#1 qeg g& qar AwAT 40 sufFqAr F¥ NG
qrg |

10 7FTIT 1 VEAT AR F qgq faw
aq faediz #1 A9 gzaE S MgrE i
fafwer afeqal & sted) qedt gg o, ¥ @
safaq AR MU AT 9 vy safy Gae
gT )

11-11-83 1 TsA%T § W@ Q¢
3 9% & sAF-ATIT AT U4 HAT Y
JTAT & FYUA Fo Ho Blo Ho/Ho &o Mo
Ho To FIXM 11-12 FAFATHY 28 7°& &
TEAT A I@ OFN FEAKH F GIA a9
faeirz #1 10 wzatd g€ 1 ¥ ¥ 92
9t g§ 9 wead W wifag §1 @7 &
T g faeRiz ZiFEHEl WA @
(fsrerr wma) g2 garm a1 faad oF safaq
I war gt A aw faggd &k
gEidere Wy w@wal (faar @ifFage) &
fage @ 9v %2 ¥ fomd &30 a2 1
gz afc g& | MY & sy &7 § ag
faemz &1 A geA &1 I H OF
qear gE ot faad wror wAAl ®Y Avge
afrgeg!
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arafsar gfam am =@ (faen
gifrage) & fasz W oF an wer a1 faad
Freor gfaa arm Er A wfa g A
gama wmiferr atx vt (a1 e
@z H) ae aq@ 9T EF a0 § faad
FTT0 argAl #y arfa gf aw oF AT A
aTga 91E g |

15/16 7@¥aT, 1983 F T H
Merdt & fage Frarear argrfeai § gfaw
A #ag Syarfeal & &Y= oF gmen
goaz gt foad w1 waly fead gfam
a9 ¥ UF Fiedad, ST-fAdAF aqqr
IAATE Y {4 g€ 41 Fo Lo g0 F qiw
Frfaal oYz oF fAdeas 1 =9 ard

19 7a#4T, 1983 F1 dqH F Fea
wAY 1 gean F1 qara fHar qavar )

Change in Approach in Financing of
Seventh Plan

3700. SHRI P.M. SAYEED : Will the
Minister of PLANNING be pleased to
state :

(a) whether Planning Commission is
considering change in the approach in
financing the Seventh Plan ;

(b) if so, whether a panel was formed
in March, 1982 to advise Government on
the strategy and formulation of the Seventh
Plan ;

(c) if so, whether they have already
made their suggestions ; and

(d) whether their suggestions have been
included in the draft Seventh Plan?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The question of
financing the Seventh Plan and econsidera-

tion with the formulation of the Approach *

to the Plan.

(b) to (d) Nosuch Panel was formed
in March, 1982. However, a Panel of
Economists was constituted in March, 1983
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to advise the Planning Commission on the
formulation of the National Plan and
assessment of Plan performance as well as
to consider specific issucs relating to deve-
lopment and planning of different States
and Regions. Two meetings of the Panel
have been held so far and the Members of
the Panel have made certain observations
and suggestions. These are being kept in
view in formulating the approach to the
Seventh Plan.

Grabbing of Agricultural Land by Extremists
in West Bengal

3701. SHRI BALAKRISHNA WASNIK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large number of complaints
have been received from the land-holders
within the State of West Bengal in regard
to grabbing of their agricultural lands by
some extremist forces having political
some patronage ;

(b) whether it is a fact that due to
such a situation agricultural development
in that State has suffered much and at the
same time created law and order problems ;
and

(c) if so, the action proposed to check
such developments before these engulf
other neighbouring States in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) :(a) to (c)
Information is being collected and will be
laid on thc Table of the House.

“Meeting of National Wild Life Board”

3702. SHRI K. RAMAMURTHY : Will
the PRIME MINISTER be pleased to state ;

(a) the decisions taken at the resent
meeting of the National wild Life Board
held in October 1983 ; and

(b) the action initiated thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) and (b)
The main recommendations made in the
meeting of the Indian Board for Wild Life
held on 13th October, 1983, together with
the action initiated thereon are summarised
in the statement attached.
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Rccommendations

1. The observance of the WILD LIFE
WEEK, 1983 throughout the country was
noted with satisfaction and it was recom-
mened that special programmes should
be organised at district levels and focussed
on people living in and around Wildlife
Reserves.

2. THE NATIONAL WILDLIFE AC-
TION PLAN was considered and after
detailed discussion unaniomously recom-
mended for adoption with a few suggestions
made by the Members of the Board.

3. The Board endorsed the recommen-
dations made by the TASK FORCE ON
PUBLIC SUPPORT AND INVOLVEMENT
IN WILDLIFE CONSERVATION and
suggested that action thereon should be
dovetailed with the implementation of the
Wild Life Action Plan.

4. The Board recommended that the
States should give greater attention with
regard to regular meetings of the STATE
WILDLIFE ADVISORY BOARDS.

5. The Board expressed serious concern
about the overall situation relating to the
SETTING UP OF WILDLIFE ORGANI-
SATIONS IN THE STATES/UNION
TERRITORIES AND URGED that action
should be taken on priority to improve
the situation. This was necessary to. ensure
proper implementation of the National
Wildlife Action Plan.

6. The Board urged the Government of
Maharashtra to afford adequate protection
to the MAHIM CREEK WATERBIRD AND
MANGROVE PRESERVE urgently.

7. The proposal for estabilshment of a
Sanctuary at Balphakram in Meghalaya was
supported and it was recommended that the
State Government should get at the details
worked out in this respect and also ensure
effective protection to the area.

8. The Board felt that the field forma-
tions of the defence forces should interact
more closely with the wildlife organisations
in the States and provide all necessary
assistance in wildlife conservation.
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Statement

Action Taken

1. All the States and Union Territories
are being advised to take suitable action in
the matter.

2. The action plan has been circulated
to all the States and Union Territories and
other concerned organisation for initiating
action on each of the listed programmes.

3. Recommendations made by the Task
Force have been incorporated in the Na-
tional Wildlife Action Plan and further
action is now being taken.

4. All the State and Union Territories
have been advised appropriately in the
matter.

5. Guidelines for the setting up of
wildlife organisations in the States have
already been sent to all the States/Union
Territories and the matter is being repea-
tedly with them.

6. The matter is being taken up with
the State Government.

7. The Recommendations have been
forwarded to the State Government for
appropriate action.

8. The Ministry of Defence is being
requested to initiate necessary action in the
matter and suitable instructions would also -
be given to the wildlife organisations in the
States.
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Reccommendation

9. The Board felt that the pattern of
financing of Centrally Sponsored Schemes
for the development of National Parks and
S anctuaries needs revision so that more
central assistance should be made available
to the States for essential items of infras-
tructure development.

10. The need for providing adequate incen-
tives and legal aid to the field staff engaged
in enforcement work was endorsed by the
Board and all the State Governments were
urged to take necessary action in this
regard.

11. The Board felt that the Second Core
for the Simlipal Tiger Reserve should be
notified expeditiously by the State Govern-
ment and that there should be no question
of allowing any exploitation of timber in
this area.
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Action Taken

9. The matter has been taken up with
the Planning Commission and the Ministry
of Finance.

10. The matter is being taken up with
all the States and Union Territories for
appropriated action.

11. The matter has been taken—up with
the Government of Orissa.

Reservation of Seats for Nepalies and Tsong
Communities in Sikkim Legislative
Assembly

3703. SHRI P.M. SUBBA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether there has been persistent
demands from Nepalese and Tsong com-
munities of Sikkimese origin for reserva-
tion of seats to them in the Sikkim
Legislative Assembly ;

(b) whether the Sikkim Legislative
Assembly has also passed a resolution
supporting the above stand and forwarded
it to the Central Government ;

(c) if so, whether the above have been
considered and a decision taken in the
matter ; and

(d) if so, the details of that decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
There have been proposals for reservation
of seats in the Sikkim Legislative Assembly
for Nepalese and Tsong Communities of
Sikkimese  Origin. A  resolution for

reservation of seats for different communi-
ties os Sikkimese Origin including Tsong
Community in the State’s Legislature has
also been received in this regard. Two
writ petitions one by Shri R.C. Poudyal,
President, Sikkim Congress (R) and another
by Shri Somnath Poudyal in regard to
existing provisions for reservation in Sikkim
Legislative Assembly are pending in the
Supreme Court of India. The outcome of
these writ petitions is awaited.

Ekatmata Yagna

3704. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that some
political organisations had proposed to
hold Ekatmata Yagna in the country ;

(b) the objectives for holding this
Yanga ;

(c) whether Yanga is going to create
a sense of feeling of separatism between
the different sections of people ; and

(d) whether Government have tried
to use their good offices to impress the
organisers about the ill effects that the
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Yagna is going to create and if so, the
reactions of the organisers in  this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
Vishwa Hindu Parishad have organised a
Ekatmata Yagna.

(b) The professed aim of the Yagna
is to create unity and awareness among the
Hindu Masses.

(c) It is possible that such feelings
may be generated.

(d) When the organisers of the Yanga
came to meet the Home Minister, it was
emphasised on them  that communal
disharmony should not be created.

Agreement between National Tobacco
Company and Rothmans
of UK.

3705. SHRI NEELALOHITHA
DASAN NADAR :
SHRI T.S. NEGI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that National
Tobacco Company of M/s. Duncans Manu-
facturers of Cool and Regent brand of
cigarettes have entered into a deal/agree-
ment, etc. with Rothmans of U.K. with
Government’s approval and clearance ;
and

(b) if so, the full details thereof ? (The
‘Week’ 27th November 3, December, 1983).

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

Recovery of Government dues
outstanding against HINDALCO

3706. SHRI SATISH AGARWAL :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether any efforts have since
been made by the Government of India in
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regard to effecting of recovery of outstand-
ing Government dues of Rs. 36 crores out-
standing against HINDALCO, a Birla
giant company;

(b) if not, the reasons thereof ;

(c) the time by which this big amount
will be recovered ; and

(d) whether Government propose to
charge interest from the date from which
this amount is outstanding and if not, the
reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a)to (d) The
dues payable by HINDALCO to Aluminium
Regulation Account are sub-judice and
Government has been restrained by stay
orders of Courts from realising the same
fully. However, HINDALCQ has offered
to settle the matter outside the court on
the basis that it un-conditionally accepts
the liability for payment of dues and that
it be allowed to pay the same in instal-
ments.

Shortfall in Food Production

3707. SHRI B.V. DESAI :
SHRI BALASAHEB VIKHE
PATIL :
Will the Minister of PLANNING be
pleased to state :

(a) whether Planning Commission has
stated that the agicultural development in
the country has reached a stage where
adverse weather conditions will not
materially effect production ;

(b) if so, whether the new production
technology based on modern inputs stood
the challenge of natural calamities ;

(c) whether according to Planning
Commission, the shortfall in foodgrains
production this year is only 62 million
tonnes or 5 per cent compared to last year
against a drop of 16.8 per cent or 22.2
million tonnes in 1979-80 ;

(d) whether the Planning Commission
has urged the Union Government for con-
centration of efforts during the remaining
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period of Sixth Plan on irrigation, dryland
farming, popularising high-yelding varie-
ties, research and availiability of easy
credit so that production keeps pace with
the increase in population ; and

(e) if so, to what extent Government
have taken steps in this regard ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) No, Sir.
In the Mid-term Appraisal of Sixth Five
Year Plan recently brought out by the
Planning Commission, it is, instead, stated
in paragraph 5.12 that weather continues
to play a dominant role in agriculture,
particulary in the States where agricultural
operations are carried out mainly under
rainfed conditions.

(b) The expericnce of the drought of
the year 1982-83 showed that the new pro-
duction technology could stand the challage
of natural calamities and emerge with
comaratively less damage.

(c) The shortfall in 1982-83 is 6.2
million tonnes or 59, as against the 22.2
million tonnes or 16.89, of 1979-80.

(d) and (¢) The steps taken and being
taken by the Ministry of Agriculture for
raising foodgrains production during the
remaining period of Sixth Plan are as
under :

(i) In regard to irrigation, an inter-
disciplinary Task Force under the
Chairmanship of Secretary (Agri.)
is looking into the problem of
optimum utilisation of water by
undertaking intensive field visits,
to the specific irrigation com-
mands.

(ii) As for dryland farming, it is
receiving a new thrust in the
20-point programme. Two schemes
relating to (a) Pilot Project of
Propagation of Water Conservation/
Harvesting Technology in dryland
farming areas ; and (b) Develop-
ment of dryland Agriculture
through Popularisation of Seed-
cum-Fertilisers Drills, growing of
improved crop varieties, applica-
tion of inputs, etc. are being im-
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plemented from the
year.

current

(iii) A new scheme for the benefit of
Small and Marginal Farmers has
been taken up on 50 : 50 basis
during the current year with an
outlay of Rs. 250 crores.

(iv) The area wunder high yielding
varieties is proposed to be increa-
sed from 47.6 million hectares
during  1982-83 to 52 million
hactares in 1983-84. The target for
1984-85 (terminal year of the Sixth
Plan) is 56 million hectares.

(v) An expanded programme of distr-

bution of about 42 lakh seed mini-

kits of cereals, pluses and oilseeds
has been taken up in the current
year against the achievement of

23.5 lakh mini-kits during 1982-83.

Preference is given to small and

marginal farmers as also to the

dryland areas in distribution of
seed mini-kits.

~

(vi) The State Governments and
NAMBARD are being requested
to make provision for the supply
of neceessary credit for proper uti-
lisation of the inputs.

12.00 hrs.
SHRIMATI GEETA MUKHERIJEE
(Panskura) : I have a given a notice

about the Election Commission’s sugges-
tions.

MR. SPEAKER :
notice.

You give me a

SHRIMATI GEETA MUKHERIJEE :
I have given it.

MR. SPEAKER : We can see to it.
(Interruptions)

PROF. K. K. TEWARY (Buxar): 1
have given a notice for calling attention for
a discussion on the severest possible indite-
ment of the Jammu & Kashmir Govern-
ment by Election Commission.

(Interruptions)
MR. SPEAKAR : I have to see to it.
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PROF. K. K. TEWARY : Assam elec-
tions had been discussed. Jammu &
Kashmir elections were rigged on a large
scale. (Interruptions)

MR. SPEAKER Shrimati Geeta
Mukherjee has said about it. You have
also given a notice. Let me consider them
according to the light whether we can dis-
cuss the Election Commission or not. In
that way, I will consider them and then
also I will discuss it with you.

SHRI CHANDRAIJIT YADAV
(Azamgarh) : I wanted to [raisc a quesition
about the functioning of the House. I
have told you on phone. Yesterday some
very important discussion on the mid-term
appraisal of the Sixth Five Ycar Plan was
going on. Mr. Deputy Speaker was in the
Chair.

MR. SPEAKER : I have already dis-
cussed it. You were not *here. Early in
the morning, we had also discussed these
things. The problem is that we decide
certain things in the Business Advisory
Committee ; we allot time for four hours
but the time taken is eight hours. In our
liberal attitude, we try to accommodate as
many members as possible; we try that
much more number comes and participate.
In that case you have to extend the time
of the House ; in that case, certain people
don’t come. (Iaterruptions) Order please.
So, it becomes difficult for us; and that
difficulty I had placed before the House
yesterday also, I think, or day before that.
If you want us to have a longer discussion,
then you must sit and accommodate ; if
not, then you cannot have the cake and
then eat it as well. That was the problem
with Mr. Deputy Speaker yesterday. Some
speakers 1aised the question of quorum.
Once we decide about the time, then we
have to be within the limit ; it is binding
on all the members, whether it is the Chair
or the member concerned, they should have
a moral obligation to abide by what they
have decided themselves. If a Member is
allowed five minitues, but then he goes on
and on and takes 30 minutes ; then what
the poor man in the Chair could do?
So, that had happened yesterday. I have
gone through all the records. I talked to
them. Otherwise, [ think, the Deputy
Speaker sits on and on; even upto 12
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O’clock he is ready to sit, if anything is
there. If all of you decide, then we are
bound to act accordingly because we
are servants ;of this House. We have to
carry out your wishes, Mr. Yadav and not
anybody else.

SHRI CHANDRAIJIT YADAV : You
are entirely correct. You, yourself made
an observation here that this Sixth Five
Year Plan’s discussion is a very important
discussion ; and this is one occasion, really
speaking, where we can discuss the entire
socio-cconomic policy, perspective planning
etc. ; and the Deputy Speaker, sitting in the
Chair yesterday made this observation that
if any parties or members want to parti-
cipate, they should have a full opportunity;
and he said, I am prepared to conclude the
discussion today ; I am prepared to sit up=
to 12 O’clock in the night ; and we were
all sitting and hoping—beause he himself
had taken that attitude—that he will give
us an opportunity to speak. All of a
sudden, he just adjourned the House and
went to the Chamber ; it was so sudden
that we were very much shocked. My
request is that what you are saying is
correct; we will all cooperate with you, but
on such an important thing, some time
more is taken and that has been happening
in this House, whenever there is an impor-
tant discussion. Therefore, this time, at
least you give some time ; only there are
three people on the opposition side. At
least, one hour you find for that so that we
can give our views.

MR. SPEAKER : We have already given
much more time.

(Interruptions)

PROF. N.G. RANGA (Guntur) : I
want to tell you and the House that the
Deputyv Speaker has been going out of his
way, not one day, but on so many occa-
sions, for weeks......

MR. SPEAKER : I know.

PROF. N. G. RANGA : ...to accom-
modate as many speakers as possible. Then
other Members had also been cooperating
with the Deputy-Speaker so that the House
could go on till 7 or 8 or9 O’clock. But
after all, there is a limit to everything. I
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myself felt completed incapable of remain-
ing here after 7 O’clock. No wonder the
Deputy-Speaker felt so at 7.30 or 8 O’clock
How on earth can we find fault with the
Deputy-Speaker.

MR. SPEAKER :
down.

I know. Pleased sit

PROF. N.G. RANGA : So, do not
find faul® with the Deputy-Speaker.

MR. SPEAKER : The only question is
even if there is one Member, he has to
abide by the consensus of the House.
Yesterday, one hon. Member went on tak-
ing time of the House inspite of repeated
requests from the Chair to sit down. He
had transgressed all the limits. In that
case, what could the poor Deputy-Speaker
do ? He was a human being. Every human
being has his own limitations.

THE MINISTER OF PARLIAMENTRY
AFFAIRS, SPORTS, AND WORKS AND
HOUSING (SHRI BUTA SINGH) : You
must have realised the anguish expressed
by the seniormost Member of this House,
Prof. Ranga. There are certain Members
who sit throughout. We are privileged to
have Prof. Ranga., who is one of those
who come first in the morning and go last
in the evening despite their age and other
constraints. Of course, I am not very
much concerned about myself. But one
thing is there. There are two categories of
hon. Members. One is those who just

- come for the sake of participating and
putting a question and then disappear.
They are not to be seen the whole day.
Unfortunately, yesterday what happened
was that at the fag end of the day, the hon.
Minister was called. Suddenly some of
my friends raised the question of quorum.
At the end of the day was it possible for
me or for anybody in this House to provide
quorum because everybody had gone. We
wanted to listen to the speeches of the hon.
Members, especially Shri Chandrajit Yadav.
But there was a feeling that perhaps, they
were not serious and they wanted to give
an end to the discussion. I was sitting
here. That is why the hon. Deputy-Speaker
called the Minister and then adjourned
the House. My request to the hon.
Members is that those hon. Members who
table any topic for discussion will kindly
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remain in the House till the discussion on
the subject is over. What happens is that
questions are allowed to lapse and we reach
the end of the list. But it is for you to
consider. (Interruptions) We allow so much
margin that one of the papers has to say
that Parliament has become issueless.

weqw wgew c fae, A0 wrdar
gfag | § arawr & AT g@ FT AT
T ArET-AreT At & | & A off & Fg
T ag AreT YeET FT AW | AT @ g
F@ 7 FTAN | Afw TwwT Ad 77 G
aifgr f& e & fau amdy qzegaw
agrgafa & FATFTE WAFTA 1 A9
ATAT FATTAT g7 A ATG, qiF faaz & z@
famz 72t, @t fage adl, g faaz ag
@ g gw F, M A AW G
The Speaker has the right to fix the quan-

tum of time. TRFT FI Tg qET § |
He can say :

‘Nothing will go on record’ I have got
that much of power but I do not use that.

ag #5371 Agf gy | & fas s @iz s
@1 £ & ar siagmm ) afwa sad fag
AT Y& AFFL AL FGT | qg AT AT FIT
FITFA N

AN. HON. MEMBER : Don’t use that
execept in very exceptional cases., .,

(Interruptions)

SHRI E. BALANANDAN (Mukunda-
puram) : Sir the Finance Minister is sit-
ting here.  There are some reports
in the Press that the Kerala Chief Minister

has,..... (Interruptions)

MR. SPEAKER : It is absolutely
irregular and irrelevant and I think, .,

(Interruptions)

MR. SPEAKER : Don’t do like

(Interruptions)
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SHRI M. M. LAWRENCE (Idukki) :
All the national papers have referred that
the Chief Minister of Kerala,.,,...

(Interruptions)

MR. SPEAKER : Without any basis
such things are not allowed on the Floor.
It is a derogatory, it is not allowed...

(Interruptionsy**

MR. SPEAKER : This is absolutely
“irrelevent. Not allowed. If you do like
this, then I am not going to allow you.
Without foundation I cannot allow
anything. .,

(Interruptions)**

MR. SPEAKER : What does that
matter if these national papers say. There
is no dogma. It is not a gospel, it is not
a truth. I have to find out the facts.

ot 7w wiw Tt (faafa) @ sreag
sit, fgegeama warz afafa a8 @we § =g
W@ &1 3aF 7% FHAQ fawe feq g

g

MR. SPEAKER : This not the place
for that,.. .

(Interruptions) **

MR. SPEAKER : Not allowed, dis-
allowed.

off oegm @i wge (=)
TIFHT GTE4, AW ATET A1TH ATETE | §F
oF Sud Jua & Gy Jawergd & R ¥
agi 9 garw 9w fear a1, @ faqrqefs
IFTT ZT 2139 § g Stara [

MR. SPEAKER : This is nothing, No
Point of Order......

(Interruption)**
MR. SPEAKER : Not allowed.

st T TR UF : qeAR Y, A17 39
HEqT FY AT F MY wAg W F fog
Fg g% § |

** Not recorded,
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weqwt wEtew : & 39 T8 ¥g gHar
g1

12.12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER IN-
DUSTRIES (DEVELOPMENT
AND RAGULATION) ACT. 1951,
REVIEW ON THE WORKING
AND ANNUAL REPORT OF
LAGAN JUTE MACHINERY
COMPANY LTD. CALCUTTA
FOR 1982-83

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): I
beg to lay on the Table :

(1) A copy of Notification No. S.O.
818(E) (Hindi and English ver-
sions) published in Gazette of
India dated the 17the November,
1983 regarding extansion of period
of take over of Management of
Messrs Bengal Immunity Company
Limited, Calcutta, beyond five
years, under sub-section (2) of
section 18A of the Industries
(Development and Regulation)
Act, 1951.

(2) A copy of Notification No. S.O.
801(E) (Hindi and English ver-
sions) published in Gazette of
India dated the 10th November,
1983 reagrding extension of period
of take over of Management of
Messrs Dr. Paul Lohmann (India)
Limited, Calcutta, beyond five
years, under sub-section (2) of
section 18AA of the Industries
(Development and Regulation) Act,
1951. (Placed in Library, See Np,
LT 7257/83)

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956 :—

(ii) A statement regarding Re-
view by the Government on
the working of the Lagan
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Jute Machinery Company
Limited, Calcutta for the
year 1982-83.

_(ii) Annual Report of the Lagan
Jute Machinery Company
Limited, Calcutta for the
year 1982-83 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General theron.

(Placed in Library, See No. LT-
7258/83)

REVIEW ON THE WORKING
AND ANNUAL REPORT OF
CYCLE CORPORATION  OF
INDIA LTD. CALCUTTA FOR
THE PERIOD FROM 15th
OCTOBER 1980 TO 31st MARCH,
1982 AND A STATEMENT FOR
DELAY IN LAYING THE SAID
PAPERS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
On behalf of Shri S.M. Krishna, 1 beg to
lay on the Table :

(1) A copy cach of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A  of the Companies Act,
1956 :

(i) Review by the Government
on the working of the Cycle
Corporation of India Limited,
Calcutta, for the period from
15th October, 1980 to 3lst
March, 1982.

(ii) Annual Report of the Cycle
Corporation of India Limited
Calcutta for the period
from 15th October, 1980 to
31st March, 1982 alongwith
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. (Placed in
Library, See No. LT-7259/83)
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REVIEW ON THE WORKING

AND ANNUAL REPORT OF

HINDUSTAN ZINC LTD.
UDAIPUR FOR 1982-83.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 :

(1) Review by the Government on the
working of the Hindustan Zinc
Limited, Udaipur, for the year
1982-83.

(2) Annual Report of the Hindustan
Zinc Limited, Udaipur, for the
year 1982-83 along with Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. (Placed in Library,
See No. LT-7260/83)

ALL INDIA SERVICES (STUDY

LEAVE) AMENDMENT REGU-
LATIONS, 1983, ANNUAL
GENERAL  ADMINISTRATIVE

REPORT AND THE ANDAMAN
AND NICOBAR ADMINISTRA-
TION, NEW DELHI FOR 1982-83,
ANNUAL REPORT OF INDIAN
INSTITUTE OF PUBLIC ADMI-
NISTRATION, NEW DELHI FOR
1982-83 AND REVIEW ON THE
WORKING OF THE SAID INSTI-
TUTE.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKER) : On behalf
of Shri P. Venkatasubbaiah, I beg to lay
on the Table :

(1) A copy of the All India. Services
(Study Leave) Amendment Regu-
lations, 1983 (Hindi and English
versions) published in Notification
No. G.S.R. 930 in Gazette of
India dated the 10th December,
1983 under sub-section (2) of
section 3 of the All India Services

Act, 1951, (Placed in Library, See
No., LT-7261/83)
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(2) A copy of the Annual General
Administration Report (Hindi and
English versions) of the Andman
& Nicobar Administration for the
year 1981-82. (Placed in Library See

No. LT-726283)

(3) (i) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of
Public Administration, New
Delhi, for the year 1982-83
along with Audited Ac-
counts.

(ii) A Copy of the Review (Hindi
and English versions) by the
Government on the working
of the Indian Institute of
Public Administration, New
Delhi, for the year 1982-83.

(Placed in Library, See No. LT
7263/83]

NOTIFICATION UNDER CENTRAL
EXCISE RULES, 1944

THE DEPUTY MINISTER 1IN

THE  MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
1 beg to lay on the Table a

copy cach of Notification Nos. G.S.R.
879(E) and 880(E) (Hindi and English
versions) published in Gazette of India
dated the 7th December, 1983 together with
an explanatory memorandum, extending the
validity of Notification Nos. 191/80-CE
dated the 8th December, 1980 and 142/81-
CE dated the 8th July, 1981 upto 3lst
December, 1986, issued under the Central
Excise Rules, 1944. (Placed in Library See
No. LT—7264/83] -

12.14 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following massage received from the
Secretary-General of Rajya Sabha :

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Busiuness
in the Rajya Sabha, I am directed to
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return herewith the Apporpriation (No.5)
Bill, 1983, which was passed by the Lok
Sabha at its sitting held on the 9th
December, 1983, and transmitted to the
Rajya Sabha for its recommendations and
to state that this House has no recommen-
dations to make to the Lok Sabha in regard
to the said Bill.””

COMMITTEE ON PAPEBS LAID
ON THE TABLE

MINUTES OF SITTINGS RELA-
TING TO FIFTEENTH REPORT

SHRIMATI KRISHNA SAHI (Begu-
sarai) : I beg to lay on the Table Minutes
(Hindi and English versions) of the sittings
of the Committee on Papers Laid on Table
relating to their Fifteenth Report.

—

COMMITTEE ON PAPERS LAID
ON THE TABLE

FIFTEENTH REPORT

SHRIMATI KRISHNA SAHI (Begu-
sarai): 1 beg to present the Fiftcenth
Report (Hindi and English versions) of the
Committee on Papers Laid on the
Table.

12,15 hrs.

COMMITTEE ON PRIVATE MEMBER’S
BILLS AND RESOLUTIONS

SIXTY-SEVENTH REPORT

SHRI CHITTA BASU (Barasat) : On
behalf of Shri G. Lakshmanan, 1 beg to
present the Sixty-seventh Report (Hindi
and English versions) of the Committee
on Private Members’ Bills and Reso-
lutions.

PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, I just want to say that the Election
Commission has made some recommen-

dations.
(Interruptions)
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MR. SPEAKER : I am looking into
those.

PROF. SAIFUDDIN SOZ :

Kindly
listen to me for half a minute, Sir.

MR. SPEAKER
writing something.

You give me in

PROF. SAIFUDDIN SOZ : ., .*

MR. SPEAKER : You cannot do it. It
is irrelevant. It cannot go on record. It
is irrelevant. It is not going on record.
Nothing is going on record.

(Interruptions)*

MR. SPEAKER You are a new
Member. You listen. You listen to certain
things. You listen first. When I say listen
that means, listen. You are a new
Member. You read certain rules. You
cannot caste any aspersions on the Election
Commission. You first see that.

PROF. SAIFUDDIN SOZ : I can bring
some things to your notice.

(Interruptions)

MR. SPEAKER : Not like this, Not
here. Do it otherwise.

DROF. MADHU DANDAVATE : ...
(=a=um)
=it v W vt (foafea) @ o i
ag g S &
(sm=gm)
AW AERA : {A AITHT 1T GAFL
&Y o faar g1
(caaam)

qeq "G © F 57 @ #T gwar
g
(m)
MR. SPEAKER : Prof. Madhu
Dandavate.

* Not recorded.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED IRREGULARITIES

IN INVESTMENTS BY NON-RE-

SIDENT INDIANS IN RELIANCE
TEXTILES

PROF. MADHU DANDAVATE (Raja-
pur) : I call the attention of the Minister
of Finance to the following matter of
urgent public importance and request that
he may make a statement thereon :

Reported irregularities in the invest-
ment by Non-Resident Indians in
RelianceTextiles.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Mr. Speaker,
Sir, As the House is aware, portfolio
investment is permitted in shares are deben-
tures of companies quoted on Stock
Exchanges in India by non-residents of
Indian nationality/origin as well as Over-
seas corporate bodies owned to the extent
of at least 60 per cent by such non-resi-
dents of Indian nationality/origin. Proce-
durally oversease  corporate bodies
intending to investment in India under the
‘Scheme of protfolio investment’ are to
approach authorised dealers (banks) with
application mentioning, jnter alia, the
extent of non-resident Indian ownership,
etc. with a certificate from an overseas
auditor/chartered accountant/certified pub-
lic accountant. The authorised dealers
refer such applications to the Reserve Bank
of India and the Reserve Bank accords
general permission after serutinising these
documents.

2. Reserve Bank of India has stated
that the eleven overseas companies which
purchased shares of Reliance Textile Indus-
tries _Ltd. were duly incorporated in the
‘Isle of Man’ before they approached the
R.B.I. through the designated banks for
permission to make investments in India.
As per documents submitted in accordance
with the R.B.I. norms, all these eleven
companies satisfied the eligibility criteria
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to make investments and accordingly
Reserve Bank of India granted the necessary
permission to the designated banks to
purchase shares of Indian companies
subject to the usual terms and conditions.

3. It seems there was some confusion
regarding the place of incorporation of the
aforesaid eleven overseas companies in the
light of certain press reports. All these
eleven companies were actually incorporated
in the ‘Isle of Man’ (which is a direct
dependency of the British Crown) and not
in the U.K. as mentioned in the replies to
certain Unstarred Questions including
Unstarred Question No. 5207 dated 26th
August 1983 in the Lok Sabha in the last
Session of Parliament. Statements clari-
fying this position as also amending the
names of some of these companies have
already been laid on the Table on the 2nd
December, 1983 by correcting the replies.

4. As regards the question of regis-
tration of the eleven overseas companies
the Reserve Bank of India has confirmed
that the investments by these eleven com-
panies incorporated in the ‘Isle of Man’
in M/s Reliance Textile Industries Ltd.
were approved only after scrutinising
documentary evidence regarding incorpora-
tion of these companies and the extent of
ownership by non-residents of Indian
nationality/origin on the basis of the
statements furnished by these companies
and certificates obtained from overseas
chartered accounts/auditors. While it is
true that the ‘Isle of Man’ cannot be
called a part of the U.K., the fact whether
the investing companies were incorporated
under the U.K. laws or the laws of ‘Isle of
Man’ does not make any material difference
in respect of the eligibility of these
companies to invest under the portfolio
investment scheme. The scheme of portfolio
investment by non-residents of Indian
nationality/origin is equally applicable to
companies in the U.K. and the ’Isle of
Man’ so long as it is owned by non-resident
Indians to the extent of 60 per cent. I,
therefore, do not find irregularity in the
NRI investments in Reliance Textiles
Industries by these 11 companies.

PROF. MADHU DANDAVATE : Mr.
Speaker, Sir, firstly, I am thankful to you

that you allowed this important sensitive
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issue to be discussed through Calling Atten-
tion Notice so that through all the ways
that we have got we will get the necessary
satisfaction.

I hope the Finance Minister in replying
to my queries and the queries of colleagues
will give evidence that he is the Minister
for Self-Reliance and not Minister for
Reliance. I hope all the queries that will
be made will be adequately met and the
details will be given, which unfortunately
we could not get through more than 13
questions that we have tabled in Both
Houses of Parliament.

The entire episode has arisen in this
particular House out of the question that
1 had put on 26th of August 1983. It was
an Unstarred Question. I will start with
that and make certain queries arising out of
that. On the 26th Agusut I had put for-
ward a strainght forward question :

“Will the Minister
pleased to state :

of Finance be

(a) which were the companies in U.K.
that purchased shares of Reliance
Textiles in India ;

(b) whether these companies were duly
registered, who were its directors
and sharcholders and what was
was their capital ;

(¢) whether these companies
fictitious companies ; and

were

(d) if so, what action is taken in this
regards 7"’

He gave an answer. I do not want to
enumerate those 11 companies which he
mentioned. Firstly, to part (a) of my
question he has given the reply as follows :

““The names of the companies in U.K.
who purchased shares of Reliance
Taxtiles in India are as follows.””

He has given the names of eleven com-
panies.

His answer to part (b) is most impor-
tant. He said @

1
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““These companies are duly incorpora-
ted”’--What we call as registered —
“Under the U.K. laws’. Details
regarding the names of shareholders
and the capital of these companies are
furnished to the RBI in strictest con-
fidence and cannot be discussed.”’

Of course, there is the rest of the part of
the answer. Here, two things he has made
very clear, that these are duly registered
companies under the U.K. laws, And as
far as the rest of the information is con-
cerned, he has said that this information
was given to the Reserve Bank of Incia in
strictest confidence. 1 want to raise the
very basic issuec : Who is sovereign—the
investor in this country is sovereign or the
Parliament in this country is sovereign ?
Can the investor take shelter that you
cannot reveal this information or this
information revealed to the Reserve Bank
of India in strictist confidence cannot be
shared with the Parliament? It is a
fantastic proposition. In fact, I do not
want to do that, but this will attract a
fresh privilege issue. If, on behalf of
the investor the Finance Minister says
that whatever information has becn
sought by the Mecmber of Parliament has
been given by the investor or the investing
company in strictest. confidence to the
Reserve Bank of India and it cannnot be
shared or discussed in Parliament, it is
actually denigrating the Parliament, of
which we are the Members and over which
you are presiding. That is a very relevant
question to which the hon. Finance Minister
has to apply his mind.

Let me tell you as far as procedural
matters are concerned. Any one who goes
to the Registry ocffiec in London or in the
‘Istle of Man’ and seeks in writing certain
information after filling up the forms, all
the information that I have sought for in
Parliament would be made available to any
citizen in the Registry office in London
and in the ‘Isle of Man’. But whatever
is available to an ordinary citizen there,
that is not being made available to me,
not only to me but to the House. When
we seek information, we do not seek it for
ourselves we seek it for the entire House
and through the House we want to com-
municate it to the entire nation to the
country as a whole on urgent matters of
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public importance. But that was denied
to us. If the matter was merely
concealed, it would not have so much of
an irregularity, though it is an irregularity,
but the hon. Finance Minister went a
step ahead. Non only he concealed certain
information from the Member of Parlia-
ment, but he tried to supply certain informa-
tion which was basically wrong, which he
had to correct at a later stage. I told you,
in the reply on 26th August 1983 he gave
the list of 11 companies and they were
supposed to be registered in U.K. under
the U.K. laws, not only registered in U.K.,
but they were not registered under U.K.
laws. Then thirteen replies appeared before
both the Houses of Porliament—thirteen in
number and the same is repeated. On the
basis of the same information, more
information is reveaved to both the Houses.
And repeatedly we are, told that this
information is correct. Again and Again
we are told that again on the Basis of the
information collected by the Reserve bank
of India we want to confirm what we had
stated earlier. That is what the Finance
Minister says.

Look at the dates. On the 26th August,
1983 1 seek certain information. He gives
certain replies. On the 16th September,
1983, the daily Telegraph Published from
Calcutta gives out that report which corres-
pondent from London sends it. It is
publised in Calcutta. And that report very
clearly mentions that some of these
companies are not at all resgistered. One
of them had gone under liquidation eight
years back. Some of them were registered
at the time of purchasing the shares. One
of them had got a major capital. That is
the irregularity pointed out. Remember
this is on 16th September, 1983 I read this
report of the Telegraph of 16th. .On 20th
September, 1983 I raised the same issue
through privilege notice. In your wisdom
you had decided to reject Privilege Notice.
Nothing to say about it. Ultimately we
had to accept your ruling. Just-as ina
Cricket Match once the empire says
leg before wicket even if he is hit upon his
forehead he has to accept that my leg was
before wicket and he has to accept that it
was lbw. So, I accept that

MR. SPEAKER : That is sportsman-
ship,
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PROF. MADHU DANDAVATE : In
all sportsmanship I accept your ruling.
But all the same the issues that were raised
through privilege notice though you could
not admit in the privilege from they conti-
nue to be debated and discussed.

Incidentally, let me tell you when I
actually tabled the privilege notice, my
notice was discussed through the editorial
of the Times of India. It was also com-
mented upon by the Telegraph. But I was
the only poor soul who had not got an
opportunity to say something in the matter.

MR. SPEAKER : You were bound by
the rules. They just crossed the limits.

PROF. MADHU DANDAVATE :
Being bound by rules I deviced a device by
which I could get the same matter discussed
under Call Attention Notice and so you
responded very well. I am leaving aside
the privilege issue but the issues that are
invoived, they are of importance.

MR. SPEAKER : You are discussing it
by googly.

PROF. MADHU DANDAVATE :
Incidently, in the cricket match I used to
have googly bowling, you know very well.

MR. SPEAKER : 1 sportsman way I
am also allowing.

(Interruptions)

PROF. MADHU DANDAVATE :
There are certain conventions of the House.
He knew it very well. This has to be
discussed threadbare. I had put the
question.

Wrong information about registration
in U.K. under U.K. laws have been repea-
ted thirteen times in Parliament. I would
like to point out to you the impression is
sought to be created in the country that
the mistake was committed by the Finance
Minister is only a technical error. And he
says after all these were registered not in
U.K. under U.K. Laws but they were
registered in the Isle of Man. One journal
has said after all the Isle of Man is a part
of U.K. territory. They forget that
according to U.K. Company Laws or rules
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regarding registration in U.K., they are
not at all applicable to companies which
are registered in the Isle of Man. That is
one aspect. Secondly, I would like to
know from the hon. Minister that on 16th
September the news cones in the Telegraph.
On 20th September, I raised the matter
through privilege notice. That might have
also been sent to him. Why is it that till
22nd September in this other House...

(Interruptions)

You will he shocked to remember in
this House on 2nd December, 1983 only a
few minutes before I raised the privilege
issue the correction is laid on the table of
this House. On the 2nd December I raised
privilege motion and a few minutes prior
to that a correcting statement is made by
the hon. Minister in this House. Right
from the 16th September the news appears.
On 2nd December actually the Statement
is laid on the Table of the House correct-
ing this original mistake which had
appeared in a number of Statements in
both the Houses saying that these com-
panies are registered in the Isle of Man. I
would like to know from the hon. Mirister
why such a long .time was taken. We
suspect certain manipulations. I do not
want to cast any aspersion on the Finance
Minister. But I want to know from him
why it is that when the matter was brought
to public light on 16th September, 1983,
till 2nd December, 1983 when the statement
was made in this House, in the intervening
period, nothing has appeared at all. I
would like to have a clarification on that.

As far as manipulations are concerned,
he should be able to tell us, when Rs. 22.52
crores have been invested into these com-
panies, the Reliance Textiles, not a small
amount, whether he has looked into the
balance-sheets of these companies that are
supposed to have purchased the shares in
thc Reliance Textiles. I would like to
know from him whether the balance-sheets
of these companies which have purchased
shares worth Rs, 22.52 crores have mopped
up surpluses and profits. If the balance
sheets do not indicate that they have
actually mopped up surpluses and profits in
their companies, nor they have heavily
borrowed from certain agencies, the only
inference that can be drawn is that some
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black money has been ciphoned for the
purchase of shares. I want to know whether
he has made an inquiry to find out what
type of money has been actually invested
in purchsing the shares.

As far as the Isle of Manis concerned,
originally, an impression given was that it
is a part of the territory. But is it not a
fact that the laws that operate in the Isle
of Man are altogether different? Is it not a
fact that the Company laws are quite
different ? Therefore, it is not a technical
mistake that has been committed, but it
has certain imports. I would like to know
from the hon. Minister whether it is not a
fact that if any company in London or in the
Isle of Man to invest in purchasing certain
shares in the Reliance Textiles or any
other company, one of the statutory
provisions is that there must be 60 per cent
equity held by Indians or persons of Indian
origin. On such companies in U.K. or in
the Isle of Man in which Indians own
60 per cent equity are supposed to invest
in shares of companies like the Reliance
Taxtiles. I would like to know from the
hon.. Minister whether this condition has
been fulfilled.

When we raise these questions, they
say that these are not within out jurisdic-
tion. I have very carefully gone through
the statement that has been made by the
hon. Minister. What does it say ? It says,
““We receive the certificates which are sub-
mitted to the Reserve Bank, the auditors’
statement is there and they certify that
fulfilment of certian conditions has been
there. In that case, how do we challenge?’’
Now if certain companies are fictitious
companies, as has been proved in this case,
and if all this controversy had not started,
the people would not have come to know
that these 11 companies are not the com-
panies which have purchased shares.

Incidentally, on 26th Tuly, 1983, the
hon. Minister make a statement in the
other House that these are duly registered
companies and, on 27th July, 1983, these
companies actually send their application.
for registration in U.K. and, on 16th
August, 1983, they received the registration
That means, long after the Minister makes
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a statement in other House, the next day,
they apply and, on 16th Auvgust, 1983,
actually they get the registration and those
companies for a long time were supposed
to be registered companies under the U.K.
law. Thank God, he has been able to correct -
that. But he must explain the lacuna.
Who are the people responsible for this
type of things ? For instance, the state-
ment is made that there are some regis-
tered identical companies in U.K. which
have the same names as the companies
of the Isle of Man. I would like him to
expose the situation. I would like him to
tell us who are the people responsible
for this and who are the people who have
actually purchased the shares, from where
the source of money has come, whether it
is unaccounted income and all that. All
these aspects have to be borne in mind and,
1 hope, an explanation on that will
come.

There is one more condition that must
have violated, the rights of investors and
certain restrictions that have been put on
them. As far as restrictions are concerned a
one of restrictions on the purchase of
shares is regarding the value of shares at
which they purchase the shares. It is an
important condition.  According to the
NRI scheme, whenever the companies in-
vest under the NRI scheme, an Indian
company must buy shares on the floor of
the stock exchange and at the ruling
price. On the floor of the Stock Exchange
and at the ruling price, they must purchase
the share. As far as purchase of shares
in Reliance Textiles is concerned, I would
like to know from the hon. Minister
whether it is not a fact that the NRI in-
vestors are  prohibited from acquiring
shares through negotiated deals. And if
it is so, is it not a fact that the NRI
companies that purchased shares in Reli-
ance Textiles purchased shares at a price of
about Rs. 130 per share ? At that time
what was the ruling pice of share? The
tuling price of each of the shares was Rs.
150 to Rs. 160. But they purchased the
shares at Rs. 130 per share. Is it not a
violation of the norm ? If there is a
violation of the norm, then what action
has been taken ?
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There is one more aspect to which I
would like to draw attention. As far as
the hon. Minister is concerned, he is only
taking shelter behind technicalities. What
is the the objection to revealing to this
House all the information? He is saying
that a number of genuine investors have
always complained. When there is a
debate in Paliament, the investors have
nothing to do with what happens in
Parliament ; I mean, they should not be
concerned as to what is our jurisdiction.
It is only you, Sir, who will prescribe the
jurisdiction and that too, you will do it
on the basis of the Rules of Procedure.
But the investors have told him that, when-
ever in Parliament questions are asked
about their capital, about their share-
holding, about their Directors and all the
conditions that they are supposed to have
fulfilled while purchasing share, if all
these details which they share with the
Reserve Bank are shared with Parliament,
it affects their credibility, it affects
the customer-bank relationship. Of
course, the customer-bank relationship can
exist only if the customer exists. One does
not know how many of them were actually
bona fide registered companies. Anyway,
leave aside that part. As the Speaker of
this House I would ask you this. If any
investor says that he would not like
his problem to be discussed and debated
in Parliament because that will cause
damage to his credibility, I would say that
only the credibility of those who have
skeletons in their cupboards is likely to be
damaged; those who have clean operations
and transactions need not be afraid as far
as these aspects are concerned. Therefore,
that point has to be borne in mind.

I will ask the last question, and that
is very significant. In fact, till today
morning that information was not available
at all. I just read the Telegraph this
morning. I had taken it for granted that
this was the last correction which the
hon. Minister would be required to make;
he had corrected that these eleven companies
were not registered in London but they
were registered in the Isle of Man. That
is what he had said. Now unfortunately
he will be faced with the situation of hav-
ing to come forward with another expla-
nation. Today the Telegraph has come
out with the news that these three
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companies, Fiasco, Crocodile and Corbin
—the Telegraph published from Calcutta
says on front page—have not been regis-
tered even in the Isle of Man, leave aside
London. I do not want to make the sub-
mission here, but I have sent you another
privilege notice against the Finance
Minister, ,,

PROF. K.K. TIWARI (Buxer) : Sir, I
am on a point of order. If there any time
limit to frame the questions ? He has
been speaking for the last 40 minutes.

PROF. MADHU DANDAVATE : I can
tell you from my personal knowledge that
Members of both sides were interested in
this issue, ,,

PROF. K. K. TIWARI : Can you say,
Sir, that you will extend the same privilege
to all the Members of the House ?

MR. SPEAKER : We always do; we do
not differentiate.

PROF. MADHU DANDAVATE : I
will support Prof. Tiwary when he calls the
attention of the House.

As far this issue is concerned, it cuts
across partylines. I have myself met the
Members  of the ruling party who say
that, as far as this issue is concerned, we
are completely one with you. Some may
differ. But, it cuts across partylines. That
is why, I have raised this issue in that
spirit.  Therefore, my last question is this.
Since even these three companies at has
been established in the press are not regis-
tered even now I would like to know what
exactly is the situation. Of course following
the usual procedure, I have given one
more Privilege Notice and, I think its fate
will not be as usual.

MR. SPEAKER : It all depends upon
the circumstances. Now, the Minister.

SHRI PRANAB MUKHERIJEE : Mr.
Speaker, Sir, I always have great respect
for my colleague, Prof. Dandavate and
I always think that. when he makes a point,
he takes various facts into account.
May be, the stories in some newspapers
have agitated him to the extent that even
here he has made some sort of lobbying
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and trying to ascertain even information
from the Members belonging to this side
about this issue. Ido not know how they
have responded to it.

But, Sir, I will start form the fact.
Surely, he will agree with me that I did
not frame the question on his behalf.
If you just look at the question, Sir, you
will find what is the text of the question.
The question is—which were the companies
in U.K. that purchased the shares of
Reliance Textiles in India. If I make a
mistake that the companies are registered
in the Isle of Man or they arethe U.K.
companies, I shall beled to commit the
mistake. What is the question which the
hon. Member framed ? He did not
raise the question. Don’t laugh at us.
Be honest. You did not raise the question
as to which are the foreign companies.
One might have understood if you would
have framed the question as to which are
the foreign companies that invested in
Reliance Textiles. Your specific question
is : what are the U.K. companies that
purchased the shares. What does it mean ?
Is it not your own contention that the
U.K. companies are registered ? Or is it
your contention that the companies are
registered in the Isle of Man or whatever it
may be, they are the U.K. companies ? Why
you particularly choose this phrase ‘U.K.
companies’. You also owe an explanation.
You are wanting an explanation from me.
I am not going into the procedural aspect
of your raising the privilege motion and im-
mediately rushing to the press. I am not
going into that. These are to be dealt
with by you, Sir.

MR. SPEAKER : I go according to
the rules.

SHRI PRANAB MUKHERIJEE : Sir,
Before. Prof. Dandavte raised the privilege
issue why did I correct ? I cannot do
anything in the House without your arproval.
As per rules and procedures, you permitted
me to correet it; whatever be the time or
whatever be the consequence, the fact
remains; I was under the impression that
these were the U.K. companies. Perhaps
Prof. Dandavate was also equally under the
impression that these are the U.K. com-
panies. Otherwise you would not have
framed this question. But, Sir, this is
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a minor point. Iam concerned with the
salient point. He has raised a major
point about the sovereignty of the Parlia-
ment. The rules and regulations and
banking laws are subject to the approval
of Parhament. If we impose certain
restrictions on the types of regulations,
it is for Parliament to decide. If tomorrow
you decide that all types of information
which exist between a client and the bank
ought to be laid on the table of the House,
I will be obliged to do so. But, so long as
the present rules are concerned, simply
because Parliament is Sovereign and simply
because of the fact that some hon. Members
say that they want this type of information,
I 'am afraid I cannot give the information,
unless you change it. You are competent
to change it. Let Parliament take the
decision that even the secret information
between a bank and its client ought to be
laid on the table of the House or ought to
be provided to the Members of Parliament.
When a Member like Prof. Dandavate or
anybody wants to have it you are going to
extend the concept of sovereignty to that
extent that anybody may ask for all types
of letters Prof. Dandavate has written to
Mrs. Dandavate to be laid on the table
of the House—not now but 15 or 20 years
ago.

PROF. MADHU DANDAVATE : If
he damands, T will lay it on the Table of
the House.

MR. SPEAKER : Even if both of you
agree, I will not allow it ; Mrs. Dandavate
is also concerned and I have to safeguard
the interest of all.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Like Lord Krishna you
come to rescue !

SHRI PRANAB MUKHERIEE : So,
‘Sir, it is too much to extent this concept
of sovereignty to this extent. In respect of
share-holders certain information goes to

the bank. We have accepted the law
that the information will not be
made available. And who are thsee

investors ? They are all non-residents.
They are not subject to your municpal law,
We are now dealing with Non-resident
portfolio investmeni. But we are giving
you the name of the investors. It I don’t
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give name of investors, how could I give
you the name of the particular company ?
So, I gave that. But when you wanted
detailed information, we did not give it to
you. And then, what is this Scheme ?
Prof Dandavate himself pointed this out.
He took 40 minutes. I think he will per-
mit me 15 on 20 minutes to clarify it,,.

PROF. MADHU DANDAVATE : Not
40 minutes.

SHRI PRANAB MUKHERIEE : All
right, 20 minutes.

PROF. MADHU DANDAVATE : Don’t
extend the ‘relativity of time’ to such an
extent !

SHRI PRANAB MUKHERIJEE : This
scheme is ‘The Portfolio Investment
Scheme, I made it quite clear at the time
of the introduction of this scheme. Sub-
sequently we had a discussion—if I remem-
ber correctly—sometime in the winter
session. Some members expressed their
apprehension that this scheme may be uti-
lised for landering black money into white
in the name of non-resident investment.
To that, my reaction was that there are
other laws of the land to take care of such
types of problems. There is the Foreign
Exchange Regulation Act, The Directorate
of Enforcement is there. There are other
types of laws which are there. If any
instance of violation of the law comes to
our notice, we take care of that and laws
are there to deal with that. But one would
not like to utilise this particular instru-
ment for having any type of a roving
inquiry. There is a procedure laid down by
the Reserve Bank of India. The RBI has
laid down the procedure that for portfolio
investments, the maximum share which one
can purchase is up to one per cent of the
paid-up capital of the company. Earlier
the monetary ceiling was one lakh. That
monetary ceiling of one lakh was removed
subsequently. Secondly, the condition is
that the company/organisation should be
owned by a non-resident at least to the
extent of 60 per cent or more. Another
condition is : that the investing companies
will indicate their desire to the banks. The
banks will obtain certa information from
them. They have to certify to the Reserve
Bank of India that they are our bonafide
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customers and we have checked this. If
the hon. Member is interested, I can read
out the relevant circulars. So, that type of
certificate is to be given. And then on top
of it they will have to give another certi-
ficate from the overseas Chartered Accoun-
tant or Public Accountant that the company
is owned by non-residents to the extent of
60 per cent. On the basis of that the
bank gives the information. Here I would
like to draw the attention of the House to
one point. This scheme was not there
earlier and whatever information the hon.
Member seeks from us, we have to collect
from the RBI. I cannot send my people
there ; I cannot myself go there to every
part of the world. The Reserve Bank has
to get information from these banks. So,
in this process we get the information and
we give it to the Members. The hon.
Member’s contention is that for 13 times
the information has been given wrong.
Every attempt is made to give it correctly
but sometimes there are some mistakes. To
my mind, they are technical types of
mistakes. As to how it occurred, I will
explain it to you. And as many questions
come, unless I have the correct type of '
information, I have to respeat that, it may
be thirteen times, it may be fourteen
times, it may be twenty times, or it
may be hundred times. What is the
relevance of thirteen times ? If the infor-
mation which has been furnished to the
Members of Parliament in response to one
question, unless we get the information to
correct that, that type of information is to
be repeated and shared, may be in this
House or that House. Merely, the number
is not going to alter the position. The
question is, why we took so much time. I
read the news in the Telegraph no doubt,
but definitely, I cannot come to a conclu-
sion on reading the news item. This is the
newspaper, which gave us the news—I do
not know, whether it was the Telegraph or
the Business Standard, but this is the
newspaper of that group—that one of my
officers who was appointed as Deputy
Governor of Reserve Bank long before his
term expired in the Ministry, the news
item appeared, that he was prevented from
entering into the Reserve Bank Building.
You may be enamoured of a particular
newspaper, but I am not so. I will
ascertain it from my men, I will not base
my answers or question on that basis. I
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will tell you about the last privilege
motion which you have brought against me,
and the documentry evidence which I have
in my procession. Unfortunately, you are
posing certain issues which you could have
asked me and I could have shared my infor-
mation with you in confidence, because you
would have known the position, and you

. would not have disclosed that. On account
of the constraints and as per the rules, as
per the regulations imposed by ourselves,
not by anybody else, we cannot disclose
each and everything there.

When I collected the information, I got
it corrected, with your approval, I kept
the House informed about it.

MR. SPEAKER : I thought that you
both had come together and realised that
this is going to happen and you conspired.

SHRI PRANAB MUKHERIJEE : At
that time, I just did not know that. About
certain other materials, and certain other
issues, which the non-raised, I would like
to share the information with the House.

PROF. MADHU DANDAVATE : There
was such a big gap between 16th Septem-
ber and 2nd November.

SHRI PRANAB MUKHERIEE : The
Parliament was not in session.

PROF. MADHU DANDAVATE
Before the Conference, we met here ; prior
to that, I had written to you that you
could send me a letter and let me know a
position.

SHRI PRANAB MUKHERIJEE : I
cannot send you a letter, when you are just
threatening me with half a dozen privilege
motions. When a privilege motion is
pending, I have to reply only to the

Speaker. Could you find out a singlc day
when there was no privilege motion
pending.

PROF. MADHU DANDAVATE :

Before the first priviledge notice, I had sent
a letter te you to clarify this, and then the
privilege notice went. I will never go
wrong on procedural matters.

SHRI PRANAB MUKHERIJEE : That
is why, you are raising this issue. What
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was the fact ? I corrected and I said_that
the companies were resistered in the Isle
of Man. I am giving all the names, their
date of incorporation, their date of sub-
mission of application to Reserve Bank,
their date of approval, and date of pur-
chase of shares. First is Thornton Invest
ments  Ltd.—Date of incorporaticn—
10.2.1982 ; date of submission of applica=
tion to Reserve Bank—23.8.82, Date of
RBI' approval—29.9.1982 ; and date of
purchase of shares—15.10.1982... (Interrup-
tions). That part I corrected. As you
were under the impression that these were
UK companies, I shared your mistaken
conception, that these. were U.K. compa-
nies, and that is why I corrected.

PROF. MADHU DANDAVATE : You
have the State apparatus with you ; I had
only newspapers with me.

SHRI PRANAB MUKHERIJEE : Then,
Victor Investments Ltd. : Date of incorpo-
ration—2.8,1982 : date of submission of
application of RBI—23.8.1982 ; Date of
RBI approval—29.9.1982, and date of pur-
chase of shares—15.10.1982.

Gainford Investments Ltd.—Date of
incorporation—10.2.1982; date of sub-
mission of application to RBI—23-8-1982 -
date of RBI approval—29-9.1982 and date
of purchase of shares 15-10-1982.

Roman Investments Ltd.—Date of in-
corporation—18-9-81, date of submission of
application to RBI— 24-9-82 ; date of RBI
approval—6-10-1982 and date of purchase
of shares—15-10-1982.

Then Bamford Investment Ltd.~—
25-2-1981, 24-9-1982, 6-10-1982.

You mentioned Crocodile Limited.
Their date of information is 10-2-1982 and
the date of submission of applications—
24-9-1982 ; date of RBI approval is
6-10-1982 and the date of purchase of shares
15-10-1982.

Fiasco Overseas Limited —10-2-1982,
24-9-1982, 6-10-1982, 15-10-1982.

Tricot  Investment Ltd.—12-7-1982,
21-2-1983, 1-3-1983 and 28-3-1983.
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Sir, here I will seek your indulgence.
The information that I have given, yon can
show it to Prof. Dandavate to find out
whether the dates which I am giving here
are correct or not, but for God sake, don’t
bring it for public discussion. You can
satisfy yourself because you are raising
the privilege issue. I will place the docu-
ment with the Speaker. You see to it,
but don’t throw away all norms simply for
scoring a point. You shall have to keep
in mind that we are asking
people who are abroad to invest
here. Because some people my take ad-
vantage of it, for God sake don’t try to
kill the scheme. I know what type of
pressure is being built up so that the whole
scheme is to be given up. And if you find
that the Reserve Bank is wrong or the
Finance Ministry is wrong or somebody is
wrong, you tell me. You have gone to the
extent of saying, simply because you have
been carried away by the newspaper, that I
am a Reliance Minister. I don’t have the
privilege of saying to you that you are a
Member of somebody representing some-
body’s interests. You please ascertain the
facts. If you wanted to know the truth
really, you could have told me and I can
share my confidence with you. And I am
telling you that in particularly three
companies which you have referred to, the
information which I have I will keep it
with the Speaker. Please for God sake
examine yourself and thereafter if you have
any point you come and tell me that this
is so. But we shall have to depend on
certain information. The Reserve Bank
has to depend on the information give by
the Banks. I am to depend on the infor-
mation given to me by the Reserve Bank of
India.

Now, how did the mistake occour ? I
have made two corrections, I do agree.
One correction is as I said that these are
registered in U.K. under UK Laws, which
you have quoted. Actually these are regis-
tered in Isle of Man. 1 was under the im-
pression that for all practical purposes,
the Isle of Man is a part of UK. Itis
under the British Crown. They travel under
British Passports. Their company laws for
taxes and other things are separate. We
have ascertained it. But-before these facts
came, 1 did not ascertain it and I am ad-
mitting it. And then the mistake.

It happened unfortunately when the Bank
sent the information to the RBI. Then
the seven companies, four companies,
had suffix ‘investment’. In = the case
of the three companies the suffix was
not ‘investment’. Unfortunately, in the
forwarding letter of seven companies, the
suffix ‘investment’ was added.

It was sent by the Bank to the RBI.
But in the original certificate the correct
name was written. When we got the infor-
mation, we thought at all the seven
companies had this suffix. For instance,
Iota Limited, then Fiasco Overseas Limited
and the Crocodile Limited. The correction
I made was I added °‘investment’ limited.
The word ‘investment’ was not there. And
it may be a plain and simple typographical
mistake, because all the four are invest-
ment and in the forwarding letter it
was so written. On the basis of that
I supplied the information and when-
ever I came to know, I corrected it.
Threafter subsequently I checked out that
in the certificates or documents which they
gave to the Reserve Bank the correct name
was written. So, three things are to be
looked into. One is whether the companies
are owned by the non-residents to the
extent of 60%, ? That Chartered Accoun-
tant Certificate is there and they have
certified it.

13.00 hrs.

About whether Reserve Bank was going
to investigate to sec whether these persons
exist or not—at this stage, I am saying
it is not possible; because they are to
depend, and if we get some information,
there are other instruments, other laws
which can take care of this, But simply be-
cause of this scheme, can we not have any
investment itself ? So, they got the
certificate of the charter acountants; they
got the requisite certificates from the
banks; and on the basis of that, they give
the clearance; and I have indicated the
date of incorporation, date of application
to the Reserve Bank of India—I mean
receipt. Somebody may again say that the
application date may be one day, and the
date of receipt may be another; third, the
date of approval and fourth, the date of
subscriptions—I have given.

And so far as documents which we have
in  possession and which the Reserve
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Bank scrutinized—on the basis of that, I
can say that there have not beensany
irregularites, so far as investments are
concerned.

PROF MADHU DANDAVATE : Have
you not come across a number of transac-
tions where actually chartered accountants,
and auditors’ statements and certificates
are there; and in spite of that, you have
found that certain fictitious transactions
have taken place ? Has it come to not light
in the past ? We have brought it before
Parliament.

SHRI PRANAB MUKHERIJEE : I am
reacting to that, when it comes to our
notice. But you are saying that I should
start from the presumption that every
chartered accountant’s certificate is wrong.
I cannot start from that presymption. But
if we find from other evidences that there
may be some doubts, there my be some

13.02 hrs.

[DR. RAJENDER KUMARI VAJPAI
in the Chair)

questions then it is different thing. The
queston is, why was approval given ? The
approval was given on basis of the material
information available to the Reserve Bank of
at that point of time; and if subsequently
India some informatoin comes, then it is an
absoultely defferent story. Your case is
why was it given ? What I am saying is
that the information which they had, the
necessary, requisite certificates which they
ought to obtain—they got them; and on
their basis, they gave the certificate, they
gave the approval.

MR. SPEAKER
Basu.

Now Shri Chitta

SHRI CHITTA BASU (Barasat) : I am
glad that the hon.Minister has it the outset
mentioned about the apprehensions which
were expressed when the NRI scheme was
introduced. The apprehensions  were
generally of two kinds. One is that this
scheme will provide opportunity for some to
launder black money into white money.
Another apprehension was expressed, viz.
that some non-resident Indian companies
might be used as a conduit for the multi-
national corporations investing in Indian
companies in a clandestine manner. These
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apprehensions were expressed not only by
many Members in this House, but also by
very important economists of our country,
and some highly placed authorities in the
Reserve Bank of India also.

It quite natural that some suspicion
is attached when eleven companies invest
about Rs. 22 crores in an important textile
company like the Reliance Textiles. May I
ask the hon. Minister to clarify or remove
the doubt or remove the suspicion in my mind
viz. are not these investments in Reliance
Textiles by eleven companies of an amount’
of Rs. 22 crores an example of investment
or laundering of black money belonging
to somebody into white money ? I would
be very glad if he could give out certain
facts, whatever is possible, and remove
these very suspicions which I have.

He has mentioned about the Isle of
Man. Of course, he has mentioned that
there is no material difference between a
company which is incorporated in the United
Kingdom, and a company incorporated in
the Isle of Man. Is it not a fact that they
are called the Shelf companies. And they
are incorporated in—these self companies—
they are incorporated in tax havens and
thes companies basically are conduits for
converting black money into white. The
only purpose of these companies is to hide
the identity, of the investors, the source
of their funds and the nature of their
transactions. Because out of this they
have certain  benefits ; they are not
answcrable to U.K. laws, they are not
liable to pay taxes on the return of
their investment and they are exempt
from any kind of scrutiny of the
Government. If these are so, or if these
are not, the situation is different. I am
not thinking of a company incorporated
in the U.K. under the U.K. laws. But if
these are the facts, there are material
differences between ‘X’ company incorpora=-
ted in the U.K. laws. and a company
incorporated in the Isle of Man. If this
difference is there, will the hon. Minister
clarify that this Isle of Man companies,
are also taking advantage of investing
money which is not got in a legal manner
or that is ill got money and does it not
flow into our country ? Now, the hon.
Minister has also raised the question, he
sought to clarify rather, that they are only |
under the present system, to rely on the
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certificate given by the chartered accountant
and auditors. Now, I have that suspicion
in my mind, may I know why the Government
does not evolve a system by which the
Reserve Bank of India merely without
relying on the certificate issued by a
chartered accountant or auditor makes an
independent inquiry, as to the various
aspects, which these companies are also
required to place before the Reserve Bank
of India ? And there are various methods
for the Government of India to do it—as
for example, —even while giving certain
information in the forms prescribed by the
Reserve Bank these companies must fill in
the names of the shareholders in that
company, the pattern of sharcholding as
also the names of non-residents Indians
holding predominant shares and also
the nationality and their country of
residence. i

So, if these facts are available with the
Reserve Bank of India the Government can
verify as to the correctness of those
statements being made by those companies
which are going to invest normally.
And then it is possible for the Government
of India through its various agencies and
various methods to ascertain as to whether
the certificate given by the auditor or the
chartered accountant are fictitious or valid
or there are certain things which carry
In the absence of that this kind

suspicion.
of investment of black money, ill-got
money will have its own way into our

economy.

Lastly, since I have got the suspicion
about the companies incorporated in the
Isle of Man would the Government assure
the House that whenever this kind of
applications are made from companies
incorporated in the Isle of Man, the
Government will exercise strict vigailance
and sec that those ill got money or black
money cannot get any chance of being
turned into white money through Indian
nationals ?

Finally, may I know who is the gentle-
man who has sought to launder black
money into white money through this
dubious process of investment through
these eleven companies in Reliance
Textiles ?
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SHRI PRANAB MUKHERIJEE : The
hon. Member has almost repeated the
points which some of the Members have
been repeating since the scheme was
introduced. You decide whether you want
to have the scheme or not. If you have
the scheme, then you cannot expect a
foreign investor to subject himself to your
scrutiny. If you want to find out the
source of each and every money which is
invested, then his reply to you would be
that he is not interested in investing in
your country. What is the basis of the
scheme ? We are inviting foreign exchange.
That is why, we have asked them to invest
here. If you do not want investment, you
say that. Otherwise under what rule will
you subject a foregin investor to your
scrutiny and why should you do it?
If the consensus of the House is that we
do not want a scheme like that, then give it
up, throw it out. Who prevents you from
doing that? Parliament is all mighty.
So far as the Government is concerned, I
have made it abundantly clear that to take
care of the problems of laulndering black-
money, there are various other instruments
and laws which we can apply as and when
specific information is available with us.
You are talking of black money. Under
the existing scheme of remittances if
somebody siphens off black money and
launders that black money here, would you
stop it ? You cannot accept a position
where you have no logic. You cannot expect
that every body is subject to your rule and
scrutiny. When we extended the scheme
our objective was to draw the money so
that we could overcome the foreign
exchange crisis. We were told day in and
day out that hundreds and thousands of
people were there abroad who could invest
in India provided we could create a climate
for investment. We were to do this.
Simply because one hon. Member has a
suspicion we shall have to create a situation
where would not be any investment, I am
sorry, I cannot accept that position. What-
ever reasonable care is required to be taken,
that care is taken. The details which you have
mentioned are available with the RBI. If it
is found necessary to look into them, they
will be looked into.

You imagine yourself in the place of
a non-resident. If I tell on the floor of
the House that at a subsequent date I

-
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woldul look into the sources of the
money and I will have probing enquiry and
thereafter you will invest, will you like to
invest ? So, do not make a montain of a
mole hill. We have provided some facili-
ties. Just on Monday we have discussed
it. Certain people are always there to
misuse antyhing. But that does not mean
that we should totally do away with the
system of providing facilities if we find that
socially and economically they are reason-
able.

The second point which the hon.
Member has made is whether there is any
material difference between Isle of 'Man
and U.K. There is material difference.
But what I mentioned was that from our
point of view and from non-residents point
of view there is no material difference be-
cause if a company is registered in Isle of
Man or registered in U.K. or Bahamas or
FRG or any partof the world, they are
entitled to be trarted at par so far as non-
resident investment is concerned. From
that point of view I mentioned in reply to
Prof. Dandavate’s query there is no mate-
rial difference whether the companies are
registered in U.K. or Isle of Man. But in
the Isle of Man they have made a system
according to their own economic require-
ment, to give lot of concessions. This is
known to everybody. People are getting
the companies registered there in  order to
take advantage of the the taxes.

SHRI CHITTA BASU : We should be
more cautious about those companies.

SHRI PRANAB MUKHERIJEE :. Why
you should be cautious ? You will have to
decide whether you want money or you do
not want money. If you do not want
money, you fell you do not want. Why
should you be cautious? Parliament is
sovereign, Parliament is  Supreme. If
Mr. Chitta Basu can carry the Parliament

to come to the decision that this type of -

money you do not require, you can do that.
Nobody prevents you. Butso far as we
are concerned, we do feel and I have men-
tioned it quite clearly—this is not for the
first time we are saying—that we thought
that if we can provide opportunities to the
non-residents to invest in India, we will
get money and they have some sort of
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commitment in the economic development
of this country and we should provide
opportunities. So far as my memory goes,
when, I introduced the Scheme in the
Budget of 1982-83—not 1983-84, about
which Prof. Dandavate brought another
Privilege Notice that I have divulged the
Budget to Mr. Sawraj Paul—it was
welcomed by the cross sections of the
House. Your apprehension is that some-
body may try to take advantage of this
Scheme and for that I may assure you that
there are other laws to tackle the problem
and whenever we will get some type of
concrete specific information, the matter

" can be handled. People in the country

are evading and avoiding taxes. Thas is
why you will say that whatever tax con-
cessions we are giving, we should not give
those. The other day we discussed the
reascarch and development that we are
giving concessions on reasearch and deve-
lopment. Somebody is misusing it. Your
argument would be that totally stop it.
No concession should be given on research
and development. You cannot have that
type of argument. So, my point is
that so far as the investments by these
eleven companies are concerned, from the
documents available with us, I mean
with Reserve Bank of India—Reserve
Bank is to operate the scheme and
they have satisfied themselves that the
necessary formalities have been complied
with—1I do not think that there is any
irregularity so far as these investments are
concerned.

SHRI SATISH AGARWAL (Jaipur) :
Madan Chairman, at the outset, let me
make it very clear that I was one of those
who welcomed this Scheme and this Calling
Attentian motion and any questions regard-
ing investment in any particular company
by the non-resident Indians should not be
construed by the Finance Minister as an
opposition to the Scheme or as working
under such lobbies, This is very unfair
comment on his part.

SHRI PRANAB MUKHERIJEE : You
will call me Minister of Reliance.

SHRI SATISH AGARWAL : I did
not tell.

SHRI PRANAB MUKHERJEE: I
reacted to him, I have not yet reacted to
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you. I reacted to Prof. Dandavate when
he called me Minister of Reliance.

SHRI SATISH AGARWAL : The vio-
lent reactions from your side are not called
for or are expected. You are occupying a
very important position.

SHRI PRANAB MUKHERIJEE : Only
you will have the privilege of calling the
Minister as the Minister for Reliance.

SHRI SATISH AGARWAL : If some-
body has said so in the Press, it is for you
to take action.

SHRI PRANAB MUKHERIJEE : Not
in the Press, on the Floor of the House he
told me.

SHRI SATISH AGARWAL : He said
he wants you to be the Minister for Self-
Reliance and not for Minister of Reliance.

SHRI PRANAB MUKHERIJEE : What
does it mean ?

SHRI SATISH AGARWAL : Why do
you mis-interpret it ? Anyway, these are
financial matters.

Madam Chairman, to be very fair to
the subject, nobody has condemned the
whole Scheme lock, stock and barrel. It is
only on the basis of certain press reports
that certain issue weres raised and if this
would not have appeared in the Daily
Telegraph, then probably the situation for
a correction may not have arisen. I do not
say whatever is written in the newspapers
is hundred per cent correct and the analogy
is that if you have made an incorrect
statement at one point of time regarding
this having been misled by the framing of
the question, it does not mean that Mr.
Pranab Mukherjee is giving false ‘answers
every time. May be some items are wrong
here or there. So, that analogy does not
fit in in this case.

So far as this particular issue is con-
cerned, some reasonable doubts arose in our
minds with regard to a particular invest-
ment in a particular company and that is
why certain clarifications are to be sought
and in order to be brief and in ofder to
facilitate an exact and correct answer, by
the hon. Finance Minister I gave an
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advance copy of my questions to the
Speaker as well as a copy to the hon.
Finance Minister so that I can have exact
answers. I am not here to score a debat-
ing point over you, I am only eliciting
information. As some information with
regard to some parts of the questions that
I am going to raise, you have already
furnished, I do hope that if you can fur-
nish the other information now in this
House, well and good, and is quite
welcome. If you cannot furnish that
information now, then please go through
that  questionnaire and furnish that
information, if you can, later on, and
wherever you cannot furnish the infor-
mation, tell us so. So, the matter ends
there.

Sir, I have divided the questions into
parts and I have given advance copies to
the Hon. Speaker and to the Finance
Minister. I do not know whether he has
got it or not. I think he must have got it.

I am putting all these qustions very
much mindful of the fact that there are
certain constraints so far as the banking
operations are concerned. It is not that
that I am not aware of that. But even then,
when certain suspicions arise and as you
rightly pointed out that there are provisions
like the FERA, that is why I am drawing
your kind attention to all these matters;
you would give the instant answers, or you
would look into it later on and send me a
reply or you would clarify the position
later on—I am not particular about it
that you reply to all these questions now
and here.

My questions are as follows :

(A) What were the contents of each
of the declarations made by these 11 com-
panies in the forms RPC ann OAC as
prescribed by the RBI yjde Circular No. 9
dated 14.4.82 with particular reference to
para (c) of form O.A.C. certified by foreign
Auditor/Chartered Accountants regarding
names of sharcholders of Indian origin,
paid up value of shares held and percent-
age holding.

(B) Who are these auditors and Char-
tered Accountants ? Is he one person for
all these 11 companies ? Please name them.
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(C) Which are those bank branches
who have forwarded these applications to
the RBI ?

(D) When were they received by RBI ?
Were they complete in all respects ?

(E) When was the approval given by
RBI on each of these applications and
when was it communicated to the bank
branches ? Dates in each case and names
of companies in these approvals may be
given.

A part of it you have already given.

(F) In each case what further docu-
mentary evidence became available to the
RBI and then to the Government and when
was the same made available and by whom
so as to correct the replies given to Parlia-
ment (Unstarred Question No. 907) dated
18.11.83 reaffirmed correction on 22.11.83
in Rajya Sabha.

(G) Assuming that instead of mentioning
Isle of Man, U.K. was mentioned, how is
it then that the names of the following
three companies are completely changed
as per correction dated 2.2.83 by the
Finance Minister in Lok Sabha ?

I can appreciate it that you were
misled by the format of the question, but
how is it that these names are completely
changed ? For example, the original reply
was “‘Tota investments Ltd. U.K.” I can
understand that you were misled by the
word ‘U.K.” But now you say, ‘Iota Ltd.,
Isle of Man.” But why ‘Iota Ltd.’ only ?

For ‘Crocodile Investment Ltd. U.K.’,
now you say ‘Crocodile Ltd., Isie of Man’.
For ‘Fiasco Investment Ltd., U.K.’ now
you say, ‘Fiasco Overseas Ltd. Isle of Man’.
This is what you said for these three
companies.

Now, the question I put was :

Please specifically state as to which
were the names mentioned in the original
appl'cations regarding these three and
whether the RBI/Government received
fresh applications or mere correction slips ;
if so, whether fresh certificates in forms
RPC and OAC were also received. Please
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further state whether these companies were
incorporated in Isle of Man ; if so, give
particulars of names of shareholders of
Indian origin, paid up value of shares held
and percentage share-holding.

(H) Please give names of persons who
were holding 60 per cent of the equity for
each of these 11 companies. It is not a
fact that the same set of Individuals are
holding controlling shares in each of these
11 companies and all of them are inter-
connected with the family members of the
group controlling Reliance Textile Indust-
ries and its inter-connected companies
under the MRTP Act. I shall be too happy
to have a clarification from you.

1(I) How does the Government rule
out the possibility of the inference that all
these companies are benami companies and
have been floated by the group-controlling
Reliance Industries and its inter-connected
companies under the MRTP Act ?

1(J) What is the issued and paid up
capital of each of these 11 companies as
mentioned in the Auditor’s Certificate ?

1 think this information you can give.

1(K) Please mention the names and
addresses of the bank’s branches who
remitted this moncy to Indian Banks for
this purpose.

1(L) Is is not a fact that all the shares
were sold to the 11 companies as originally
named and transfer of shares was effected
accordingly.

In the earlier eleven names that you
mentioned whether the shares were trans-
ferred in the names of eleven companies
that you originally mentioned in
the House or the  shares had
been sold and transferred in the stock
exchange of the companies which you are
now mentioning ? In whose names-whether
in the original names or in the names as
corrected by you ?

1(M) When the Government can give
names of individuals like S.L. Sharda,
U.S.A. ; in reply to your question you have

given names like S.L.Sharda, U.S.A.,

P.J. Devi Abu Dhabi in reply to unstarred
Q. No. 1152 dated 29.7.1983, how is it that
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the Government is with holding the names
of individuals controlling these 11 compa-
nies ? When you can mention individual
names that Mr. Sharda has invested so
much money where is the question of
secrecy now in this case ? Is it not to
cover up fraudulent, immoral and illegal
investment by this particular group ?

1(N) Will the Government hold an
inquiry into the heavy over-invoicing of
imports by Reliance Group of companies
during the last four years thereby genera-
ting funds abroad in violation of FERA
including the imports by this group from
South Africa as per daily list of imports
maintained at the Customs House dated
31.3.1983.

That must have come to your notice
that this is a particular group and you
must be looking into that aspect. If you
like I can give you a certified copy of the
daily imports whereby this Reliance Textiles
imported goods from South Africa on
31.3.1983. This is about polyster filament.
I can give copy to you. You can satisfy
yourself. It is an import from South
Africa and it is the photostat copy of daily
list of imports. Its number is DLI 286,
Bombay Customs House, Tuesday the 3lst
March, 1983. In this it has been mentioned
Polyster Filament imports Kg 118803,
Another item is 3072679 kg from South
Africa by Reliance Textiles India Limited.
The name of the ship is P. Roosevelt
Hellenic Pearl. This is for you to clarify.

1 had put the question on this aspect.
This ereated certain doubts in my mind and
that is why I was also one of the signato-
ries to Call Attention Notice Motion. That
is why I drafted ali these questions which
occurred to my mind without any malice
towards anybody either, you or Reliance.
I do not know anybody. This particular
thing has to be looked into. Is the Govern-
ment prepared to place all the connected
records pertaining to this investment by
these eleven companies—Reliance Textiles
—before a committee of the House either
existing or to be newly constituted ?

1 sincerely feel that this issue would not
have arisen had these various things not
appeared in the Telegraph. Naturally we
drew the attention of the Government and
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you checked up with RBI and this naturally
came out with the correction three months
later on. That is the position. So, there
is no sense blaming any particular paper on
the basis of particular news item with
regard to a particular Deputy Governor
taking place in Bombay. This is not fair.
It is as unfair as I say that Shri Pranab
Mukherjee is in the habit of giving wrong
replies. No. There may be a pong fide
mistake. So, please do not do that. Any
way. If the Telegraph is absolutely
incorrect, misleading the House, somebody
is misleading the House, somebody is mis-
leading the nation, either the Telegraph is
misleading or you are misleading. If I
accept your version, then the Telegraph is
misleading. We shall move a privilege
motion against the Telegraph. No pro-
blem about that. After all the whole nation
has to be taken into confidence. Please
for God’s sake, Mr. Mukherjee, we have
seen you with respect. Do you want to
say that we want to sabotage this scheme ?
None has said so that this non-Resident
Investment scheme should be done away
with, should be given up or this is a bad
scheme. We are simply cautious. If there
is some ill-gotten money coming through
certain source, then it is our duty as Mem- -
bers of Parliament of the Opposition to
draw attention to all those facts.

Now, you yourself said in your reply
yesterday, “D.C.M. group is a well-
reputed house and I do not know how this
slip has taken place.”” This has comes to
our notice. Similar things might have
happened. You have got powers under the
FERA. The basic question and the thrust
of all these questions is, whether a parti~
cular set of companies taking advantage of
the NRI scheme were eligible and, for
eligibility, your condition is that the non-
resident Indians must have 60 per cent
holding in that particular overseas corpo-
ration or a firm. So, here a doubt is that
these 11 companies do not have that much
equity, that much share-holding. Some-
body had 100 pounds. Naturally, a doubt
has arisen that holding 100 pounds as
equity or share capital, how is that they
could invest more than Rs. 22 crores like
that.

That is why an investigation either by
a Parliamentary Committee or under the
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provisions ‘of the FERA should bother.
You must have something on that score
to find out how these companies had
sufficient assets to purchase all these shares.
This is an investment of Rs. 22 crores.
You have been able to attract investment
from non-resident Indians through other
ventures also, through joint ventures, etc.
You have been able to have about Rs. 100
crores through remittances also. Nobody
has attacked the Government on that scoie.
We criticised you for taking a 5 billion
dollars loan from the ILM.F. You can tap
other sources also. But you don’t be
uncharitable that on that score anybody is
trying to sabotage the whole NRI scheme.
Some doubts have arisen, both genuine and
bona fide. That is why these issues are
being raised and that is why I thought it
fit to give you an advance copy of what-
ever points I could make. Whatever points
you can answer now, you may do that and,
if you cannot answer some of the points,
you can do so at a later date.

SHRI PRANAB MUKHERIEE : 1
received a copy of the letter which the
hon. Member wrote to the Speaker at
10.66 hrs. Some of the issues which he
has raised in his letter have already been
replied to, particulariy, with reference to
the date of application, the date of invest-
ment and the names of the companies. In
regard to the names of banks which he
wanted to know, they are, the European
Asian Bank, Bombay, the Syndicate Bank,
Nariman Point Branch, Bombay and the
State Bank, Main Branch. These are the
three banks which were involved in the
sense that they passed on the applications
to the Reserve Bank of India.

One more basic point which he raised
about the names and there too, I am
afraid, perhaps, he has also made a little
mistake ; everyone of us is making
mistakes,,,

SHRI SATISH AGARWAL : We are
not infallible.

SHRI PRANAB MUKHERIJEE : But 1
am subject to privilege.

SHRI SATISH AGARWAL : To err is
human. But to persist in thatis in human.
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PROF. MADHU DANDAVATE :
“Error’’ is a community product.

SHRI PRANAB MUKHERIEE : 1
agree with you that if it was not brought
out in the newspapers, at least 1 would not
have taken care to look into these things.
I must give credit to them for that, that
they have brought out all these things. But
just to come to a certain conclusion is not
proper. My point is that I did not object
at any time to havs a discussion and to
share whatever information I have with the
hon. Members. Though I own whole res-
ponsibility for each and every piece of
information supplied to Parliament,
everybody understands that I myself cannot
collect all the information and give it.
That is a part of the system. Whenever
this question came up, I wanted to have a
discussion. But before the privilege issue
could be dispossed of—it was in both the
Houses—we could not have a discussion.
There was no point in hiding anything.

PROF. MADHU DANDAVATE : Even
the discussion was possible because I gave
a privilege motion.

SHRI PRANAB MUKHERIJEE : That
is not so. My contention is that even before
we discuss it, before the discussion itself,
somebody is coming to a conclusion to
which I object. You should not come to a
conclusion that I have misled. You are
debating this point up till now. You have
yet to come to a conclusion, but the news-
paper has come out with banner headlines
that I have misled the House ; they have
come to the conclusion,,,

PROF. MADHU DANDAVATE :
Whether the shares were purchased at the
ruling price, that issue you have not touched
at all. T gave the figures.

SHRI PRANAB MUKHERIJEE : They
have come to the conclusion already
that I have misled the House, I am not the
Minister for Finance, but I am Minister
for Reliance...

SHRI SATISH AGARWAL : Bring a
priviledge motion against them.

SHRI PRANAB MUKHERIEE : I do
not believe in these things:
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SHRI SATISH AGARWAL : You can
ask Prof. Tewari.

SHRI PRANAB MUKHERIJEE : You
may be interested in that.

They themselves are becoming the
prosecutor and also the judge ; they are
giving some information and at the same
time they are coming to the conclusion,
before Parliament comes to conclusion,
that I have misled the House. This is my
point. This is, of course, beside the point,
not relevant.

About the names which you mentioned,
there are differences. In reply to the question
which you have referred to, Qn. No. 1152
dated 29th July, I have given the names
and these are the names of the investors.
Here you will haveto make a distinction. An
individual can also invest. An individual,
when he invests, is an investor. That
individual’s name, I have no objection to
give. But when a company is investing,
then the company as a corporate body
becomes an investor...

SHRI SATISH AGARWAL : Provided
it has 60 per cent shares.

SHRI PRANAB MUKHERIEE : Pro-
vided it has 60 per cent shares. Here we
give the name of the company. That is
why I have given the names of all the
eleven companies. Wnether they are
having 60 per cent shares or not, they
have to satisfy the Reserve Bank, and
the Reserve Bank is getting the necessary
certificate from the chartered accountant.
How they are having the 60 per cent
share, that break-up 1 am not giving
because that part of the information is
between the bank and its clients. I have
no objection to giving the name of the
investor : if the investor is an individual,
I will give you the name of the individual
as I have given earlier, and if the investor
is a corporate body, I will give you the
name of the corporate body. But what
1 have objected to, in Prof. Dandavate’s
first question, is on break-up of the holding
of the individual company. That is where
the question of relation between the bank
and its customers or clients comes.

SHRI SATISH AGARWAL : Do not
give the shareholding. But you ean give
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the names of the persons who are in

that particular company, the non-resident
Indians.

SHRI PRANAB MUKHERIJEE : You
will appreciate that it will not be
possible,

The second point is that, as I men-
tioned, suppose somebody wants to
misuse it and wants-to take advantage of
this scheme, even if you do not have some
sort of a roving inquiry under scheme
itself, that does not prevent us from taking
action under other laws; FERA and other
laws are there. Therefore, the question
of having a Parliamentary Committee or
this thing or that thing is not necessary.
The existing laws are there. Particularly
about the point you have referred to, about
importing from South Africa where we
have no diplomatic relations, I would like
to have those details if you can pass them
on to me,..

SHRI SATISH AGARWAL : I have got
a photostat copy.

SHRI PRANAB MUKHERIJEE : You
please pass it on to me. I will definitely
look into it and see what is possible to do
there.

The question of names is coming.
There names I corrected and 1 gave you
the explanation—the last three which you
mentioned. The correct names are given
in the certificates. As I replied to Prof.
Dandavate’s question, in the forwarding
letter written by one bank, that is, the
Syndicate Bank, they forwarded the applis
cations of seven investing companies. Of
these, four investing companies had this
suffix, and three did not have this
suffix—Iota Ltd., Fiasco Overseas and
Crecodile. There also, in the forwarding
letter,,,

PROF. MADHU DANDAVATE : Why
are they selecting such names ?

SHRI PRANAB MUKHERIJEE : Ask
them. How can I answer that ?

PROE. MADHU DANDAVATE : Such

a beautiful name like Pranab Mukherjee is
there.
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SHRI PRANAB MUKHERIJEE : And
Prof. Madhu Dandavate. They could have
any one of these.

Well, Sir, I cannot answer that
question. You will have to ask them
Why. After all, the question which you
raised ealier was this. How is it that all
the companies were registered ? How am I
concerned with them ? Everyday hundreds
and thousands of companies are registered
in different registration offices under the
sun. Who am I to take care of them ? or
to keep track of them ?

I am concerned with only those
companices which are investing in India in
a limited way. About whether the particular
companics were registered in U.K. on 27th
of August after Parliament got the Question
and information what is relevance in it ?
These companies have not applied for
registration; no approval has been given
to them. Simply some companies have
been registered in London after a particular
name, that is why, I have to give explana-
tion. How am I concerned with? The
newspaper may be interested in some
companies ‘who are registered in London.
So far as this particular scheme is
concerned, if they would have received
the permission for investment, then you
could have asked that. I do not know
actually as to how I could come into the
picture. Hundreds and thousands of
companies are registered in different
parts of the world in different names.
Some names may look funny like the
Crocodile or Fiasco. So far as this scheme
is concerned, the infermation which I have
got is from the Reserve Bank of India.
According to that these companies are
registered in U.K. on that particular date
to which you referred. (Interruptions)

SHRI SATISH AGARWAL : You gave
the explanation that there was a clerical
mistake because in four the word used was
‘Investment’. That was also carried on
with IOTA. What about the Fiasco ? The
word ased there is ‘Fiasco Overseas
Limited’. Here it is not ‘Investment’.

SHRI PRANAB MUKHERIEE : The
word used originally was the correct one
namely ‘Fiasco Overseas’. In the individual
application also it was mentioned as
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‘Fiasco Overseas’. But, in the forwarding
letters it was referred to in the stereotyped
way as ‘Investment Limited’.

SHRI SATISH AGARWAL : The
forwarding letter of the Bank was forwarded
with the appliction earlier. If that is so,
then the R.B.I should have noticed it.

SHRI PRANAB MUKHERJEE :1 am
just telling you that it is a gennine mistake.
If somebody had checked it up from the
certificate, then this mistake could have
been detected at that stage itself.

SHRI SATISH AGARWAL : Was it at
the earliei stage ?

SHRI PRANAB MUKHERJEE : At the
earlier stage, at the bank stage, when they
are forwarding 10 letters, even if a mistake
is made in the original letters, the names
were put down correctly; if each individual
letter was verified, the mistake could have
been detected.

SHRI SATISH AGARWAL : At this
stage itself, the scrutiny of the applications
should have been at the lower or higher
level.

SHRI PRANAB MUKHERIJEE : You
are not taking my point. They are seeing
that  while forwarding applications of
the  following companies along  with
the certificates, thc names are written in
the main forwarding letters. They put in
the words ‘Investment Limited’. They have
used this word ‘Investment Limited’ in the
certificates which they are sending. There
the correct names are give.

SHRI SATISH AGARWAL : The RBI
should not have gone by the letters but they
should have scrutinised each and every
application.

SHRI PRANAB MUKHERJEE : That
is different issue. j

SHRI SATISH AGARWAL : That is
why the RBI should have scrutinised each
and every application, the certificate, the
A.C. form etc., etc.

SHRI PRANAB MUKHERIJEE : Let
us not enter into exchanges as to what
would ‘have happened. I am “telling you
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the reasons why it has happened and what
explanation they gave. I am only sharing
with you the information. That is the
reason why it has happened like that. Prof.
Dandavate reminded about one thing. It
is true that there was a difference -betwecn
the negotiated purchase price and the floor
price. You are aware of the share market
operations.

PROF. MADHU DANDAVTE : You
cannot negotiate a deal as far as purchase
of share is concerned under this scheme.

SHRI PRANAB MUKHERIJEE : You
can’t do it. But this was done atan
carlier stage. I checked this up with RBIL.
In the normal course, negotiated sale is
permissible with approval of the stock.
exchange. 1In this case the permission was
granted by the Bombay Stock Exchange.
But under the scheme, when it was found
that there could be some loopholes, the
Reserve Bank itself instructed that there
cannot be any negotiated sale under this
scheme and they will have to purchase on
the floor price, on the ruling price. So,
they have made it quite clear. But before
this decision was taken by the Reserve
Bank of India, it was stipulated...

PROF. MADHU DANDAVATE : They
are not purchased at ruling price. There-
fore, violation is there. That is what I
told you.

SHRI PRANAB MUKHERIJEE : You
can’t technically call it violaltion in that
sense because of this instruction. I am told
by RBI that this stipulation came later on.
Previously it was negotiated sale with the
approval of the stock exchage. But subse-
quently in all transactions we have decided
that under this scheme you will not be
permitted to have negotiated salc. You
will have to purchase it on the floor. 1
think I have answered all the points raised
by Mr. Satish Agarwal.

SHRI SATISH AGARWAL : If there
are any points left, you may send me a
letter ; I don’tmind it; you may send
it to me later on,,,

SHRI PRANAB MUKHERIJEE : If
I have left any point, T will do..,

PROF. MADHU DANDAVATE : You
send him the letter. I don’t demand that
it has to be laid on the Table of the
House.

SHRI PRANAB MUKHERIJEE : In
confidence I am prepared to share it with
yon ; I don’t mind.

SHRI SOMNATH CHATTERJEE (Jadav-
pur) : Sir, the questions that is relevant
in this matter, I submit, is not just a
question of giving an opportunity to the
hon. Minister to show how a mistake
was made. Hec is always very fair-minded.
He has said, he has made a mistake.
But Sir, it is also clear that the Telegraph
has played some role in it. I also
very recently was made a target of this
newspaper on the basis of some wrong
information. However, there is nothing
personal in it.  What I am more worried
and concerned is the way the Reserve
Bank functions. Sir, it is the Central
Bank of the country. It has to oversee
and all the banking operations in the
country : the entire foreign exchange law
is to be administered through them only.
Any when they make so many mistakes. I
am really very much concerned on that.
Sir, during the budget discussion is this
House we had raised several objections
regarding the facilities given under the
Income tax Act to non-resident invest-
ments. We said that this may be utilised
or likely to be utilised for siphoning black
money into this country and therefore this
scheme is for the benefit of some people
who will be mis-utilising the scheme. Now,
at that time, what the Minister said, he
has again reiterated today in this House.
He said, this is not for income-tax people.
There are other important laws like FERA
and so on. He said such laws are there
to oversee all these things and to ensure
that no undesirable transanctions take
place. Now which is that authority ?
Under this scheme of FERA it is the
Reserve Bank of India—the topmost
bank in this country, the Central
Bank of this country—which is the autho-
rity. And regarding this wrong informa-
tion, I have no doubt in my mind that this
wrong information was given to the
Minister by somebody ; hc did not give
it himself. Therefore, it is the Reserve
Bank of India which has given him wrong
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information, either willingly of unwillingly.
But my point s, their system of functioning
is such that it is possible that such mistakes
can creep in into the functioning of the
Reserve Bank of India. The hon. Minister
shall excuse me, if I say that he was not
fair to Prof. Madhu Dandavate when he
said that this written answer came in reply
to Prof. Dandavate’s question and he said
that, because in the question, he had said
UK companies. But I have got here, the
first reference to UK company was made
by the hon. Minister on the floor of Rajya
Sabha as early as 10th May, 1983, when he
did not give the names, but referred to these
eleven UK companies. You started it ;
therefore, do not blame Prof, Dandavate
now. It was repeated by you again before
Prof. Dandavate put his question on the
26th August ; you repecated that on 26th
July, in answer to three questions in the
Rajya Sabha. You repeated that subse-
quently also. Therefore, long long before,
Prof. Dandavate mentioned UK companies
in his question. which was answered on
26th August, it was given by the hon.
Minister. But that is a minor point. But
what I am worried about sincerely is that
when you are relying on the Reserve Bank
to see that the foreign exchange operations
in this country are properly checked and
scrutinised, and if necessary, very strictly
supervised, why such mistakes have crept
in. On 16th of September, the mistakes
are pointed out. Hon. Minister agrees
that at least the Telegraph was right ; he
has said that, it was admittedly right, then
I would like to know from the hon.
Minister with all the seriousness and
sencerity, from 16th of September, what
steps the Ministry or the Reserve Bank
have tdken to ascertain the truth, or other-
wise of the allegations, the charges and
the information given in the Telegraph.
Why should it take so long for you to file
the correction in the Rajya Sabha on the
22nd November, and in the Lok Sabha on
the 2nd December ? Why should you wait
so long ?

This is a very vital matter : in the
process of functioning, is there an inbuilt
scope for errors creeping in ?

Then, there is one thing that I would
like to point out. Portfolio investment
is not being thought for the first time.
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The Income-tax Act has not provided for
portfolio investment, it was provided there
in the Foreign Exchange Regulations Act.
1973 Foreign Exchange Regulations Act
provides for what is known as the portfolio
investment, that is foreign companies
purchasing shares in Indian companies.
That has not been so for touched. Even
before the benefit is given under the new
Income-tax Act. the Reserve Bank had to
scrutinise everything whenever there is a
proposal for such an investment, and it is
admitted by everybody because that is the
law passed by the Parliament ; 609, invest-
ment has to be held by what is called,
non-resident Indians. If the non-resident
interest is more than that, it cannot qualify.
Therefoie, such a scrutiny had to be made.

The hon. Minister himself in his state=
ment today has said, what has to be done
and I am reading it :

‘“As regards the question of registra-
tion of the evelen overseas companies,
the RBI has confirmed that the invest-
ments by these eleven companies
incorporated in the Isle of Man in M/s
Reliance Textile Industries Ltd. were
approved only after scrutinising docu-
mentary evidence regarding incorpora-
tion of these companies and the extent
of ownership by non-resident of Indian
nationality/origin on the basis of
statements furnished by these compa-
nies and certificates obtained from
overseas chartered accountants/
auditors.

The certificate from the chartered accoun-
tants/auditors is only one piece of evidence,
and it cannot be the only piece of evidence.
And in this case, according to your State-
ment, it was prepared by the Reserve Bank
on the information given by them and they
scrutinised the documentry evidence with
regard to the two things—about the incor-
poration and about the extent of ownership
of the non-residents. Now, these inquiries
must have been made long before the per-
mission to purchase was given, which was
on 15th October, as you have said in your
statement  today. If everything was
scrutinised, then how could this mistake
possibly occur and repeated time and
again ? And even on 16th of September,
when the TELEGRAPH came out with
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these, again twice similar mistakes were
made. Therefore Madam, I am very very
worried about the way the Reserve Bank
is functioning in such cases.

Madam, I would like to know from
the Hon. Minister whether it is correct,
as is reported in the Press that the Reserve
Bank of India has, after the new scheme
had been announced, refused transfer of
shares of nearly Rs. 60 crores from potential
non-resident investors between April 1982 &
May 1983 ? If it is so, on what grounds ?
There must be some good ground. Either
they were not qualified to be investors or
they had doubts about their viability or
their standing or their assets or their
sources. I would like to know about this
from the hon. Minister. I know everybody
welcomes foreign exchange. Although I
don’t share that view, still the Government
seems not to mind even if black-money
comes in the form of foreign exchange in
this country. And the government may
not be able to discover its source also.
Then on what basis these investments were
rejected ? Did the Reserve Bank of India
apply its mind and try to find out the
reasons for this ? In the present case, how
was it permitted and what was the scrutiny
made ? How were some permitted and some
not permitted ? Mr. Minister, I hope you
will agree with me that the Reserve Bank is
not just a post office or arubber-stamp
affixing organisation. The whole Foreign
Exchange Regulation Act puts the Reserve
Bank in the commanding position as it has
to. Now, this Reserve Bank gives a per-
mission to some, does not give permission
toothers. Although the names are funny
and anything can happen in this world and
you can choose any name and sombody may
say what is there in the name, but the point
is almost on the same day eleven companies
are making applications for investment
almost for an identical amount—Rs. 2
crores 34 lakhs. And suddenly they are new-
_ly constituted. Even if they were not aware
of the Isle of Man incorporation and the
setting up of these companies a few months
back, certainly making investment of
almost identical amount in a company, I
would like to ask the hon. Minister does
he not feel in his own heart or mind that
there should have arisen some question or
some doubt about this matter ? Sir, the
TELEGRAPH has come out on a number
of issues is this regard and I don’t know

the truth. That is why I want to know it
from the Minister is it true that sombody
called Patel, and John Cummings and Com-
pany or something like that have said that
they are operating for only one client ?
All these companies have been registered
for only one client. Whoever he is, I
don’t want to take that name. It has been
mentioned in the newspapers. Of course,
the name of the client has not been
mentioned.

14.00 hrs.

So, I would like to know from the hon.
Minister : if the Reserve Bank is to act as
a mere rubber stamp, i.e. whenever the
banks send some applications it puts its
scal of approval; and investments are allo-
wed to be made, then the Reserve Bank has
not function to perform.

My friends have not referred to another
aspect. Applications for permission have
to be made by the foreign investor to the
Reserve Bank under section 29 of the
Foreign Exchange (Regulation) Act. Simi-
larly, the company or the person who wants
to sell shares will have to make an
application under section 19 of the
FERA.

Mr. Mukherjee, you are in charge of a
very important Ministry. We wish you
well, sincerely. So, I don’t want you to
further get into these things which rouse
suspicions in mind. Why should you, if
you havg a laudable objective of getting
foreign exchange for the country ? Under
section 19, an application has to be made
by those who are selling shares to the
foreigners. The defination of non-residents
under FERA is different from what you
have provided in the Income Tax Act. So,
whether he is an Indian staying in England
without renouncing his country i.e. Swraj
Paul veriety, or not, Reserve Bank is per-
mission has to be taken by Indian share-
holders who wish to sell shares to a foreig-
ner under that section of FERA, for
which a procedure has been prescribed. He
has to get Reserve Bank’s permission. What
are the particulars of Section 19 here i.e.
with regard to the application ? We don’t
know.

Another thingis very surprising. The
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hon. Minister has said in his to-day’s state-
ment that after necessary scrutiny is made,
a general permission is given by the Reserve
Bank. This is very peculiar. This can-
not be a case of general permission. It
has to be a special permission—it cannot
be a general permission applicable to every-
body, for which no application will be
necessary. A special permission arises in
individual cases where, after scrutiny, the
Reserve Bank gives its approval. But your
statement says that a general permission
is given.

So, T would like to know what hap-
pened in these cases. What type of
scrutiny was made ; what type of docu-
ments were there ? How can U.K., the
Isle of Man and different places get ex-
changed ? How could such an error creep
in; and what are the guidelines with
regard to such applications ?

SHRI SANTOSH ‘MOHAN DEV : I
know Mr. Somnath Chatterjee. 1 am glad
he is quoting ‘The Telegraph’.

SHRI SOMNATH CHATTERIEE : 1
do not want to reply to what the hon.
Member is saying. We are good friends. I
hope he treats me so.

The hon. Minister’s whole answer to-
day is based on one premise. The premise
is that the Reserve Bank should not be
permitted to disclose the particulars of its
clients. I believe that is the basis of his
nemerous points. More than once the hon.
Minister has said the Reserve Bank cannot
disclose information received from its clients.
May I inform the hon. Minister in all
humility that the foreign investor is not a
client of Resesrve Bank ? Reserve Bank
cannot have its clients. Reserve Bank is
discharging its statutory duty, not a con-
tractual duty between a client and its
principal, or banker. Reserve Bank is a
statutory organization, it has statutory obli-
gations under the Statute. No foreign
investor applies for permission to Reserve
Bankcan ever be a client of the Reserve
Bank. It is an impossible proposition
which he is making. He can be a client
of the Syndicate Bank ; he may be a client
of the European or African body which he
mentioned. He cannot be client of the
Reserve Bank. No. So, the Reserve Bank
has got the particulars,
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The Reserve Bank of India is the sta-
tutory authority ; and the statutory
authority cannot possible have a client and
if that is explanation that the Reserve Bank
has told you that foreign investors are
clients of RBI, therefore RBI cannot give
any intimation to this House, however,
supreme and sovereign this House may
be, I am sorry to say, that you have not,
in my opinion, appreciated the correct
position. Therefore, that plea cannot be
given. If the RBI is doing its statutory
duty in an improper manner or is not doing
its statutory duty, certainly a citizen in
this country can go to a court of law and
bring the RBI there; and there is no
authority for the RBI to refuse to disclose
every bit of paper and information to the
court, unless privilege under section 123
of the Evidence Act is claimed and sustain-
ed by court. Where only security of the
country is involved, where serious damages
will be caused to the integrity and the se-
curity of the country or to the goverance of
the country, then it can be refused. Other-
wise, no authority can refuse to produce
documents before the court unless claim of
privilege is sustained. Therefore, I do not
understand repeatedly which the hon. Minis-
ter is saying, well, how can a client’s
documents be disclosed, if you don’t want
a scheme. That is not the point. The
point is here whether the RBI is discharging
his duty for FIASCO which is its client for
Crocodile which is supposed to be
its  client. Is it the theory which
the Finance Minister of India
propounded on the floor of this House ?
It cannot be there.

Then here nobody has asked about the
source of the money. I am entitled, as a
member of this House, to know who were the
share-holders because the great importance
of this question is that if the particulars
of the share-holders are not known or
scrutinised or verified, then there is viola-
tion of Section 29 of the Act; and the RBI
is to see that Act is maintained and not
violated. How can they proceed on the
basis of Chartered Accountant’s Certificate
only ? So, the hon. Minister will naturally
try to say, I have been informed
by the RBI, and the RBI will say,
I have been misled by the certi-
ficate of ‘the CA ; and if that is proved
wrong, then who will be responsible ?
Therefore, please don’t say those things.
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Ido not know; everybody in this country
is having some suspicion. If you are able
to remove that, so much the better. It is
too much of coinsidence—on 26th July
question is put ; on 27th applications are
made by the identicial names of the con-
cerns before London authority for regis-
tration ; ‘Isle of Man’ company’s men-
tioned as UK company. Then the mistake
is not rectified for months. Even ‘Isle of
Man’ company name is not correctly given.
Then ‘Isle of Man’ company registered a
few months back making application almost
at the same time, almost for identical
amount, but there was no enquiry, no
investigation. All sorts of things are
happening in the precincts of the RBI.
Then I am sorry to say that somebody in
the RBI, if some one not higher up, must be
involved. Either it is a callous negligence
or it is a calculated disregard of the
provisions of law or it is an attitude of
plant submission to somebody ; I cannot
think of any fourth explanation. It has
to be a callous negligence or a calculated
disregard of the provisions of law or know-
ing everything one is committing a breach
of law but cannot help it. Therefore,
these are the points on which I request the
hon. Minister to tell us—as regards share-
holders ; forget about the source of money.
The RBI may not ask about the source of
money.

Then how these mistakes would have
been committed in the Reserve Bank of
India, whether the Reserve Bank refused
certain investment in some cases, and why
they permitted in this case and whether
Section 19 applications have been made or
not, these are the particulars I would like
to know.

SHRI PRANAB MUKHERIJEE : With
regard to the first part of the question, as
I explained the scheme, I have never said
that they are the clients of the Reserve
Bank. They are the clients of the banks,
who are authorised dealers. And here
what
general purpose, or the general permission
scheme which you referred to that was also
explained when the scheme was introduced,
and what was the objective of the scheme.
The general permission is that we wanted to
have an attractive provision for investment.
So far has the existing provision of the FERA
is concerned, for each and every individual

is the mode of the scheme ? The .
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case permission is to be sought from the
Reserve Bank of India. And procedu-
rally, it was thougt that it would be too
cumbersome. Therefore, the authorised
dealers were granted general permission
to scrutinise the eligible applications and
determine the eligibility without referring
each and every case to Reserve Bank. That
is the objective of the general permission.
It is not that—otherwise, what was the
neced of having this system itself ? There was
no need of introducing this scheme. As per
Section 29 of FERA if each and every case
individually is to be examined by the
Reserve Bank of India, then there was no
need of improving the present. inno-
vation.

SHRI SOMNATH CHATEERJEE ;
May I seek a clarification, as the hon.
Minister is so kind enough to respond to
my request ? He may kindly sce his own
statement, I am quoting :

““***The authorised dealers refer such
applications to the Reserve Bank of
India and the Reserve Bank of India
accords general permission  after
scrutinising these documents.’’

There is no general permisson given to
these banks. Therefore, every case has to
come before the Reserve Bank and then the
permission is given. 3

SHRI PRANAB MUKHERJEE :
Permission is given for the investment for
individual, but the question is who are the
authorised dealers. The nationalised banks
are the authorised dealers and they certify
two things, If you look at the form—I
hope you have looked at those forms—there
also you will find that the Reserve Bank
accepts two certificates from the banks.
They are to certify that these investing
companies or the applicant here is a
bona fide constituent, that is the exact
word in the form, that they are the
bona fide constituent of the bank, who is
forwarding the application. Then, they are
also to certify, because here is an important
aspect that 60 per cent ownership should be
refined by the non-resident. So, whether 60
per cent outlay on the date of investment
there may be 60 per cent, after some time
there may be less than that. So, they have
also to keep the Reserve Bank of India
informed, whether the 60 per cent ownership
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is being maintained or not and in the
forms you will find that.

SHRI CHITTA BASU: You will sce
that all elqven companies are created bogus
people.

SHRI PRANAB MUKHERIJEE : 1
cannot pass on judgment but I am explain-
ing the postion that each bank has to certify
that he is a bona fide constituent of that bank
and that they are opening an account in it.
The bank is expected to satisfy themselves
where is a corporate body definitely they
would ask for the incorporation certificate.
So, the Reserve Bank of India has to
address somebody; because you cannot have
a document otherwise and when they are
given to the Reserve Bank of India, the
Reserve Bank definitely will examine those
documents. What are these documents ?
The documents are the certificates of the
banks and chartered accountants. What I
tried to impress upon Prof. Dandavate is
that unless otherwise proved, normally the
tendency would be to accept them. If it is
established that it is not correct, then that
is a different story. But I cannot start
with the assumption that whatever informa-
tion is coming either being certified by the
bank or by the chartered accountants and
both the information are coming simul-
taneously, ab initio 1 will [start dis-believing
that and I will have some sort of a probing
enquiry. Therefore, banks have to certify
about the genuineness of companies and they
have to certify to the extent that they are
the bonafide constituents of that bank. They
are to determine the-eligibility. General
permission in respect of each individual
investor would be necessary.

When I referred to the scrutiny of
documents by the Reserve Bank, I referred
to these two documents which they receive-
certificate from the bank, .,

SHRI SOMNATH CHATTERJEE : It is
very unsatisfactory.

SHRI PRANAB MUKHERJEE : That
is a different story.

What I mentioned in my statement I am
just explaining that because you referred
to that. They examine the documents
which they receive as certificates from the
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chartered accountants and from the banks
and on the basis of that,,,

SHRI SOMNATH CHATTERJEE :
What about incorporation ?

SHRI. PRANAB MUKHERIJEE : That
I have given. Ifina hurry you did not
note down the dates, I may tell you that
some of the companies were incorporated
on the same date. But the date of
incorporation is varying from 1981 in
respect .of these companies. Out of 11
companies three were incorporated on 10th
of February. One was incorporated on 18th
September.  Another was incorporated on
25th February, 1981. Four were incorporated
on 10th  February, 1982. One was
incorporated on 12th July, 1982. These are

fhe matters on which you can come to the
judgment,

SHRI SOMNATH CHATTERIEE :
Because. of too much closeness and inter-
connection, the Reserve Bank should have

been more conscious than  what it
was.

PROF. MADHU DANDAVATE : They
are absurd names and there are identical
Investments. I think, there is sufficient scope
for having a prima facie doubt about those

companies. I do not know why enquiries
are not being made,

SHRI SOMNATH CHATTERJEE
They are obviously inter-connected.

SHRI PRANAB MUKHERIJEE
Whether they are inter-connected or not,
we are not examining that. The issue

before us is that I gave you the wrong
information.

SHRI SATISH AGARWAL : That is
not the issue. The issue is with regard
to the eligibility of these 11 companies

gnder the non-resident Indian investment
in Reliance.

SHRI PRANAB MUKHERJEE : 1
'f\ccept that—irregularity of non-resident
Investment in Reliance. How am I to
determine  these irregularities ? 'One
irregularity I have to determine is whether
they are eligible or not, What is the
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criteria ? As per the circular of 14 April,
1982 issued by the Reserve Bank,..

PROF. MADHU DANDAVATE : You
are again quoting the same circular.

SHRI PRANAB MUKHERIJEE : You
have to understand it. You are saying
that these irregularities are there in invest-
ment is Reliance.

SHRI SATISH AGARWAL : Not
Reliance but any company.

SHRI PRANAB MUKHERIJEE : How
are you to determine these irregularities ?
Where has the procedure to find out irre-
gularities and about investment been
prescribed ? It has been prescribed in the
circular issued by the Reserve Bank on
14th April, 1982. What eligibility criteria
has been determined there for investment ?
The eligibility criteria determined there
is that they must be owned to the extent
of 60 per cent by the non-residents. What
is the eligibility ? They cannot invest more
than 1 per cent of the paid up capital of
the company in which they are investing.
What was the eligibility. The aggregate
ceiling in that company should not exceed
five per cent. Would you find anywhere
in the circular of the 14th April, 1982
which is the general restriction for non-
resident investment that if four companies
are of funny names, they cannot invest ?
A:g you saying that if they are incorporated
on same day, they are in eligibile to invest.
So, when I am examining the eligibility of
a company with certain guidelines pres-
cribed in the circular itself, you are bring-
ing that there may be something funny.
There may be something funny, I am not
going into that aspect...(Interruptions)

SHRI SATISH AGARWAL : Nobody
is blaming you. The question is if the
Reserve Bank which is the ultimate autho-
rity to examine the eligibility, not the
Government, if they are going by the
forwarding letter of the bank so far as the
names are concerned, some in depth enquiry
they must have held. They are simply
believing the forwarding letter and are
making you believe that these are the
names. You are facing all the situation
because the Reserve Bank has not dischar-
ged its function in scrutinising each and

every case in depth. They simply 'be_lieved
the forwarding letter.

SHRI PRANAB MUKHERIJEE :
Madam, this way I cannot reply. He
simply cannot start a fresh. The point
which has been raised is that they have
been incorporated on the same day and the
names are funny, therefore, there should
have some suspicion. Whether there should
have been suspicion or not that is another
question. The question is in the circular
I never. mentioned or the Reserve Bank
never mentioned that if ten companies are
incorporated on one day, they will be
ineligible so invest, if the companies have
funny names, they would not be permitted
to invest. Secondly, the question you
raised is that...(Interruptions)

PROE. MADHU DANDAVATE : If
you do not suspect them, all right, We will
get you all the information... (Interruptions)

SHRI PRANAB MUKHERJEE : I do
not know from where did you get the
information but the information that I have
got is...(Interruptions)

SHRI SOMNATH CHATTERIJEE : I
saile that I have got it from the news-

papers.

SHRI PRANAB MUKHERIJEE : May
be, they are not eligible but the informa-
tion that I got is that no eligible invest-
ment has been refused by the Reserve Bank
of India.

SHRI SOMNATH CHATTERIJEE : The
point is on what basis they were found
ineligible ?

SHRI PRANAB MUKHERIJEE : That
1 am telling you how they are fonnd
ineligible. The guidelines would be pres-
cribed in the circular and the Reserve Bank
is to go by that circular. When Reserve
Bank is framing a rule, they ought to go
by that and again and again you are talking
of the names. You are saying why these
companies are registered. How am 1
concerned with that ?

SHRI SOMNATH CHATTERIJEE : 1
never said that...(Interruptions).
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SHRI PRANAB MUKHERIJEE : You
said if you check the record, it is causing
a suspicion. I do not know how I am con-
cerned with this. Everyday hundreds of
companies are registered. Have the London
companies applied to Reserve Bank
for investment ? Is it the contention ?
Have you got that information ? Simply
because a company of the same name has
been registered in London...(Interruption)-

PROF. MADHU DANDAVATE : Give
us one month’s time, we will get you all
the skeletons from the cup-board of the
relevant company.

SHRI PRANAB MUKHERIJEE : You
can have so many skeletons, I do not
bother about that. We are not discussing
the skeletons and I am not interested
whether somebody has got the skeleton or
not. 1 am least interested in it.

PROF. K.K. TEWARY : This was
favoured in your regime, in Janata Party’s
regime...(Interruptions)

SHRI PRANAB MUKHERIJEE : Whe-
ther Reliance or non-Reliance is absolutely
irrelevant to me. To me the point which
has been raised is whether these investments
are regular or irregular. So far as the
information which I have received from the
Reserve Bank of India is concerned, I do
not find that there is any irregularity in it.
1If you can prove it you show it to me, I
will accept it...(Interreptions).

SHRI SOMNATH CHATTERIJEE : One
clarification, Sir. Now you admit that those
companies are not Reserve Bank clients.
Then the documents which the Reserve
Bank have in their possession, why cannot
they look at...(Interruptions)

SHRI PRANAB MUKHERIJEE : 1 am
not a distinguished lawyer like you but
they are the clients of these banks through
which the Reserve Bank is getting this
information. There, the client customer rela-
tionship existed between Syndicate Bank,
between Europe and Asian Banks and
between the State Bank, and your conten-
tion is, the moment it is passed on to the
Reserve Bank, therefore, the relationship
has ceased. I am not a lawyer to pass a
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judgment on it, but what I am told is that
the client and bank relationship continued.

PROE. MADHU DANDAVATE : The
information is available from the Isle of
Man.

SHRI PRANAB MUKHERIEE : Any
information you can have, but how am I
interested in it? If you just ask that
information should be obtained as to how
many lions are in Kenya Zoo, definitely
somebody can go and count the lions and
give the information or give the informa-
tion from the report. But how the Indian
Parliament is interested in it ?

PROF. MADHU DANDAVATE : If
the lions were in the jurisdiction of the
Finance Minister, I would have asked that.

SHRI PRANAB MUKHERIEE : How
one can be interested in it ? Information
may be available from the Registry office
in London, information may be available
in the Registry office of Isle of Man, and
information about the number of lions
may be available from the zoological
garden of Kenya. But how is it relevant
to the Indian Parliament unless they come
to some such subject ? Therefore, you are
to think of the consequences. You are
saying that I am making a prepos-
terous proposition or disasterous proposi-
tion, as Mr. Chatterjee said.

SHRI SOMNATH CHATTERIJEE . 1
said, dangerous proposition...(Interruptions)-

SHRI PRANAB MUKHERJEE : What
would be the consequence of all these ? 1
mentioned it on a number of times that as
there is an apprehension of its misused,
similarly there is another apprehension that

~ too much scrutiny and too much discussion

will not do, and it is for the Indian Parlia-
ment—because I am to manage it so long
as I am the Finance Minister, your job is
only to make the speech ; I am to allocate -
foreign exchange and I am to earn foreign
exchange ; when I look at the balance of
payments position. I am to feel concerned
and you have placed me here to feel con-
cerned and ' for that, not to make merely

a speech.
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PROF. MADHU DANDAVATE : Do-
n’t quote that you are in charge of develop-
ment and we are in charge of destroying
the country.-

SHRI PRANAB MUKHERIJEE : I am
not saying it, but everybody says that I
obsessed with foreign exchange. I say that
I am obsessed with foreign exchange because
the country badly needs it. I have to go
to IMF and after a few years we shall have
to pay through the nose. This is the situ-
ation. Therefore, we cannot take an
extreme view in either cases. And I will
not allow this scheme to be misused for
earning black-money ; similarly we should
not do anything which will create an at-
mosphere where there will be total stoppage
of the flow particularly from non-residents.
Even I went to the extent of saying that
we are getting crores of rupees in remit-
tances, but there may be misuse of the
remittances. Money will be lent here and
some relation may be sent here.
You cannot rule out that possibility, but
from that you cannot come to the conclu-
sion that we will stop all remittances.
Similarly we shall have to be careful, we
shall have to be guarding, and I have no
hesitation in saying that if there be any-
thing wrong, definitely I shall look into it
provided I get specific information with
reference to that. )

14.29 hrs.
BUSINESS ADVISORY COMMITTEE
FIFTY-FORTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI H.K.L. BHAGAT) : Sir,
I beg to move :

“That this House do agree with the
Fifty-fourth Report of the Busi-
ness Advisory Committee presented
to the House on the 13th December,
1983.”

MR. CHAIRMAN : The question is :
“That this House do agree with the
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Fifty-fourth Report of the Business
Advisory Committee presented to
the House on the 13th December,
1983.”

The motion was adopted,

14.30 hrs.

[SHRI R. S. SPARROW in the
Chair)

MATTER UNDER RULE 377
(i) CENTRALLY FINANCED SCHE-

METO CONTROL  FLOODS
IN RIVERS MAHANADI,
BRAHMANI ETC.

SHRIMATI  JAYANTI PATNAIK

(Cuttack) : Sir, Orissa is one of the rive-
rine States through which four inter-State
major rivers, namely the Mahanadi, the
Brahmani, the Subranarckha and the Mach-
hkund flow. Of the various natural cala-
mitiesthat the State faces, flood is one such
recurring feature which occurs once in every
two years resulting in heavy loss of crops,
domestic animals and human lives. Since
“flood control’’ is a national problem and
the main rivers normally cover more than
one State, large scale catchment protection
on watershed basin has to taken up with
the coordinated efforts of concerned States.
It is, therefore, necessary that comprehen-
sive soil conservation measures should be
taken up in the catchment areas of all the
main rivers to reduce the peak floods as
well as the silt load.

Racently, the Government of India
have approved a Centrally sponsored scheme
for ““Integrated watershed Management in
the catchment of the flood prone rivers of
Indo-Gangetc basin’’. A similar scheme
should be sponsored by the Central Govern-
ment where in the catchment areas of the
Mahanadi, the Brahmani. the Subarnarekha
and the Machhkund of Orissa should be
included. Orissa, being a poor State, can-
not bear the cost of such a project. There-
fore, I request that the Government of
India should fully finance the scheme for
the purpose in view of the national charac-
ter of the problem.
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(iiy INSTALLATION OF  AUTO-
TELEPHONE EXCHANGE - AT
SAVARKUNDL. .

SHRI NAVIN RAVANI (Amreli) : The
building for the Auto-Excharge at Savar-
kundla is ready since two months. The
equipment for the proposed Auto-Exchange
has already been received at Ahmadabad.
But for reasons not known, the execution
of installation of work of Auto Exchange
at Savarkundla has not yet been taken in
hand. Due to this lay the public face a
lot of difficulties with the present mannual
exchange. Morover, pending demands
for new telephone, connections cannot be
met as the capacity of the local exchange
is exhausted.

The trunk call traffic from Savarkundla
to bombay, Surat, Baroda, Rajkot, Amreli
is badly delayed or cancelled as there are
no direct stable channels to the above
stations. At the time of commissioning
of wideband Microwave system on Rajkot—
Amreli—Bhavangar route and Bhavanagar
— Ahmedabad route, the following new cir-
cuits be alloted to Savarkundla :

(1) Savarkundla—Rajkot—dialing cir-
cuits.

(2) Savarkundla—Amreli—No delay
and dialing circuits.

(3) Savarkundla — Bombay—dialing
circuits.

(4) Savarkundla—Surat—adialling cir=
cuits.

(5) Savarkundla — Baroda — dialing
circuits.

(iii) FUNDS FOR A  BROAD-
GAUGE LINE FROM KULTI-
PURAM TO TRICHUR VIA
GURUVAYOOR

SHRI V. S. VIJAYARAGHAVAN
(Palghat) : The demand for a broad gauge
line from Kuttippuram to Trichur via
Guruvayoor is a long standing one. The
above demand was raised taking also into
account the requirements of thousands of
devotees who visit the famous Srikrishna
temple at Guruvayoor. Considering this,
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‘the Central Government had carried out
a survey of this line. However, no amount
has so far been provided in the budget
for its construction. Thus, a long standing
dream of the people of this area for this
line has not been fulfilled.

Guruvayoor is one of the major pili-
grim centres in the South and a large
number of devotees from different parts of
the country come and offer worship in this
temple. So, a railway line in this area
would no doubt be a profitable one. Be-
sides, it would promote the overall econo-
mic development of the State.

Therefore, I would request the Govern-
ment to make necessary allocation in
the next budget and start the construc-
tion of this line without any further
delay.

(iv) NEED TO CONSTITUTE A JOINT
CONTROL BOARD OF RAJAS-
THAN AND MADHYA PRADESH
TO CONTROL THE JOINT
HYDRO-ELECTRIC/IRRIGATION
PROJECT.

=it wrean At (fwe) @ @wnafa
warey, widr aE arg &1 fauio qeg.
TR A USTEATT F HIFT gATEl ¥ aq
1961 # fwar war. @ QsEr & =
TSl 2,22 @t gFeT wfw & fa=d
aar 23,000 faataiz fama s &1
AT ATAT 5 FHIZAT g 7€ § | Froraw F
gufga s 3.2 fafaaa o#e gz #1 aaz-
guaT fgear wsavw ©d T F1
fareran fafeaa gam an

qequAW 1 AT qAT qifas qrax
e g Jearfed faag &1 w1 fgear

ST g gt g

qrgw fag=ao weew & dfawm &
agaie feard & sfafaa s wsrea wy
At TSl § sty wew SRy T TR |
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¥ guatavar fawifsa far  sAr
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e AE gAT

weg AW I WAL gL, qeg
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* (v) QUICK TRANSPORTATION OF
BEIAL LEAVES FROM DIFFERENT
STATIONS OF WEST BENGAL

SHRI SATYAGOPAL MISRA
(Tamluk) : The betel leaf growers of
West Bengal, under the banner of West
Bengal, Rajya Panchasi Samiti, have been
agitating all over the State demanding
quicker  transportation of  the betel
baskets. .

West Bengal grows 2/3 of the total
betel leaves of our country, and the leaves
grown there are also of a very high quality.
Being highly perishable goods, the leaves
require quickest transportation by the
railways. So, arrangements must be made
for speedy despatch of the leaves from
Howrah, Sealdah, Srerampore, Sheoraphulj
stations on the Eastern Railway and
Uluberia, Bagnan, Mecheda and Panskura
statious on the South-Eastern Railway,
these being very important points on their
transportation route. Stoppages of the
following trains with boking facilities at
the stations mentioned below should be
arranged a forthwith ;— *

(a) 134 Up Ahmedabad Exp. at
Mecheda; (b) 29 Up Bombay Exp. at
Bagnan and Uluberia; (c) 9 Up Doon Exp.
at Srerampur and Shepraphuli and (d)
463 Up Hatia Fast Passenger at Bagnan.
Alongwith this, adequate booking facilities-
for the betel baskets should be made in Up-
Down Hatia Fast Passenger, Up-Dn. Puri
Passenger, Up-Dn. Rourkela Exp., 49 Up
Amritsar Exp., 83/101 Up A/C Exp. and I
Up Kalka Mail. i

I do, therefore, urge upon the Government_
of India, the Ministry of Railway to adopt
all necessary measures for the quicker
transportation of betel baskets from different
stations of West Bengal to the different
parts of our country.

(vi) NON-PAYMENT OF INTERIM
RELIEF TO EMPLOYEES OF
SALAS HYDRO-ELECTRIC
PROJECT.

DR. KARAN SINGH (Udhampur) :
The Salal Hydro-Electric Project in Jammu is
one of the most important projects in hand,
which when completed will provide power
to large areas of North India. Work on the
Project started in 1970, and the project
has been directly under the Government
of India. The employees of Salal Project
have been drawing pay and allowances
according to the Central Government
rates.

For some reasons, the interim relief .
announced by the Government of India
with effect from June 1983 has not been
paid to the employees of the Salal Hydro-
Electric Project. ~ This has caused a great
deal of justifiable resentment among the
employees who have resorted to a chain
hunger strike with effect from 27th October,
1983. Several weeks have elapsed but no
action has been taken on their genuine
demands.

I would urge the Ministry of Energy to
look into this matter immediately and
ensure that the relief is paid to these em-
ployees.

(vii) N§ED TO DECLARE BAIRWA
COMMUNITY AS SCHEDULED
CASTE. )

Wt g wfen (9wd)
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14.40 hrs.

DISCUSSION ON MOTION RE :
SIXTH FIVE YEAR PLAN 1980-85
~—MID-TERM APPRAISAL-(Contd)

MR. CHAIRMAN : The House will
now take up further consideration of the
following motion moved by Shri S.B.
Chavan on the 12th December, 1983,
namely :

“That this House takes note of
the ‘Sixth Five Year Plan 1980-85—
Mid-term Appraisals, laid on the
Table of the House of 19 August,
1983,

Shri Chitta Basu. Be brief. We are
shooting across the time. A special consi-
deration was given to you by speaker.

SHRI CHITTA BASU (Barasat) : Sir,
I was not at all prepared. At this late
stage of the debate, on the Mid-term
Appraisal of the Plan, since I have not
much time at my disposal to do justice to
this House, I shall limit myself to certain
aspects of it, particularly, in record to the
Appraisal itself. I take my amendment
firstly.  Sir, if you will kindly go through
the amendment which I have moved, you
will find that there are two aspects of it—
one is this. I do not agree with the mid-
term Appraisal since it reflected the actual
performance of the Plan during the last
three years. It does not relate to the
performance at all. The second aspect of
my amendment is that this Parliament—
this Lok Sabha—itself cannot do justice to
scrutinise the shortfall which has been
mentioned in the Chapter. To find out
from the Mid-term Appraisal, there should
be a forum. I have suggested that the
National Development Council should be
a forum to discuss the results/performances.

I am very sorry that of late the
Government have given a back seat to the
N.D.C. I am not sure about it but I am
told like that. He can correct me. This
Mid-term Appraisal document was not
placed for discussion in the N.D.C. This
N.D.C. consists of Chief Ministers of the
States and the State Governments opinions
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are very much valuable in respect of the
evaluation of the results. They are also
valuable to find out or identify to what
extent the State Governments are respon-
sible for the gaps. Since the document
was not even discussed or evaluated by the
N.D.C., merely debate of a stray nature
may not do justice to the subject.

Sir, as a matter of fact, my assessment
is that the N.D.C. has of late been given
a back seat. So far as the Planning
Commission is concerned, it is not a body
having constitutional sanctity. The
NDC is not a body which 'has got any
constitutional sanctity of this nature. As
a matter of fact, we have been suggesting
since long that the Planning Commission
should have some statutory backing. At
this stage, I want to appeal to the House
and to Government that the Planning
Commission may be given a statutory
sanction ; also there should be statutory
sanction to the N.D.C. For that, suitable
amendments of the Constitution are
necessaary. With this, now, let me go on
to the Mid-Term Appraisal itself. My
first point is that it does not reflect the
actual performances/results of the Plan.
Sir, I have got no time to discuss them in
details. Now 1 would draw your attention
to ‘Mid Term review of the Sixth Plan and
Mid-year Review of the Economy, 1982
by Mr. Malcolm S Adiseshiah. Based on
all the available information from the
Government, Mr Adiseshiah a well-known
economist of this country and a member
of the other House has made an appraisal.
And the result of the appraisal has been
this. I will quote only one line from
this.

““The Sixth Plan infrastructure- at
this mid term point records a growing
gap between targets and achievements
in key areas.”’

It is a sufficient explanation. He goes on
saying about, or identifying, the areas
where there have been shortfalls. He has
mentioned several sectors like coal, crude
and petroleum, Railways, roads, irrigation,
saleable steel, non-ferrous metals, cement,
basic chemicals fertilizers, food production,
agriculture, engineering etc.

appraisal

Regarding the mid-term

certain other economists have also given
their views. I would mention the opinion
given by Mr. Raj Krishna. In an article in
the Political and Economic Weekly of
November 19, he said this. I am giving a
gist only. I do not have much time. He
says that the 5 per cent growth rate as
claimed in the mid term appraisal, is
‘grossly misleading’. He says that it is
grossly misleading. So far as public sector
investment is concerned, in 3 years, it
adds up to 44 per cent. Regarding
poyverty-reduction, he says, ‘it is ‘an un-
precedented claim.” He says again that in
regard to this poverty-reduction claim, ‘the
calculations have no valid basis whatso-
ever’,

Now, I will give aj gist of what Dr.
D.T. Kurion, a Member of the panel of
economists had to say. Dr. Kurion has
blasted the claim made in the appraisal. I
will give one or two sentences from his
statement. He says :

‘The public sector has become the
junior  partner in the planning
process in the country’.

Then he goes on like this :

““The economy is increasingly being
regulated by market forces.”’

Then Dr. Kurion also asks :

“Is it possible that the liberalisa-
tion policy that is being heavily
" canvassed by interested parties and
readly conceded by policy-makers is
beginning to hrve its impact on the
relative roles assigned to the public
and private sectors in planned
development ?”’
.
Then queting from the Appraisal docu-
ment he says : :

“The average growth rate of gross
investment prices in the first 3 years
of the 6th Plan was 4.5 per cent,
Also, only 53 per cent of the total
targeted investment for both sectors
was achieved in the first 3 years.”’

“Neither of these is reassuring in
terms of the objectives of maintains
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ing and increasing the tempo of
investment.

The paper predicts that the country
will not attain the Sixth Plan GDP
growth rate of 529%. Nor can
there be much optimism about the
redistribution strategy making -much
headway.”’

That is what he says. I do not want to
quote further to prove my point that the
mid-term appraisal document does not
‘really reflect the result of the performance.

Now, I would only mention a para-
graph from a very unususal document about
the Minimum Needs. It says :

“There have been serious slippages
in the Minimum Needs Programum.
Enrolment for elementary education
is likely to be below the all-India
average even at the end of the Sixth
Plan in State like Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa,
Jammu and Kashmir, Tamil Nadu,

Tripura, Uttar Pradesh, Andamans .

and Dadra. The programme to
provide safe drinking water to all
problem villages is lagging behind in
the hill States, in Orissa, Rajasthan,
UP and West Bengal., Shortfall is
also indicated in the other compo-
nents of the Minimum Needs
Progrrmme such as rural electrifica-
tion, houses for the rural landless,
and environmental improvement of
urban slums.”’

This, I am reading, from the speech of the
Prime Minister, Chairman of the Planning
Commission, delivered in New Delhi on
the 13th March, 1982. .

It is not what I tay, it is the Prime
Minister, who has said that. From all
standards, there has been a slippage from
the targets fixed. 1do not want to go into
other details, that will take much time.

Then, there is one important factor
which I want to mention and that is the
price stability., Unless the price stabillty
is guaranteed and ensured, there are likely
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to be pitfalls in the planning, cost escala-
tion would be there, time over runs will be
there. I have got a number of examples,
to what extent, there has been cost escala-
tion and to what extent, there has been
time over runs. Therefore, more attention
has to be given to bring about the stability
in prices.

What has been the result of the total
planning process in our country during the
last thirty-five years ? There is no element
of criticism ; by that I do not conclude
that I am opposed to planning. Please
do not conclude that I am opposed
to plan process or planned economy.
As a matter of fact, I am one
of those, who advocate planning. But
what has been the result of this plan-
ning during the last thirty-five years ? The
total investment in all the Six Five-Year
Plans during the last thirty years is a
colossal figure; it is 1,75,434 crores. It is
not precise, because each plan investment
was on different price level. Anyway, the
figure is astronomical, the figure is colossal,
but what has been the result ? The net
output in terms of the socio-economic
advancement is not reassuring ; the per
capita income has grown at a snail’s pace.
At the 1970-71 price level, the per capita
income was 633. 1t was Rs. 636 in 1979-80
after 8 years ; that is the only enhance-
ment of 5 point, only of Rs. 5 after such
an envestment of the colossal sum as 1
have mentioned earlier. That underlines
the need of changing the process of imple-
mentation of the plan. I would urge the
Minister to see whether we can bring about
a change in the manner of implementation
of the plan itself ; merely "enhancement of
the investment sum is not going to bring
about the fruits which can be enjoyed by
the vested strata of our society.

There has been another significant
development during this year ; the capital
output ratio has been increasing over the
years in key industries. Lastly, I want to
give certain suggestions. In view of the
shortfalls in industrial growth rate, in
view of the wide shortfalls in several
infrastructural sectors, the growing un-
employment, widening disparities, between
the poor and rich, and between regions,
the growth rate of the Seventh Plan must
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necessarily be fixed at a higher level—not
less than 10 per cent. For that, it is
necessary to take ‘the following steps : (1)
Policy changes to make public sector more
efficient and effective ; (2) new devices for
import substitution ; (3) checking of the
growing industrial sickness ; (4) improve-
ment of industrial relation; (5) maximisation
of thecapacity utilisation; (6) prevention
of the growth of the big business houses
and the penetration of the MNCs ; (7)
land reforms on massive scale in the inte-
rest of the poor farmers and agriculture
workers. These constitute a major approach,
if we want to have a plan at a higher level
in order to see that the objective of the
plan is achieved.

MR. CHAIRMAN : Mr. Jakkayan—
not present ; Prof. Soz——not present ; Shri
Chandrajit Yadav—not present. Before I
call upon the next speaker to speak, the
Home Minister wants to make a statement.
If the House agrees, I will ask him to make
a statement.

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : Now, the Home
Minister can make a statement.

15.00 hrs.

STATEMENT RE : ESPIONAGE
ACTIVITIES OF CERTAIN PER-
SONS INCLUDING RETIRED
OFFICERS OF THE DEFENCE
SERVICES

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Information received
from Air Headquarters and investigations
made by the Intelligence Bureau and the
Delhi Police have resulted in the detection
of an espionage net work. The Delhi
Police have registered a case under Sections
3, 5 and 9 of the Official Secrets Act and
Section 120-B, Indian Penal Code and the
case is under investigation. Investigations
made so far have led to the arrest of Maj.
Gen. F.D. Larkins (Retd.), his brother Air
Vice Marshal, K.H. Larkins (Retd.) Lt.Col.
Jasbir Singh, a retired Army Officer and one
‘Shri Jaspal Singh Gill, who represents
a private firm. They are still under judi-
cial custody. Maj. Genl. F.D, Larkins
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(Retd.) has made a confessional statement
before the court.

2. Search of the premises of some of
the arrested persons led to the seizure of
classified defence documents. Interrogation
has revealed that have been engaged in
in passing on sensitive information to
a foreign agency for monetary caqusi-
deration.

3. Since the matter is under investi-
gation, I would request hon. Members to
refrain from seeking further details. I would
like to assure the House that all steps are
being taken for expenitious completion of
the investigation. The counter intelligence
agencies of the defence servieces and the
police are constantly vigilant against es-
pionage activities and are taking action
for improving security measures to prevent
leakage of classified informatiom. Steps
are also being taken for strengthening
departmental security.

MR. CHAIRMAN : Now the hon.
Minister of Planning will wind up the
debate.

DR. SUBRAMANIAM SWAMI
(Bombay North-East) : At some stage the
Home Minister could tell us the names of
the consulting company.

MR. CHAIRMAN : No. No questions
are allowed now.

15.03 hrs.

DISCUSSION ON MOTION RE:

SIXTH-FIVE YEAR PLAN, 1980-

85 -MID-TERM  APPRAISAL—
CONTD.

THE MINISTER OF PLANNING
(Shri S.B. CHAVAN) : I am greateful to
all the hon. Members on both sides of the
House—my special thanks to Mr. Chitta
Basu—for participating in the Debate. I
am aware of the fact that a large number of
hon. Members were interested in having a
discussion on the Mid-Term Appraisal. I
was myself very keen that this discussion
should be held in the House so, that the
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Members have an opportunity of expressing
their views, giving us feed back and if any
correctives need to be applied at this stage,
the Government will be able to take proper
steps in that direction.

I have very carefully heard the speeches
of all the hon. Members and at the outset
I must say, the impression seems to be that
the Planning Commission is in charge not
only of Planning, but also the implementa-
tion part of it. Most of the hon. Members
must be aware of the fact that the Plan-
ning Commission has to compile the infor-
mation both from the administrative
Minisrties and the respective State Govern-
ments. And so it is the sum total of the
information that we get from these different
sources that we compile, analyse and there-
after we have our own assessment as to
what is going to be the likely achievement
at the end of the Sixth-Five Year Plan,
So, I do not suppose that the hon.
Members they are thinking in terms of
asking the Planning Commission to take up
the entire responsibility not only of - plan-
ning but also of execution of different Plan
schemes which we have contemplated. They
merely would like Planning Commission to
have proper monitoring and supervising
the kind of implementation which is going
on in number of States. At the outset I
must say that some of hon. Members have
raised a point about the rate of growth of
5 per cent and Members were pleased to
observe that compared to the long range
growth rate which happened to be about
3.5 per cent, according to some hon.
Members 5 per cent rate of growth in the
Sixth Five Year Plan that we are visuali-
sing ultimately, it is a long range growth
rate which we envisaged. In the Sixth
Plan how much we are going to achieve is
not that much relevant. I am going to
qualify the word ‘relevant’ here. It is true
that on a long range basis therc was a
growth rate of 3.5 per cent ; it was increa-
sed 'to 4 per cent from the inception of the
Fifth Year Plan. And thereafter we hoped
that we would be able to achieve the tar-
geted growth rate of 5.2 per cent for 1983-84
and 1984-85. The estimates that we have
made in the Mid-Term. Appraisal document
are substantiated by the realies in the
field. At least I have no doubt that we
are going to achieve this and there should
not be any element of doubt in the minds
of any hon.Members on this score.
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The other point made was about the
public sector investment ithat there is going
to be a shortfall in real terms and some
authorities have been quoted here. I am
constrained. to observe that some of the
economists who have written articles have be
come gospel truth. In 1983-84 itself we have
increased the public sector investment by
Rs. 1555 crores and there is one more year
of 1984-85. From our own calculations
that we have been making, our assessment
of the public sector investment at the end
of the Plan in real terms is that we are
going to fall short by about 15 to 20 per
cent which has been clearly mentioned in
the mid term appraisal document. So, I
think hon. Members should rest satisfied
that this is the objective assessment that
we have made. This is no reason why
this figure of 15 to 20 per cent—may be one
per cent this side or that side—might not
come about.

Two or three hon. Members referred
to capital output ratio and their contention
was that it is very high. I had tried to
find it out from some of our experts in the
field and I was given to understand that
at the commencement of the Sixth Five
Year Plan the capital output ratio was 4.7
per cent. Now it is 4 per cent. You can
draw your own conclusion from this. I do
not propose to take any credit for the same.
But at the same time, I am one with you
that efficiency has to be increased, cost
estimates which are galloping have to be
controlled, the projects started have to be
completed in time, the time over-run and
cost escalation to the extent possible
should be controlled. But you must
have yourself seen that a large number
of hon. Members who were tallking on the
mid-term appraisal of the Plan were putting
forth some new schemes that these should
be started. This is the situation in
Parliament. You can realise what will be
the position in the State Assemblies. There
not only the Ministers but every hon.
Member of the Assembly is interested in
starting new projects. Before one project is
completed he would liké to see that a num-
ber of projects are started. At the Centre we
cannot resiste some times when the pressures
come from the hon. Members themselves.
At the State Government level, there is this
kind of tendency. You will be surprised to
know that there are some States in our
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country where mot only approved projects
are being started at the fag end of the
Plan but a large number of irrigation and
power projects which are not approved have
also been started. When we try to question
the State Government that how is it that
you have started these irrigation projects,
this was first confined to irrigation projects,
now it seems they have started some power
projects also and still we say that the
Planning Commission should try to cotrol
and curb these tendencies. My hon. friend
Mr. Satish Agarwal is not here; he went to
the extent of saying that those who violate
the directives given by the Planning
Commission, should be punished. I do not
know what exactly is his idea.

DR. SUBRAMANIAM SWAMY : He
wants you to resign.

SHRI S.B. CHAVAN : By asking them
to resign or you are asking me to resign ?
That means those who have violated, they
should be rewarded. I think there has to
be some kind, of a discipline both in the
State Governments as well as the Union
Territories and if we also urge, certanily
some kind of a discipline has got to be
enforced. How can you allow the State
Government to start large number of major
irrigation projects ? I can understand some
percolation tank or minor irrigation tank
being started by them. Certainly, the
Planning Commission or for that matter
the Government of India, will not take
any objection to it, But, at the same time,
if without seeking the approval, without
going into the techno-economic aspect of
the entire project, the State Governments
were to start such projects and thereafter
approach the Planning Commission saying
that ‘““no, no, because of some political
compulsion we had to. startit, now you
have to provide for the same,” it is
extremely difficult within their resources.
If they were to come and ask me, who am
I ? If I were very rigid in this matter, then
there are some friends who stand up and
say : “Who are you, Sir ? Why are you
going to ask us as to why we have started
this ?°’ Some people have even gone to the
extent of objecting to our hon. Prime
Minister also going in to certain areas.
She is the Chairman of Planning Commission
and being the Deputy Chairman of the
Planning Commission, certainly we are
within our rights to go round the country
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and find out as to what is being done of
the plan projects. Even thatis not being
liked and you expect that Planning
Commisson should apply some kind of a
control and curb and see that the State
Governments are able to produce results.
My only request will be to the hon.
Members who are speaking here, leave
aside the country, within their own State
if they wereto impose this kind of a
discipline and if they are able to show me
that they have been able to curb this kind
of a tendency, I will be grateful to them.
But I do not think you are going to succeed.
I would not be surprised if you yourself
were to approach the State Government
and say that these are the new projects
that we would like to start and the State
Government willy-nilly have to concede to
some of your points and then on the Floor
of the House you come and tell us : “no,
no in large number of projects there is cost
escalation, time over-runs and this and that.
We have to understand, we bhave also to
accept the responsibility that to some extent
we are responsible to some extent they are
also responsible but total economy as
such suffers. There is no doubt about it.
1 am in full agreement that if large number
of projects are started without proper
scrutiny, without proper financial provision,
then it is bound to delay matters and to
that extent there is a dead investment which
ultimately results into a kind of inflationary
pressure on the total economy. From
ideal point of view, certainly nobody can
object to this but these are practical
problems which certainly hon. Members
will have to go into in detail and if they
can possibly suggest me some way out by
which we can enforce it, I will be very
happy.

Doubts were expressd here about the
possibility of achieving the physical targets
and some, even very senior Members, have
gone to the length of saying this economist
has said this and that is why we feel that
we will not be able to achieve the physical -
targets. One hon. Member-might be one
or two—went to the extent of saying that -
the physical targets have been scaled down.
I have this Mid-term Review document
with me. If you goto table I, we have
clearly given all the details about the Sixth
Plan projects and the mid-term appraisal,
I do not find from any of these figures that
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the physical targets have been scaled down.
What is being stated is what is going to
be the likely achievement. These are the
physical targets that we have laid down
and barring about half a dozen areas, half
dozen sectors, out of 51 subsectors for
which the physical taigets have been stated
here, I can difinitely say that at least our
assessment is that we are going to achieve
the physical targets and in certain areas we
are going to exceed the targets.

DR. SUBRAMANIAM SWAMI : In
all the 51.

SHRI S. B. CHAVAN : Yes, barring
half a dozen, I said. 1 mean barring half
a dozen areas, in the rest of the areas.
And if you have to go through this Table
No. 1, that makes it absolutely clear as to
which are the areas where the targets are
going to be achieved and which are the
areas where the shortfalls are anticipated
by us. In fact, it is our assessment and by
all means we are subject to the scrutiny of
of the House. When the House itself was
discussing the entire matter, everybody
had his say and that is why I said
this.

Some hon. Members went to the extent
of saying, ‘How is it that the foodgrains
production target had been reduced from
154 million tonnes to 446 million tonnes ?
I think that is the first item and if you see
it, the Sixth Plan projection is 159 million
to 154 millon tonnes and mid-term cstimate
is 146 to 148 million tonnes. I do not
think that this is scaling down of the tar-
get. This is the likely achievement that
we are projecting and I do not think that
you can take objection. Our estimate of
1983-84 foodgrains production target—of
course it is too early for us, but at least
the target that we have set is 142 million
tonnes. And if we have to succeed, and
the chance is that we can definitely succeed
and go even beyond 142 million tonnes if we
are able to achicve 142 to 143 millon tonnes
of foodgrains production, in 1988-89 at least
I have no doubt that we will be able to
achieve 148 into 149 million tonnes easily.
There should be no difficulty about
it.

AN HON. MEMBER : Depending on
monsoon. :
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SHRI S. B. CHAVAN : Of, course, I
have never claimed that we have overcome
mansoon. In this document there is no
reference to it. So, our estimate of food-
grains production is 149  to 154 million
tonnes. Similar is the case with sugar-
cane, jute, mestha and oilseeds.

One hon. Member was saying, ‘In that
particular mandi’. He was saying, ‘In
my mandi I find that the groundnut is not
coming and that is why groundnut pro-
duction has not increased.” All kinds of
schemes have been stated here, but his in-
formation seems to have been confined to
one particular mandi and on that basis he
has the the projection of the entire country
1 do not know whether the hon. Member
is aware of the fact that a large number of
schemes in Gujarat, Maharashtra, Andhra
Pradesh and Tamil Nadu have been started
and we have very good groundnut crop.
Oilseeds production has considerably in-
creased. In Madhya 'Pradesh soyabean
crop has increased considerably. So these
are the areas where we find that pulses and
oilseeds are on the increase and still I do
not know why some of the Members—con-
veniently he is absent in spite of the ruling
given by the Speaker yesterday that those
who raise the points have to be in the
House so, that if I am giving any incorrect
statement, they will be able to tell me as
to how far my information is correct or
their information is correct.

1 do not want to read all this, but these
are the 51 seetcors about which the projec~
tions of the likely achievments have been
given and I have to make a special mention
about the oil sector in which, at the com-
mencement of the Plan our total production
was 10 million tonnes and we are not only
going to reach the figure which we have
stated here, but we are going to exceed, we
are going to go up to 30 million
tonnes.

DR. SUBRAMANIAM SWAMI : But
you will not be able to refine it. Mr.
Minister, if you permit me to interrupt.

SHRI S.B. CHAVAN : Just a minute.
I am going to come to your point also,
So, I do not think that by any standards
you can consider this 200 percent increase
in the production of oil and saving of very
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valuable foreign exchange -the bulk
imports that we used to have, we have
stopped.

At least our assessment is that at the
end of the Sixth Plan and thercafter within
about three years—right now, in 1984-85,
we will be self-sufficient by about 72 to 73
per cent—and by theend of the Seventh
Plan, we hope that we will be akle to reach
90 to 92 per cent of self-sufficiency in
oil. This is one of the greatest factors
which, in fact, was mainly responsible for
all the price escalations, for all the things
and maladies that you find in the economic
situation today.

So, far as the physical targets are con-
cerned, I can assure you that in the Plan-
ning Commission’s view there is no justi-
fication to have any kind of apprechension
that these physical targets are not going to
be achieved. There might be one or two
areas. In the case of Railways, I think,
the hon. Members are aware of the fact
that freight earning traffic ultimately is a
derived demand. If the CWCs were to
send their foodgrains, if the coal-fields
were to transport coal, if the iron ore for
export purposes is being transported by the
railways, these are different areas from
which they get the demand. If the demand
itself goes down or because of some cons-
traints the iron ore is not in demand in
other countries, the movement of iron ore
considerably gets reduced. We have not
scaled down®even the target of railways.
But our projection is that instead of 309
million tonnes, they will be able to have
the traffic of 283 million tonnes to 285
million tonnes. You should be able to
appreciate this fact.

So, also is the position in the case of
coal. In case of coal also, the total pro-
jection that we have given is that instead
of 163 million tonnes, it is going to be
slightly less and that is because of the fact
that our additional capacity of power
which we propose to add during the course
of the Sixth Plan will be that instead
of achieving 19,667 MW, we will be able
to achieve 14,000 MW to 14,500 MW of
power.

The hon. lady Member went to extent

AGRAHAYANA 23, 1905 (SAKA)  Def. Personnel (Mt.) 386

of saying that even 14,500 MW of power
seems to be a rather difficult proposition,
depending upon the performance of the
first three years. I can well understand
her apprehension. But I can tell you that
we had a thorough scrutiny of the entire
thing. We have not accepted the CEA’s esti-
mate of 4,700 MW and odd. We have given
a low figure of 14,000 MW to 14,500 MW
of power. A large number of projects are
in advance stage. I will not be surprised
even if this target of 14,500 MW is excee-
ded slightly.

So, these are the difficulties. At least
I do not find any difficulty in making a
statement on the floor of the House that
in regard to most of the physical targets,
there is a possibility of reaching them.

Another point was about increasing
the efficiency and making available power
which is badly required both for agriculture
and industry. Our projection is that ins-
tead of 191 billion units, we are going to
achieve about 171 billion units. The plant
load factor which had dipped very low,
which had gone almost to 40 per cent, is
now slightly recovering and our projection
is that we should be able to reach about
52 per cent. If we succeed in having 52
per cent of the plant load factor, I think,
the total requirement of power will be met.
It might be that in very intensive industries,
there might be a pinch, but in other areas
it should be possible for us to improve
the situation. 3

We are sending round a team of ex-
perts; we are investing more money and we
are trying to help them and assist them
in inventory control, in getting some
of the spare-parts which they require for
showing a better performance in the power
sector.

There are some States in our country
which are showing a plant load factor of
as low as 30 per cent. Some of the hon.
Members themselves must be aware of
this. In some States I was surprised when
1 saw that the pilferage was of the order
of 34 per cent, and in spite of repeated
reminders and requesting at the highest
level, the Chief Ministers, I am sorry to
say that things have not yet improved. We

t ')
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have to request through the House also
some of the Chief Ministers who seem to
be not taking enough...

SHRI CHANDRAIJIT YADAV
(Azamgarh) : Which are those States.

SHRI S.B. CHAVAN : I think it will
not be fair...

SHRI CHANDRAIJIT YADAYV : Then
how will the House request them ? You
want the House to request them...

SHRI S.B. CHAVAN : I am not asking
the House to request. Through the House
I am requesting those State Governments
that they should see that the pilferage of
this order does not take place; electricity is
in such a short supply that if they are
going to allow this, then, of course, things
are going to be rather difficult for those
States.

In the steel sector, a point was made
that the stocks are accumulating with
SAIL and we are allowing imports and
that this is as a result of the conditionality
that we have accepted under the IMF. I
think, IMF has been discussed so many
times on the floor of the House. But
again and again the same point are being
repeated as if as a result of some of the sti-
pulations under IMF we had to do this. I
think, hon. Mémbers will appreciate the
fact that with the SAIL the stocks had
accumulated, but imports were allowed
only of such things which were not manu-
factured by any of our steel plants. There
was a wrong macthing or the kind of mix
which in fact is required was not being
produced. Now they have streamlined the
entire thing on the basis of the require-
ment and I should say that this result in less
of imports of steel, but still there are cer-
tain areas where imports are inevitable and
we cannot possibly stop that kind of
import.

Now I go to the next point and that is
about resource mobilisation done by both
the States and the Centre. I have no
hesitation in saying that if you go through
the figures which are given in this Mid-
Term Appraisal document—which clearly
shows the effects done by both the State
H
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Governments as well as the Central Govern=
ment in resource mobilisation for the first
four years—if the efforts made by both are
taken into account, you will find that we
have even exceeded the figure which in fact
was laid down for them for five years. But
in spite of this, you will be surprised to
to know that there are some State Govern-
ments which are in fact in a real financial
difficulty and that is besause of the
fact that the surplus of our revenue
account which we had assumed after
discussion with their officers does not
come true and some of the public sector
undertakings also are contributing consider-
ably, not only current losses but also com-
mercial losses. The losses are of such a
huge order that unless they stop all that,
I think, it is going to be extremely
difficult for the State Governments to
manage their own affairs. We have been
repeatedly requesting them, the State Chief
Ministers, in the National Development
Council. They had agreed to appoint a
Group to go into the details as to how
they can possibly arrest the losses which
the public sector undertakings have been
suffering, but I do not find that there has
been that kind of a very positive response
and things are deteriorating day by day. 1
am sure that unless they take a very posi-
tive step in this direction, they will find
themselves in a very difficult financial situ-
ation ; I have no doubt about it.

If you are to go through the contribu-
tions which were expected from the public
sector undertakings, I would just give you
the figures and then leave them at that.
There are two aspects to this question.
One is about the internal resources which
they have to raise and another is the addi-
tional resources mobilisation effort which,
in fact, is necessary.

I shall give you the combined figure
rather than to give you all three tables.
The combined figures show at the Central
Government level that the total that we
had anticipated in the Sixth Plan was
Rs. 3,900 crores at the Central level and
the achievement for the four years come
to Rs. 5480 crores. We have exceeded so
far as the Centre is concerned. I am
sorry 1 have given a slightly incorrect
figure. The correct figure is this.
The total in the Central sector comes to
Rs. 13,811 erores. Our mid-term appraisal
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for the first four years shows the figure of
Rs. 13,188 crores. There is a slight short-
fall and still there is one more year to go.
At least we feel that we should be able to
achieve the targetted figure.

In the case of State Governments, in
the Sixth Plan, the original figure was
Rs. 4,362 crores and the achievment is
Rs. 469 crores. It is a very miserable
figure If the results are taken into account—
they have of course mobilised the resources
all right—the losses suffered come to a huge

figure. So, these get neutralised. The
contribution comes to Rs. 467 crores.
Taksing the total of the Centre and

States togcther Rs. 18,173 crores was the
figure. which we had targetted and, in four
years, we have been able to reach Rs.
13, 657 crores. I am in full agreement
with so many hon. Members who said
‘that there are certain public sector under-
takings about which they say on the one
hand they should enjoy the commanding
height in our total economy. At least we
have no doubt that we have struck to it.
That position have been given to the
public sector. But, at the same time, if
the returns are not going to be there, then.
it becomes a very difflcult proposition,
Hereafter, to continue this kind of a pre-
position is a difficult preposition. At the
same, time, so far as the efforts is con-
cerned, we are in full agreement that they
will have to enjoy the commanding height ;
efficiency has to be improved ; especially
the capacity is to be fully utilised. But,
because of the power shortage, because of
not giving a proper kind of coal and other
factors, some of the public sector undertak-
ings have not been able to show a greater
return. In the case of engineeing industry,
at least, from the information we have,

out of 13 less making units, now, the figure -

has come down to five. Slowly they are
going to recover. About the N.T.C. Mills,
I think most of the hon. Members were here
when the Commerce Minister made a state-
ment about the textile mills—the sick units
which have been taken over were more as a
kind of employment oriented projects which
had to be taken over. Naturally the
efficiency had gone down considerably.
But, we cannot possibly take a stand that
unless the returns are there, we cannot
take up the projects. In spite of these
difficulties, as a kind of social effort, we

have to take up the responsibility and
renovation will have to be done ; moderni-
sation programmes will have to be under-
taken and a huge amount of investment
will have to be done. Thereafter, these
textile mills which have been taken over
will be able to show better results.

This brings me to the next point. That
is about the Centre-States financial rela-
tions. One of the hon. Members referred
to the opposition’s Bangalore and Srinagar
Conclaves. Amongst themselves this was
one of the points which was in fact very
hotly discussed and, there was a general
belief and a large number of hon.
Members have some kind of a feeling. It
seems to be that all resources are centred
on the Central Government and the State
Governments are not getting a fair deal.
That is the kind of criticism which some
of the hon. Members are voicing especially
after the kind of conclave which was held
in Srinagar. They are bringing up this
kind of a new thinking. So far as the
taxation powers of the Centre and States
are concerned if you refer to the Seventh
Schedule of the Constitution you will find
that the taxation powers which are with the
Central Government are corporation tax,
income-tax, wealth-tax, customs duties,
Union Exice duties, etc. The main items
of states’ revenue are sales tax, States
excise duty, stamps, registration, taxation
of vehicles, taxation of goods and passen-
gers, taxation and duty on electricity,
entertainmentstax, tax on purchase of sugar-
cane etc. There are some items under which
these taxes are shareable. What share
each State Government will get, will
depend upon the dispensation given by
the Finance Commission. The Finance
Commission goes into the details and then
gives its reccommendation to the Central
Government as to how the tax revenue
needs ‘o be share between the Centre and
States. We don’t still have the record of
the Eighth Finance Commission. But, on
the basis of the Seventh Finance Commis-
sion, income-tax share passed on to
States is almost to the extent of 859, Union
excise duties, 40%,. Estate duty is 1009,
So, this is the basis on which these are
being passed on. I have done a rough
calculation over the last 30 years as to
what is the position obtaining in this
respect, and this is what has emerged.



%1 Esp. Activ. by Retd.

Right from 1950-51 to 1980-81, you can see
how these taxation powers have been used
both by the Centre and States, how far
the buoyancy has been there, what is the
total resource avallable with the Central
and State Governments and whether
any corrective neede to be applied.
Sarkaria Commission has been appointed
and they are going into all these things.
But, at the same time, I think it is
necessary to dispel of the doubts and appre-
hensions which hon, Members have been
expressing. I think it will be advisable if I
give some of these figures which are very
revealing. 1In 1950-51 the Centre had tax
revenue of Re. 405 crores. In 1980-8lit
came to Rs. 13.32 crores. 31 times
increake is there. 1In the case of
States taxes, in 1950-51 the total tax revenue
was Rs. 221 crores. It went up to
Rs. 5560 crores. It was 29 times. In the
case of Centre it is 31 times ; in the case
of States it is 29 times. This is the posi-
tion.

Now after these taxes are being trans-
ferred to States, what is the position ? In
1950-51 it was Rs. 357 crores. In 1980-81
th's comes to Rs. 9351 crores. With States,
it was Rs. 269 crores in 1950-51 which
goes up to Rs. 10,351 crores. It is 38
times. In the case of Central Government
it is 9351 crores and in the case of States
it is 10,351 crores.

About annual growth rate I will give
the figure also. Central taxes before
transfer were like these : In 1970-71 it was
10.39%,. In 1980-81, it went up to 12.6%.
After these taxes have been transferred
both in the shape of grants and devolution,
the figure comes to 9.4 per cent by 1970-71.
It was 12.19, in 1980-81. State taxes
before transfer, in'1970-71, the percentage
was 9.6, and in 1980-81, it went upto 11.5.
State taxes after the transfer, in 1970-71,
it was 10.3, and in 1980-81, it went up to
12.5%. If you compare them in terms of
percentage also, the total tax revenue which
becomesi available to the State Governments
and the Central Government, the position
is quite revealing. T am prepared to stand
any kind of scrutiny, and I will give you the
source of this information also. If there
are any doubts, certainly I would be happy
to correct the figures, if I am found wrong.
But I can say, without any fear of contra-
diction, that the figures which I am giving
both in terms of total tax revenue and also
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in the case of annual growth rate, the
picture is, if not that bright, at least it
is not that bleak also. I can make a
definite statement. Some of the Members
and people are creating an atmosphere, as
if the Centre is concentrating all the reve-
nues and powers, and not leaving the
‘States with enough funds etc., but if you
go through these facts and figures, which
are published figures, that would not
be found correct.

SHRI SOMNATH CHATTERJEE
What is the source of this information ?

SHRI S.B. CHAVAN : I will tell you
the source. It is available from a pub-
lished document ; whether I give you all

the figures here, or not, these would be
available to you.

DR. SUBRAMANIAM SWAMY :
When you where in Maharashtra Govern-
mentr, you used to complain...

(Interruptions)

SHRI S.B. CHAVAN : I will give one
more figure and I have done.

Statutory grants and transfer—In 1950-
51 and 1980-81, the grants were 16 crores,
and 338 crores respectively. Then transfer
and grants were 64 crores and 4129 crores.

.The total yield from Cenrral taxes in 1950-

51 was 405 crores, and in 1980-81 it was
13132 croresr. Then, transfer of tax revenue
to the States in 1950-51 was 48 crores, and
in 1980-81, it was 3791 crores. Percentage
of (2) to (1) was 12%, in 1950-51 and 29%,
in 1980-81.

I think, these flgures when properly
scrutinised by the hon, Members would
dispel any kind of apprehénsion or doubts
that they might be entertaining..,

Interruptions)

I need not go into other aspects of the
question, ,,(/nterruptions,)

These are the figures available with me,
which T have given for your information, [
have also stated that I will give you the
sources and you can go through' thes¢
gures yourself, and thereafter if you are
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convinced, then there would be no scope
for saying that we have not given a fair
play to the State Governments. If the
source is correct and if the figures are
authenticated, then you can draw your own
conclusion. I have nothing more to add.
There is one more point which, in fact,
has been stated as a kind of Gospel truth
and that was Raj Krishna’s statement in
ECONOMIC AND POLITICAL WEEKLY.
Shri Satish Agarwal went to the extent of
challenging me. I am a very humble per-
son. I can merely clarify the position.

SHRI SATISH AGARWAL: So I
am ?

SHRI S.B. CHAVAN : Poverty allevia-
tion programme and Raj Krishna’s article
I have myself gone through and I was
myself surprised that the author of these
concepts himself has turned round and said
—he himself is the author together with
others—that the presumption on which you
are drawing all these conclusions is itself
wrong. There are three aspects which he
has mentioned ; and I think it will be
better if I read the entire thing so that
there should be no scope for any kind of
misinterpretation. It reads as follows :

«Prof. Raj Krishna has contributed
a paper on Growth, Investment and
Poverty in the Mid-term Appraisal
of the Sixth Plan, in Economic and
Political Weekly of November 19,
1983. This paper covers mainly
three areas : (1) the growth rate
achieved, (2) the shortfall in real
investment and (3) the reduction in
the poverty ratio.

Regarding the growth rate
achieved between 1979-80 and 1981-82
of 6°5 per as presented in the Mid-
term Appraisal, his contention is

this.”’
Of course, I have dealt with it. I don’t
think T should read all that. In the

beginning I had said something about long
term credit trend he had said and the long
term growth rate. It depends upon our
achievements that we propose to make in,
the 6th Plan. We will have to wait for
some more years to have long term growth
rate projections. Then it further reads as
follows :
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“Regarding  poverty  alleviation,
Prof. Raj Krishna has brought out
two major points : He challenges
the claim given in the Sixth Plan
that a significant number of people
has been brought above the poverty «
line because of a fast growth in the
economy. ‘Secondly, he also chal-
lenge the assertion in the Mid-term
Appraisal that a large number of
people has been  brought above the
poverty line because of many of the
poverty alleviation programmes inclu-
ding IRDP and NREP. The first chal-
lenges, he has supported, by analysing
the relationships between the rural
and the urban poverty ratios (poverty
ratio being defined as percentage of
people below the poverty line) and
the per capita GDP growth of the
economy. These relationships have
heen estimate from 12 observations
spreading over 1960-61 to 1973.74
and based primarily on NSSO house-
hold consumption expenditure
surveys. In these relationships he
demonstrated that there is no corre-
lation or association between growth
of per capita income and changes in
the poverty ratios. We find this ana-
lysis questionable since the poverty
ratios, as they are defined and esti-
mated, depend on per capita con-
sumption and the rural poverty
depends on rural per capita con-
sumption and the urban poverty on
urban per capita consumption.”’

““Therefore, to relate them with
the overall GDP per capita will be
. wrong specification ~ Ahluwalia
has...”

I will
Poverty,
Prices :
Ahluwalia.

give you this authority, ‘Rural
Agricultural  Production and
A Re-examination by M.S.

<“Ahluwalia has clearly demonstrated
that there is an inverse relation
between the rate of growth of rural
income and the poverty ratio.”’

DR. SUBRAMANIAM SWAMY :
Ahluwalia is a World Bank Wala.
CHAVAN :

SHRI S.B. “Similarly,

]
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Dr. Dharm Narain in another paper,
established the same inverse relationship
between growth and poverty ratios. An
exercise conducted in the Planning Com-
mission also using an appropriate speciffca-
tion, relating to poverty ratios with per
capita consumption in the rural and urban
sectors derived a similar inverse relation
between the poverty ratio and per capita
consumption. Therefore, Prof. Raj Krishna’s
contention that a faster growth of the
economy cannot reduce poverty ratio or
the number of people below the poverty
line, is not corrects.”

And this has been established long back
by an NSS survey also.

DR. SUBRAMANIAM SWAMY : That
paper should be circulated, that Planning
Commission paper.

SHRI S.B. CHAVAN : When I am
reading the entire paper it forms part of
the proceedings of the House.

DR. SUBRAMANIAM SWAMY : I do
not mean this. paper. I want that paper
of the Planning Commission to which you
are referring, to be circulated. The exer-
cise of Planning Commission, I mean. I
want that to be circulated.

SHRI S.B. CHAVAN : That is my
_internal document. I cannot possibly give
it.

SHRI S.B. CHAVAN : Continuing the
paper,— '

““There are several years in the past
when with a faster growth rate in
GDP and per capita consumption,
poverty ratios have been seen to go
down and in few cases the number of
people below the poverty line has
declined, = It is true that when the
growth rate of consumption is very
low, its effect in reducing poverty
ratio has not been perceptible.

Thus in our calculation in the
light of this analysis, a high rate of
growth of 6'5 per cent of GDP
realised between 1979-80 and 1981-82
has realised nearly 25 million people
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above the poverty line compared to
estimate of the year 1979-80. In
assesing poverty estimates for 1981-82
we have not revised the Sixth-
Plan assumption regarding popul-
ation projection,,,

Regarding his contention that
from IRDP and NREP a maximum
number of 7.72 million people have
been raised above the poverty line,
Prof. Raj Krishna has, in fact, made
a mistake by identifying the beneficia-
ries of these programmes as indivi-
duals rather than  households.
According to his own calculation if
nearly 7.72 million beneficiaries have
been covered under IRDP and NREP
together, this itself will mean nearly
40 million people when converted
into number of persons benefited.””

So I think these are well known things, 1
do not think that there is any scope for
any kind of misinterpretation or distortion

- of facts. So on both the scores, on both

the points Prof. Raj Krishna and Mr.
Tendulkar; these are the two economists
who have stated this. I think we had
enough exercise on this, we have enough
authority on which we can possible say
that 57 million persons whom we consider
having crossed the poverty line, there is
sufficient of evidence—may be slight varia-
tions are going to be there, I do not deny—
but at the same time the methodology which
we have adopted because the NSSO survey
was conducted in 1977 and thereafter these
are all the conclusions done on certain
assumptions and this was the theory which
they have themselves propounded in the
Draft Plan which was prepared in 1979 for
the period 1989 to 1984, when the Plan
was framed. The very thing, the very
concept was incorporated.

DR. SUBRAMANIAM
Earlier itself it was prepared.

SWAMY :

SHRI S.B. CHAVAN : I do not dilate
on this point. But the entire opposition
was quoting almost verbatim what Prof.

. Raj Krishna has said, as if this is the

conclusion that Prof, Raj Krishna was the
only authority, in this and whatever he
says if the Gospel truth, that 57 million
people crossed the poverty line. This
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seems to be the conclusion of Prof. Raj
Krishna. 1 have merely given you the
methodology which has been employed in
arriving at these figures. And I am sure
most of the economists will be able to see
this, and come to the same conclusion.

15.55 hrs

(SHRI N.K. SHEJWALKAR in the
chair) ’

I am sure, most of the economists
will be able to see it objectively and
come to the same conclusion. Ultimately
there is one more year yet to go and we feel
quite confident that the projections that we
had given in the Sixth Plan we will be
reaching very near them (Interruptions)

About land reforms a number of things
were stated here. I have the latest
information with me which clearly shows
that the number of tenants declared owners
is 77 lakhs and the area is 138.32 lakh
acres. The Ministry of Rural Development
is the source from which the information
has been collected.

sit T s @ (faafa) @ s« d3
Fg1 a1 & AiFS T3 FW AT A AR
fazzw § a8 wad § | a8 AFS AT HIR

we

st g@o do =g : AT qfow, ST
aF AN aid @A N E A A
FIAT |

The area distributed upto October, 1983
comes to 20.4 lakh acres. The area
distributed from April to October this
year is 84,000 acres. This is the information
I have about land reforms. Hon. Members
will be able to appreciate the fact that a
large area is locked up in both the High
Courts and the Supreme Court. We have
requested all the Chief Ministers to kindly
see that stay orders granted by these
Courts are vacated and immediately land
taken possession of and handed over to the
new allottees. A sum of about Rs. 1000 has
been given for improvement of the land
which is going for the first time to the
SC & ST. This sum of Rs. 1000 is proposed
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to be raised to more than Rs. 2500 or
s0.

s TW W U ;. FT HTHT
defafaes ma s arzar @ 4l @, Fa9
#3 AiwS a0 @ E A1 AW g fagft @
& orefter ? #ur ag qiAr agr g 7 oA v
agt qr @ gEiA § IH AMT AT A
92 @I g\

SHRI S.B. CHAVAN : We have also takcn
necessary steps to see that some of these
land reform measures are brought in the
Ninth Schedule of the Constitution so that
they may not be challenged in the court of
law.

Disparity in assistance between hill
areas and desert areas was one of the
points mentioned by Shri Virdhi Chander
Jain. I do not think it is possible in the
midst of the Sixth Plan to review the
entire thing. But I am aware of the fact.
Repeatedly he has been raising that only
Rs. 50 crores have been provided for the
development of desert areas whereas
Rs 500 crores have been provided for the
development of hill areas. He has also
quotted the population, area and all that.
I think, the hon. Member will be able to
appreciate my difficulty that at the fag end
of the Sixth Plan if I have to change the
norms it can create all kinds of distortions
in the situation, When the Seventh Five Year
Plan is prepared, this aspect of the matter
which the hon. Member has raised, will be
kept in view and I will try to see how best
we will be able to help him out.

About drinking water supply, the hon.
Member will appreciate the fact that there
were 1.85 lakh problem villages and now
the number has gone upto 2.30 lakhs.
we feel quite confident that we will be
able to achieve the target of two lakh
villages. But these are difficult areas which
have been left out and where the only
source of water supply seems to be some
kind of pipe system, which is rather costly.
But priority needs to be given for drinking
water supply. We have no doubt
about it.

We will rather curtail expenditure in
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other sectors and will provide this facility
to the people to the extent possible.

16.00 hrs.

Another point which an hon. Member has
raised was a fresh inform to me. I never
knew this and the point was thatina
desert area one village is spread in about
400 sq. Kilometres. That was a news to
me. In fact, I never knew this and I can
assure you that we will take up with the
administrative Ministry concerned and try
to help out. Where the spread of a village
is of such a magnitude—400 kilometres or
300 kilometres—given only one point of
water supplyis going to create difficulties
for those people. At least I am convinced
about it and that is why wherever such
situation arises***(Interruptions).

sit vm @ g gwnfa APy,
A AT AT AET 1 WA ST A 0F
aig F1 A fwar & 5 aga fazqa @9 ¥
dar gar &1 weAY S & wnAwid Ag g,
A% T O § @ W F a1 v 15 fEa-
HrzT qvate ¥ a1 5,7 fEendiez =@terd
#ow gr ) g fad § row Wi
¢ MeFreT St 6 15 e qeard §
YT 6 frandeT st H FAr g€ &

SHRI S. B. CHAVAN : There is no
point of Order, I do not think so. Iam
not yeilding...(Interruptions)

MR. CHAIRMAN : Please leave it to
me. This is not a point of Order.

SHRI S.B. CHAVAN : Wherever such a
situation is there, we will try to see how
far it is possible for the Planning Commis-
sion to help out in areas which are rather
very difficult areas and it is not that no
relaxation can be made. Where the spread
is so much, in fact, more than one
point will have to be provided but the State
Government should take up this issue with
the Administrative Ministry and I can as-
sure you the Planning Commission will
be very sympatheric so far this is con-
cerned.
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About Pilani Lignite-based power pro-
ject, an hon. Member had raised this point.
I think I have still to get some information.
The estimates will have to 'be recast
and the State Government will have to
show the resources from where they are
going to fund this project. Unless all this
information becomes available to the plan-
ning Commission, it will be difficult for me
to give any positive reaction. Some hon.
Members talked about giving priority for
primary education and at least primary
education is a Constitutional responsibility
that we have accepted. In spite of the
fact that nine educationally backward
States have been given additional grants,
for increasing the enrolment, reducing the
drop-out rate, I am sorry to say that there
is not that kind of glamour for opening
primary schools. People would like to go
in for new colleges and new universities but
the primary education which is the base of
the entire thing has been neglected so far,
At least the Planning Commission holds
the view that highest priority needs to be
given for primary education in all the
Siates which are lagging behind. Mr.
Chitta Basu referred to the Prime
Minister’s speech in which she has clearly
stated that the nine educationally backward
States have been given special grants for
increasing the enrolment but in spite of
grants, at least I have no doubt that they
have done very precious little in that. Some
State Governments are prepared to take up
college education entirely at the cost of
State exchequre but at the same time pri-
mary education is not getting that kind of
encouragement which is a point
which I have taken up with the
respective State Governments and empha-
sised this aspect. I have no doubt there-
after if new orientation to education is to
be given, it will have to be in the field of
vocational education. We are in full agree-
ment with the idea of new technologies,
new techniques, new vocational centres,
the kind of semi-urban development centres
which yesterday one hon. Member spoke
about but at the same time these are the
areas where the State Governments will
have to go into great details and prepare
schemes and see that they are able to go
high. In some of the cities where the
population has gone to such an extent that
they are now at a bursting point, they do
not have the necessary infrastructure but
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at the same time every day people in thou-
sands are coming there. I do not think
we can afford this kisnd of thing. We will
have to go in for some kind of semi-urban
centres which are developed very near the
rural areas so that the benefits of develop-
ment become available to their areas as
well.

I have no doubt that in matters of
irrigation potential we have been able to
do something but at the same time there
is a lag between potential and utili-
sation.

Yesterday one hon. lady Member said
that if properly calculated on the basis of
54 to 5 tonnes per hectare, if the total
irrigation potential multiplied by 4 to 5
tonnes is done, then it should give you a
very huge figure. 1 think the best thing
will be—I think you will not take me
amiss if I were to quote the figure obtain-
ing in your State as to what is the yield
per hectare on an average. I am in agree-
ment that there is a possibility of doing
it, not that we rule out the possibility.
Wherever the people have applied their
mind, they have gone in for intensive irri-
gation, three crops have been raised, people
have in fact reaped the benefits—Punjab,
Haryana and Western U.P. and some other
States. =

PROF. N.G. RANGA : Andhra also.

SHRI S.B. CHAVAN : Yes, Andhra.
Sir, I think you will have to take care of
rice. In fact the'whole Green Revolution
has come about because of the increase in
the yield of wheat, but a similar kind of
thing has not happened in the case of rice,
and much more needs to be done in the
case of coarse grsains.

Dry land farming and the varieties
which we are trying to introduce and the
new technology which has been developed
and a large number of watersheds that we
have taken up for intensive cultivation in
dry land areas—these are the only areas
which in fact can contribute for geater
agricultural production and it should not
be difficult to easily achieve the targetted
figure not only in the Sixth Plan—these
are very low figures, at least I have no
doubt about it—there is a tremendous scope
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for increasing it, but ultimately the whole
thing has to be done not by the Central
Government and the Agriculture Ministry
at the Centre, but it is the Agriculture
Ministries in the States. and Union Territo-
ries who will have to have a very vigorous
drive to see that they are able to show
greater yield per hecture of agricultural
production and if they were to do it, at
least we have no doubt that we will be
able to reach a very reasonable figure of
foodgrains production. One hon. Member
went to the extent of,,,

PROF. N.G. RANGA : You have to
increase the supply of credit. These banks
are so slow about it. L]

SHRI S.B. CHAVAN : In fact, we are
prepared to discuss this. A Working Group
has been set up to go into the details and
find out what exactly are the difficulties with
the cultivators. 1 am aware of the fact
that the credit lines has been choked up
with some of the States Governments. A
large number of defaulters are there, they
are not clearing their dues, due to which
the entire credit line is getting choked and
with the credit system they are prepared to
help you out, but the number of defaulters
and the quantum of default is so huge that
something rather unconventional will have
to be done. Otherwise there is no way
out.,

Sir, this was the entire thing that I
should now go to any other point ex-
cepting...

DR. SUBRAMANIAM SWAMY :
What about employment ?

SHRI S.B. CHAVAN : About employ-
ment, in the Sixth Plan document, the
figure which was given was 30 million
standard person years that we wanted to
create, and I am very happy to report to
this House that in 1980-81, 1981-82 and
1982-83, on a very rough calculation it is
ranging between 325 million mandays and
425 million mandays. So, it was 300 to
400 mandays employment that we wanted.
to generated and we have succeeded in the
first three years. I can assure you that the
projection that we have given about the
number of jobs which, in fact, we wanted
to give was—on a very rough basis I am
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saying from my  memory—of the order of
about 34 million people or so and the rate
of employment generation is about 4.27 or
4.3 per cent while the rate of addition to
the labour force is very much down below.
So, there is a margin there. There is back-
log of 12 million from the Fifth-Five Year
Plan. So, 34 million plus 12 million, it is
46 million people to whom we have to
cater to.

With this and also a number of other
poverty elimination  programmes, like,
IRDP, NREP, the scheduled Caste
Component Plan, the Triblal Develoment
Plan, the area specific plan that we have
started, the programme for the desert
development area and all other hilly and
backward areas, I think, it should not be
difficult for us to achieve thetargets that we
have projected.

These programmes have also been
intensifided by two more programmes which
the Prime Minister had announced on 15th
August. One is about giving a guarantee
to one member from each family for em-
ployment. That is the greatest achivement
I must say, for the first time for the country
as a whole. We have now accepted their
responsibility. The other programme is far
educated unemployed. We have also taken up
a new scheme for providing employpment to
rural youth. To the extent of Rs. 25,000,
without any security, the bank are supposed
to give loans to these people at a reasable
of interest and without insisting on
guarantee. This is also antother big step
which we have taken. With the previous
programmes and with these two new pro-
grammes, at least, I have no doubt that
employment generation of a very huge
order is going to be created.

At the same time unless you control the
the growth of population, we may not be
able to achieve the desired results. About
the family planning programme also, I am
happy to report to the House that the rate
of growth of population which was 2.3
per cent has come down to below 2 per
cent. In fact, greater incentives need be
given for the implementation of this pro-
gramme.

All voluntary efforts will have to be made
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on a very huge scale. Unless we control
the growth of population, all the big pro-
grammes and the huge amount of money that
we are investing on all those programmes
will be nullified. So, every attempt is being
made to see that incentives are provided for
this kind of a programme.

DR. SUBRAMANIAM SWAMI : Is
the Opposition responsible for growing
population ?

AN HON. MEMBER : You came to
power only on that slogan.

SHRI S. B. CHAVAN : There are a
large number of points which the hon.
Members had raised, specially about the
crop insurance and how benefits are being
given under these new programmes to small
and marginal farmers also. A doubt was
expressed yesterday that the crop insurance
scheme was confined only to some middle
class or rich farmers. Actually, the whole
scheme depends upon the capacity to pay.
But now it has been modified with a view
to see that the amount of indemnity that
is to be provided should be shared between
the State Government and the Central
Government. We are awaiting the com-
ments from the respective State Govern-
ments. Unless the State Governments
come to an agreement and take the res-
ponsibility of providing their share to help
the poor farmers, it may not work to the
desired extent. We are prepared to give
all the assistance to the poor farmer, in
order to see that his crop is ensured, who
for the first time is coming into the mains-
tream of developmental process. An
amount of Rs. 125 crores is given under
the IRDP and § 125 crores are to be  pro-
vided by the State Governments. So, Rs.
250 crores are being made available for
small and marginal farmers. If this crop
‘insurance scheme is taken up seriously, I
have no doubt that we will be able give him
the kind of security and protection which is
very badly needed for him. When
natural calamities are there ; when floods
and cyclones affect him, there is nothing
that a poor farmer can do. This is a thing
in which every one of us should cooperate
and request the State Governments also to
accept the responsibility and give the con-
sent for for their,
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Then, there was a point which my hon.
freind, Mr. Chitta Basu, raised and that
is about giving the statutory status to the
Planning Commission. You are aware of
the fact that this question was gone into
very closely by the Hanumanthaiya Com-
mission. When the Administrative Re-
forms Commission was appointed long ago,
it was taken up and it was dispassionately
examined by the Administrative Reforms
Commission. They recommended the kind
of flexibility that you have in the working
of the Planning Commission, the kind of
coordination which is very badly required
between the Planning Commission and the
administrative Ministries and the State
Governments. Unless this kind of flexibility
is there, it will become impossible for the
Planning Commission to discharge its res-

(ponsibilities in the way in which it has been
"expected of them to discharge. If we try to

introduce into the entire system any rigid
statutory limitation of powers and functions
then the Planning Commission will be sit-
ting in an ivory tower. What is being
done in regard to the rest of the things
in the field will be completely lost sight
of. There will not be that coordination
and so it is very necessary, in order to
maintain close coordination. .,

(Interruptions)

There has to be close coordination,
not only between the Ministry of Finance
and the Planning Commission but between
all the Administrative Ministries also for
resolving the day-to-day difficulties they are
facing. Unless this kind of coordination
is there, I do not think that the Planning
Commission will be able to play the role in
an effective manner. I ‘have no doubt that
no statutory status need be given to the
Planning Commission. The present condi-
tion needs to be continued. That will be
better and will be in the interests of
of the development programme and
it will bring about the kind of results
that we had expected.

As regards the creation of some kind of
monitoring agencies which almost every
Hon. Member who participated in the
discussion mentioned, I am to say that I am
still discussing this matter with some of my
officers. ..
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PROF. N.G. RANGA : What about
the Standing Committee to be associated
with the Planning Commission ?

SHRI S. B. CHAVAN : In our Plan
Evaluation Organisation, we have Regional
Officers with the representatives of the
State Governments and the Administrative
Ministries. A random kind of monitoring is
being undertaken, a kind of physical check.
You cannot possibly go to every village and
have physical checks. At the same time,
if some kind of a random supervision or
physical check is undertaken by the three
agencies together—so that the State
Governments should not have a feeling
that some outside agency is trying to inter-
fere in their working—we canfally involve
our Project Evaluation Organisation in this
work.

The point is raised about having some
kind,of a Standing Committee. This was
one of the issues which was also considered
at some length and Government had taken
a decision that, instead of a Standing Com-
mittee, we should go in for a Consultative
Committee and we have the Consultative
Committee where the Members from both
sides are represented. I would like to say
to Shri Satish Agarwal ““You are most
welcome to our Consultative Committee.
Give all your valuble suggestions in the
Consultative Committee. You can also
opt for being a Member of the Consulta-
tive Committee. Your valuable suggestions
will be definitely taken care of and comsi-
dered properly. I give this assurance to
you.

I do not think that any change is requi-
red in the Consultative Committee that we
have. They can definitely do a better
job.

I think that the rest of the points
which the Hon. Members had raised are
covered. In fact, I had prepared my-
self on all the issues.

(Interruptions)

DR. SUBRAMANIUM SWAMI : What
about the balance of payments position ?

'SHRI S.B. CHAVAN : As regards the
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balance of payment, you have referred to
some statement made by the Minister of
Finance in Calcutta or somewhere else.
I will, of course, see this. The debt ser-
vicing problem is going to be a difficult
proposition. We have done this exercise.
In fact, the total debt servicing that we
have to take compared with GDP is not even
10%. I do not think there is anything to
to be frightened or to be worried about it.
But, at the same time, I must also say
that we cannot take a very lenient view
also. We should try .to see that imports
ore curtailed. Import substitution, to the
greatest extent possible, should be under-
taken. We have to import only whatever
is inescapable. We are interested in expor-
ting a large ber of things. If exports
were to incfease, we have to be competitive
to enter international market. Unless our
technology is updated and we are able to
offer it on reasonable terms, it is going to
be extremely difficult to stand the competi-
tion especially in the present international
situation. So, I do not think that there is
anything to be worried about the debt servi-
cing and the total debt obligation that we
owe to foreign countries. But, at the same
time, we have to be rather cautious to
keep ourselves within the limits so that we
do not exceed the reasonable limits. We
feel quite confident that we will be able to
lay a very strong foundation for the seventh
Plan.

Most of the point which were made here
do not, in fact, concern the appraisal of
the Sixth-Five Year Plan ; they are in the
nature of suggestions for the Seventh Five
Year Plan. I am again expressing my
gratitude to all the hon. Members who have
given their valuable suggestions.

(Interruptions)

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, only one sentence. We
congratulate the hon. Minister on his ex-
cellent performance.

MR. CHAIRMAN : We cannot have
another debate. But some hon. Members
want to seek some clarifications. I will
make a request that the clarification must
not be in the nature of making another
speech.  Secking clarification means only
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trying to know something specific from the
hon. Minister. The hon. Members may
make out, whatever they want to say, in
one or two sentences in the form of
questions and not make speeches. I will
call everybody.

SHRI CHANDRAIJIT YADAV : 1
would like to know this from the hon.
Minister. His own Plan appraisal shows
certain deficiencies so far as the rural sector
is concerned. For example, there are
shortfalls in very strategic areas : rural elec-
trification 20 percent ; rural roads 20 per
cent ; rural water supply 30 per cent; rural
health schemz 10 per cent slum improvement
45 per cent. I am asking whether the
Government and the Planning Commission
will pay special attention to remove these
disparities in the rural areas. That is why
people are saying that the Plan is urban
biased. I want to know whether effective
steps will be taken so that these shortfalls
are really made up in the coming two
years.

My second point is this. He has said
that about 46 million people were looking
for jobs in the Sixth Plan. Now the recent
study done by the Labour Bureau of Simla
is that in 1983 the registration with the
various Employment Exchanges is, over the
previous month, more than 32.3 per cent
and over the last year, more than twelve
per cent the vacancy shortfall is more than
14 per cent. Therefore, the number of
unemployed is growing and the vacancies
are falling. I want to know, during the
last three years, how many millions have
been given employment out of the 46
million people who were looking for
jobs. \

MR. CHAIRMAN : The Minister will

reply to all the questions together at
the end.

SHRI CHANDRAIJIT YADAYV : Then
he cannot reply to all the questions. Let
him reply separately.

MR. CHAIRMAN : He will reply to
all the questions together at the end.

Mr. Rahi.
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PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, I am not one Wwho says that all the
35 years have been wasted. I feel that
India has made a tremendous progress.
But despite that progress, there is an
economic scenaric at the moment
which is very frustrating. Even the
dimensions of peverty have not been
measured properly.

Slums are growing. If would invite
the hon. Minister of Planning and officers
of the Planning Commission not to go away
from here, but around Delhi to R.K.
Puram where a slum is growing. Swines
and human beings are living together. 1
support the suggestion of Shri Satish
Agarwal far a Parliamentary Commit tee.
We live with the people and we know the
dimension of the poverty in the country.
Since I could not participate earlier in the
discussion and make my points, I would
only seek clarifications on two points.
Firstly, the ministers own document says
that the inflation is eating into the vitals
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of the development and a sizeable portion
of the development is offset by inflation.

Kindly see page 2. It says.

“Taking the four years of the Plan,
the total actual of approved outlays
come to 839, (Rs. 79,880 crores) of the
public sector plan outlay of Rs. 97,500
crores. However, inflation, particularly,
in the costs of capital goods, especially,
of imported capital goods, has eroded
the real value of—Plan investment. At
79-80 prices, this represents 629, of the
Plan outlay.?

If you say that about Rss 16,000 crores
you are adding to the outlay, we are not
happy on that. You will kindly throw
some light as' to how you are going to
control the inflation. This is my first point.
If wasteful public expenditure continues
and if deficit financing also continues
unabated inflation will continue. I want to
draw your attention to his. I do not
want to have a political advantage out of
this discussion.  Last time Mr. Prate Sirys
said that I was taking a political advantage.
There is a tremendous amount of regional
imbalance in policy formulation.

MR. CHAIRMAN : Put a question.
Otherwise I shall have to stop.

PROF. SAIF UD DIN SOZ : In public
sector industries we have invested a sum of
Rs. 25,500 crores in the country but the
J & K State’s share comés to 0.60%. I do
not want any political advantage out of
this avalysis and I am not going to have
any press conference. I only want to know
from the Hon Minister (Interruptions) Kindly
listen to me. I have sympathy for
point of view. You have sympathy for
me. I want to know from the Planning
Minister that if he cannot instal heavy
and big industries in our State, can he not
harness our hydel power potential ? I think
we have hydel power potential to the tune
of 20,000 M.W. If you can harness this,
it will be for the betterment of country—
not only of my State.

MR. CHAIRMAN : Dr. Swamy.
Excuse me. You cannot ask new questions.
Explanation means that you can ask for
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clarification on what he has said. If he has
left out anything, you can do so. Dr
Swamy.

DR. SUBRAMANIAM SWAMY
Because the Minister said about employ-
ment. Kindly see what is stated in the
Appraisal Document. Is it not in contra-
diction to what he has said in this
document ? Ishall read only one *ne. It
says :

“Taking all this into consideration, a
significant shortfall in the employment
target in 1982-83 is apprehended.”’

On poverty he says that they have earried
out some studies. We want to see these
studies. There is no national security
involved in relation to poverty of our
country. He should make these studies
available to us. )

MR. CHAIRMAN :
Mukherjee.

Shrimati Geeta

SHRIMATI GEETA MUKHERIJEE
(Pauskure) : While replying, the Minister
referred to measures taken to bring the
Land Ceiling Laws in the Ninth Schedule.
Is the Minister aware of this fact that, in
this very House in this session itself, while
replying to one of the Private Member’s
Bills the Minister of Law, Shri Kaushal,
made it very clear that it cannot be placed
in the Ninth Schedule because it is against
the fundamental and basic structure of our
Constitution.

MR. CHAIRMAN : As interpreted by
the Supreme Court.

SHRIMATI GEETA MUKHERIJEE :
Is he aware of Mr. Kaushal’s pronounce-
ment ? If so, since he is one of the
implementing ministries, would he take
these seriously to implement this ? Why
are you not getting assent to the West
Bengal Government’s Land Reforms Bill
sent to the President for his assent ?

Would you clarify on these points ?,

MR. CHAIRMAN :
be enough.

I think that will

SHRI M. SATYANARAYAN RAO
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(Karimnagar) : Sir, while replying to the
debate, the hon. Minister was kind enough
to announce one thing. Of course, this was
announced by the hon Prime Minister on 15
August. This is about the employment
scheme. But, in some of States
unfortunately the MPs are not being
involved in this work. This problem may
be facing you also, I want some clarification
on this pointas to what yon have done.
Have you written to the Chief Ministers to
involve MPs In that work, because, they
are appointing only MLAs, in those
committees ? This is my point.

SHRI G. NARASIMHA REDDY
(Adilabad) : Sir, I raised two points and I
requested him to reply to those points.
Number one is this. For the last 30 years the
irrigation potential is not materialising
only because the required fund is not being
allotted on the ‘on-going’ projects. Instead of
that, new projects are being taken up.
What is the policy which is going to be
taken by the Planning Commission so that
these on going projects will be given
priority and completed ? This is my first
point.

Numb::r two is this : In the survey of
the mew projects they are not considering
which are the areas which are going to be
affected once the survey is completed and
the water is fully stored. I only want to
know what steps the Planning Commission
is going to taken in this regard.

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : Regarding the
first point about the association of MPs at
State level we have written to the Chief
Ministers. [ have myself written to all the
hon. Chief Ministers. I have got written
informrtion from all the Chief Ministers
including the Chief Minister of Andhra
Pradesh. I have this information that all
the MPs, all the MLAs, and panchayat
samiti people are involved at monitoring
level.

SHRI G. NARASIMHA REDDY
No, Sir.

SHRI S. B. CHAVAN : Well, on the
basis of the information which you are now
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giving I will again take up this matter
saying, this is contradicted by hon. Members
on the floor of the House and you better
look into it and see that the members of
Parliament are closely associated.

SHRI G. NAASIMHA REDDY :
About selection also.

SHRI S. B. CHAVAN : Not on selec-
tion. I don't thank I can insist on
selection.

SHRI M. SATYANARAYAN RAO :
The MP should be there.

SHRI S. B. CHAVAN : I agree, MP
should be associated. There are two points
made by the hon. Members. One was
about the Kochampad project, It has a
capacity of releasing 14 cusecs of water.
Some 7 lakhs cusecs of water was released
Number of areas were inundated, the hon
Member went to the extent of saying that
Planning Commission has completely, failed,
the CWC has complately failed in this
matter, and so on. 1 think he will bear
with me when I say that ultimately these
projects are being prepared not on the
basis of once-in-a-thundred-year-calamity.
7 lakhs cusecs of water had to be releaseed
from Kochampad dam because there was
a storm nearabout. Stormy conditions were
obtaining in Nizamabad district and
Nandad district. We are aware of the fact.
All the rivers were in spate. The reservoir
was full. Down below also all the rivers
were in spate. In such a condition if 7
lakh cvsecs of water is released there should
not be any surprise that some of the low
areas have been inundated. But there is
nothing wrong in the calculation. I have
disussed it with some of the responsible
officers form the CWC. I am convinced of
the fact that in the matter of calculation
they have not committed any mistake.

About Irrigation projects, 66 irrigation
projects are suggested by CWC at Central
level. Out of 66, my information, which I
have incorporated in this document, is this.
We feel that 38 projects started before
1976 are going to be completed at the
end of the 6th 5—year plan. I can’ot possi-
bly say that new project will be started by
any State Government. Even if I have to

say, I don’t think that they are going to
honour the commitment that I make to you
and there fore I don’t propose to make any
such commitment.

About MNP and shortfall in certain
areas I have given you the figure. I have
given you the position regarding water
supply. This morning I was having discussion
with my officers and Adviser in charge of
Minimum Needs Programme. He gave me
the latest figure and likely shortfall. In
stead of reaching two lakhs thirty thousand
villages,.. The assessment is that it will
be possible to reach about two lakhs and
odd. Might be that 25,000 villages may not
be coverd, but we will try to see how far
we can expedite it.

But at the same time, about the ap-
proach roads and other things, about which
the hon. Member has stated, under the
NBEP, such a huge amount has been pro-
vided to all the State Governments. Almost
hundred per cent assiststance is made avai-
lable from the Centre for all the earth
works under the new Employment Guaran-
tee Scheme. If these amounts are properly
utilised by the State Goverment, I do not
find any reason why these approach roads,
four kms here, or two kms there, should
not be possible for them to construct. I
can understand that the major district roads,
or the State highways may not be possible for
them to construct, but the approach roads
should be within the reach of all the States
Governments. Some States have taken
full advantage of these funds made avai-
lable to them.

Hon. Shri Rahi has been insisting since
yesterday about giving some kind of
protection against the ravages of floods.
He is aware of the facts that protection
bunds are being constructed, . (Interruptions)
I do not think, that we can give any gua-
rantee that we will be to provide hundred
per cent protection against floods. Flood
itself is unpredictable. Some times, floods
of a normal nature can be taken care of.
but if there is an abnormal flood, and the
bunds get breached, I do not think, any
kind of guarantee can be given by any of
the engineers. If you want to provide some
kind of a security for something which
occurs once in hundred years, then the total
investment will be prohibitive, The Centre



415  Esp. Activ. by Rerd.

or the States cannot afford a huge expendi-
ture to take care of a calamity which may
or may not occur over a hundred ora
hundred and fifty years.

Next, I come to the question of water
logging. According to the new instruc-
tions, when new irrigation projects are
being taken up, besides the techno-econo-
mic information that they are supposed to
supply to the CWC, we are also insisting
the anti-water logging measures, and the
drainage facilities, which need to be pro-
vided in the command area. We want a
complete survey of the command area, and
water use depending upon the type of soil
in that area they should clearly indicate by
demarcating the zones on the command
area map. How far it is being observed
is a matter which will have to be gone into.
But for the projects completed long back,
the water percolation, of such a magnitude
that they are completely damaging the lands
in the command area. There is a very good
case for going in for lining of the canals.
If lining is done, I am sure, most of the
land which is damaged now, can be re-
claimed. If we provide the drainage facili-
ties, provided the lining, we would be able
to get the revenues out of the total irriga-
tion system.

Unfortunately, in some the areas, even
the operational costs are not being recove-
red, and that is why, I would notbe
surprised, if they come round and say, ‘If
you are asking us to do it, provide some
more funds’. I do not think that for
maintenace we can provide anything.
Maintenace is the responsibility of the State
Government, on the basis of the norms
which the Finance Commission must have
provided by now, and which are supposed
to be observed for the maintenance of
canals, .,

(Interruptions)

SHRI CHANDRAIJIT YADAV : Out
of the 46 million people, to how many have
you been able to give employment during
the last 3 years ?

SHRI S.B. CHAVAN : The hon.
Member is basing his entire arguments on
the basis of those who register themselves
with the employment exchanges.
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DR. SUBRAMANIAM SWAMI : What
are your stasistics ? Your document says
that you cannot achieve the target.

SHRI S.B. CHAVAN: If you had
raised this yesterday, I would have brought
all the statistics which were necessary.
Anyway, the difficulty in the case of regis-
tration in the employment exchanges is
that it is not only the fresh entrant who
want to seek employment, a large number
of people who want to better their position
also get themselves registered.

So, any registration with employment
exchange will be a very misleading figure.
So, I don’t think that you can draw any
definite conclusion.

(Interruptions)

SHRI CHANDRAIJIT YADAV : You
said, 45 million people were looking for
jobs. Out of those people, during the last
three year, how many have got jobs ?

SHRI S.B. CHAVAN : I will supply
the information. I am not able to trace out
that paper. Of course, that paper is with
me, but it has been mixed up with a large
number of other papers. 1 will be able to
give you the information.

A number of other things were stated.
I don’t think that at this moment I can go
into the broad question of regional imbala-
nces. It will take about half an hour for
me to explain about regional imbalances
and the steps taken by the government
in order to remove these imbalanaces.

PROF. SAIFUDDIN SOZ : What
about the hydel power ? I do not want
to khow about it for my State ; it is for
the entire country.

SHRI S. B. CHAVAN It depends
upon your commitment so, far ; how many
projects you have been able to complete
and the tojal availability of the resources
with you and the reasonable kind of assu-
rance that within a reasonable time you
will be able to complete these projects. If
site conditions are quite favourable, I can
assure you that the Planning Commission
will not be averse to it provided all the
conditions are fulfilled,



417  Esp. Activ. by Rerd.

SHRI RAM LAL RAHI: One clari-
fication.

MR. CHATRMAN : I have not allowed
you. It would not go on record., After
all, there must be some order in this
House; it would not go on record.

(Interruptions)**

MR. CHAIRMAN : It has not gone on
record. After all, there must be some
order in his House. I had given you an
opportunity to put your questions and now
it is upto the Minister to reply the way he
likes. You cannot force him to reply the

way you like. It is not necessary.

(Interruptions)**

PROF. N.G. RANGA : I have only
one suggestion to make. Our friend from
Kashmir has made a very good sugges-
tion. I don’t want any reply here and
now, but I would like my hon. friend, the
Minister for Planning, who was given his
reply today in such a self-confident and
satisfying manner. I want him to keep that
in mind and place it before the Planning
Commission the need and also the useful-
ness of developing hydel power in the north
eastern States and also Kashmir where you
have got the possibility far that develop-
ment.

MR. CHAIRMAN I think he has
taken note of that. A number of amend-
ments have been moved to this motion. If
any hon. mewber wants that his amend-
ments should be put separately, he should
tell me ; otherwise, I will put all the
amendments to the vote of the House
together.

SHRI SATISH AGARWAL : That is
much better.

SHRI G. NARRSIMHA REDDY : I
want to withdraw my amendments.

MR. CHAIRMAN : Is there any hon.
member who wants to withdraw his
amendment or who wants me to put his
amendment separaely ?

*¥ Not recorded.
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SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : Now, I shall put .
all the amendments to the vote of the
House.

ot f@ @@ warz gAi (FrEIAT) ¢
ud o qta sieedzg & ag a@n ¥ ey
=ifgw |

MR. CHAIRMAN : I will ask for the
views of the Members then. Shri R.L.P.
Varma, Do you want to be put your
amendments separately ?

=t Qa «re s aqat o, gty

MR. CHAIRMAN : First of all, Mr.
Reddy wants to withdraw his amendments,
amendment No. 31.

Is it the pleasure of the House that the
amendment moved by Shri G. Narsimha
Reddy, he allowed to be withdrawn ?

Amendment No. >I was, by leave,
Withdrawn.

MR. CHAIRMAN : Now, Shri Varma’s
are Amendments Nos. 1 and 2, and
6 to 8.

ara a1 T8 T8 e & ?
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MR. CHAIRMAN : I shall now put
Amendments Nos. 1 and 2, and 6 to 8,
moved by Shri R.L.P. Verma to the vote of
the House.

Amendments Nos. 1, 2,6. 7 and 8 were
put and negatived.

MR. CHAIRMAN : Now, Shri Ram
Lal Rahi, do you want your amendment
Nos. 11 to 23 to be put separately ?

ot T AT T A, S
aga w51 & ¥ 1gan g f5 ¥ @My do
11 % 23 srw & gz fopg sind o
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MR. CHAIRMAN : I shall now puf
Amendment Nos. 11 to 23 moved by Shri
Ram Lal Rahi to the vote of House.

Amendments Nos. 11 to 23 were put and
negatived.

MR. CHAIRMAN : I shall now put
all the remaining amendments to the vote

of the House.

Amendments Nos, 10 am{ 24 to 30 were
put and negatived.

MR. CHAIRMAN : Now, ﬁn?lly, 1
take up the motion of the Hon. Minister.

The question is :

«That this House takes note of the Sixth
Five Year Plan 1980-85—Mid-
term Apprisal’ laid on the Table
of the House on 19 August,
1983.”

The motion was adopted.

16.49 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF ILLEGAL MI-
GRANTS (DETERMINATION BY

T RIBUNALS) A%‘;)D]NANCES 1983;

ILLEGAL MIGRANTS (DETER-
MINATION BY TRIBUNALS) BILL

MR. CHAIRMAN : Now, we take up
the next item. Ttem Nos. 15 and 16 on the
Agenda. The time allotted is four hours.

Statutory Resolution is to be moved
by Shri Indrajit Gupta. He is absent. Shri
P.K. Kodiyan.

SHRI P.K. KODIYAN (Adoor) : Mr,
Chairman, I beg to move the following
Resolution :—

““This House disapproves of the Illegal
Migrants (Determination by Tri-
bunals) Ordinance, 1983, (Ordi-
nance No. 8 of 1983) promulgated
by the President on the 15th
October, 1983"’. .
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Mr. Chairman, even though I have
moved this motion for disapproval of the
Ordinance, I should make clear one
thing. Even though I have moved this
Motion of disapproval, I should make it
clear that I am not opposed to the inten-
tion of the Ordinance. I am opposed to
the practice of issuing ordinances. This
Government have been resorting to the
practice of issuing ordinances even when
the House was to meet a few weeks after
the promulgation of the ordinance. This
is why, I have moved this disapproval
motion.

Coming to the substance of the
Ordinance and the Bill, T should say that
the Government should have brought
forward this Bill much earlier because
there was consensus among the political
parties and all other people concerned
regarding the detection of illegal entrants
to India in the post 1971 period. Of course,
AASU was opposed to this. But barring
their opposition there was almost national
consensus on the question of starting the
work of detection on this. The Central
Government had issued a pressnote as early
as in October, 1983 that the Government had
already decided to set up a number of
tribunals to detect the foreign nationals in
Assam. Now we are discussing this at
the cnd of the 1983 and the work of actual
detection of the foreign nationals in Assam
for the post 1971 period will begin only
after this Bill is enacted. Therefore, I should
say that the Government has unduly
delayed this very important aspect of
finding at least a partial solution to the
vexed problem of foreign nationals in
Assam. Now since this Bill has been
introduced and the process has begun, I
request the hon. Minister to speed up the
work of the tribunals as quickly as
possible.

There are certain ambiguities in the
present Bill. The illegal foreign entrants
are mainly from the former East Pakistan,
now Bangla Desh. But there are other
nationals, people of other nationalities who
had settled in Assam. For example,
there are a number of people of Nepali
origin. I want to know whether these
people will be included in the category of
the post 1971 foreigners in Assam, In my
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opinion, the people of Nepali origin who
had settled in Assam, should be treated on
a different footing. Even if they are to
be exempted from this, at least another cut
off date should be prescribed for the people
of Nepali origin. I may suggest or 1975 or
1976 as cut-off year for these people of
Nepali origin. We all know the back-
ground of the process of setting up the
Tribunals to decide illegal immigrants in
Assam. Lot of things have happened
in Assam, very unhappy, very very
serious situations have developed there.
The whole nation was very much concerned
about the violence and the bitterness
among the various nationalities and ethnic
groups in Assam during the last few years.
We know how much emotion has been
generated on this question of foreign
nationals in Assam how the Assamese
people are agitated over the issue of
foreign nationals. Therefore, when we
start the process of detecting the foreign
nationals of the post—1971 period, we
have to be very careful to see that the
interests of all sections of the people in
Assam who have genuinely settled there
and who can 'genuinely be considered as
citizens of India, are protected. No
section should be subjected to unnecessary
harassment in the process of detecting the
foreign nationals.

Now, we all know what has happened in
Assam in the past few years ? It is clear
that unless we take special care to the
maximum possible extent, to make
foolproof arrangement for detecting the
foreign nationals, these provisions are
likely to be misused. For example, I may
draw the attention of the hon. Minister to
sub-section (1) of Section 11 of the Bill.
that is :

“On receipt of an application under
sub-section 8, the Tribunal shall issue
a notice, accompanied by a copy of the
application, to the prescribed authority
calling upon it to furnish, after making
such inquiry as that authority may
deem fit, a report to the Tribunal with
regard to the averments made in the
application.””

So, it is the responsibility of the prescribed

(Determ. by Tribunals) Bill

authority, Once an application has been
referred to the authority, it is the
authority’s duty to make an investigation
and report to the Tribunal with regard to
the averments in the application. What is
the authority ? Of course, authority will
be prescribed by the rules that I know but
this prescribed authority should be an
impartial authority. Let it not be an
authority which will act in favour of a
particular section of the people or a
particular nationality or a particular
ethnic group.

17.00 hrs

For example, if the Assam police is to
make the investigation and make a report,
naturally that will go against the applicants
who are non-Assamese who have settled in
Assam. To what extent emotion has been
worked up there, we are all aware of.
Therefore, it should not be left to the
Assam police to make the investigation
and make the report to the Tribunal. I
would suggest here that in all such
investigations, the local people’s represen-
tatives, i.e., Presidents of panchayats and
the local M.L.As. should be associated—
this is my suggestion—in order to ensure
that the prescribed authority functions in
a very impartial and fair manner.

About the intention of the Bill, here it
is stated :

“The Bill has been brought forward
to provide for the establishment of
tribunals and to decide the question
of illegal migrants in an impartial and
fair manner.”’

Therefore, I would request the hon.
Minister to consider this suggestion about
the prescribed authority.

Sir, the detection of post—1971'
entrants is just a beginning. The Assam
agitation people do not agree with this at
all. They are insisting on an earlier cut-
off date.

MR. CHAIRMAN : Can you give

an estimate of time that you will
take ? ;
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SHRI P. K. KODIYAN : I will take
about 10 minutes more. (Interruptions)

You want me to conclude ?1 can
conclude within one minute. (Interruptionns),

Sir, in respect of these pre—I1971
entransts,, i.e., the earlier entrants, that
is, entrants from 1961 to 1971, the
question of detecting the foregn nationals
this period, the entrants of this period,
i.e., pre—1971 period, is still left
undecided. So long as this question is
left undecided and so long as this in decision
exists, it gives an opportunity for the
agitationists to continue the agitation.
Actually, on this plea the Assam agitation
people have already decided to resume the
agitation. In August last, they had already
re-started the agitation and the situation in
Assam, though outwardly it looks normal, is
very very grave. Outwardly it may look
normal. But the agitationsits are preparing for
a big movement, the extremists are looking for
an opportunity to carry on their nefarious
activities to fan the feelings of different
sections of the people in Assam and pluage
the State into a patricidal type of war,
Therefore, it is all the more smportant,
while initiating the working of the
tribunals and also speedying up their
work, that the Government should
also start negotiation with all sactions of
the people in Assam, including the AASU
leaders, to decide the question of foreigners
emigration during  1961-71 period.
Otherwise, it will give a handle to the
extremists to make capital out of the
situation.

Already much harm has been done
to the cause of unity and integrity of
different sections of people, different
nationalities and different ethnic groups in
in Assam. Therefore, such a situation
should never be allowed to occur again.

17.05 hrs.

(SHRI
in the Chair)

SOMNATH CHATTERJEE

That is why I request the hon. Minister
not to delay negotiations with all the people
concerned. There is another danger also.
1 want to point out that net only the
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extremists, not only the chauvinists, but
also the communalists are looking for an
opportunity there. They have already
meddled enough in the previous agitations
and hundreds and thousands of innocent
people have been butchered in Assam. There-
fore, please don’t give any opportunity to
not only the extremists amongst the agitati-
onists but also to the rank communalist who
are looking for opportunity to fan the
flame of communal violence in Assam and
engulf the entire State and the entire north-
eastearn region in flame, particularly, at
this juncture when it has become more and
more clear that forces of destabilisation
have increased their activities and they are
aiming at the disintegration, a disunity
and insecurity of the great country of
ours. Destabilisation from across the
border, destabilisation from internal forces
and anti-national elements and all sort of
activities are going on to undermine the
unity and integrity of the country.

We know what is happening in Punjab,
what is happening in some other parts of
the country and what dangerous security
environments are developing across our
borders in the Indian Ocean. We know
how our neighbour Pakistan is feverishly
trying to from themselves with all sort
of offensive weapons, not defensive
weapons. Therefore, it is all the more
imperative that the earliest opportunity
should be seized in prior to start
negostations with all the people concerned
to find a final settlement to this difficult
problem of foriegn nationals in Assam.

I want to make it clear to the
agitationist of Assam that has Assam remain
a multi-lingual State due to historical
and geographical reasons. Assam became
multi-lingual State with different ethnical
and religious gruops. Therefore, there is
no question of washing it  away.
Assam has to preserve its composit
character and this can be done only
by amity and goodwill- of all sections
of the people in Assam. It can be preserved
only on the basis of recognising the
individuality and the identity of Assamse
nationality and also the rights and
privileges of the ethnic and linguistic and
religious minorities in the State.  Only on
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this basis, the unity of Assam and of the
entire country can be preserved and
Assamese can make their contribution to
the cause of unity and integrity of the
entire country.

Therefore, I again request the Hon.
Minister to start negotiations with all
people concerned.

With these words I conclude.

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI) : 1 beg to move :*

«That the Bill to provide for the
establishment of Tribunals for the
determination, in a fair manner, of
the question whether a person is an
illegal migrant to enable the Central
Government to expel illegal migrants
from India and for matters connected
therewith or incidental there to, be
taken into consideration.””

The influx of foreigners into Assam
and other parts of the Eastern and North-
Eastern regions of the country has been a
matter of concern. These migrants have
remained in India without any lawful
authority by exploiting the circumstances
of migration and their ethnic similarites
and other connections with the people of
India. The continuace of such migrants
in India is detrimental to the interest of
the public.

The Government have been fully alive
to the genuine concern of the people in
this region. Several measures have been
initiated to deal with the problem of illegal
migrants. Vigilance on the Indo-Bangladesh
border has been intensified witha view to
prevent illegal entry of such foreigners.
A decision has been taken to erect a
parbed wire fencing along the Indo-
Bangladesh border and to construct a
broad jeepable road track alongside the
parbed wire fencing. It has also been
decided that three additional ybattalion of
BSF should be raised for strengthening the

e

*Moved with the recomnendation of
the President.
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border outposts and opening the new ones,
where necessary.

The main question in regard to foreign
nationals is how to deal with those who
came over from Pakistan| or Bangladesh
many years ago and after the formation
of Bangladesh and have since been living
in Assam and other parts of the country.
Detection and deportation of the migrants
has been a continuing process. For various
reasons, however, the process of detection
and deportation has been rather slow. As
the Hon. Members are aware, there has
been a consensus about detection, and
deportation of entrants who came after
24th March, 1971. After taking into
account the need for speedy detection,
protection of genuine citizens of India and
public interest, the President promulgated
on the 15th October, 1983 the Illegal
Migrants  (Determination by Tribunals)
Ordinance, 1983 to provide for the
establishment of Tribunals. The Bill seeks
to replace the Ordinance.

The salient features of the Bill are as
follows :

The proposed enactment shall be
applicable to Assam, to begin with, but a
Frovision has been made to extend it to
the whole of India by notification where-
ver Government feels necessary. The Bill
secks to provide for the establishment of
the ‘Tribunals for the detection ina fair
manner of the question whether a person
is an illegal migrant. The Bill seeks to
define the expression ‘illegal migrants’ in
terms of consensus. It is proposed to
empower the Central Government to
establish as many Tribunals as it may deem
necessary and specify the principal place
of sitting and territorial limits within
which each Tribunal will exercise its juris-
diction. The Bill seeks to provide that the
Tribunals to be constituted shall consist
of three members each and no person shall
be appointed as a member of any such
Tribunal unless he is or has been a District
Judge or an Additional District Judge in
the State. Apart from the provisions
enabling the Central Government to make
a reference to the Tribunal, it is proposed
to provide that a private citizen may make
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application to the Tribunal for determining
the question whether any person is an
‘illegal migrant’ as defined in the
Bill. This provision, it is hoped, will

rovide an  alternative channel in
the matter of detection of foreigners.
However, with a view to ensure that
frivolous applications are not made,
certain  safeguards are sought to be
provided, namely, the application should
be accompanied by a fee; the person in
relation to whom the application is made
should reside at a place within three
kilometres from the place of residence of
the applicant; the application shall be
accompanied by affidavits of not less than
two persons residing within three kilometres
of the area in which the person referred
to in the application is residing. Further,
in regard to the application made by
individuals, it is proposed to empower the
Tribunal to ask the prescribed authority
to call upon it to furnish a report after
making due enquiries on the application.
With a view to ensure speedy disposal, it
is proposed that every reference made
to the Tribunal or application made
to the Tribunal shall be enquired into as
expeditiously as possible and every ende-
avour should be made to conclude the
enquiry within a period of six months.
Provisions are also sought to be made
for constituting an  Appellate Tribu-
nal, With a vicw to ensure that the
machinery commands the confidence of all
concerned, it is proposed in the Bill that
the Appellate Tribunal shall consist of
not less than three and more than six
members and the members of the Appellate
Tribunal shall be either sitting or retired
judges of the High Court.

Another important feature is the bar
of jurisdiction on the civil courts. However,
it is proposed that the High Court, under
its revisionary powers, may call for the
record of any case which has been decided
by the Appellate Tribunal and pass suitable
orders. Once the process of determination
of illegal migrants is over, the question
of expulsion of such migrants would arise
and it is, therefore, proposed that the
Central Government may expel such illegal
migrants.

The Bill-.is aimed at speeding up the

DECEMBER 14, 1983

Hieg. Migrant and 438
(Determ. by Tribunals) Bill

detection and expulesion of post-24th March,
1971 entrants. In the context of the prol-
onged agitation in Assam, the need for
vigorously implementing the detection and
expulsion of illegal migrants cannot be
overemphasized. It is hoped that this
measure, coupled with other steps taken by
the Government in dealing with the problem
of illegal migrants, will allay the fears
in the minds of the people of Assam add
create a congenial atmosphere.

With these words, I move that the Bill
be taken into consideration.

MR. CHAIRMAN
moved.

Resolution

“This House disapproves of the illegal
migranted (determination by Tribunals)
Ordinance, 1983 (Ordinnnce No 8 of
1983) promulgated by the President
in the 15th October, 1983.”’

Motion moved :

“That the Bill to provide for the
establishment of Tribunals for the
determination, in a fair manner, of
the question whether a person is an
illegal migrant to enable the Central
Government to expel illegal migrants
from India and for matters connected
therewith or incidental there to, be
taken into consideration.’’

There is an amendment given notice of
by Shri Ravindar Varma. Is he moving
it ?

SHRI RAVINDRA VARMA (Bombay
North) : Yes, Sir. I beg to move : That
the Bill be circulated for the purpose of
eliciting opinion thereon by the 10th
March, 1984.

17.20 brs.

[SHRI N. K. SHEJWALKAR in the
Chair]

it v e @ (frafea) @ wamfa
wgiea, ag wdg waEr (wfaszol gra
Fagrw) fadas, 1983 it q@ fwar
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T g, aguw a9 =i & faem g
78 W 9§ aF T W} F www N
gREqiEl #1 AFT T4 Gt @Y E A W
gga AT gat g7a QAT § oft agg @Y
W 1 2adY adt agE-gaEw : FA”
e arat § f forer dw e & P
a1 7t & o aveqa § qaw ¥ @A aw
ga faarfy oY wda §, @ S A
WAy ag @ &, 37 ) fawrar sme

za fam & R} g@Eardl #1 #3 3@Y
# aifaw 31 AT ge & § ¥ qo
oz T A H AT F AreAW A UG WAY
ST & Fgar Agar § F ag 30 d@rHr
qaraa 73 | ¥ uF fagr ag @4 § Sfwa
fragagfwsdiyaaraday, av ¥gq
e FY ENF T\ X a4 grdar @
faer Y 287 9T 919 FTA H 3 e aveiy
A FY A 3w faa #1 uF 937 glafy 7
g% fear wq sFaar s &gt ar
arfqat 3@ fawr § wa §, 37 F w07
fag I ¥ 7z fasr amar AT &, SgAy
Qe FTAT GHT A1 g1 FHAT |

AR, T TI7 q=ATT F @E 3 FY
3E, ofy ofomared otk frdwi &
sufega & aR A1 39 & (W) wor &
sqy garat #y afear Y a€ ¥ 1 ag zw
aw® 4 §: A9y wardr ¥ dar ey
afuiia § foad da9 & freafafes oaf &
& 93% g0 ¥ 0f 8, safq—

(1) swa wrea & 25 m1d, 1971 #

ar I qrETg AW fean i,";

arasitfa fF gq aida & agar fy
989 fFar § s ag agi @ w@r &
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AT I TAT FIX qTAT AFAT ar agh agf
QAT | (FaET)

SHRI BHUBANESWAR BHUYAN
(Gauhati) , T want to know who according

to him is the original inhabitant of
Assam ?

MR. CHAIRMAN : There is a method
of asking a question-—not now.

SHRI BHUBANESWAR BHUYAN :
Without  knowing  about Assam, its
communties, its customs, etc one chould not
speak in the House.

ot W A g A, 7w
for®r #g1wmar & 7z @i sy &Y srrar
& AT aed afemrT ara & o s
M & guR gt afme # sy
afemar §, 39 & 9989 39 & aq 9y
A AV g Enit stz v F A=y amw v
amnaf?grg@?flww%ﬁ%aéf
92T U & A T W 19 g AAT a7
fadelt wd ? sz gAw @ ey
& NS @ W @y w1 afuwe
& ar g | g7 a1 F1 A9 7 fyoig FLET
AT HT AT T ATHAE FT gy
& S W qargd ar 3% e ¥
fag 3% @ig § a7 3T TEITH FT
WAt AT AT T IT qvE a4y gy
AT T ERA A TG GaT gU, gy
FNE qTEAT AGA TH faer i g E
#3 S 50 fawr 1 2 , sud ga 916 qar
sragta feard ag faar

AT, 1971 ¥ ¥ st awr g
& A% T5% TWIgq arwr 15, 168
18Fm &G a0 18 @1 alw 21
IS & ST A oy Ao AR ) wr
sg ¥ aifem aug, @ sa% a
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arg Far favia & 1 ¥ WAl |y AT
A AT IARY TH AWH @R @
a8 a1 F9w AT | BT g1 Jar qoe g,
fag¥ oA Tow ag F @ FAR A
¥ syaear &1 &, a8 & ST =EAT E AT
Ay G S ofF waTe 3 & fag @3
gl, &Y g9 a1 F) T T |

uF a9 y=or i Aq A 39 faw A
1§ R F suF fau smasr qurd Far
Qigat gL g ¥ I faa & gra afy-
FTO FY TAIGAT FT AT FEY § AT IqH
wez Fgr 2 & 7 afaswoi & ga &
g AT AA S N1 | Jg aEr qmwar
T ATA FTE | T @S F FeAdd I
afagw aamr, gr vz F@ § fFag
a1 F3 AT gAfgal F1 g FE A
T TG FLNT HITYA TGN FLAT qqT A
1 S ANy § aT fgegE ¥ ad
IaF) WY =y fuer @dar oar gau fagam
gar gt |

A SISl & A1 H AqAT AT T
F@IE

MR. CHAIRMAN : We heve 5 minutes
left; we have to goto the next item-
Half an hour discussion.

I will call Mr. Sontosh Mohan Dev.
You may speek for 5 minutes. Then you
may continue on the next day.

SHRI SONTOSH MOHON DEV
(Silcher) : Sir, I rise to support this ordina-
nce which has been promulgated by the
president and brought before the House.
While considering this ordinance we have
to take into consideration the various
aspects of Assam,

Assam was in turmoil for the last
21/2 years. After that there was election.
After election a popular Government was
formed, The Government there - under the
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Chiefministership of Shri Hiteswar Saikia is
doing extremely well; it has been able to
bring peace there. The linguistic and
religious minorities as well as the Assamese
people have now come to realise that they
were mislced by a handful of people by this
agitation. After having won the election
the first and foremost duty of the Govern-
ment is to restore law and order and to
rehabilitate 3.10 lakhs of refugees who have
been renoered homeless. We are happy to
note that each and every refugee (numbering
a total of 3.10 lakhs) have been rehabili-
tated by this Government. We are also
happy to see that at present they able to
take care of the development works in the
State. Not only that. 1In the State they
have taken up development works under
the 20 point programme and this work is
going on very well.

While coming to this particular ordi-
nance (which is going to be a legislation) I
must accept that this legislation had
to be brought in, keeping in view the
prolonged agitation by which the agi-
tationists tried to ventilate certaip
feelings about the Assamese people. At the
same time, this ordinance has to take care
about the safeguard of linguistic ang
religious  minorities who arc termeg
as foreigners’. But at the same time thig
legislation has to take care, as per Govern_
ment declaration, that the real foreigners
who are there after 1971,—that is 25th
March, 1971,—should be datected, their
names should be deleted and they should be
deported from this country.

Keeping this as a background of this
ordinance, I would admit that this ordi-
nance which has been brought before the
House, has been brougth in a very nice
manner, by which they have been able to
protect the interests of the local people, the
Assamese people. as well as the linguistic
and religious minorities. Even then, there
are certain clauses in this ordinance, there
are certain provisions’ in this ordinance,
which need to be discussed in this House,
but before I go into the ordinance, I must
say that whed there is a criticism by certain
Members,.,

MR. CHAIRMAN : The Half-an-Hour
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discussion is to be taken up at 17.30 hrs. I
have been informed that the hon. Minister
concerned is held up somewhere in some
meeting, but we will be coming within
another 2-3 minutes. With the consent of
the House, we will take up the Half-an
Hour discussion at 1735 hrs.

SHRI H. N. BAHUGUNA : (Garhwal)
The Minister is first the servant of the
House, and, therefore, to say that let
the House wait for the Minister is
derogatory.

MR. CHAIRMAN : There is some
difficulty, that is why, I asked consent of
the House for accommodating.

SHRI H. N. BAHUGUNA : Unless
there is something beyond control, the
House has priority.

MR. CHAIRMAN : That is correct.
He is held up in some meeting. We will
take it up at 1735. hrs.

Shri Sontosh Mohan Dev; you may
continue.

SHRI SONTOSH MOHAN DEYV : Shri
Kodiyan has raised certain pertinent points
regarding the Bill. I cannot agree with
him on one point. He also suggested that
the negotiations should start, immediately.
Well, I agree with him that the
negotiations should start, but before
that, an atmoshere should be created in
Assam, so that the negotiations are
meanignful and purposeful and also
fruitful. In that, the agitationists have
got a part to Play too. What has happened
in Assam is that the agitationists have lost
control of a small section of the boys who
are indulging in the extremist activities.
As a result, these extremist activities are
going seriously in Assam, which is bringing
a slur for the State of Assam. The
agitationists have got a responsibility to
appeal to this section of the peopie
including the extremists to see that this
sort of activities stop and a situation is
created there, so that negotiations can
be held ina good atmosphere. I agree
with you that the negotiationssshould be
hold, The Central Government, the State
Government and the agitationists have got
a duty to create an atmosphere, and I am
sure that atmosphere can be created,

because almost all the parties, barring one

Management in Uttarakhand (H.A.H. Dis,)

or two parties, want a solution to this
problem across the table. That consensus
is there, as you have mentioned in your
speech. I donot want to blame Shri
Ravindra Varma, but he should take care of
his friends around him, specially those
belonging to BJP.

MR. CHAIRMAN : You may continue
your speech tomorrow. We well take up.
Half-an-Hour Discussion.

17.34 hrs.

HALF-AN-HOUR DISCUSSION

POOR ENVIRONMENTAL

MANAGEMENT IN UTTARA-
KHAND

MR. CHAIRMAN : The House will
now take up Half-anhour-Discussion to be
raised by Shri H.N. Bahuguna.

SHRI H. N. BAHUGUNA (Garhwal) :
Mr. Chairman, Sir, I am beholden to the
hon. Speaker for providing me this oppor-
tunity through this Half-an-Hour discussion
to discuss about the very limited subject,
through the question of the subject matter
is based on a very wider canvas. This
discussion arises out of an answer to Un-
starred Question 385 in this House on the
16th November, 1983.

The question related to not merely
for environment management in Garhwal
and Kumaon division of Uttar Pradesh,
middle Himalayas but the whole thing re-
lated to development of Uttarakhand region,
which is facing tremendous environmental
and ccological problems and economic
backwardness. Whether the government
was going to take any step such as an ap-
pointment of a commission with regard to
these factors and saving hills from the
catastrophe, which is obvious to almost all
old thinking people in the country. How-
ever, the subject matter of the discussion
has, from the dgenda paper, been reduced
to the heading of the question on that day,
But I do propose to take some of the pointg
because I have asked for half-an-hour dis_
eussion in relation to this answer ; and y
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wanted to cover the whole thing, economic
backwardness, environmental problems and
related matters.

Now, I would like to read from the
Mid-term Appraisal (1980-85). which is the
end of the year appraisal, if I may say so,
not mid-term of this particular develop-
ment aspect of that area. It says about
what has happened in this area. On page
44, it says, “The outlays in the first three
years of the plan have been less than what
had been envisaged at the time of formu-
lating the Sixth Plan,..”” It includes the
Uttar Pradesh area and also says that there
has not been adequate response with regard
to econonic backwardness of this area.
Simiarly, on page 111 of this document,
paragraph 18.13, it reads as follows :

«The Hill Area Development Programme
Plans have not yet been able to bring
the required thrust and emphasis in
the planning and execution of the
programme despite the fact that in
‘UP the HADP has been under im-
plementation since the Fifth Plan.
1t is even difficult to say that the first
two years of the Plan (i. e. 1980-82)
were a period of transition to this
approach as the annual plans pre-
pared by the States have continued
with narrow sectoral schemes with-
out adequate emphasis on eco-
conservation or eco-restoration.”’

Now, the Mid-Term Appraisal itself, says
what I want to say ; perhaps I have little
to say about it- On page 120 it says as
follows :

«Reports on three biosphere reserves
viz. Nilgiri, Namdapha and Nanda
Devi have been prepared.””

Nanda Devi is related to Uttar Pradesh,

etc. Now, this paper says although the

reports are ready it does not really say how
_ they propose to do it.

Coming to this report, with regard to
this area, it has a long history. The late-
lamented Pt. Nehru appointed. Dr. Church
of USA as Snow Hydrologist, Glacier
Hydrologist, as we call at, in 1947 ; and he
gave a report with regard to receding

, glacier of the Himalayas, the causes thereof

Lk
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and the eco problems that may arlse, ulti-
mately because of this recession. Dr.
Church came there, worked hard and
put up some recommendations. They
have not seen the light of the day. We
do not know what has happened to that.
Not only that, now they are lamenting that
this eco system and environment problem
has not just had any consideration in that
area.

Then, what happened ? In 1969 the
C. S. I. R. made another committee under
the Director General of Geological Survey
of India on snow and Glaciers. Why am I
giving emphasis on this ? The basic things
is, snow and glaciers—this is hardly the
time for me to do now—are so important
This Committee went to—it was kept a
secret—Gangot, it studied the whole area,
it studied the reasons for the recession of
these glaciers, it came to certain conclu-
sions. But the Chinese were so alert that
not only now, but even earlier, as and when
we found something about glaciorology, the
Chinese were announcing on the radio that
Indians are doing this, Indian scientists have
done this, etc. We were keeping it a secret.
All right. For what reasons ? But the
point is that secret was not well kept and
we are not capable of keeping anything
secret as the laest has shown. Never-
theless, my point is the 1969 Report
also—what happened to that reports of
the DG ? After all, he was an eminent
man, an eminent scientist, they were never
informed as to what happenend. Nothing
happened.

Similarly, in 1971 another inter-depart-
mental Training Expedition to Gangotri
was organised. And, this one, and again
I am telling you, I am sorry to inform you y
that the scientists involved heard on their
radio the Chinese broadcast with regard to
their expedition to that area. They were
alerting and telling the whole world that
we were going to do. But our scientists
who were involved in that, had no recogni-

tion but that report is also in some
shelf.

Now, the hon. Minister for Environ-
ment, he is a young energetic young man
and I know his deep interest but the point is,
he has to go deeper into this than just sur-
face or superfiicial treatment of the subject,
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It is too big a subject to be treated ignored-
or to be treated lightly because these glaciers
are the lifeline and also the cause of most of
our distress. If that aspect is not looked
after well, some day we may come to abso-
lute difficulty with regard to this receding
glaciers. We may able to do nothing.

I am sorry to make a small complaint.
This Government again appointed a Com-
mittee called Kaul Committee. I requested
the hon. Minister to send me a copy of
that report, well, of course, the House
does not allow anything about it. But the
Minister has acknowledged, I must say in
fairness to him, he tries to do as much as
he can. But that report also, we do not
know what the contents of that report are.
The point is, the eco-system, the environ-
ment has to be dealt with, in the wider
perspective, the forests, the land use, all
become relevant, and the Kaul Committee
becomes equally relevant. And I do not
know what really has happened to this.
My letter, I am sure, is available with the
hon. Minister. I have written to him.

Then, a Task Force had been set up by
the Planning Commission for ecological
protection and development of Himalayas.
Now, this task Force said that if stitch is
not given in the time in another sixty
years—the ratio is such that, nine to sixty,
the problem is such that since we have not
done much so far, the loss is going on in a
geometrical progression that some day it
will be beyond our reach and we may not
be able too do much and a day may come
when be will never be able to do anything.
The eco system will get disturbed, affecting
human life in that area, not only in that
area but the whole of Gangetic basin and
the whole of Brahmputra basin. The
whole thing will be upset. The entire
north will be total ruin if we do not bother
about it.

In fact as against the national objective
of 33 per cent forest cover, there is not
even 11 per cent of forest cover. If it is S0,
what are you going to do with it ? Certain
things have been said by the Planning
Commission. I do not want to go into
the various works done by various research-
ers and the documents produced by the
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Planning Commission. Over the last
71-80 period, the increase in area vulner-
able to floods has gone up by 100 per cent
—from 20 million hectarcs to 40 million
hectares primarily because of the loss of non-
control of water from the southern slopes
of Himalays and north-western slopes of
Himalayas. The Himalayan perennial river
system and its hydro-electric  potential
exceeds more than 100 thousand megawatt
in terms of power. But that is our undoing.
It is not merely a question of that area
alone. I have raised this question because
I come from that area and I represent that
constituency. ButI look at it from a
national prospective. The nation is in
peril. Not only floods and runaway waters
of the rivers, they are building very big
reservoirs. 1 have been opposing these
reservoirs. In all humility I have been to
say that the strategy we have adopted in
dealing with the Himalayan river system is
based on the Tennessee Valley Authority
model. But the model has to be a different .

model. Again it is a matter of great
discussion. But it has to be on the Alps-
model. Check them over the rivers up

there in the hills at different altitudes.
Growing of certain types of plantations in
the denuded hills is important: This is -
essentially needed not merely to protect the
water flow but also to absorb it and—
through the bacteria of their roots to con-
vert sand into soil. Very little soil remains
there. I will just real out how much soil
is going away. But the point is very simple.
I would like to find out from the Minister
the new species of trees, grass and plants.
which the NRI have found out since 1947
for different altitudes of the Uttarakhand
area specially, because the slopes in the
Kumaon and Garhwal area are 60 degree .
inclination and above. The valley is very
little. They want to build a dam up there
in the valley. When you are building this
dam, is not really being dode in the manner
it should have been done ? What is the -
catchment area ? What is the story of the
dam ? The story of the dam is something
which is horrible. Take Ramganga Dam
or Bhakra Dam. What is their lifetime
now and how much now remains ? Their
lifetime in this age at a certain rate of
siltation, according to the Planning Com- -
mission itself, has come down, on their
own showing to even less than 33 per cent,
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Bhakra’s calculated situation was stipulated
annually at the rate of 43,000 acre feet.
Now it has gone to 13 ft. per year. In
terms of units it is from 105 to 154. So
far as Ram Ganga is concerned, it has
outdone everything. This is where Garhwal
comes in. I may tell the hon. Minister
that per unit stipulated siltation of 90 has
gone to 377. The catchment area manage-
ment is near to nil. Idid try, I did start,
these dams were started much earlier than
I had to good fortune or misfortune, what-
ever you call it of being, for a short while,
the Chief Minister of that State. The Ram
Ganga Catchment Area Management was
started during my regime. But the trouble
with it was that we were trying merely to
grow the natural grass, whatever could
grow there. Now, the only Institute of
Grass Technology or New Grass Lands
which is in Jhansi is dealing with, more or
less, what fadder you can produce best.
Similarly, the FRI did not do much about
it. Why they are languishing, why our
scientists grew brighter when they go out of
this country while they languish in India, is
something which the hon. Minister and the
Government must better apply themselves
to. About this rate of siltation I am
talking of only one thing, I can talk of
Tungbhadra, I can talk of Mettur Dam,
but the situation is the same. With this
type of an ecological imbalance up in the
Himalayas. I am talking of these very
constructions. And now you are building
the Tehri Dam spending ultimately I think
more than Rs. 2,000 crores on it. But the
point is how much are you spending today
and is the Catchment Area Management
Programme correlated with it ? 1In reply
to one of my questions, in one of my letters
to the hon. Minister, he had said, in his
goodness, that we are very conscious while
clearing projects that environmental aspect
be kept in mind. It is not merely trying
to say but what are the conditions laid
with regard to these dams, what are the
conditions with regard to those more than
100 dams proposed only in Garwal-Kumaon
area, what s going to happen to the
Catchment Area Management Schemes ? In
what way are you going to cover the
Himalayas so that the soil does not come
down, they are not denuded and ultimately
destroy the entire fish life, marine life ?
1 do not want to go in how the fast flow-
ing water breeds a certain type of fish
called Maheshar. This fish will never
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remain alive in the stagnant water. That
stagnant water will not live long itself.
Built for 110 years, its life will be
30 years. With this type of rate in this
poor country what are we up to? That
is a question which has to be answered.
Of the 22 million hectares of forests
which have disappeared from Himalayas,
25 hectares a day are being destroyed
everyday from this region—in U.P. only.
That is, Uttarakhand loses everyday 25
hectares of precious forests. From the
whole of Himalayas, 22 milion hectares
have disappeared since 1952 till date. This
is the current rate in U.P., that is, Uttra-
khand area—Garhwal and Kumaon. I
want to know whether the Minister is
going to issue directives to stop it, to tell
them that if you are going to build a
school or road, don’t cut a tree, even if
there is no tree, do not build a school on
that open land because it is declared forest.
Why are you punishing the people ? You
cannot give them anything, you cannot say
falling of the trces was there you are stap-
ping all the construction activities where
it is really not involving even a forest but
anyway this is the situation. I hope the
Minister would tell us, or let us know what
he has proposed to do about that.

Then, after a lapse of about 35 years,..
(Interruptions), 1 am metely trying to say
this because Prof. Ranga and others in
their younger days when I was still a child,
and our revered Pandit Kamalapathiji
inspired us to feel that free India will
mean something better and better deal,
I am merely reminding you that when we
are on our way out, how things are yet to
be started. After 35 years, some time in
June 1983, the hon. Minister declared the
constitution of an Institute for Himalayan
Studies based in a particular station,
Kararmal Almorah. Most welcome I
welcome the idlal But may I eknow what
is the function of the Institut , who are
people in the Institute now ? Except
Dr. B.P. Pal for whom I have got great
respect, and I have respect for his old age
also, to except Kamalapathiji or our hon.
Prof. Ranga to go to Himalayas now means
never to return back. 1 do not like Dr.
Pal to be located in an area in a high
altitude, it is not because of his age, but I
have great respect for his scientific attain-
ment. But he may not go there. Then
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how is he going to run the Institute ? The
Minister must tell me what this Institute
is going to do in the area of hydraulics, in
the area of forestry, in the area of economic
development of that area, how the eco-
system is going to be. Itis precisely going
to be the reverse.

I wrote to the Prime Minister on the
17th September 1982 on various issues
concerning environment and she referred
it back to the Minister. Similarly I
wrote something about the total project
management. They are afraid about smoke
in Mussoorie. They are at the hill of
Mussoorie, but look at the wisdom of the
Government, they put up a cement plant
just at the foothills. As the inclination
goes up like this, there is a cement factory
and no manganese chemical plant, as my
hon. friend, Mr. Harish Rawat said, in
that area, and what is the position of that
area ? In that particular area people have
lost their grazing ground, people have lost
their water, people have lost their means
of life. It is a small terrace field which is
mangnified in Pithoragarh and Pithoragarh
is a zero industry district because of that
great calamity befallen- on those people
because of the wrong conception or mis-
conception and the people are trying to do
something about that area. I wrote to the
Prime.Minister about it that if you want
to have a total project management—now,
total project management means, if you
start in Teriban I will give three illustra-
tions. You start with catchment area
management. If I start a manganese plant,
have a serious control on it so that other
problems will not arise—that type of
smoke, that type of debris falling into their
water sources and so on and so forth.

I tell you, the glaciers in the Himalayas
are receding since 1850. I must say the
British had been observing it since then
and because the recession has bcen noted
in 1950 and 1940 and after that, i.e., speci~
ally after independence, I think we have
done nothing about any study of that area.
Now, the Himalayas are sick. The United
Nations studies indicate that Nepal is going
to be totally denude of forests by the year
2000 if the present policy of the Govern-
ment goes on. We hardly can advise
Nepal. As a friendly government, we can
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certainly say ; we are now the recipient of
so much of water from that area and
therefore, so much of flood. We may not
be able to manage that area, but how
about Kashmir ? How about Sikkim ? How
about Garhwal and Kumaon ? How about
the entire North-East Himalayas ? An

18.00. hrs

integrated policy has to be developed.
Unless that integrated policy is developed,
nothing is going to happen.

The 1976 Barh Avog Report, that is,
the Flood Commission’s Report, has said
something about it. I do not want to say
anything on that. But I must say one thing
that, be it the Mid-Term Appraisal, be it
the Flood Commission’s Report, the
various reports from 1947 till 1976, all go
to indicate the total neglect of this area.
1 am not saving that the Government has
not spent money. The Government has
spent money. I am not saving that the
Government is not interested in that area.
They are interested in that area. But,
unfortunately, their interested lacks neces-
sary technological back-up which is very
essential for that area.

1 hope, the hon. Minister will reply to
the question of the eco-system that he is
specifically called upon to answer. In fact,
the Planning Minister should have been
here to say about that, about the eco-
system of that area with reference to the
sharing of glaciers, forests and a little soil
left on various inclinations. What is he
going to say about all that? How is he
going to save the people from pollution in
that area, from the new concept of indus-
trialisation which is indicated by the two
illustrations of Pithoragarh and Dehra Dun,
whether the smoke raising, the air pollu-
tion and all that business will continue or
whether it will come to halt.

I would plead to that hon. Minister
to give a priority, in the sense that let
him fix, not a day but let him himself go
round with his experts, remain in that area
for a couple of days and see how he is
going to meet the requirements of the
people in ‘'that area and save the eco~
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system of that area. He should also direct
the Government of U.P. to forthwith
completely stop the falling of trees in that
area. Is he going to do it or not ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : Mr. Chair-
man, Sir, at the outset, please allow me to
convey my warmest appreciation to the hon.
Member for having raised this issuece and
also for having restricted his observations
purely to the environmcntal angle. That
is very encouraging for us who are totally
devoted and delicated to the cause of envi-
ronment.

I distinctly remember a  discussion
raised on the floor of the House on 1l1th
August, 1980, when the subject-matter was :
The Rape of Mother Earth. More than 20
members had participated in it and it was
one of the most meaningful discussions that
had taken place on this issue. Since then,
many Members of Parliament have got
together and formed a parliamentarian’s
environment forum of which the hon.
Member who has raised this discussion is
also an active participant and, since then,
we have also got the Members of the
Legislative Assemblies and even Municipal
Councillors involved in it.

Many of the observations that the hon.
Member has out forward are true. Although
we do have a very strong will to work for
the cause of protection and concern for the
natural environment, specially in those
areas, the issues raised by him are impor-
tant to these areas of Kumaon and
Garhwal and, we know, how important
they are to the whole of the Indo-Gangetic
area, the origin, the source, of fresh water
supply to the whole of the northern India.
Therefore, we are more concerned about
how this area is to be conserved and
protected and how we can sce that the soil
arosion is somehow or other checked.

I have already mentioned about what
is happening in the delta of the Bay of
Bengal where whole islands have come up
from situation from the hills and from
the catchment areas of this great land. So,
it is a critical situation. I entirely

agree that it needs very careful attention
and concentrated efforts. The only way
out is to create a sense of awareness and
consciousness amongst the people at large
and also certainly amongst™ those who
represent the masses, the Members of Par-
liament and of the Assemblies.

I would like to answer a few of the
observations made by some of the hon.
Members.

The Plans drawn up by the Government
are certainly not neglecting the eight
districts of UP Himayalayas. We have
put in a certain amount of investment in
these areas as well both for the purpose
of soilconser vation and afforestation
measures and micro-planning of the catch-
ment areas. I have got all the statistics of
the projects which were undertaken, whether
they relate to soil conservation, afforesta-
tion, or many of the hydro-projects.

An Hon. Member read out reports
about glacier recession as the barometer
of the management of hill areas. It is not
that the glaciers would recede and affect
the forsts or the ‘wild life. It is the

18.07 hrs.

[SHRI SOMNATH CHATTERIEE in
the chair.)

temperature of that area which will make
the glaciers recede or prolongate and the
temperature of the area is, in turn, depend-
ent on the tree cover. Due to the macro
and micrc climate of the area, there have
been glacier recessions in most of these
areas.

(Interruptions)**

MR. CHAIRMAN : The Hon. Minister
is answering that point. No. This is not
the way. What the Hon. Member says
will not go on record.

SHRI DIGVIJAY SINH : I have full
sympathy  for for  those who are
concerned about the protection of our forest
wealth. Forest wealth has been affected
because of various reasons and we all

*%¥Not recorded.
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know them very well. Essentially, it is
because of the tremendous demand for
wood and domestic consumption of
firewood which the people need. That is
one point.

The other point is that, although since
1980 there has been a marked improvement
in halting illegal cutting of trees by
contractors throughout the country, there
may be some slips in that as well. T agree.
But we must find alternate sources of energy.
This could come from many hydro projects
that have been envisaged in that area, solar
energy and perhaps in the hills even**"

(Interruptions)

The national target of 33 per cent
under forest cover is what I would say an
ambition, it is a goal—and under the exist-
ing situation of such a tremendous pressure,
growth of population and also—another
problem that you must appreciate — pressure
of grazing, intense pressure of grazing. The
growth of human population has also meant
growth of population of the nomadic people
throughuot the country and this has
resulted in growth of pepulation of all
domestic animals, whether sheep or goat or
cattle. And with ¢his growth of population
of domestic animals on the one side and of
the people and their demands on other side,
conserving the forest wealth becomes all
the more important.

As you know, this House passed an Act
in November 1980, called the Forest
Conservation Act whereby no State Govern-
ment can put to use any forest land for
any other purpose without the sanction of
the Central Government. A Forest Bill is
also on the anvil and it is expected to be
put before this House in the Budget Session
next year... '

- AN HON. MEMBER : What for ?

SHRI DIGVIJAY SINH : To focus
attention on conservation throughout the
country conservation in cooperation and
coordination with the people who live
around the forests.

+The hon. Member has also mentioned
about specific species of grass and plants
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that should be evolved and with the scientfic
input from the FRI, Dehra Dun, which
would be more suitable to that area. I would
like to say that the present trend of thought
is that, as far as possible, endemic species
are best suited for that area and the policy
new is go away from putting exotic species,
but the endemic species must be preserved
and they must be given a chance to grow
and live. The pressure of men and beasts.

Let me tell you one thing. When I
was fighting my election in December, 1979,
four ycars ago, I used a slogan ‘More trees
and less children’, and I wish more of us
use the same slogan whenever elections
take place for Parliament or Assembly. I
wish we have the courage to say that.

Sir, as far as Uttarakhand area is con-
cerned, this is a broader area which
includes eight districts of U. P. Hills; when
we planned to set up a Himalayan Insti-
tute, I had also told you what was the
scope of this Himalayan Institute as also
its functions. I was decided that the head-
quarters should be in the U.P. hills and it
could have its operations in Kashmir,
Ladakh, Himachal Pradesh, Sikkim and
Arunachal Pradesh. In the U.P. hills a
lot of research is going on, it was decided
to locate it at Katarmal and the project
is in progress. We hope the hon. Member
here will bear me out that we shall see to
it that the foundation stone is laid as
early as possible of this institution.

The scope of the institution is very
much talked about. Glaciology was talked
about which includes geohydrology, it also
includes the study of soil science ; it also
includes study of the problems of deforesta-
tion and afforestation. Here I would like
to see that all trees above a certain gra-
dient are totally stopped from being cut.
(Interruptions) Economic plan, economic
animals and socioeconomic aspects include
of course the total management of the
areas. So, it is going to be an institution
which centers for the total planning about
which the hon. Member talked about.
When you talk of the environments, specia-
1ly, in these hilly areas, you have to look
at the management from totality and not
in a piecemeal way. So, it is expected
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that this institution will give the kind of
guidelines for the total land use manage-
ment of these hilly areas.

_ Sir, the popular support for conservation

measures has also grow in the area which
has made itself felt. It is now interna-
tionally known as the Chipko movement.
Those who have bzen promoting the Chipko
Movement have’ done fairly well. Accor-
dingly, the awareness is recognised in that
areas. They are trying to promote the
concept throughout the country.

PROF. N.G. RANGA (Guntur) : It is
in operation also in the hill areas of Bihar
also.

SHRI DIGVIJAY SINH : Yes, Sir.
Why Not 2 We would like such movment
to be propagated throughout the country,
especially, when we accept the fact that the
environment and conservation of our re-
sources has now become more of a mov-
ment than an issue. I was also having use-
ful discussions with the Members of the
Assembly fron that area when I met them
in Lucknow for supporting the Legislators
in the environment Forum of the U.P. At
least two or three M.L.As. showed a lot
of interest. One of them was from Tehri
Garhwal and the other from the other
district. 1 think it is encouraging that
soon we have got the people to involve the
masses in this. I would like to inform the
House that the concept of biosphere reserves
which is an internationally accepted con-
cept has been accepted for implementa-
tion in our country. We have, to begin
with, 12 such reserves to be set up through-
out the country. Out of these 12, we
would like to have at least one—to start
with—in the area which the hon. Member
was referring to.

As you know, the two important
National Parks in that area are those of
Nanda Devi and the Valley of Flowers.
Because they are at a certain height and
elevation, we have to be very careful be-
cause the ecology of that region is fragile
and if there is a big influx of tourists or
if mountaineers come into that area, it
will upset the balance. So, we have seen
to it that at least in Nanda Devi area the
mountaineers that go up, do not go through
Rishi Ganga Valley and destroy the eco-
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logy of that area and the myraid forms
of flowers that blossom and grow in that
areca. And when it comes to the valley
of Flowers, we have taken special precua-
tions to see that those who go there do not
leave any litters behind, .,

SHRI H. N. BAHUGUNA : Is the
Minister aware that more than 2500 varie-
ties of flowers were there in the Valley of
Flowers, but now, only 25 varieties are
living® and the rest have just finished ?

SHRI DIGVIJAY SINH : I have not
got the statistics with me just now, but I
will collect and pass on the information
to you.

Sir, the concept of biosphere reserve is
a little bit different from that of the
National Park. A National Park concept is
to ward off any kind of human activity in
that area. The flora and fauna that live in
that area are totally hemmed in and kept
apart from all human activity. Well, it is
okay, but the modern concept is to have the
biosphere where human activity is there in
their proper restraint and guidance ; and
scientifically planned out activity exists
and persists in that area,,. Nature, in
all its manifestation, is also allowed and
permitted to blossom ; and human activity
is also there in juxtapositon. So, with this
concept, it will be a good idea to have a
larger Biosphere reserve including the
National Park. 1t will be exemplary. We
are studing these Biosphere reserves throu-
ghout the country. This is in progress. I
presume that within a few months, when
we are crystal clear about the dozen bios-
phere reserves for which we have the provi-
sion, these things will be defined and put

" before the adjust House for infor-

mation.

We want to involve the Educational ins-
tiutions in that area which includes univer-
sities as well as schools.

SHRI H. N. BAHUGUNA : In what
manner.

SHRI DIGVIJAY SINH : In the
functioning of the Institute. The Himalaya
Institution must have its strong ' coordina-
tion and input from those exising insti-
tutions especially the Bio-science Faculties
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of the university in that area. We should
give | them proper guidelines. We would
hke that to bc properly eﬂ‘ectlve

You are talkmg of the whole Himalayan
Hxll Region. Hcre I would like to mention

that this small and young department of

Environment has undertdken its first eco
task force activity at the foothills of the
Himalayas.

We have employed two companies of
ex-servicemen in the foothills of Himalayas,
Shivalik for our plantations as well as for
soil conservation measures. . (Interruptions),
The plantations are of endemic type. And
the plantation and the soil conservation
measures are a success story. I would like
the hon. Member to visit that on his way to
his constituency. We have been receving very
good reports of the success of this project, so
much so that there is a tremendous demand
from the 1est of India for starting such
eco-task projects throughout the country.
Even jealousy is there ; why in Shivalik
only, and not in the rest of the country.

With these projects that are already
there, I would like to inform the House
that we have received information from the
UP Government, that the U.P. Hill areas
have a special Central assistance of Rs. 350
crores, .,

SHRI H.N. BAHUGUNA : That is not
used. Why are you defending something
which is indefensibile ? Your mid-term
appraisal says that there is a great deal of
gap between the allocation and the expen-
diture. The expenditure is down below.

(Interruptions)

SHRI DIGVIJAY SINH : It was 104
‘crores in the 5th Plan. Compared to that
the allocation is Rs. 350 crores. But I
agree, expenditure may be much less.

ot RAAE AT qgA ;. FAT B,
AR G HY AT &Y 31T QY arafway & @y
FA? W 9T 7T w1, WIS H i
anan?f YR THAT F @Y

SHRI DIGVIJAY SINH : Then,
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under a scheme for Eco-development of
Soyam forests started in 1974-1975 afforesta-
tion and pasture development work were
taken up in 66645 hectares; 6003 density .
improvement work in civil and soyam .
forests were also taken up till the end of
1982.83.

Then, under a scheme for afforestation
started in 1961, afforestion and posture
development measures were taken in 34373
hectares and 7958 Check Dams and spurs
were built till the end of 1982-83.

But, I agree that this is not all that
needs to be done, specially when the area
is so critical. It forms the catchment area
of the entire Jamuna and the Ganga basins,
and, therefore, we would like to do our
utmost, and I think the institution will give
us some guidelines and we will be able to
do better with the cooperation of the State
Governments. I also feel that a better
system of management of the Forest De-
partment of the State Government can also
work better. I would be personally happy
if certain incentives are given to the various
staff for apprehending people indulging in
forest crimes.

PROF N. G. RANGA : They have to
apprehend themselves. Most of them are
corrupt.

SHRI DIGVIJAY SINH : That »is true.

Last but not the least, I would have
very much liked if the hon. Member had
spoken about the wild life of the area also.

That also forms part of the whole eco-system.
and the manifestation of fauna of that area
is something unique and we are doing our
best 'to see that at least some of the rarest
species  like Kasturas are not totally
annihilated. There I would like to have
the fullest cooperation of every citizen of
that area to cooperate with the wild Life
Department. So, with these few remarks,
may I thank the hon. Member for having
raised this issue. I wish more issue on,
environment  like 'this should be raised on .
the Floor of this House from every part of .
the country; because that is the only way
you can focus attention on environment .

MR. CHAIRMAN : You have taken
nearly one hour. I will call one by one.
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You can put. only questions and no long
speeches and . the Minister will note down
your questions and then at end he will
‘ reply to all the questions. = Shri Ram Lal

Rahi,.

it v wrew T (Frafem) @ qwafa
wEeH, T8 AT 959 ARy §, afwa
& ¥aw g9 @ waw @ g F @A
weey ¥ frdea swm f§ ag a=f air
FT g 4 &, afed guw FT FAT T

& wwwarg e fog gae F e §
7z ad g2 Fywat gE R, @A wdEw
A ITHY 9T & &I A IF TATF FI I |
T 47 FATE 937, AV ITF ATET
wraTa oY 73X | wave § " Fy 0f § fE
aTprE F0gA aaw § fag @ &
g Q@ igar g Fr g TR 9@
fasra & fog #fgw aaw & fau
A g

H4 ARG A AW dF TF AL
Fegdr 1 fom frar @\ § A=A g fF
Ht WEEm gF AT 9grE- 9T G
stT gqu fee #T 2|, A SAF WA
siraar f agt 97 AEHt AT 97 F @
g, Y-1q A Jar id E A faard
7 2 31 AT FAF F IAR TEFT R
gt A @ 1 FEGH AT a2 Ay qran
SEargra qa  IaFr - faE @ A
FEE A W ogT W qwd F fag
sgra. feg, afes  ag smww @&
& s wgan § oz an W A
WENEH AN FAT AT 1 FT A FER A
Y qraT H faemn & € FIw gz WA@Y
§? afg g M€ Fam I, A ag
EFHT AU E )

Mg gt 9, o vew &

uF Faafa orest § @@y g fs adzRmia
qEt ¥ ovel w1 g wweIErer g feo

500 & afas fren & o&l & dw s @
T gz fayg S cwawed
ameafa asz € A sy AT GIHTT J@AT
T2 I IR I FT qATH AFT1 40
TFIR FE Ngar g, faay agrel
9T Y gaeafa asz v o1 @ §, ¥ =@
S ?

FTHAT AZEY AZ SFEAT F fF

qgrel 9z yfe #1 $fy & fog sfas goair
g yfe & Fara #1 AF1- 1Y, 74} & F2T -

F AF7 wro R FFaE & ¥ 9 48
FT QAT FIT FT IqF I9YFT a8 HOYy
v & forg syearfza fawar o

¥ g7 q&A1 HT ST A1GAT § |

st S@egaTE St (g1aed) awnfa
ag1eg, § A9FT oF fAae & sawar gag
A& g | Sl AR B A F qaE
Feqsz AT g AN IiA wNFre fopar §
gauEe ¥ faRaFT ITT 927 & qFAg
ZAIHl § FA(EFT €7 ¥ I F1 F2rd Ay
gaite 7g Fw Fa-fawm & afamifa,
qearfeal qar s aXFd FRAfegy 8
fasit g & rar § a4 #1 F20E AFA &
fag @@ 7 @9 aF | FOrR
ud W FIW IBICE AT IIA @y
W ;

S foF @t ¥ 98w fwe frar g,

gaz gew ofga }|WHF 79 9Ty @7
aifes w7 ¥ foo? gu &) & awry

STAAT ATAT § v & avy wgra v
aifas frogmd g FWH fag fame

wfasa & a1 rdww g ? gw Az @A & fw
Tgq & A ada A AQemD F wrow
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qgre BT ®T A @I @wm F7
ol F o oy § 1 af qgrei 9w @ wAw
Fiy fadr @Y ¥ aaq1 AT 9feqe Sy T
fedt gadt g sq1 ardf ?

I A g F IO H g &
afis g 9T aw faar @ gfw &
afas ST #F g ora aF yfw w1 Tz
agr gy ? zafag g A &
Fizn & fag aUwTC a1 B FT9 ISW AT
W@ agvagrel e wfas ¥ afas gwrd
aavfasht @AF s FOg T THH
foq azTaT FEw IS R 7

ot g TEw (AwwiET) ¢ 99 A%
Earfase Sawqiz #1 fadr ot @2 F
aifgsn-gHiaifas Saaqae & 919 AT FT
g 3G qT dF gW ag ITHIG A W@
g5 f& eardia o agt & dRenfasa
AT F A1 AT F wAATILAHTT ITAT-
¥z & #1E QIFIT GEAWT 7 qIEA | e
A% 9@ F 94dra @7 &t feafq ag §,
g9 g ¢ (& wisfw 7a #ifag, gn w23
g fw aiegme fde @ ard e A
AMEY, agi & A 7T F@ g 5 agiaz
wageifaag Ft geeedt amAr aifge afea
W9 AadHE & AT 4g q1d T g ar
TAANE FATFTAN § ? 9T §W 0 wgy F
f& ufear :1 sterwet femae fifso s
za gfear & goaifaen & greedy s
M TI{HZ @ FIW F T FEE? g
Fgd T & o wikee wa wifew, s
st & foaq stz = & @ran aw@ & fag
SITEl 1 A%z wa Hifen, 3aF fag anaex-
Afeq F e qrgm wadHz ¥ FEA E R

g dg. % Fyagm Hfag S srar

FIHFTI § qgAdar afglwd § 1 o\
T faga suwew 77 & fag Fg §
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A gTHTT FEAgar wifgT FI@r g | F
#Y gW %gd & (% 9g% wa @fzg, N F
qrdt & fag 2% adl aar wfgy, sa% fag
o o 71fge IuF fog o F1 qaTdHz
g gfear & qig SAT 93T | DFATG
faarea ¥ seiterT @Y arat & 1 &Y UF a6 ar
g9 awaHE 1 VFT AT T HT dree?-
fea gfaang adf 3 T gad aTs sasn
ggarT Ty a1 ag Ha fasar 2 a ar
S GREE & 19 AT F@gi & Shrafawa
FaAqiz & arg grasd gt A1fgy ag &%
&Y qrouTt 1T I aFanT Ag ¥ i

galaT ¥ 984T 9&q & agr 9 @
e ®ILEET F A § 9g afas 3 afas
MFA  AGH 9T IET E §H, q@r Hr
THFIATH FY G2 FIA 1T 7 gF IqF
foe Qmar wIXEE F g FY g g1
F uleg & o1 ¥ § AR g gw
T TIAHZ FAATFT FA AR E ?

qizeR Hadz afar g frat faie
afear &t ama &8 af § 1§« sw wraAr
F &1 A9 Y ANAT F1FATF ) gW
Y a9t F 3@ agh A@ awd o @ §,
FIAIHT 15T & AN ST W@ & | T T
¥ &Y Fgi A R w fawrd 53, a8
oF 5F1 F1 faga @1 waddz aw Sfear
FqAY 3T & &t faRell Y agraar & Wy
FE QW A9 agi 9T wWE FT gHd g,
afwa 39 & fog g ara w38 § 9 saa &
fragi & Fadz 1§ Agwh agrd
#9%z 812 g | agt § Fgde ). qwrd..
e ax feeefud 7 % & fram
qFAIT a8 F7d & IgF AT I FIHE
1 feetfaa &3 aifF gw fada & &€
TG § AEIT AR WA FrREdt
A Enymifase Sawadz & s )
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9AT GH | K9 gFAT H 17 #T FIA AT

®RE?

W ¥IY YA N GIHTT FY 4T

WITT GEHTT & JIFAT ATAW F1 Fga 5
gA &= N IFA-uHiAIfAE Wgd g
Y FTATC S Agi F gAIRHeA AW

qT A% gY ? TF ATATT T FIT AT JIFAT

HATAWT &1 qg qAZ &9 (% a8 FI§ FALY
a1 FMwa fagw &R, @z dfam ggar
Tadadz e gfeqm & carfan Fdtem A
dasd g3, S QU qTTE FY 57 S T
&% 9gi & fau foseq @zg @3 @@
Friae #3 @ifF S aFr Reifada
fawdwa &1 gam § sasr  @ifgar
aFlarfas Sqeaie & Gy SrEr o g |

FrEad ag ag g & waddz aw
gfear &1 ot fedeg femddiz § ag Swtat-
foge ered B1g W FT @I g * fadA
FTAT FIGATE AT AT T HT ITAL
s3r & qddrg 41 ¥ agera afaq o oF-
0% OFIAIOFT TEF B IT FLEEA
arfr agi 9x TAwEfad EHe & 947 ]
Ig&! FA fFar o1 9% ? gak arg Y g
g &en o fagivmg Y ot we a1 § agt
qT A1EH @A s aifg #1 awg @
qer FHAM G W § IEHR AFA & fag
Fa7 9 F1E WGA A FHAS FIA AT

we?

sit gfg @7 o (ared) : IEUER
¥ #ft graw@T agyon St A s fuger
s O fFT8 IuF FF q91 U
FTHTT AT GZAW ] @Y §—ag & S
. FIRATE |

qE W @9 A Ffen ¥ fag Fw
faren § sa® caifas &3& & fao

a1y F1€ g FIW ISTA vl A dw §
W Fidez faeen N gafaw fear o
% ?

WG AF AWAT TG FT GELeY g, GAR
qgi SF I9E WA FT GAG TG AwS1
g, =@ wwiz & fgar ofgwr § @i #af
I AT AqAT qrh TqTfaq FH AT @ E 7 -
Ta% qrg-arg § ag qrawd o Tgar g
fa forg 912 & e & arasfz o @ 9et
I T HT ITUGE F agr Wre-
art @A A g faware w30 ? afy g,
A 5@ araeg ¥ AOHT 4T FAwH & ?

SHRI DIGVIJAY SINH : I thank
the hon. Members for giving more punch
and life to the discussion. An hon.
Member talked about whether we subscribe
to having a commission. I think the hon.
Member who raised the discussion also
feels—he has not spoken about it—that it
may not be necessary. What will be more
useful is that the Hill Development Board
is made effective.

SHRI H.N. BAHUGUNA. Will you
advise the UP Government to make the
Hill Development Board more effective and
indicate some guidelines ? If you involve
us in formulating the task force I will be
grateful.

SHRI DIGVIJAY SINGH : Yes. As
far as kastura is concerned, there was a
point raised. I do agree that because of
the musk they have largely been decimated.
But breeding experiments have been taking
place. One, I believe, is near Chamoli.
And certainly there is one in Chini Bunga-
low in Himachal Pradesh.

The third point raised by the hon,
Member was his concern that he has shown
about species that are getting extinct. I
have checked up and found out that out of
the 15,000 higher plants that we have identi-
fied today only about 10 per cent are jin
danger. There was an issue raised on
corruption by an hon. Member. I agree that
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;she,,l‘-‘omt Depamnontcau domuch bemr
and certainly there should be batter
performance on the part of the Forest
Department but I would request—of all
earnestly request, humbly request—us
. who are in public_life, to not . only fully
support the Forest Department staff wher-
ever they are but also not to play politics
with them. I am requesting all the poli-
tical parties.

There was a reference from Shri Rawat
about creating awareness among the people.
There are three-four points. One of them
is my strong suggestion of including forest
and wild life and kinds of environmental
conservation programmes in ths education
curricula of that area in text books. In
Gujarat we have got Pryavaran in kinder-
gartdn. Secondly, the gas connections will
be a great boosts and it will supplement
firewood...(Interruptions)

SHRI H.N. BAHUGUNA : Would you
recommend it to the Petroleum Ministry.,,

(Interruptions)

I think all
should

SHRI DIGVIJAY SINH
of us, the Members of Parliament,
work for il.

SHRI H N. BAHUGUNA : All of us
are agreeable.

SHRI DIGVIJAY SINH : It is an
administrative problem.
AN HON. MEMBER :

Gobar gas
also. :

SHRI DIGVIJAY SINH : Yes, Gobar
gas also,

SHRI H.N. BAHUGUNA : Not at that
altitude. Temperature is not enough. It
will not permit, ., (nterruptions)

SHRI DIGVIJAY SINH : And cattle
population also is not so high, I think.

SHRI H N BAHUGUNA Yes.
SHRI DIGVIJAY SINH : O.K. There

in Urrarakchand 458
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was a suggestion for having more broad-
leaf species as compared to conifer and "1
think this is by and large a good suggestion.
Bread-leaf species can have multi-farious
use unlike the pine. I would like “‘to
inform that the FRI are now embarking
upon a massive programme of educating
the people on how to tap turpentine because
the present-method is very destructive and
very often the trees die. There are ways
of doing it whereby you can get the
maximum resin without killing the tree.
He also mentioned about limestone. For
limestone, Dehradun is a part of eight
districts. I would like to say that the
Department of Environment has taken
active interest in this. There is an injunc-
tion now and whatever limestone that may
go out of the limestone querries in Dehra-
dun, may be going surreptitiously at night
but, by and large, after the injunction there
is no taking away of limestone at least in
day time. . (Interruptions)

SHR1 H.N. BAHUGUNA : 1 hope
there is government functioning at night
also in that area.

SHRI DIGVIJAY SINH An hon.
Member from Barmer talked about what
kind of supoprt we give to the Chipco
movement. 1 wish we could give more
d'rect support but certainly for their pro-
jects we do support them. But let me tell
you one= thing that it is not money that
makes these movements because when the
Bishnois in his own constituency died, they
fought against the Government and not a
ponny was given by the Jodhpur Rajgharana
at that time. It is the peoples’ movement
that counts and not the paltry sums of
money deled out by the Government. I
fully agree with your suggestion that the
contract system must come to an end and,
by and large, although the Department of
Environment does not directly handle
forests, but we have been pressing for it
and we have been informed by various
State Governments that the contract sys-
tem has, by and large, come to an end-
even sub-contract system. There may be
some . surreptitious .transactions taking
place but as a policy decision the contract

system has been ended.

SHRI H.N. BAHUGUNA : I want to
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go on record one thing that the Half-an-
Hour discussion has not really been put in
the light of that question and our demand
thereof. Somehow or other, it is being
abridged by the Speaker’s office, that is,
our office. This is something which I
protest. Second thing is that this is too
vast a question for being covered, with all
your patience, in one hour. We all demand
that at least two days discussion on the
entire aspects should be allowed.

(Interruptions)

'MR. CHAIRMAN : The House stands
adjourned to re-assemble tomorrow at
11 a.m.

{
i
The Lok Sabha then adjourned till Eleven of
the Cloch on Thursday, December 15, 1983/
Agrahayana 24, 1905 (Saka).

18.51 Hirs.

Printed at the Indian Press
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